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LOK SABHA DEBATES

Tuesday.

LOK SABHA

Worc/i 26, \9"JA/Chaitra 
5, 1896 (Saka)

the.The Lok Sabha met at Eleven of 
sCtock.

( M r .  S p e a k e r  in the Chair]

ORAL ANSWERS TO Ql.ESTIONS 
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THE MINISTER OF STATE IN THE  

MINISTRY OF PETROLEUM A ND  
CHEMICALS (SHRI SHAHNAWAZ  

KHAN): (a) and (b). The retail selling 

prices per litre of petrol, kerosene, high 

speed diesel oil and cooking gas (per kg.) 

in Delhi and Bombay as on 1-1-1969 and 

as at present (with effect from 2-3-74), 

alongwith the percentage of Central rates 

of duty and taxes included therein are 

given below:—^

Retail price

1 -1 -1 9 6 9

Rs/Ltr.

2-3-1974

Rs/Ltr.

% age of duty and 
taxes included

1 -1 -1 9 6 9  1 -3 - 1 9 7 4

Tetro!:

♦ Delhi • - • . 1-02 3 -1 4 6 8 72
Bombay • • • • 0 9 8 3 -1 9 77 75

.Kerosene:
Delhi • • • 0 5 0 I  0 0 46 47

« Bombay ■ • • 0-44 0 -9 1 53 51

■ High Speed Diesel Oil ;

Delhi • • • 0 - 8 3 1 0 0 6 7 4 8
0-77 0-97 73 S3

i •Cooking Gm :
Delhi • • ■ I- 52 I ‘75 1 8 -3 i 9 ’7
Bombay • • ' 1-39 1-47 1 8 -6 21.3

-44 LS— 1



(c) No such proposal i* under con-
sideration tot present.

(d) Does not arise. , ' I
MR. SPEAKER: I have already said

thrice ia the past that io the case of long 
answers a  statement should be laid on 
the ?T*ble of the JipuMk You please ins-
truct your officers accordingly.
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?ft TT fTiam sfTT W
f̂ r r̂T i 3W gir ^  f̂ennrf m  ^  I  

TOT ?T^ WT spt* I
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w*m |  far ^  ̂ fr
*par 1 tf tr  sr??TST ^ r t t  % ^rt irnrr 
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srro: $  5ft ^ rm rrr gftcTT fr%
*t t  <t j> t  % «rr> it *r*T?rr ^t f t t  ft ftp 
«rrsr fwf^r *r fsw  m  zm  f*re 78
fa r  ITrTT ft3*T<p- 2 Vo 36 fa  *R^R 

?? 3 ^ 0
smrr |  i 1969 *r spt

^f^FT *f 3 2 -3 3  'T-'TT pffrT «TT 1*T W T 
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t  TOT*- % 3n̂ TT T̂T̂ rfT $ fa; ?RT
fftar, fn r r  t f r  *t r ?it  ft,
t o t r  sfr zrw ft ft % str^kt Jr
v t f  "3T*T % g w  f a i n  ft far

^FTcT *** % W9TT <TT ftffPT STf?m
v n f t  ^ r  qnr *r*rTf s n r ^ fr  ?

«ft 5T !^ T 3r Wt . ^  *R%
% <nf*PTT*ts % ar^H ?fr

t  f a  *OT TO f  f^R TW
n r  m  fa*T r̂ wspfr £ I ?TTf?
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«ft W«t̂ TR vT* lft5fV ^  
f ® r  « r r fa  v r r f B v r W w t  r « w %

«f ̂ t?t % ^rt k  wrr f??rr  ̂ fa: w i  ^  
far«T ^  5T̂ T WTf^n i ^ r w  
«r frnsrs*r *  t f r tte r  7^  ^  3« fr 
*^r w r  far q -^ r  €t %m * * *  t o i t  
^ ttk h  ft i ^rsp % r p f f r  am ^  

ft ^pfezr ir aprmr ^ fa: 46 t w r t  
Tqtfr ^rt «nrr • t7 47 m k
fa?TT ft I rvf: w«FT fa f f
^nrr r  i «rnr *r i?t ft far ^ r  
TTfim wrr t ?  ?  fa- *frm ^rr *nr w rw  
f»r% i ?rRrfr n r  sh r  % w s r  it fara^r 
M r  ^ r  «n fa: # r #pft?r *rr ^ ^ r? r  ^  
fir^rT^rr ^Ffr t  z*f u * h  snr^ 

tp r  9rrr farr ft ?rnr ?rr » * ^ fe  
it % 7W fg^pr rr̂ r ft zrr^
«fTT TT1T «fr f fT W T  m r  f r iR  ^T »lt q?F 
* m i  i f«TP" T rr far ?*f v ^ N h r  
jfft sfjxr =ffr ^ tr
f w ^ n  in  £i-**t ^ rr f^  ^ r  0 

?rm ?rnr»fr ffr t  f  »v*r>*r 
mcfT ft w f  f^q  t  -«n^r ^ |? r r  f  far
W t  *FT< % TO vfeHTf  ̂ » f|W% 
«p?t ft  far w z r f t  7«r *r *rrr t r i < m  

wftt M n  ^  i *cfefrfr ap w  
%(rr ^mfr vt stftt M r  

*̂r % ^ f r  ^wrr m  3f«r t o
TOTTO ?
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MlgWW * f t : WT* iV̂ PT
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*PRT W TT f  f a  T t ^  3*TT5T
n $ f w r  s t f t  i ^ fa rT  % m
tfTfcffr ^  s f t e w  T*r t t %
*Rft d^T^* *f ifa p r  T t f e m r  T t 4<Wr
t  f * rw ^?m F% f^rT »m rt f f f f a ^ R  
qft T*ft qr ^t *frr sp it 4KfcR*r qft «ftgt 

T*ft *rrrr % s t  ?ft 7*rrr sr* t o
T O W  TT # |

t i t  t  «n* ir T^t%  t ?t t  t  i 
*f? *Vr faur t  fltf ^rr t  fa  sro? 
fWTT*te s r f w r  % HT fr*TR f  TTTt
S P R  ^ T T  i j f  f ? T T  *  , - ^ r  s r ^ r  i t

Tsrw *t ffhrrnrr *r 3tct t o
j t t *  *-*% p  i ^ t  q r r t t t
^ jjtst ^ * t r -  t R i  % sr?r t t ?  ^ r r  t t
^  farr If I W*&f q  c tft o Jf jtf f e 3
C[T TTnT % farr *ftr rfhr fa^T t T  
5 « T  T  farr qfT.ff *r ^rgrpr q r  iff

sfi o f i « ?rrsr > ^ t t  t t  fgrr i h F r  f^ rr  
3TPTT ?  I f w * r  TVS #  s r r  «TPft T7-
5rr?r 3 «rp- *t  i^ r r r  *»3r - farr ^t pt t  
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ST3R ^r iTg T ^  WT »TW  t> i TT
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«ft w  vftn : ?rrr% *»̂ r |
fa  ? h R  Tt «TP7 3T3ET ^  t  I
?TPT̂  »fV T?J 1̂  fa  ^  far?: TTf 
T T  f^trr -STTfTT t  I T T R  ^  ITTtf? 2 0  

f a r *  f w n  3t I ^rfT^T 3TT T T  ? m  

fa  tt £  f=r t t  t o  r̂r% I  ^  ?ns
3TT5 ‘ F^PT ^  'TT TO " ^ 5  
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wt w  * * *  :

t f* S  <rf 1 1  *  *r**r w ifjr 
5  f t  $*rr Ir firaft wRnrar * c ^
% * w i r c  w *«ft «nf fc ?

wffr t  fv  ̂ t t  *ir*r %<rf*w t 
f*?ft ? v r t t f t q « l  t  t f t a r  wra*
% 1 3 ?TT * * *  % t f t  flwff *
*T* ^  fo r t  i 
arr* wncr ^ f t  * w w t wnr 5f ^ r  fv  
**f <ft m i  k  fa* wrij ’

«ft sm ^qrw ^T • ir f r i t
fTT TTrgffj *p*nrr tT*Tr*TT vfe* t  I
ftf* *  fRTTTi W IT  *T$ t  fa  1 5 
20 <TW*?R? 'Tft^ % if
«nf t  m  v t« n c s *  «

v r i  « r^ rV o  ft® ir ?[t *n* |  i 
«r»n; *<> <ft* *  *r*ft ^  ^  ^ r
eft #  » w t^ r  r t  *w**z f»T
fW 13»*IT

SHRI INDRAJH GUPTA. 1 ast Nov-
ember, an excise duty of Rs. 1 per litre 
oa motor spirit was imposed. Then < 
ftialc a commitment was made in the 
House that the amount realised from this 
particular excise duty would be earmarked 
for the improvement of urban transport 
is the big metropolitan cities Was this 
tafcea into consideration when the different 
Ministries co-ordinated their views on the 
fixing of the price? Wbat i*.a* been done 
about it?

SHRI SHAHNAWAZ KHAN It is 
the constant endeavour of Government 
to improve—

SHRI INDRAJIT GUPTA that I 
kaow. I want to know whether this 
* 00ey realised out of the Re. 1 excise 
duty on every litre of motor spirit im- 
poeod last November is going to be 
allotted specifically for the improvement

at public transport in cities like Calcutta 
and others.

SHRI SHAHNAWAZ KHAN: Tfcjp
«M U  be m e  of the charge* I would
oaty like to point out here that when i  
sum of Rs. 200 crores was required for 
meeting our requirements of petrol and 
petroleum products, now for the same 
quantity we require about Rs. 1300 
crores. We have to find t'ie additional 
money somehow or other l fully appre-
ciate that the improvement ot the urban 
transport is necessary and that i receiving 
the constant attention of Gen errment.

MR. SPEAKER ■ I think that i& not 
immediately relevant to the main ques-
tion. Next question; Mr. Unaikrishnan.

Central and State Government dues from 
r.A.CT

*447. SHRI K. P. UNN1KRISHNAN: 
SHRI RAMACHANDKAN 

KAIMNNAPPAMI

Will the Minister of PKTROLPUM 
AND CHEMICALS be pleased to state:

(<t) the total amount of dues payable 
by the F ertilisers and Chemicals Travan- 
core I united at the end of th,.* account-
ing year 1972-73 to diffettnt State and 
Central Goemment agencies a* well as 
other public sector undertaking* .<rul the 
broad outlines of each ease,

(b) whether some of these dues have 
not been included in the balance sheet 
and Profit and loss account of the Com-
pany for the yefar 1972-73; and

(c) if w>, the reasotu therefor and the 
total loss of the Company for the year 
1972-73 after adding all these dues?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) A statement giving the re-
quired information is laid on the Table 
of the House.

(b) No, Sir.

fc) Does not arise
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s m u m w t

Dues payable by the Fertilisers and Chgnswh T&maasrt: Ltd., at the ea# of the ac-
counting year 1973-73 to different State and Central Agencies as well as ether pubKc 
sector undertakings and bread lines of each case.

Name of the State & Central Government Amount of 
atenoes and other public sector dues

undertakings (Rs Lakhs')
Broad outlines of the dues

x Government of India

а. Government ot India *

3 Hindustan Copper 1 td •
4 Disti cl Collector

5. I F C I .

б. M M r  C ot India Ltd

7. Kerala State Electricity Board •

S. S.T.C of India Ltd.
9. Fertili/tr Corporation of India

10 Sales lax \uthonues

11 Director o! Agriculture, Kerala •

ra Cochin Refineries I td

13 keiala Cio\ernment loan and In-
tel est

14. Hindustan Steel Ltd. • • «

15. Income I ax Department

16 Kerala Soaps, and O 1 Ltd

17. Hindustan Insecticides Ltd.

18. Employees State Insurance
Corporation.

4613 17 Project Ioann and Working Ca-
pital

447 28 Interest accrued but payable 
after 31-3-1973

231 71 Ad\ance for Khetn Contract.
87 56 Provision for land acquisition.

73 46 Loans and Interest for Udog- 
mandal Protects,

31 84 I or the suppl\ of Sulphur and 
rock L

17 87 Power supples.

15 41 For supply of sulphur

9 21 For ammonia supply and Ad* 
\ance received for works’done.

6 86 For pajment of Sales Tax

671  hor (jo\ ernmcnt manures bales 
eu.

3 90 For naptha supply

3 21 Loan tor construction of House* 
under Industrial Housing 
Scheme

3 55 For supply of steel.

I Provision for Income-tax

1 11 Advance on contracts

1 07 SuppK of &pent acid

1 09 Prowwon for ESI Contribu-
tion

SHRI K. P UNNIKRISHNAN Sir, 
not only is the statement inadequate and 
incomplete, but I would e>en suggest 
that it is false, and I do not know 
from where this gentleman collects his 
information If his Ministry is ie<iponsiblc, 
then they will have to be hauled up 
before the House for giving such mislead-
ing information to the House If the public

sector undertakings beads are responsible, 
they will have to be hauled up by the 
appropriate committee of this House, 
because there is a matter of privilege also.

Now, to begin with, mu* I whether 
the hon Mtm&tei is aware —to take only 
one example—that the f-ACr owe> a sum 
of Rs 402 lakhs to the Tratamott C xlv*



C/rul A w tzert MARCH *6, 1974. Oral Answers I

Chemical*, and if so, is il shown in this 
statement and, if not, why? Secondly, 

why is he concealing this information frtan 
tbe House? Thirdly, what were the serious 
audit objections taken to the way the com-
pany’s funds are mismanaged and squan- 
derd and thus bringing down and running 
this organisation? Has he any informa-
tion about the audit objections and, if so. 
let him give me the details.

PROF. MADHU DANDAVATE: And 
also, whether it is a fact ot fiction.

SHRI SHAHNAWAZ KHAN: Most of 
what my bon. friend says is fiction.

MR SEAKER: You to reply to Mr. Un- 
nikrishnan’s question and not Mr. 
Dandawatc.

StHRI SHAHNAWAZ KHAN 1 would 
like to state here that whatever was the 
annual statement of accounts which was 
placed befoie the annual general meeting, 
it had been dulv audited by the statutor> 
Auditors Phat is .i concct report. It has 
been verified by the auditors. There are 
some dues which are in the nature of con-
tingent dues. Those are contingencies and 
they are also shown in the balance-sheet 
but as a separate item under contingen-
cies. This is the normal procedure which 
is followed by all the public sector under-
takings. There is nothing wrong in that 
Tbe Comptroller and Auditor-General ha1' 
not passed any adverse remarks. My hon 
friend has probably read some press re 
ports and he is going by those press re-
ports. I do not know why he has got into 
the habit of making such sweeping allega 
tions against the management and aga>mt 
fhe Ministry.

AN HON. MEMBER: And you.
SHRI SHAHNAWAZ KHAN: And me.
SHRI K P. UNNIKRfSHNAN In the 

statement, he has mentioned item 6, 
MMTC of India, owing Rs. 31.84 lakhs 
for the supply of sulphur. Will the 
supply of hydrogen chloride and chlorine 
get into contingency accounts and, if so, 
what kind of accounting is it > He has not 
ancwerd my question regarding the TCC 
dues at all. Before he attempts to call my 
question a fiction. I would humbly request 
tbe bon. Minister to pay a little more 
attention to these things before coming

here and giving us fiction in this House. 
Would he please answer my point?

SHRI SHAHNAWAZ KHAN: Cen- 
tainly, with great pleasme. The items 
shown as liabilities which are given in tbe 
statement which is laid on the Table ol 
of the House are accepted liabilities. 
Contingent liabilities are those liabilities 
about which there is still some dispute 
going on As soon as the dispute is 
settled one way or the other, ue shall 
take a final decision These items are: 
claims from the Kerala State Govern-
ment Electricity Board, tiom the Em-
ployees State Insurance Corporation, 
from the Central bxcise authorities, 
differential due on naphtha. Jiffeiential 
due on ammonia, claims from the Cen-
tral Sales Tax, etc. These arc contingent 
liabilities amounting to Ks. I(i3y ciores 
or so Those are shown in the bn lance 
sheet and the profit and loss account.

SHRI K. P. UNNIKRtSHNAN: This 
is not what I am asking I huve asked a 
specific question regarding the supply of 
chlorine, payment to 1 .\*vam.oie Cochin 
Chemicals. I want an .n 'ucr for that.

SHRI SHAHNAWAZ KHAN When 
we buy chlorine, etc this i> accepted as a 
liability and shown as such Am liability 
about which a dispute :>rises shown as 
contingent liability; that is the normal 
procedure

SHRI RAMACHANDAN ,KADAN- 
NAPPAI.LI: According to the statement
excise dutv on ammonia, etc to the tune 
of about Rs. 3 crores rs not shown in 
the balance sheer The nccoi.nts are thus 
manipulated and they shov << )os«> of only 
Rs. 2.32 lakhs to protect .’n im.*a' of effi-
cient management. May I know tbe 
reason for not including it jn the balance 
sheet? Is it due to mismanagement of 
FACT?

SHRI SHAHNAWAZ KHAN No, 
Sir; there is no mismanagement in FACT. 
FACT is being managed very well The 
annual accounts for the year 1972-73 
were audited and they were placed before 
the annual general meeting and the board 
of directors and according to tbe normal 
procedure it goes to the Comptroller and 
Auditor-General and If there is any 
doubt about anything, an explanation h
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jmtmi tea. A it that had been doee and 
I 4 »  w* t o m  how thebon. Member 
mm •BttHdng us of falsifying accounts; all 
jM ti of adjectives are used; £ think it if 
«a*er unfair.

n m  J>, N. TIWARY: May I know 
Mfcilfin the affairs of FACT have evei 
%t»  investigated by the Public Under* 

Committee ‘after 1967? It was 
lOTMlicaged by that Committee in 1967; 
a a i  it was not m good shape then. J 
flapprned to be a member of that Com- 
mmttast) then and I knew that FACT was 
■ot doing well. That is why 1 want to 
l o w  whether it has ever been examined 
tqr the Committee on Public Undertakings 
after 1967 and what are the findings of 
*acfr examination?

SHRI SHAHNAWAZ KHAN: We
9am  mead the comments of the Commit-
tee-

BOL SPEAKER: Of his time, not ot
aqr time. A special and was held to go 
4HCo the affairs of the FACT. The special 
audit report has convey xi its impression*! 
m l  the matter ha* been handed over to 
dbe CBI for holding an enquiry'. Ihe 
arihoie natter is being looked into.

SHRI SOM NATH CHATTERJEE: 
ISar, the hon. Minister stated that one ot 
the items of the contingent liabilities of 
dMt company was on account of unpaid 
employees' state insurance liabilities. May 
X kwMr from the hon. Minister, what 11 
Ae amount claimed by the Employees' 
State Insurance Authorities, and on what 
jp— iJ the company is disputing the liabi- 
S tf on account of employees state insur-
ance?

SHRI SHAHNAWAZ KHAN: Ihe
WMQnt of claim from the Employees
9 M t Insurance Corpoiation is Rs. 2.69 
aftfca.

SHRI SOMNATH CHATTERJEE. 
is it being disputed by the company?

SHRI SHAHNAWAZ KHAN; The
* 6emmta»ts have raised certain objections, 
whi matter is being looked into.

•itozitAo aq i,w>a *aw vH ds x n
it because of these objections that things 
are being delayed?

MR. SPEAKER: The question is, 
whether the points*in dispute are within 
your knowledge?

SHRI SHAHNAWAZ KHAN: I do
not have with me the exact details.

SHRI VAYALAR RAVI: Sir, the hon. 
Minister has said that there was no audit 
objection. I would like to know from 
him. Whether there was any audit objec-
tion in regard to the loss of Sulphur 
which amounted to about Rs- 8 lakhs. 
The Minister said that there was no 
audit objection.

SHRI K. P. UNNIKRtoHNAN: He
has said in his reply that there was no 
audit objection.

SHRI VAYALAR RAVI: I would like 
to know whether there has been any audit 
objection m regard to the loss of Sulphur 
which amounted to about Rs. g lakhs. If 
so, why has there been such a loss, even 
with 10 per cent increase in the use of 
Sulphur. I would also like to know 
from the hon. Minister, whether it is a 
fact that FACT Management have en-
tered into an agreement with M/s. Prayon 
aad Company and about Rs. 13 lakhs 
was written off by the Management. Is 
it a fact or not? Is it also a fact that 
this claim of Rs. 13 lakhs was reduced to 
Rs. 1,70,000. I would like to know 
whether it has been shown in the balance 
sheet or not.

SHRI SHAHNAWAZ KHAN: Sir, my 
hon. friend is probably referring to a report 
that appeared in a newspaper called 
‘Malayala Manorama* and this refers 
to .. . .

SHRI VAYALAR RAVr.* Not at all.
I am not referring to that.

SHRI SHAHNAWAZ KHAN: The
observation of the Statutory Audit-Para
(a), of the report—wherein they have 
stated that they had been given to under-
stand of the shortage of Sulphur. Rock
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Pho*phate, packing .material etc. o b  
verification conducted after 31-3-73, 
valued at this amount. In th* Addendum 
to the Director*’ Report, it has been 
stated: ‘With reference to the remarks
of statutory auditor*, the stocks of Rock 
Pboephatc and Sulphur for the vear
1972-73 hav« been taken as found in 
actual stock verification.'

Sir, the hon. Member belongs to that 
area and he knows that in these factories, 
huge stocks of Sulphur, Rock Phosphate 
or raw materials are dumped and get 
accumulated. No exact amount can be 
calculated. This is done on an approxi-
mate basis. Stock verification is done 
on approximate measurements and the 
auditors have said ‘We have taken what 
*as given to us in ttw approximate 
measurements.'

SHRI VAYALAR RAVI: Sir, my
aecond part of the question has not been 
replied to. j

MR. SPEAKER: No\t qucscon. 

Expansion proposal from M/s. Pfi/»*r

*448. SHRI K. S. CHAVDA; Will the 
Minister of PETROIEUM AND 
CHBMICAIS be pleased to state:

(a) whether M/s. Pfizer ha* submitted 
an expansion proposal for Doxicycline;

(b) when this proposal was submitted 
and what ‘are the salient features of the 
proposal;

(c) what would be the impact on
I.D.P.L. in case Doxicycline is approved 
and recommended for licensing to Pfizer; 
and

(d) which are the Indian firms which 
are marketing this preparation in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): fa) and (b) Yes. Sir. M/s. 
Pfber 1 td. submitted an application in 
AMgust. 1972 for a licence under the

JbrtistriM (Ptv. It Rag.) Act, 19*1 tor 
the manufacture of DmyeycUm m*. 
other drugs. The capacity for Doxysy- 
cliae fcpptied for is 3,000 BU* per 
annum, and the acheme was estimated t*- 
involve an additional investment of A*. 2 
crores. No import of equipment i*> 
envisaged.

(c) The application is under considera-
tion. The Indian Drug* and Pharmncmt- 
ticals Ltd. has been issued a letter ol* 
intent for the manufacture of 5000 BU»- 
of Doxycycline on February 22, 1974

(d) The following firms have been* 
granted price approval for selling Doxy- 
cycline formulations:

(1) L’a Medica, Delhi.

(2) Wockhardt Pharmaceutical**.
Bombay.

(3) Aristo Pharmaceuticals, Bomfawy.

(4) Khandetwal I aboratories, Bon*~
bay.

SHRI K. S. CHAVDA: May I Lnow 
whether it is a fact that the Applications 
of M/s. Pfizer for manufacture of Doxy-
cycline Was once rejected by the Minwtry 
and it was reconstructed with favourable 
recommendations later, adversely affect-
ing the Indian sector of that induitfy 
and if so, the reasons therefor? If not, 
will Government hand over the whole 
matter to the CBI to enquire into it?

SHRI SHAHNAWAZ KHAN: Them-
is nothing to hand over to the CBI. M/a. 
Pfizer are an Indian firm in which them 
is foreign equity capital of 75 per cent. 
They, along with other Indian firm** 
have applied for licences and thfat matter 
is under consideration. No definite deci-
sion has been taken so far.

SHRI K. S. CHAVDA: He ha* not 
answered whether it was once rejected 
and reconstructed again with favournMr 
recommendation

SHRI SHAHNAWA7 KHAN: If very 
often happens that applications are sufc-
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nutted and may be due to a state having 
been fixed and the application having to 
be disposed of by that date, the applica-
tions are technically rejected and they 
are Mfced to resubmit them, la  this ease 
1 do not know the exact mason for which 
he says the application was rejected. 1 
will look into it.

SHRI K. S. CHAVDA: The Min*tei 
said that M/s. Pfizer's application is 
under consideration. While considering 
it, will Government take into considera-
tion the fact that if doxycycline »s un-
ported instead of giving licence to M/s. 
Pfizer to manufacture it, the country will 
save about Rs. 2 to 3 crores by way of 
foreign exchange?

SHRI SHAHNAWAZ KHAN: It is
our policy to try to produce bulk drugs 
which are being imported at present. 
When some firms submit an application 
for import of such bulk drugs, one of 
the conditions for granting the licence is 
that within 'a specified period they will 
start manufacturing that particular drug 
in tbe country. It is on that principle 
that we grant licences not only to M/s 
Pfizer but to other firms also.

SHRI K. S CHAVDA: Out oi parts
(a) to (d) part (c) of my question has not 
been answered. In Part (c) I had asked 
as to what would be the impact on IDPL 
in case Doxlcydine is approved and re-
commended for licensing to Pfizer. IDPL 
is already incurring losses. It will incut 
more losses.

SHRI SHAHNAWAZ KHAN: When-
ever any applications are received for 
import of any particular drug, we take 
into consideration the indigenous produc-
tion capacity available in the country and 
also we keep very well in view the 
interests of any public sector undertaking 
that is involved. Only after giving due 
consideration to the interests of the pub-
lic sector organisation we take a decision

* * * * * * *  w rfw ftrtff w fW f 
m  m n  anrn*

* 4 4 9 . HVT : W f
im  stcft \ f a

(* )  m  qrwft , 1974 % i r t  
STSHITW (W SfcV  )

«rc tRTftEITfwfl STTTT rnjr *ipT
^  % JWTfr % tjprt 
% wnrfoTNft ^  ^  ft

(m) suit gnfe frfowfi s m  m  

(»r) m ^  TOnrt *r
% far* ?n?*TT ffnrr w  fat?

arr 4 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) and b(). 
Yea, Sir.

(c) With a view to prevent incident*, of 
looting of wagons by miscreant, the 
following special preventive measures 
have already been taken:—

1. Goods trains running at night ia
the Section are escorted by 
Armed RPF personnel.

2. Pickets have been posted at
vulnerable station* like Megh 
Nagar, Udaigarh, Bajrangar and 
Annas.

3. Railway track in vulnerable areas
in this section is being inten-
sively patrolled by the Police 
supplemented by Armed RPF 
personnel.

ufarr «rur$T
^  s tr  % *tt fa % ’Dranrr 
ift w  q r  gtff $ ? I  rff]
IX  «PT r&IX fiWT I
*r 5TFRT £ fa  r*r jtpt faTar* 

gw  t  ^ pt  w t  t  ? 
t f r  ivft x *  1

fSprRT WTPRT *PJT I WT 
^  VjpXTZi n  ®FT
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|T f f ^ T t ? ? r t n r r a * ^ t o  
% w r  | 7

^  5Nft f^ lf t : *TTJW,
art SlWr % m  v t  *|£ m  % wT&m

^  |  • 1972 r̂ *f̂ rr ^a: B̂r
6 *TW<f «rk UTTo <fto TTttfo 5TT 

^  STR i f a f t  ^ 9T F ft «T*t I 1 9 7 J -  *

*rw m r farr ir e> wr* *ftft 
*nff fan? % iffi *prf<* *rrcr *nrr fc, 
«frr r̂t <rnrr k t w  §?tt |  w  3  *ft
OTTo <fto tTXfio ift f̂t ^TT'ft
m  <r rr^r « t k ^  *tttt i <nr 
*rrft *nst I  ^  <ft *r?pr 
$>tt i % srra t t  vr
*rf?*n *rc t i t  £  i

«ft w ftrw  w  : *rsft 5ft *  
WcfniT fa  w  f r o r r  cf^w: t̂cfr fc 
4 ^h?{t!̂ t  g f a ’w m s w i r w  
*rrt ffrt Svrrt *rfspF  ̂ ffft ■mui

*̂TT T̂Tcft | 7

v u iii  «rrr % fRTw
t? w  % *r^ *r ^Tfarwjr *?t <t  «£8Rfr 
w ft TOTfr % ant »r % <sp Tf 
|  i w t  vr *nn*w |  fa  v€prfr

|  msfr *  w p t t  * t  ^
fc*rr*t ? M ^ r t  t t  w r 

w f a w t ^ ^ x & r f c ’

*ft w f t w  W C : *  ■3TFRT
,WTf!fT g f a  SPTW <WT $ aft f^rsaPC <$£- 
*re $ i w r  irnR ?r * *  * r  <rcrr 
iwnrr |  f a  f ^  «pttwt ^  |  fa  
w r f t  i f tr  fcsrft ^  ^

<irfWt s jc t  v rfr  j  ?

MR. SPEAKER* Tbe bon. H tm \m  
wanted factual information which Imp 
gave.' It is not a very relevant luettkau

•FT tW  WgW W  : ^Pfr ^  ^
f a  w fem firrff k  p r  w t ? js t 

?rt o t  % T& f * m  f a  wrfa*
^  fft  *TJT I tr? T T  % ^ rftw

«nr ^mj?r fr i

^  ^ f » R  sw ft f M  : fa^r 

m ^ t  apt ^  *mfV xfit> «fV q ^ -  
^ w t ^ v r x f r r  «rVr y rc ftrqff
4T ?rm ^rnrr n V  tt^t % <nwf «rrf5r-
JTPft f  I

«ft f ^ r  v t  fnaprro : *r^ 3fr ^
sr̂ r % ^ vt t st t   ̂ fa  ^ tt t t

^  SJ£ q n z ^  1973 *T8*f?ra
T t  n & m  f f  *  < t t t  
f t  ^  v V  srrzr v ^ n r  v w r r f r r

i s*r *r **rr'1 ?  f r  wwrfr %v- 
*rfr i  i v t  vrrfz-zrrwt so 
tvw n m r  ft i

wmvr *$w v : wr *fr zr£r 
r?r «r t o  frr jN- TPfr j fa r  vrr

<$9 ’

^  j w  v f  -ft st

*#farr fatrr fa  wrnr tfr m f w  ^  
3n?f̂  ? tap? ^ar *r v V  ^rr vr mfa- 
^  so 3ft n r  yqitn ^ s nfan 
nrfatrr #  ^  wfaql r̂r ufh- 
■3R % flUTR v t  wr ^  $  i ?rr mrr 

urfav iw n r  ^
«wr« fT ^f*r An mar ^ t v r  w t 
T t m r n  OTrtr ?  fa  art |

^  wrr% % ^  vrfav irrrar
v?fa^% ^rnT tft¥T ?jw rT  *
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MR, SPEAKER* Tha should be 
UCfcMMlt** fee other Minister

gswr *n*r nwrar tt

w *  *?Pft *?mrr fr \
?ft -aw % f ^ i T  i x p v  m r  

v t  r a f t  w q f t  t t  srwr t t * t  £ *rr 
f t f t  #?fr t>  w r  i

«ft fW f filgrti TW frft: *rsw  
uft *t £ r r  TrT f r  ^  ifsfr t t  t h t
*TKt ^“TRT ft i

«wwr * $ * *  *r n?r 3*r 
t o  £ f r  srnrf r  T ^ r  £ 
t t  i Tir f t r  * r r ^ r  t ^ t t o  'fr r r  
v t r  % m ^ r r  swt ngr^T ^ i

*rt rm  *  i f  *r*t *r *  t??t
1 t  *rr^T q r  m r r r  <rr q u  srrft 
? i spn t«t ir m  *t *3Rfrr *TR7 £ fr  
nH t T *r̂ nrr T tf *rV t t w

i  tsr#r *r « p w  * ??t ’

fnww *nfr(v *r?t -ft *ft
^  ft i ut<t * rr? stf stpt ?rr *;?t 

i

«ft nr?? m W t v v m ir
TT Tf if s n  £ f% ifaft TT!? %
* ry tt nV  t t *  'SSFt v r *rrr

<ft ij ŵ w  snft j M  q rr
*$t w tt ft T t  t t  
f W  3THT ft I PT JTm *

asr t t  4 t t  f r * r  *t c t  t t  t ?  * n t 
tfh : t f i w  f a r p r  t t  «m >
^ « o  q r  ir*RT f r * r  i v f i s t z  3 ^ *  
Tt ^  f&ifar ** »rrtfr T?m t 1

^  <pr« t(»r« w #  ^
?Pt m?ft t  ^rf ŵ r #w t

*  v v r w m  % \ t i t  * m  ifr ^flr*rr 
T^irfr nR rrvr ^  # i r k m fr 

mirrfhr vn pfrvm rft 
h  ^mrrr % ^rr ?r% ^  fqrr t t  
Tpfi JT qrr ’
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Wacom lytag idle for R iH b

*450 SHRI PATFSINGHRAO 
GAEKWAO WiU tbe Minister of RAH- 
WAYS be pleated to «tate

(«) the number of wagons lying idle 
ia Railways a wait mg repairs or onder. 
repairs Vuid

(b) the steps taken or proposed to be 
taken to overhaul these wagons'*

THE DEPUTY MINISTER IN THE 
MlNSTTRY OF RAII WAYS (SHRI 
MOHD SHAFI QURESHI) (a) iud (b) 
A statement is laid on the Table of the 
Sabha

SWNMt

(a) Wagons are not lying idle lndefia- 
ately in shops or sick hoes awaiting re-
pairs or under repairs but are regularly 
attended to and made fit for traffic os 
day to day basis The present daily 
average number of such Broad Gauge 
and Metre Gauge wagons under repair or 
or awatung repairs are 19437 in terms 
of four wheeler units

(b) The following steps have been pro-
grammed for execution in the Fifth Plan 
period

(j) The Su&lines are being moder-
nised and expanded for effective 
and rapid repairs of Sick 
Wagons.

lb) Additional capacity for overhaul-
ing the wagons in workshop* 1* 
being created by.



<1) Setting up a new wagon repair 
workshop at Vijayawada oft 
th* South Central Railway.

|2) Rxpandtng the overhauling St 
repair capacity ia Jagadhn 
Workshop of Northern Rail- 
way Jbansi Workshop cf 
Central Railway, Raipui 
Workshop of South Eastern 
Railway aad Kota Woikshop 
of Western Railway.

SHRI FATESINGHRAO GAEKWAD. 
Before X pot my supplementary, I would 
request the boa. Minister, aad failing 
which yon. Sir, to explain the second 
sentence in part (a) of tbe statement 
which reads:

“The present daily average number 
«l such Broad Gauge aad Metre 
Gauge wagons under repair or await-
ing repairs are 19,437 ia terms of four-
.. a, - _ __ . . iĝ  ifm o u «  van*

1 would like to understand *hat is the 
neasisg of this.

SHRI MOHD. SHAFI QURESHI. 
This is very clear. It mentions that tour-
wheeler units which ate either on tbe 
sick line or in the repair shops are about 
19,437.

SHRI FATESINGHRAO GAliKWAD:
Is ft the daily average?

SHRI MOHD. SHAFI QURESHI: 
Yes, it is the daily average.

SHRI FATESINGHRAO GAEKWAD: 
Now 1 put my supplemeatary. i would 
like tbe Minister to tell us what is the 
average life of a wagon and what is the 
average time taken for reconditioning a 
wagon.

SHRI MOHD. SHAFI QURESHI: For 
ltocoaditioning of box wagons by Periodi-
cal overhaul is done at intervals of 6 
years: for four wheelers the interval is 
five years; and for brake vans this is two 
years. Tbe time taken for such repairs 
varies from three to fifteen days.

SHRI FATESINGHRAO GAEKWAD 
Wbat percentage does ibis figure of
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19,43? coo* *• wft of the total mmUm 
of wagons on line with tbe Railways?

SHRI MOHD. SHAFI QURESHI; 
approximately 4.4 per cent.

SHRI BISWANATH ROY: Is it » 
fact that the large* number of wagoat 
uader repair or for repair is la the North- 
Eastern Railway aad if to, whether the 
equipment for repairs are not snticient 
in that Railway?

SHRI MOHD. SHAFI QURESHI: 
The fact ia that there is large pilferage of 
components and spares of the wagons 
there. That is why there is a large 
number of sick wagons in that regioa.

fT w fw r *sfr 
*r*nnr k *rw t z h  r r  r m  k

vz & f a  irrtJTfT % frrr- 
wr% ft itifw ir  v r nvrt$-

w tt< t srr fo/RT 7# 7 *
tfr *rr <ppT tn f^nprr
**  & ??> ttS t shT,  \

fan»r<rem n  m m  i r m r  
vft* r n ^ r  irr
sf tfa fr  7 k  1 s^rrr %-r #

1 *rr 14 s t r  *t 21

*nrfrfa*rrwTtr*rT*rV vrrrwrr »jnrp- *
12 ^srn- f w  :srm r i

SHRI INDRAJIT GUPTA: May 1
kaow what are the total wagon require-
ments of the Railways going to be during 
the Fifth Plan period and whether the 
present total number which are ia opera-
tion falh less than the estimated require-
ments aad if so. what is the total num-
ber of new wagons for which orders 
have been placed?

SHRI MOHD. SHAFI QURESHI: For 
carrying an additional 300 mUttos fames, 
of freight, the R atify* would re^ufra
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•tout tag  lakh a m  wagons ia ihe Fifth 
f ln fM W . The total nnmibef of wagons 
that the Railways are bolding today is 
4.43.0M

SHRI SNDRAJIT GUFTA Have you 
placed orders for m e lakh wagons?

M L 1 MOHD. SHAH QUUB5HX. Our 
vMfairemeat would be one lakh wagons, 
but we have placed orders so far for 
17,000

SHRI A P SHARMA A few days 
hack, tt appeared m th enewspapers that 
33 per cent of the total number of 
wagons that the Railways have—the hon 
Minister has said that it is about 4 
lakhs—are under repair But today be fun 
said that it is about four per cent May I 
know which one is correct'’ Because, the 
statement that had appeared in the 
Statesman a few days, back has not been 
contradicted Another thing that T would 
like to know is what is the programme 
for fulfil Uo« this target of one lakh more 
wagons that we may require in the Fifth 
Plan period

SHRI MOHD SHAFI QURESHI* I 
am sorry the hon Member who n fcO 
much associated with the Railwavs d<xs 
not understand the difference between 
-periodical overhaul and repairs The 
-percentage of wagons undear repairs is
4 4 approximately and the percentage in 
respect of overdue periodical overhaul is 
22

SHRI A P SHAMA Overhaul is 
other term for repair What difference 
does it make* They are also not in 
running condition

SHRI MOHD SHAFI QURESHI If 
a wagon becomes sick, tt t* sent to the 
repair shop, it is off the hne If a wagon 
n  to go for periodic overhaul after six 
years, it may go after seven years but 
ft is on the trade itself

MR. SPEAKER Shri Panna l« l Baiu- 
pal—not here

Stun Gajadhar Majhi—&l*o absent 
Sbrt Raghunaadan Lai Bhatia—*b«nt 
Shn P Gengadeb—also not ftwre

Shri MoUader Singh OOl—afceeat. 
Stan Deviader Siagh Ga/cfca-aho 

absent
Shri S R Damam

Power Gaaeratfan M a g  Cmnmt Y m t

*455 SHRI S R DAMANI Will ffc* 
Minister of IRRIGATION AND POWER 
be pleased to state

(a) whether the position of power 
genemion has shown any improvement 
during the current yean in relation to 
last year; and

(b) if »o what are the reasons for the 
continuing power cuts ta several States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) (a) and (b) There has not 
been any significant improvement duiing 
the current year tn power generation, 
compared to the last year The power 
supply position in the country continues 
to be difficult mainly due to an increase 
in the demand for power, and delays ia 
eommi«s.otung new projects On account 
of thi» restrictions on power snpp)> are 
continuing in many States

SHRI S R DAMANI It * very 
strangi Sir that last year due to shortage 
of power our production suffered to a 
great extent in mritulture as well as m 
industry

The hon Minister has said that thts 
year the supply position will improve 
Now in reply to my question, it has been 
said <hat due to the increased demand, 
the shortage is continuing May I knov 
from the hon Minister whether he hat 
investigated the causes for such shortage* 
and what action has been takes to im-
prove the generating power?

SHRI SIDDHESHWAR PRASAD 
The Ministry has discussed with all Ihe 
Electricity Boards and the officers of the 
State Governments in granted detail the 
shortfall in posw Thera are two n r f



important reasons. One it inadequate 
maintenance and the second one is delay 
la the commissioning of certain projects 
which were supposed to come within the 
Fourth Five Year Plan period. In con-
sultation with the Central Water A Power 
Commission the State Electricity Boards 
have drawn up a procedure for better 
maintenance of the existing units and 
also steps have been taken to expedite the 
commissioning of the new projects and 
it is hoped that in the coming months the 
power position will improve.

SHRI S. R. DAMANI: Ihe hon. Minis-
ter has just said that certain power pio- 
jects which were to be commissioned 
have been delayed. May 1 know as to 
by what time these projects wiil be com 
missioned. 1 would also like to know 
how many projects are at present work-
ing at less than 60 per cent n| its effici-
ency.

SHRI SIDDHESHWAR PRASAD: Of 
the new projects which are supposed to 
come m the near futuu*. one is the Badar- 
pur power station. Another one is at 
Bhatinda. One more u> at Faridabnd I 
have not got the full list of projects 
which 'are supposed to come up this year

As 1 just now mentioned* sUpc ate 
being taken to expedite the conimiMion- 
ing of these projects.

As far as generation is concerned, T 
do not have the list of projects, which arc 
generating at less than 60 per cent of 
their capacity.

SHRI S M. BANERJEE. I would like 
to know whether his attention has been 
drawn to the fact that in UP, because of 
the drastic power cut, in Kanpur alone, 
the fertiliser factory is closed and the 
textile workers are working only for one 
shift and nearly 54,000 workers are on 
the streets and even the defence produc-
tion is going to be affected seriously. 
This »  also happening in Banaras and all 
other places, in the whole of U.P I 
would likt to know what positive steps 
sire beicfe taken to avoid this crisis t*-

*7  Oral 4«0w m  MARCH

(m m  ultimately thiiw ill rest& * m  *N« 
round loss, t

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): We 
have been trying to help U.P. by discuss* 
ng this natter with the neighbouring 
States and .persuading them to suppty 
power to U.P. During the last few 
months, on an aveiage, something like 2»5 
to 3 million of units a day are being sup-
plied to U.P. by the neighbouring States 
of Punjab, Haryanfa, M. P. and Bihar. 
Sometimes it goes up to 3.5 etc. Part af 
the power of Badarpur is going to U.P. 
We have also given whatever assistance 
has been asked for by the U P. Govern-
ment At Harduaganj when there was a 
breakdown they had asked for an officer 
and we sent the Membei (Thermal) from 
here to help them to overcome the diffi-
culties So, these are the things whidt 
arc done to help them to overcome the 
difficulties that have cropped tip We are 
Ware of the problem and we do try to 
help them as much as can. as We have 
done for the last few months

SHRI P K DFQ- Is ti a fact that 
many of the remunerative hydel-power 
schemes have been kept pending consi-
deration of the Government on the plea 
that these are under consideration because 
ot the Krishna-Godavari Commission or 
because of the Narmada Commts ,io*. 
etc. Sir, it Is heartening to find that the 
present Minister has taken an initiative ia 
the matter to give clearance to some of 
the projects and has called a meeting of 
the CEs of the various States so that a 
compromise formula could be arrived at. 
So, in view of the anxiety and in view of 
the fact that the country is passing 
through severe power crisis, may I re-
quest the Minister to consider the inclu-
sion of the Upper Indravati Project which 
would result in power generation costing
3 paise per unit? Would he expedite it 
as early as possible?

SHRI K. C. PANT: X think the hem. 
Member has made the suggcatioo to mm 
personalty also. 1 have promised h l»  
that we will examine thh further.

28, 1074 Oral Answers &



29 O ral A n sw ers  CHAITRA 5̂  1896 ( S A K A )  O ral A n sw ers

a

R E  SH ORT N O T IC E  QUESTION 3

• •TTK ? n  w r  I  I ^TJP" ?TT'T ^TfT %  ^

5TRTT . . . .

Î sr̂ ftrT m f'fiT q-?
"C '

?rr Jnrr ?
MR. SPEAKER; It is something un-

usual; I have asked my staff about it.

PR O F. M A DH U  DAN DA VA TE: Let
it be made clear that the question is not

regarding H onourable Speak&r. . {Iiiter- 
niplion).

MR. SPEAK ER: It would have been 
much better if he had asked me. Please 
don’t be impatient. I t is something 
very unusual; and, 1 think, we have also 
been caught amiss in it. If some other 
M em ber had been involved in it, I would 
have given a ruling- But it is my own 
case; therefore it is very difficult. 
Neither did the M inister ask me whether 
this question can be answered. He did 
not ask me. Strangely enough my own 
staflf did not confirm that this question 
has already been sent, and he has 
followed it up.

SHRI N. K. P. SALVE: Then, shall 
we postpone it. Sir? (Interniplion)

SHRI R. S'. PA ND EV : Wg should
consider the dignity of the C h a ir , . . .

T H E  M INISTER O F RAILWAYS 
(SHRI L. N . M ISH R A ): Really speak-
ing, I  am responsible. W hen I saw the 
Short Notice Question, since it was the 
discretion of the M inister to reply or not, 
I accepted it. W hen I saw your name, 
I thought that I  should accept it. There 
is nothing wrong done on my part. I 
am responsible for this.

SHRI N. K. P. SALVF: Sir, I am oti 
a point o f submission. Shall we post-
pone this question? Through you. Sir, 
I request Prof. Dandavate to postpone 
this because there might be some off-
shoots . . . .

MR. SPEAK ER: There is no question 
of any off-shoot.

SH RI N. K . P. SALVE: This i*
entirely my point of submission.

MR. SPEAKER: M ay I tell you one 
thing? There is no question of any of 
shoot. This has happened thus. I wms 
there and Prof. Dandavate was also in 
the same train. He did not know any-
thing. W hen I met him at the plateform  
I said ‘Look here, this is happening 
even under our very nose. I am ve,ry 
unhappy over it’. This is w hat I told 
him. Later on, I am very sorry that 
somehow he sent in this question.

SHRI SHYA M NA N DA N  M ISH R A i 
Sir, I am on a point of order. The 
m&tter relates to rule 54. Let it be made 
quite clear that if there has been any 
lapse, that is in the Office o f the Speaker 
and not elsewhere. The Office of the 
Speaker has to be convinced first th a t 
this is a m atter of public importance. 
Unless it is made clear that it is so, the 
M inister cannot give his opinion.

MR- SPEAKER: I have already con-
fessed that whereas I know each and 
everything in regard to the case of a 
Member, when it concerns the Speaker,, 
the staff never informed me. It is corae- 
thing really very strange that I had no 
information about this.

SHRI PI LOO MODY: What hapened 
to you could also have hiippened to  
somebody else.

PROF, M ADHU DANDAVATE: 
Before he answers the question, since a 
submission was made by the hon. M em-
ber, Shri Salve, I reque.st the Hon. 
Minister to answer this. TTirough this 
question, supplementaries will emerge 
and, as a result, the presti,ej and dignity 
of the Speaker will be enhanced. That 
is why I have put this question.

DR. K A IL A S:'S ir, just now yoii made 
observation that under your nose all this 
is happening.
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MR. SPEAKER; Don’t be vcrze^- 
OUS. I think this is not ths Speaker's 
person but, this is an administrativ« 
matter and so I am allowing it.

SHRI R. S. PANDEY: My submission 
is this. The very prestige of the Speaker 
might be enhanced. That is not the 
question. The question ihat is very 
pertinent before the House is this, 
^ c o the question is relating to the 
Speaker and the dignity of the Speaker, 
I request Prof. Daadavate to withdraw 
this question. That is tjeeausc you have 
not been consulted and you havo not 
t>een taken into confidence. You know 
D O t h i n g  about this. The Ministi^r's reply 
might Or might not enhance your pres
tige. He should inform you in advance 
anything that concerns you.

MR. SPEAKER: Kindly sit down.
May 1 tell you one thin"? Wtieii 1 s.a-.v 
the question, it was ,iot concernina me 
or my prestige or anything i f  I :at kind. 
Somehow it has come. If I do nit aHow 
h, it will create another ccnfusion. Why 
should I not allow him?

So far my own staff is coiK'eroed_ T 
am not going to ignore them. So far 
as that cames between the N înister and 
myself he should have infoin’ed that he 
is sorry for that.

SHORT NOTICE QUESTION

Unauthorised Occupation o f s-eats 
AUoted to V'.l.Pi, Escort.

SNQ. 3. PROF. MADHU DANDA- 
VATE: Will the Minister of RAILWAYS 
be pleased to state:

(a) Whether it is *rue thai when the 
Speaker of the Lok Sabha was travel
ling by the Frontier Mail from Jullundur 
to Delhi on March 11. J974, the com
partment next to the Speaker’s air con
ditioned coach was shown as occupied by 
the Speoker’s poUce escort, though the 
escort was not accompanying the Speaker,

(b) Whether compiaims have beenj 
lodged with the Railway authorities liatj 
the seats shown as allowed to Speaker’* I 
escort were in reality allotted to oth«l 
passengers after unauthoriied payment to I 
the Railway staff by the passengers; and I

(c) if so, what steps are taken to pr^|
vent such malpractices?

THE DEPUTY MINISTER IN THE j 
MINISTRY OF R.VILWAYS (SHRI i 

MOHD. SHAFI QURESHI); (a) One 
bay consisting of 10 seats in a third class 
unreserved coach running by 32 Dn. ' 
Frontier Mail of 10.3.74, in which the ] 
Speaker, Lok Sabha, was travelling from | 
Jullundur to Delhi, was earmarked for ' 
the escorts of the Speaker is the police 
personnel had approached the station I
staff at Amritsar for this purpose.

(b) At Delhi Main Station some 
passengers approached the Speaker, Shri 
Dhillon, and complained that his escorts 
had not travelled upto IX'lhi and that 
this accomodation had been sold to 
other passengers on som.; consideration. 
The matter is under inquiry.

(c) Instructioas have been issued that 
any complaint against misuse of accom
modation by GRP personiiel should be 
imtnediately investigated and auithorities 
concerned intimated to take remedial 
action. Railway checking staff is also 
being alerted to check such malpractices. 
This case has been forwanded to the 
police authorities cijncemed viz. AIGj/ 
GRP, Patiala, for further 'action. -

PROF. MADHU DANDAVATE: Before 
I ask the supplementaries I must make 
it explicitly clear if I had forced this 
question, I am convinced, by placing this 
questtott before the Hou.se the dignity 
and the prestige of the Speaker will be 
enhanced. (Intejruptic-iis)

Sir, in th  ̂ reply that has been mad© 
by the htm. Minister there are certain 
contradictSottis. I am glad that some 
portions have been omitted but even 

after omission there is a degree of con
tradiction that still exists. I wonld first
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Ifte to ask * definite question regarding may feel tempted to come in on reading
contradiction*. I would like to know i t  Then, pointing to those persons who
specifically whether you want to confirm had occupied the «vwpnrt«yn  ^ 4
or contradict that when the hon. Speakex that they bad allowed other to enter,
was travelling by this train whether there that is, other passengers to enter, who paid
was any police escort that was accom- r s 4 cach to ^  police< Tben ^  ^
paying the Speaker at all? In the modi- on the platform, I called two railway staff
lied statement you neither confirm that officers. I said, “Well, this is a complaint
nor refect that So, I  would like to have made to me in your presence, and you
a categorical answer in this regard. are to inquire into it”.

SHRI MOHD. SHAFI QURESHI: 
The information received by us from the 
ORP lines, Patiala headquarters was that 
they had deputed four GRP staff for 
escort duty with the Speaker. This was 
on 10th March, 1974 ex Amritsar to 
Ambala.

MR. SPEAKER: I came from julhin- 
dur.

SHRI MOHD. SHAFI QURESHI: 
This was the information received by 
the railways from GRP lines, Patiala. 
So, accordingly these people travelled from 
Amritsar to Ambala At Ambala the new 
escort had to be provided upto Delhi by 
somebodyelse. But they did not turn up. 
As I have already stated, the matter is 
under inquiry.

MR. SPEAKER: We leave it here. 1 
tell you the whole story. It is much 
better if any person—Speaker or Minister- 
is travelling he should be told that he is 
accompanied by some escort. I came 
and just entered the train. I did not 
know. Nobody informed aie at jullundur 
that there was any escort for my protec-
tion When I got down at Delhi the 
people in the next compartment, of whom 
two of them were known to me, said they 
wanted to complain to me. And pointing 
to three or four constables, they said 
‘Those persons had accupied an adjoining 
compartment and outside they have written 
on "Escort to Dr. Dhillon, Speaker, Lok 
Sabha". I  took serious objection to it 
and I said “What a strange type 
of escorts you aro<l You Aave 
written outside that Mr. so and so 
is sitting here inside so that even if 
anybody does not know where I am, he 
44 L.S.—2

SHRI ATAL BIHARI VAJPAYEE. 
Has any action been taken?

MR. SPEAKER: Then, when I came 
at the platform. Prof. Madhu Dandavate 
met me, and I said ‘Look, what has 
gone wrong9 If in the name of my 
escort, knowing that I am sitting there, 
this could happen, what about others?’. 
Then, the first thing that I did on reach-
ing my residence was to send a complaint 
to the AIG of Railway Police, and I have 
heard nothing after that.

3ft, *rrr m  $ < T fm fa  2 * f a r  ? t m  
t f t  g f  m

MR. SPEAKER* I think we may 
proceed to the next item.

SHRI PILOO MODY- Did you write to 
the Railway Minister?

MR. SPEAKER: Well, I will write only 
after hearing from the officers

WRITTEN ANSWERS 1 0  QUESTIONS

.Offer from Kuwait for supply of more 
furnace oil

*444. SHRI Y. ESWARA REDDY: 
SHRI K. MALLANNA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Kuwait has offered to 
supply more furnace oil to India to meet 
our needs; and
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(b) if so, tbe particulars thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BORQOAH): (a) and (b). Yes, Sir.
Additional qu*yititie» of fomace oil offered 
by Kuwait National Petroleum Corpora-
tion, London have been accepted. How-
ever these cover only a part of the defi-
cit in Furnace Oil availability against 
demand during 1974. In view of 
steeply increased oil prices, efforts are 
being made to curb the consumption of 
furnace oil to the extent feasible by im-
proving efficiency of utilisation, supply-
ing substitute fuels, particularly coal 
which is indigenously available etc

Medium aad major ackemae for irrigation 
daring last three years

*445. SHRI BANAMALI PATNADC: 
Will tbe Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the number of medium and major 
echemes for irrigation drawn and com-
pleted during the last three years; and

(b) the nature of programme being 
drawn for the purpose during the Fifth 
Five Year Plan and to what extent it is 
going to meet the requirements of the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) In the last three years, 
proposals for 46 new major and 192 new 
medium irrigation projects were bent by 
the State Governments. In these three 
years, the Planning Commission approv-
ed of die implementation of 15 major 
and 39 medium projects as new schemes 
of the Fourth Plan. 3 major and 70 
medium schemes have also been approved 
for implementation as new schemes of 
th© Fifth Flan. 4 major aad 45 medium 
irrigation jproject*, on which work had 
been continuing from earlier plans, were 
completed in the last three years.

(b) The draft Fifth Plan envisages fin 
outlay of Rs. 2401 crores on major And 
medium projects. Most of the continu-
ing major projects and all the continu-
ing medium projects and proposed to
be completed. In addition, work is {pro-
posed to be started on a number of new 
schemes and irrigation potential of 6-2 
million hap, is proposed to be added. 
This programme is about double of what 
would be achieved in the Fourth Plan, 
and is considered adequate in the con-
text of overall resource availability.

Policy for Transfer of Employees via..
Husband and Wife

*451. SHRI PANNA IA L B/RU- 
PAL: Will the Minister of RAII WAYS
be pleased to state:

(a) what is the policy laid down for 
the transfer of employees viz. Husband 
and Wife in case on® is working under 
th Railyays while the other is working 
in the service of a State Government; and

(b) whether any instructions have been 
issued to keep such of the employees (viz. 
Husband and Wife) at one and the same 
Station?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI); (a) and 
(b). Th* policy is to consider sympathe-
tically r^uests for transfer to the place 
where the spouse is working, though 
actual transfers depend on administrative 
convenience. Instructions to this effect 
already exist.

Elect fait by coal mines doe t» M e -  
qua* wagon aqpWHoa programme

♦452. SHRI GAIADHAR MAJHI:

Will the Minister of RAILWAYS he 
pleased to state:

(a) whether Railway Board's decision 
not to step up wagon acquisition pro-
gramme would effect the production 0* 
Goal Mine*; and
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(b) whether tome States have expressed 
their views in this regard and if so, the 
salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
<b), No, Sir.

Arrangement made tor supply of erode 
oB through Commerce Ministry

*453. SHRI RAGHUNANDAN I-AL 
BHATIA:

SHRI P. GANGADEB:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state.

(a) whether his Ministry has made any 
arrangements through <Domm<rrce Minis-
try for the supply of -rude oil to irtet 
the various requirements of the country; 
and

(b) if so, whether any foreign coun-
try has agreed to meet India’s full ende 
requirements?

THE MINISTER OF l»«TROl EUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) and (b). While no such 
arrangements have been made so far, 
avenues of joint economic cooperation 
'with a number of oil producing countries 
are being explored. Bilateral arrange-
ments with a number of Gulf countries 
for the supply of crude oil have also been 
or are being made.

No single country’s assistance has been 
sought to meet India's full crude require-
ments. It is also not proposed to do so.

Request from Pttnjab Government for 
■apply of HJU>. and fertfllzm

*454. SHRI MOHINDER SINGH 
GILL:

SHRI DEVINDER SINGH 
GARCHA:

WIU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Government of

Punjab has requested the Central Gov-
ernment to increase the supply of high 
speed and light diesel oil alongwith that 
of fertilisers on the basis of its agricul-
tural requirements and its being the 
major contributor towards the stocks of 
foodgrains of the Centre; and

(b) if so, the action taken or proposed 
to be taken in this regard?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) Yes, Sir. The Govern-
ment of Punjab has a-sked for increased 
supply of fertilizers and diesel oil both 
HSD and LDO for the State.

(b) This request has been accommodat-
ed to the maximum extent possible

Visit of Indian experts <0 AJfeaafetaa for 
Flood Control Meaanres

*456. SHRI M. S. SANIE3TVI RAO: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state.

(a) whether a delegation of Indian ex-
perts is likely 10 visit Afghanistan to ex-
plore the feasibility of flood control 
measures jn that country; and

(b) if so, what would be the composi-
tion of this delegation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and tb). Yes, Sir. One
expert is likely to visit Afghanistan shortly 
for preliminary discussions a ad neces-
sary studies.

f *  *  w sv
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Supply of Power by Sugar Factories

*458. SHRI NAWAL KJSHORE 
SINHA: Will the Minis*ter of IRRIGA-
TION AND POWER b« pleased to state:

(a) whether Government are aware 
that sugar factories in the country can 
supply 1600 million KWH of electricity 
to the public; and

(b) if so, the reaction of Government 
thereto and steps taken to use this 
power?

THE DFPUTY MINISUR IN T1JE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Govern-
ment have examined the suggestion made 
from time to time for utilisation of power 
plants in sugar factones for electricity 
supply to the public utility system grid 
Even if it were possible to arrange to 
Utilise the entire installed genc-nting 
capacity (of tbe order of 200 MW) at 
tbe plants in sugar factories when the 
plants may be available in the non-crush* 
ing season, the energy contribution could 
be only a fraction of one per cent of the 
country's requirement1; Further, even 
generation of energy of this order will 
not be feasible without the conversion of 
boilers to use coal in addition to bagasse 
as fuel and addition of balancing equip-
ment and facilities to the existing instal-
lations in tbe sugar factories at consider-
able capital cost The power plants in 
the sugar factories are relatively small 
with capacities ranging from 0.5 to 5 MW 
and their locations are distributed over a 
large area. The cost of conversion of the

boilers to use coal as an additional fuel, 
addition of balancing equipment and fac- 
lities and necessary strengthening of tbe 
transmission and distribution system to 
utilise the power generated by these iso-
lated small power stations will be dispro-
portionate to the benets to be derived. 
The proposition, apart from being not 
economical, will not help m relieving the 
existing power shot (age immediately or 
to any significant extent.

Locomen strike for implementing 11* 
hours duty on Northeast Frontier Railway

*460. DR RANEN SEN 
SHRI P M MEHTA

Will the Minister of RAILWAYS be 
pleased to state

(a) whether recently in the Northeast 
Fronier Railway there was a strike by 
locomen on the demand for implemcnta 
tion of the 10-hours schedule which was 
agreed upon by Government,

(b) whether Government took de-
terrent action against the worker., who 
had joined the strike,

(c) if so, reasons therefor, and

(d) what were tbe reasons for the 
delay m implementing the agreement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) to
(d). Some Loco Running Staff on North-
east Frontier Railway on their own 
started claiming rest on completion of
10 hours duty from the time they signed 
on at the starting station loco shed since 
16th February 1974 Disciplinary action 
has been initiated against defaulting staff 
for participation in the agitation aad 
wilful disobedience of extant orders, in 
addition to the action taken under section 
100-A of Indian Railway Act.

There was no provision in the original 
statement of 13th August, 1973 that the
10 boors duty will be introduced within a 
specified limit; rather it was stated that 
tbe mode and manner of implementation 
would be worked out
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The implementation of the 10-hmir 
duty schedule in cue of loco funning 
staff has already started from 1st De-
cember, 1973. As the full implementa-
tion of 10-hour duty schedule requires 
the extensive additional facilities by way 
of running rooms, crew vans, loop 
lines, staff quarters and recruitment and 
training of about 20,000 locamen, the 
scheme can be introduced only in a 
phased manner.

OB aqwdflv from Oman to India

*461. SHRI P. A. SAMIN ATHAN: 
SHRI R. V. SWAMI NATHAN-

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Oman has decided to help 
India for the first time in the oil crisis;

(b) tf so, whether the Minister of 
Development of Oman recently visited 
India; and

(c) to what extent Oman has agreed 
to supply oil to India during the year 
1974?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) to (c). In the con-
text of recent changes in the world crude
oil supply position, the possibilities of 
setting up joint ventures with some of the 
Gulf countries are being explored. The 
matter was discussed recently with the 
Minister of Development of Oman during 
his visit to India. The proposals are in 
a very preliminary stage and it is too 
early to give any details*

Death off m gfet dm  to  fall of homing coal 
ash a t Rajghat Pewer lienee

*462. SHRI RAM PRAKASH:
SHRI PRABODH CHANDRA:

Wfll the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether a minor girt was kilted by 
*0  fall of burning coal ash at Rajghat 
Power House, Delhi on the 23rd Febru-
ary, 1974;

(b) whether any inquiry has been ins-
tituted into the mishap; and

(c) if so, the Bindings of the inquiry?

THE DEPUTY MINISTER IN IHE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRA&Ab): (a) to (c). There was no 
accident in the precincts of the Rajghat 
Power House on 23rd February involving 
any loss of life. However, on 24th Feb-
ruary 1974, a minor girl died due to the 
collapse of loose cinder, when she along 
with some others, was rummaging for 
coal bits in old mounds of dumped ash. 
Ash from the Rajghat Power House used 
to be dumped for a number of years in 
nearby areas where recently a Jhoggi 
colony has come up. A departmental 
enquiry has been held by the Delhi Muni-
cipal Corporation. It has brought out 
that this was a case of an accident.

Probe into expenditure incurred on 
Nagartmnwagar project

*463. SHRI M. RAM GOPAL 
REDDY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state*

(a) whether Government propose to 
institute a high level probe into huge ex-
penditure incurred on the Nagarjuua- 
sagar project; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Govern-
ment of Andhra Pradesh have reported 
that there is no proposal to institute any 
such high level prob^ on the Nagarjuna- 
sagar project They have further re-
ported that a  Commission of Enquiry 
has been appointed by them to inquire 
into and report on matters relating to 
the contract for work on Perubhotlapalem 
deep cut of Nagarjunasagar right bank 
canal, with the following terms of in-
quiry:—

(a) AU the circumstances connected 
with the leading to the contract
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relating to the work known as 
Perubhotlap&lem deep cut of the 
Nagarjunasagar right canal 
with M /s Supreme Construc-
tion Company, Hyderabad, 
in January, 1072;

(b) whether the above transaction 
was justified;

(c) whether there was any impro-
priety or irregularity in the 
above transaction and, if so, 
the authority, person or per-
sons responsible therefor;

(d) the measures to be taken to 
avoid similar irregularities, if 
any, in future contracts; and

(e) Any other matter having icle* 
vance to the above. The in-
quiry by the Commission is in 
progress.

Consumer Co-operative Societies and Fair 
Price Shops

*464. SHRI JAGANNATH MISHRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) what is the total number of con-
sumer co-operative societies in the Rail-
way department;

(b) the number of fair prtce shops for 
Railway employees;

(c) the broad features regarding their 
annual sales; and

(d) whether Government have felt 
the necessity of opening more fair price 
shops and if so, how many have been 
opened?

THE MINISTER OF RAILWAYS
(SHRI L. N MISHRA): (a) to (c).
There are 432 Consumer Co-operative
Societies in the Railways. These socie-
ties run 362 Fair Price Shops for the 
Railway employees. In addition Rail-
way employees can avail of the facilities 
of Fair Price Shops run by the State
Authorised Dealers. The amount of
sales both in reaped of Co-operatve So-

cieties and the Fair Price Shops run by 
them was of the order of Rs. 10.54 
crores for the cooperative year ending 
June 30, 1973.

(d) Yes Sir, 22 more Fair Pi ice Shops 
have been opened after April, 1973.

Seminar on Role of Conductor fat Power
distribution organised by the cable aad
Conductor Manufacturers' Assoc/aftm 

at New Delhi

4520. SHRI SATYENDRA NARA- 
YAN SINHA: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) whether a seminar °n 'Role of 
Conductor in Power Distribution orga-
nised by Cable and Conductor Manu-
facturer Association and National Alli-
ance of Young Entrepreneur, was held 
in New Delhi in August, 1973;

(b) if so, the mam recommendations 
made by the seminar; and

(c) the action proposed to be taken by 
Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD)- (a) Yes, Sir

(b) The major recommendation* of 
the seminar are as under—

(1) A detailed study be undertaken 
to assess the annual require-
ments of aluminium to enable 
the conductor manufacturers to 
plan their production pro-
gramme

(2) Steps be taken to raise the pro-
duction of aluminium and en-
sure uninterrupted supply of 
E.C. grade aluminium

(3) The present system of placing 
of orders, inspection and me-
thod of payments by the State 
Electricity Boards be reviewed 
and improved.



Written Answers CHAITRA 5, 1896 (SAKA) Written Answers 46

(4) Research and Development be 
taken up in regard to the 
quality control in the existing 
wire-rod making companies 
and conductor manufacturing 
units, development of alloy 
conductors, the techniques of 
tapping connections from All 
Aluminium Conductor (AAC) 
distribution mains.

(5) Engineering Export Promotion 
Council should study the 
power developmental program' 
mes in the South East Asian 
countries in order to facilitate 
our entry into the International 
market.

(t) The organisers of the Seminar 
have approached the appropriate Gov-
ernmental and other organisations and 
it is understood that suitable action has 
been initiated- The Government is 
alive to the needs of the Aluminium 
Conductor industry as brought up in 
the Seminar.

Expenditure on Elections

4521 SARDAR SWARAN SINGH 
SOKHI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
he pleased to state:

(a) the expenditure incurred on elec-
tions to various State Legislatures held in
1972, State-wise;

(b) the expenditure incurred on elec-
tions to Nagaland Legislative Assembly 
held in February, 1974; and

(c) the expenditure incurred on by- 
elections to Lok Sabha held between 
1971 and 1974 in different Slates, cons-
tituency-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS* (SHRI NITI- 
RAJ SINGH CHAUDHARY) (a) A 
statement containing the requisite infor-
mation is laid on th« Table of the House.

<b) Rs. 11,00,000 approximately.

(c) Information is being collected and 
will be laid on the Table of the House.

State/Union Expenditure incurred 
Territory on General Elections 

to Legislative Assemblies 
held in 1972

( 1) (2)

Rs.
1. Andhra Pradesh 1,27,28.152.00
2. Assam 23,67,315.00
3. Bihar 1,47,68,153.00
4. Gujarat 1,14,34,704.00
5. Haryana 13,58,000.00
6. Himachal Pradesh 10,30,408.00
7. Jammu and Kashmir 4,70,615.00
8. Karnataka 59,69,163.82
9. Madhya Pradesh 65,46,160.00

10. Maharashtra 1,17,60,666.00
11. Manipur 5.62,361.44
12. Maghalaya 1,24,500.00
13. Punjab 7,24.563.13
14. Rajasthan 42,96,230 75
15. Tnpura 7,71,791.00
16 West Bengal 1,30,53,484 00
17. Goa, Daman and Diu 1,38,111 12
18. Mizoram 1,75,571 00

Central aid to Kerala for Anti-Sea Erosion 
Work

4522. SHRI VAYALAR RAVI Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total amount of assistance
given to the State of Kerala for anti-sea
erosion works during the last three
years;

(b) how much of this amount has been 
given as grant and the amount given as
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loan together with the rate of interest 
charged on this loan; and

(c) whether the Government of Kerala 
have requested the Central Government 
for converting these loans as outright 
grants and if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The total amount of finan-
cial assistance outsides the plan given by 
the Centre to the Government of Kerala 
for anti-sea erosion works during the 
years 1970-71 to 1972-73 was Rs. 2.20 
crores.

(b) The assistance was given as loan 
repayable In ten annual equal instalments 
carrying the interest rate of 5 per cent 
per annum with a rebate of 1/4 per 
cent; for prompt repayment of principal 
and interest.

(c) Yes, Sir. It has not been found 
possible to agree to the request of the 
State Government.

Private sector undertakings with pafci op
capital of rupees one crore and above

4523. SHRI D B CHANDRA GOW-
DA: Will th© Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) the number of private sector manu-
facturing companies in each State with 
a paid-up capital of Rupees one crore 
and above; and

(b) the number of those companies 
which fall under the MRTP Act?

THE DEPUTY MINISTER IN THB 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFATRS (SHRI BEDA- 
BRATA BARUA): fa) According to
the latest available information there 
were 351 manufacturing companies with 
paid up capital of Rs. 1 (One) crore and 
above in the private sector. Their State- 
wise distribution is given tn the State* 
ment anvexed.

(b) Of these 181 cotnpfenie* are re-
gistered under the MRTP Act.

State men t

Number of Private Sector Manufactur-
ing Undertakings having Paid-up Capital 
of Rupees «ne Crore and above

Names of the State Number of 
manufacturing 
Companies wfth 
paid-up Capital 
of Rs. x crore 

and above.

I. Maharashtra . 136

2. West Bengal . 7 8 |

3- Tamil Nadu . 40

4- Gujarat 26

5- Delhi . 12

6. Aadhra Pradesh 13

7- Uttar Pradesh 11

8. Mysore. 10

9* Goa 1

10. Madhya Pradesh . 6

i l . Orissa . 6

12. Kerala • 4

13. Bihar . 3
I* Assam . 2

15. Pujnab . I
16. Rajasthan z

17* Himachal Pradesh . 1

Request from Punjab Government far 
setting vp OH Depot at I j d t t —

4524. SHRI SUKHDEO PRASAD 
VERMA: WiU the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state:
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(a) whether 'Government of Punjab 
have approached the Central Government 
to set up oil depot at Ludhiana; and

(b) if so, the reaction of the Central 
Government in regard thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) There is already a big POL storage 
depot nearby at Jullundur. Another de-
pot at Ludhiarta is not theretore consi-
dered necessary.

Financial Assistance Sought by Bihar for
Rural Electrification Schemes during

1973-74

4525. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) tbe financial help asked for by the 
State Government of Bihar foi the imple-
mentation of the rural electrification sche-
mes in the State during tbe year 1973-74;
and

(b) how far the demand ha* been ac-
cepted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA 
SAD): Oa) and (b). The progress of rural 
electrification is formulated and imple-
mented by the State Government/State 
Electricity Boards out of their State Plan 
Outlays. Additional loan assistance foi 
various rural electrification schemes is 
however, being provided by the Rural 
Electrification Corporation Limited.

During the year 1973*74, 24 schemes 
were sponsored by the Bihar State Elec-
tricity Board to the Rural Electrification 
Corporation. Out of these 11 schemes in-
volving loan assistance of Rs. 629.49 lakhs 
have been sanctioned. Out of the balance
13 schemes, 12 schemes costing 
710.07 lakhs, have been returned to the 
State Electricity Board for revision in ac-

cordance with the norms fend guidelines 
prescribed by the Corporation. One sche-
me involving financial outlay of Rs. 60.77 
lakhs is under consideration.

States whfch have not achieved target
fixed for Rural Electrification in 

Fourth Plan

4526. SHRI MARTAND SINGH. Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the names of tbe States where tar-
gets fixed for rural electrification under 
the Fourth Five Year Plan have not yet 
been achieved and the reasons therefor; 
and

(b) the steps ptoposed to be taken by 
Government to complete the remaining 
work before the end of the Fourth Five 
Year Plan period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) During the Fourth Plan, a 
target had been fixed for energisation of 
pumpsets. This target was 15 lakh 
pumpsets. Upto the end of January 1974,
12 84 lakh pumpsets had been energised. 
The main reasons for shortfall in the tar-
gets are:—

(i) Inadequate development in the
power sector;

(ii) Lack of adequate transmission and
distribution system;

(iii) Constraint on financial resources. 
Final figures regarding the shortfall in 
pumpset energisation will be available 
after the end of the plan period.

The electrification of villages is in-
cidental to energisation of pumpsets. It 
was expected that 50,000 villages would 
be electrified. This expectation has. how-
ever, been exceeded and 75716 villages 
have been electrified upto January. 1974

(b) All possible efforts have been made 
to achieve the targets of this programme
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4527. SHRI MARTAND SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state,

(a) whether Government have decided 
to observe 1974 as ‘Fuel efliciency’ year 
to meet the growing energy crisis;

(b) if &o, the salient features legarding 
the policy of Government in this regard; 
and

(c) the extent of saving of commcrcial 
fuel and of securing economies and effi-
ciency in fuel utilisation during the cur- 
rent year?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). No, Sir. However, in 
view of a steep increase in prices land the 
critical availability of crude oil and re-
fined petroleum products in the World 
market, the need to curb the consump-
tion of petroleum products is imperative. 
Various measures for reducing consump-
tion and the growth rate of petroleum pro-
ducts* demand fere being evolved and si-
multaneously given effect to as far as 
practicable. These are broadly divided as 
under:

(i) Measures to substitute the use ef 
petroleum products by other so-
urces of energy like coal, coke, 
electricity etc

(ii) Measures to curb the use of pe-
troleum products for non-essen 
tial consumption.

(iii) Measures to achieve efficiency and
economy in the use of oil as fuel.

(iv) Measures to achieve economy 'and
efficiency in the operation of en-
gines boilers, etc., run on oil by 
improving design etc

It is too early to precisely estimate the 
sayings likely to be effected as a result of 
these measures.

4528. SHRI BRURAJ SINGH: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the reserves and capitalised 
reserves belonging to the Firestone Tyre 
and Rubber Company of India Private 
Limited made out of retained profits 
against the original equity capital ot 
Rs. 20,000 amount to Rs. 5 crores; and

(b) whether Government propose to al-
low repatriation of this amount or a part 
thereof and ask the Company to Indianise 
its equity capital on reasonable terms?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) The original equity 
capital of the company was Rs. 20,000. 
As per the Balance Sheet ot the Company 
as at lis t October, 1972, the reserves and 
capitalised reserves amounted to Rs. 17.5 
crores This includes the capitalisation of 
reserves to the extent of Rs. 10980,000 
by way of issue of Bonus Shares.

(b) The policy regarding Indianisation 
of equity capital and remittances of pro-
fits is governed by the provisions of the 
Foreign Exchange Regufetion Act, 197? 
and the guide-lines framed thereunder by 
the Ministry of Finance

Remittance* by the Firestone Company to 
its Parent Company Abroad

4529. SHRI BRURAJ SINGH: Will the 
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Firestone Tyre and RubbeT 
Company of India Private Limited is al-
lowed to pay Rs. 2 to 5 crores, as divi-
dends to its parent company resulting in 
remittances of 100 per cent of the amount 
abroad even when the original equity ca» 
pita! of Firestone Tyre and Rubber Com-
pany of India was only Rs. 20,000;



53 Written Answers CHAITRA 5, 1890 (SAKA) Written Answers 5 \

(b) whether the Firestone Tyre and Rub 
her Company is allowed to remit to its 
parent company abroad over Rs 1 crore 
as technical and patent fees, and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-

BRATA BARUA) (a) and (b' The ori-
ginal capital of M/s Firestone Tyre aad 
Rubber Company of India Private Limited 
was Rs 20,000 It is a wholly owned 
subsidiary of Firestone Tyre and Rubber 
Company Acron, Ohio, USA

According to the information furnished 
by the Ministry of Finance, the year wise 
remittances by M/s Firestone Tyre and 
Rubber Company of India Private Ltd 
from 1969 to 1972 are —

Year Dividends Technical Rojalty Head Office
know how Expenses

(Rs m lakhs) (Rs in lakhs)

1969-70 93 54

1970-71 235 1

1971-72 194 18

(c) The remittances of profits and di-
vidends on foreign investments in India 
are allowed m accordance with the Gov 
crnment policy provided the due in taxes 
in India have been paid

Indianisation of Firestone Tyre and 
Rubber Company ef India Pvt. Ltd.

4531 SHRI BR1JRAJ SINGH Will 
the Mintstei of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to
state

(a) whether the Firestone Tyre and 
Rubber Company of India Private Limit 
cd has foiled all attempts for Indtanis 
mg their equity capital and

(b) what special steps Government pro 
po*e to take to Indtemse a substantial 
portion of their shareholding?

THF DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BED A 
BRATA BARUA) (a) The matter regard 
mg Indianising the equity capital of com-
panies having foreign capital, is not gov

25 52

o t6

erned under the provisions of the Com 
panies Act 1956 The Department of 
Company Affairs is not aware of any ac-
tion on the part of the Company foiling 
all attempts for Indianising their equity 
capital

(b) The matter regarding Indianisation 
of their shareholding shall be examined by 
Reserve Bank of India under die Foreign 
Exchange Regulation Act, 1973 and the 
guidelines framed thereunder by the 
Ministry of Finance

G sap^oa  Link Canal

4532 SHRI RANABAHADUR
SINGH Will the Minister of IRRIGA-
TION AND POWER be pleased to state

(a) the salient features of the Gangfa 
Son link Canal, and

(b) the time by which this link canal 
is expected to be ready?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA 
SAD) (a) The link has vet to be stu-
died and investigated

(b) Does not arise
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ftnrr fo re  irr sr$f*?r t t  mar 
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Setting tip of a Committee lor converting 
DESU into Corporation

4538. SHRI BUSHWANATH JHUN- 
JHUNWALA: Will the Mimster of IR-
RIGATION AND POWER be pleased 
to state:

(a) whether a Committee was set up 
to examine the desirability of converting 
DESU into a Corporation;

(b) if so, the terms of rcfcrcnce of the 
Committee;

(c) whether the Committee’s recom-
mendations are available and if so, the 
main features thereof; and

(4) title decision of Government on the 
recommendations of the Committee*7

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir.

(b) to (d). Do not arise.

Publication of Annual Report of DESU

4539. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of IR- 
RIGATION AND POWER he pleased 
to state:

(a) whether the Delhi Electric Supply 
Undertaking has not bees performing its 
statutory obligation of publishing its an-
nual report and making it available to 
the public;

(b) whether since 1970-71, the DESU 
has not published its annual reports; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The DESU is function-
ing under the control of the Delhi Mu-
nicipal Corporation It is learnt that 
the Delhi Electric Supply Committee is 
at present considering the Annual Reports 
for the year 1969-70 and 1970-71. The 
report for the year 1971-72 has been 
compiled and will shortly be placed be-
fore the Delhi Electric Supply Commit-
tee. The report for the year 1972-73 i» 
under preparation. The Delhi Adminia*. 
tration is making efforts to have the re-
reports expedited

WQWWW ^  ( w t  **!?■) *TT 
yrrfanff w rsft w g ftw n n iff  %

4 540. *F3T W T UPft :
TH rtffr ^  3PTT% ^  fTT f¥

(*r) aRf *m fjr rprr fa  

mfffiPirre ^  ^  T<r yrrfw
V r f  SPTfatfT $r?fr fr;

(*?) srtt fe n H T  % srnt if 
t t ,  w * r

f%̂ T3T*T5T *PT ►;*TT»T SHT
f^ rrn £;

(»r) zrfr ?rr. t *f  -j j? qr

«r*ra* $ w f c f t  3£»nr 
j f c f t ) . ( v )  % (*r).

rtHm tit

% *nr«r n  ^  fr
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Yfcoponl foe exfenfcm of Foot ortr- 
Bridge at Dabod Rallw*y Station (West* 

am Railway)

4544. SHRI BHAU1BHAI PARMAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the proposal for extension 
of Foot over-bridge at Dahod Railway 
Station has been under the consideration 
of Government for the last six years;

(b) under what category of Stations 
Dahod Railway station falls; and

(c) whether requisite facilities have 
been provided there accordingly?

THE DEPUTY MINISTER IV THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI)- (a) No.

(b) Dohad station is classified as cate-
gory ‘B’ by the Railway administration 
for provision of passenger amenities.

(c) Yes.

f&pz 3«rT TOT %
HTO if fRTC
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Development Work at Kadakavur Station 
(Southern Railway)

4546 SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased 
to state:

(a) the progress made towards the com-
pletion of the development works un-
dertaken at the Kadakavur Railway sta 
tion on Quilon-Trivandrum Section ot 
Southern Railway; and

(b) the steps taken by Government to 
expedite completion in view of the heavy 
rush of passengers at that station?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) and (b). 
The following developmental works are 
proposed to be taken up at Kadakavur 
station under the scheme for conversion 
of Trivandrum-Quilon-Ernakulam section 
from Metre Gauge to Broad Gague.

(i> Extension of existing low level 
platform to accommodate Ion* 
ger trains.

(ii) Provision of one new island sin-
gle face rail level platform.

Oii) Provision of goods shed and gooda 
platform.

(iv) Cover over the platform to 
Broad Gauge standard.

Out of the four works mentioned 
above the work at (i) is in progress and 
the balance works will be taken in band, 
alongwith the conversion scheme and are 
likely to be completed by March, 1976.
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8*M m m  of Demands of the O & NGC 
Employees Mazdoor Sabha

4547. SHRI P. M. MEHTA- vVill the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Oii and Natural Gas 
Commission Employees Mazdoor Sabha 
had demanded immediate settlement of 
dispates on bonus, promotions, house rent 
allowance, pay anomalies and pay revi- 
•ion;

(b) whether the President of the Sabha 
has stated that these issues were already 
discussed in the presence of the Union 
Minister of State in his Ministry;

(c) whether the Union Government have 
asked the Chairman of O&NGC to open 
the dialogue with the Sabha on these 
issues; and

(d) whether any discussions have been 
held and if so. the outcome thereof?

THF MINISTFR OF- ST\TF. IN THIr. 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to <d). Mention of these de-
mands was made by th? president of the 
O&NGC Emploveis MazJoor Sabha to 
the Minister of State for Pitt oleum and 
Chemicals; the htter advised the Chair-
man, O&NGC, to look into them At 
the meeting held on March 1974, the 
position in respect of various demands 
appears to have been adequately explain-
ed by the Chairman of the Commission 
to the representatives of the Sabha,

Press Note regarding Diversification of 
Production by Drug Firms

4848 SHRI BHALJIBHAI PARMAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state-

(a) whether Government Press Note No. 
3<3)/65,Ch,IIl dated 27th May, 1969 is 
still operative;

(b) if noi, since when it has been with-
drawn; «ad

44 L.S.—3

fc> whether Government are aware that 
drug firms are continuing to diversify their 
production under the pretext of this, 
press note?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). Yes, Sir.

(b) Does not arise.

fc) The exemption referred to in the 
said Press Note limits the formulations 
to those produced from the basic drugs 
produced by the concerned company and 
further limits the quantity of formula-
tions to be produced thereunder to the 
quantity of the basic drug allowed to be 
produced land to be utilised for captive 
consumption.

Average expenditure on Electa*) to a.
Parliamentary Coustitutency

4549. SHRI M. S. PURTY: Will the 
Ministej of I AW, JUSTICE AND 

COMPANY AFFAIRS be pleased to state:

(a) the average expenditure on election 
to a Pailiamcnfary Constituency; and 
Statewise highest and lowest e\penditure 
incurred so fai together with the particu-
lars of the constituencies m respect of 
which it was incurred, and

(b) the cost involved in mere despatch-
ing the identity slips by ordinary post in 
one Parliamentary Constituency apart from 
the cost incurred on punting the identity 
slips and other incidental charges?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) Information is being 
collected and will be laid on the Table of 
the House.

(b) the cost of merely despatching the 
identity slips by ordinary post at twenty 
paise for postal envelope will amount to 
rupees one lakh and fifteen thousand in 
one Parliamentary Constituency.
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PrepoMd Bltt oa Few Legal A li to flw 
P d f

4553. SHRI P. G. MAVALANKAR: 
Wai the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be please* to state.

(a) whether Government have since de-
cided to bring before Parliament a tttf 
providing for free legal ‘aid to poor, as per 
the assurance given by him daring the 
course of discussion on a private Mem* 
bers’ B91 during the test Session of Lok 
Sabha; and

<b) if so, when will it be introduced?

THE MINISTER OF STATB IN THB 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) and (b). Hie 
report of the Legal Aid Committee is 
ondfer examination. Settle ot the recom-
mendations of the Committee wilt be in-
corporated in the Civil Procedure Code 
Bill which is likely to be introduced dur-
ing the current Session.

Reports about Corruption in Lower 
Courts and TBgh Courts

4554. SHRI BIBHUTI MISHRA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether justice in Lower Courts and 
in some cases in various High Courts is 
given under corruption;

(b) whether Government have any re-
port ‘about it from their own confident ial 
and secret sources; and

(c) if so, remedial measures so far tak 
en in this regard?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) to (c). Government 
have no knowledge of corruption in the 
Courts, nor have they received any report 
about it from confidential and secret 

sources. Sometimes, complaints arp receiv-
ed alleging corruption which in flto«t Cases

ate either anonymous or p$mknsj0bm. 
Even so, «Jch c6nijftaints Are fftwarded 
to the appropriate authority for enquiry 
and necessary action.

Allotment of Matton Tallow of &era!a 
Soaps and Oils Ltd,

4555. SHRI C. H. MOHAMED KOYA: 
SHRI RAMACHANDRAN 

KADANN APPALL!:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Minister of Industries* 
Kerala has approached the Central Go-
vernment for allotment of 1340 tons of 
mutton tallow to the Kerala Soaps and 
Oils Ltd; and

(b) if so, steps taken thereabout?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The Minister of 
Industries, Kerala, requested for an allot-
ment of 1340 tonnes of mutton tallow to 
Kerala Soaps and Oils 1 imited, Calicut 
required for tbeir soup manufacturing 
capacity of 4.300 tonnes/year. As the 
licensed capacity of the undertaking for 
the manufacture of soaps is only TOO 
tonnes/year, mutton tallow has been re-
leased through the State Trading Cor-
poration as per policy on the basis of 
the above licensed capacity.

Protection Scheme for Erosion fey 
Ganga at Murshidabad

4556. SHRI B. K. DASCHOWDHURY: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether Planning Commission 
has finally approved the protection scheme 
of erosion by Ganga at Murshidabad; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER TN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) No. Sir.
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<b) A scheme lea* providing protection 
against erosion on the- Tight hank of the 
•Gang*! dowtistream of the Farakka 
Barrage, estimated to c o m  Kb. 63 crores, 
feed been received at the Centre from the 
State Government of West Bengal ia 
March, 1973. This scheme had been 
broadly examined in the Central Water 
and Power Commission and it had been 
observd that the schtne was not based 

on detailed investigations and model slu* 
dies. Therefore, it was suggested to the 
Stale Government to prepare a compre-
hensive scheme after carrying out detail* 
«d surveys and model studies. The re* 
"vised scheme has yet to be received.

Installation of a G eo-therm al 
Generator in Ladakh

4557. SHRI P. GANGADEB:
SHRI M. RAM GOPAL 

REDDY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Govrnment propose to 
instal a geo-thermal genci&tor in the Puga 
-valley of Ladakh; and

(b) if so, whether Geothermal sur-
veys m the hot spring areas in the Puga 
valley have been carried out, if so, the 
results thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The geologi-
cal and geophysical surveys carried out 
and exploratory bore-holes drilled in the 
Puga VaJley of Iadakh have indicated 
•some availability of geothermal energy 
for generation of power, and the possibi-
lity of installing a pilot power generating 
plant or utilising the available energy In 
•some other manner is under examination.

Amendment to Section IS of the 
H b te  Marriage Act, 1955

4**8. SHRI % %, MWtTHY: Will
ihe Miniate* of LAW, lUfTICE A m

COMPANY AFFAIRS be pleaded to 
atatt:

(a) whether in view of the prevalent 
authoritative medical opinion that lep-
rosy is not incurable, do Government 
propbse 16 amend Sfctie* 13-, of< 
Hindu Marriage Act, 1955 suitably; and

(b) if not, tbe reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS' (SHRI NITIRAI 
SINGH CHAUDHARY): (a) and (b).
Government is not aware of any autho-
ritative medical opinion that all forms 
of leprosy are curable. Government has 
also not received any proposal for amend-
ment of section 13 of tbe Hindu Marri-
age Act, 1955 on the benis oi any autho-
ritative medical opinion m this regard.

P.M.’s Intervention soOffeut in S trike by 
U.P. Engineers

4559. SHRI M. KATHAMUTHU: 
SHRI CHANDRA BHAL 

MANI TIWARI:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government have received 
a memorandum addressed to Prime Min-
ister, from the Delhi Junior Engineers* 
Federation seeking her intervention in 
the strike of U.P. Engineers; and

(b) if so, the salient features thereof 
and Government’s response in this 
regard?

THE DEPUTY MINISTER TN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Yes. Sir.
The Government have received a letter 
addressed to the Prime Minister by the 
Delhi Federation of Junior Engineers 
seeking her intervention in the si like of 
U.P. engineers. The letter forwards a 
copy of the memorandum ?ffd?essed to 
the Prime Minister by the All-India 
Federation of Diploma Engineers on the 
subject, of “grievances of U.P. Junior 
Engineer” and seeks the Prime Minis-
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ter’s intervention for amicable settle-
ment between the striking U.P. junior 
engineers and the Government of Uttar 
Pradesh. The Federation has been ad-
vised that the matter concerns the Go-
vernment of Uttar Pradesh and that Jho 
same may be taken up with them.

Smith Stanistreet and Co. Ltd.

4560. SHRI RAMAVATAR SHASTRI: 
Will the Minister of PETP.OLEUM AND 
CHEMICALS be pleased to state:

(a) wheljher the Central Government
had taken over the “Smith Stanistreet 
and Company Limited” in the year 1972 
for two years which is going to be over 
on the 4th May, 1974;

(b) whether some vested interests are
making efforts to again hand over the 
said Company to its former owners; and

(c) if so, the reasons therefor and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) Yes, S'ir. The Manage-
ment of M /s. Smith Stanistreet and 
Company Limited was taken over under 
Section 18A of the Industries (Develop-
ment and Regulation) Act, 1951, Indian 
Drugs and Pharmaceuticals Ltd., who 
were appointed its authorised controller, 
took over the management on 8th May 
1972.

(b) No, Sir.

(c) Does not arise- ;

Report of M.R.T.P. Commission on
M/s. Hindustan Lever Ltd. Bombay

4561. SHRI K. S. CHAVDA; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether his attention has been
drawn to para 6.25 of the dissenting re-
port by Dr. H. IP Pranjpe, Member,

Monopolies and Restrictive Trade Com-
mission under Section 23(3) (b) of the 
Monopolies and Restrictive Trade Prac-
tices Act, 1969, in the case of M/s.- 
Hindustan Lever Ltd., Bombay; .,

(b) whether Dr. Pranjpe has showr(» 
by furnishing facts and figures that M/s 
Unilever. U. K. have earned fabulous- 
profits on the investment made in this- 
country; and

(c) whether Government will have a 
similar study mode of two or three dozen 
foreign firms operating in this country,-- 
particularly in high profit yielding indus-^ 
tries such as drugs and pharmaceuticals 
and other consumer and chemical 
industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes, Sir.

(b) The dissenting Member has ex  ̂
pressed such a view. However, the facts 
and figures furnished in paragraph 6.25 • 
of the minute of dissent had to be con-
sidered in conjunction with many other 
factors, including the points made in. 
the Commission’s majority report, and' 
the current Industrial Licensing Policy 
of the Government. Further, these facts' 
and figures remain to he verified.

(c) References under Section 31(1) o f
the MRTP Act have been or are being 
made in respect of certain consumer in-
dustries such as Chocolate, Soft Drinks,^ 
Toothpaste and Cosmetic^,, etc., dealt 
with by foreign companies. The Com-
mission has already initiated suo-motu 
action in respect of many items indicated; 
in paragraph 5 of Chapter IV of tfie 
Annual Administrative Report of the 
Commission for the year ended 31st 
December, 1972.

Supply of Sulphuric Acid to Smair
Scale Industries in West Bengal

4562. SHRI S. N. SINGH DEO: Wilt 
the Minister of PETROLEUM ANI> 
CHEMICALS be pleased to state:
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«j(a) \vhethef Su ip lw rk  Acid is Hot 
available at the rate  fixed by Govern-
ment (Central Excise Tarift R ate) in 
West Bengal;

' the names of the manufacturers
'o f Sulphuric Acid in West Bengal;

(c) whether G overnm ent have receiv-
ed any representation to this ellect from  
the Association of Small Scale Industries, 
having Sulphuric Acid as its basic raw  

.material; and

' '(d) if so, the steps G overnment pro-
'pose to take to make Sulphuric Acid 
available at the aforesaid tariff rate?

THE M INISTER OF STATE IN TH E 
MINISTRY O F PETROLEUM  AMD 
CHEM ICALS (S ilR I SHAHNAW AZ 
K H A N ); (a )  Sulp-huric acid is present-
ly not subject to any price o r distribu-
tion control; only certain tariff values 

;have been assigned to provide a basis for 
.levy of excise duty. '

(b) A Statement is laid on the Table
■ c f  the House.

'? (c) Some representations have been
received in this regaid.

(d ) The manufacturers have been re- 
jjuested to m ake special efforts towards 
meeting the essential requirem ents of all 
users including the small scale units.

Statement

Names of main s,ulphuric acid manufac
turers in West Bengal

1. M /s. Bengal Chemicals and Phar-
maceutical W orks, Panihati.

2. M /s. H industan Heavy Chemicals
Ltd. K hardah.

3. M /s. Phosphate Company Ltd.
Rishra.

4. M /s. Kesoram Rayon, Triveni.

5. M /s. Jayshri Chemicals, K hardah.

6. M /s. C. D. T haltkar and Co.
Roopnarayanpur.

7. M /s. H industan Steel Ltd. Co.
Durgapur.

(SAKA) ‘Written Answers

8. M /s. Indian Iron and Steel Com -
pany, Calcutta.

The above list excludes units in the 
small scale sector. .

Issue of Licence for Starting Nylon 
Projects

4563. SHRI TRIDIB C H A U D H U R I: 
Will the M inister or PETRO LEU M  A N D  
CHEM ICA LS be pleased to state;

(a )  how many letters of intent have 
been issued to  the various State Indus-
trial Development Corporations for ’start-
ing nylon projects in different Stated as 
also to private sector parties for 1973-74 
and 1974-75 and for how many of these 
have been converted into licences;

(b) whether the present international
oil crisis and the consequent scarcity of 
petro-chemical raw  materials would affect 
these projects; and

(c) if so, whether there would be any
rc-scheduling of production program m es 

in this regard?

T H E  M IN ISTER O F STATE IN  T H E  
M INISTRY O F PETRO LEU M  A N D  
CHEM ICA LS (SH RI SHAHNAW AZ 
K H A N ): (a )  19 Letters of In tent (13
to State Industrial Development C orpora-
tions for setting up new nylon units and 
6 to private parties fo r effecting substan-
tial expansion in their capacities for 
m anufacture of nylon) have been issued 
between 1971 and 1973. Only one letter 
of mtent has been <;onverted into an In-
dustrial Licence so far.

(b) and (c). Certain im portant 
aspects like the overall development of 
nylon yarn industry in the country and 
the need for im port of foreign techonology 
for nylon plants are under examination 
in the light o f various factors.

Caprolactum Projects to Provide Pvaw
Material to NylOn Manufacturing 

Units

4564. SH RI TRIDIB C H A U D H U R I: 
Will the M inister of PETRO LEU M  
A ND  CHEM ICALS be pleased to state:
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Tariff Commtarioa Report on Synthetic(a) whether in expanding nylon pro-
duction projects in the country and for 
the new nylon manufacturing concerns 
coming up on the basis of letters of in* 
tent issued to various State Industrial 
Corporations, Government are thinking 
in terms of starting new caprolactum 
projects to provide raw materials for 
nylon manufacture; and

(b) if so, the location of these capro-
lactum projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) and (b). No additional 
Caprolactum capacity a  envisaged in the 
Fifth Plan and hence no proposal for 
setting up another caprolactum plant for 
completion in the Fifth Plan is being 
developed at present.

Salanlim Irrigation Project at Goa

4565. SHRI C. K- CHANDRAPPAN: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether 16 million tonnes of 
black iron and ferrous manganese de-
posits are likely to be submerged with 
tbe commissioning of the Salaulim Irriga-
tion Project at Goa; and

(b) if so, the steps taken to save 
these deposits?

THE DEPUTY MINISTFR IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) A team constituted by 
the Ministry of Steel and Mines, under-
took an assessment pf the reserves in 
1973, of the area coming under submer-
gence of Snlauli Project and it has been 
estimated that the total recoverable re-
serves of iron ore, black iron ore and 
ferruginous manganese ore are about 
2.014 million tonnes.

(b) The Ministry of Steel and Mines 
have advised the Government of Goa to 
take fection to ensur* that as much of 
these available reserves as possible ace 
mined cut before the area fets submerged.
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4566. SHRI FATESINGHRAO GAEK- 
WAD: Will the Minister of tiBtttO-
LEUM AND CHEMICALS be pleased 
to state:

(a) whether Government have accept-
ed die final report on pr.ee stiuwlure of 
synthetic rubber and fair price payable 
for synthetic rubber submitted by tber 
Tariff Commission; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The Tariff
Commission had examined the fair sel-
ling prices of synthetic rubber and had 
submitted its report on 28th August,. 
1971. While this report was under ex-
amination, the manufacturers represented 
in December 19T2 to the Government 
that in view of th* position that they 
would have to use imported alcohol, the 
co&t of which was about three times that 
of the indigenous alcohol ami that there 
were substantial increases in other ele-
ments of cost since the Tariff Commis-
sion had made the cost calculations, Go-
vernment should consider granting1 
ed-hac increase in price of various grades 
of rubber.

An interim price structure of synthe-
tic rubber was announced by the Go-
vernment with effect from 1st Septem-
ber, 1973- Simultaneously, the matter 
has been referred to the T&uflf Commis-
sion again for reviewing the cost struc-
ture in the light of the relevant factors 
affecting the cost of production and 
selling prices of synthetic rubber. Oft 
receipt of Tariff Commission’s findings 
further necessary action would be taken.

Target* for Power Qmmmtim  lo t 
Fow th P lan

4567. SHRI Y. ESWARA REDDY;
SUM S. R. DAMAN!:

Will the Minister of IRRIGATION 
AND H JW H t'ke jd n m l to fo tt:
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{*) **rr «?fCTrwwT f *  
flpff ?w ufarwr ?r#r <Nrr ?rr ?swt  ;

<a) whether newer generation target 
tor Fourth Plan has yet to be achieved;

(b) if so, the reasons therefor;

(c) whether in any State half of the 
target in power generation has been 
achieved; and

(d) if so, the names of the States to* 
gether with the target achieved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b;. About 4.7 million
kw. of power generation capacity pro-
posed for the Fourth Plan is likely to 
spillover to the next Plan. The main 
reasons for the non-complction of vari-
ous power schemes in the Poprth Plan 
are delays in che supply of equipment 
and in <oompletion of civil works, short-
age of essential construction materials 
like steel, cement and industrial gases, 
Jabour troubles, lack of funds and mana. 
gerial weaknesses.

(c) and (d). The achievement of the 
targetted capacity during the Fourth Plan 
period has been *0 per cent or more in 
the * States of Jammu an<J Kashmir, 
Rajasthan, Madhya Pra.’csh, Andhra 
Pradesh, Karnataka, Tamil Nadu, Bihar, 
West Bengal, Assam and Damodar 
Valley Corporation.
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4569- SHRI FATESINCHRAO GAEK- 
WAD: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether due to absence of provision 
tor spare coaches on important Railway 
junctions where the trains originate, the 
Arrangements for praMiding additional 
coaches to replace the damaged coaches 
do not exist resulting in great hardships 
to the travelling public particularly to 
third class passengers;

(b) if so, the reasons therefore; and

(c) the step;, taken to ensure adequate 
arrangement in this regard?

THE BHBFUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (5*1*1
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MOHD. SHAFI QURESHI): (a). Adequate 
standby coaches, especially third class 
coaches, are provided at important sta-
tions for replacement of scheduled coaches 
in case of any damage/repair.

<b) and (c). Do not arise.

Issue of Instructions on Functioning of
Accounts Officers on Indian Railway*

4570. SHRI PANA LAL BARUPAl: 
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS K» 
pleased to refer to the reply g.vcn to Un-
starred Question No. 4218 on the lift’ 
December, 1973 regarding issue of instruc 
tions of functioning of Accounts Officers 
on Indian Railway*, and stale:

<a) the salient features of the instruc- 
tions issued to the Executive and Finance 
Officers in connection with the A.R.C. 
recommendations; and

(b) what machinery has been *et up by 
Government to ensuie coircct implcmen 
tation of these instructions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a). The 
Administrative Reforms Commission’s stu- 
Kly team on Railways recommended (in 
Recommendation No, 235) mat the atti-
tude of the financial officers should be to 
help the executive and to avoid being 
meticulous and similarly the executive 
officers on their part should give due con-
sideration to the financial advice and if a 
diiterencc of opinion still persists, the* 
maiici should be referred to the higher 
level for a decision.

The Government have accepted this re-
commendation and neccssary instructions 
have since been issued to the Railways to 
the effect that both the Executive Officers 
and the Finance Officers should-appreciate 
their proper roles in-the due discharge of 
their responsibilities.

(b). The instructions that hi cases of 
difference of opinion between Executive 
Officers and Finance Officers the. matter 
should be referred to the higher level for 
a decision, have been codified.

Guideline for Staff requirement for Book-
ing & Reservation Office; (Western Rail-

ways)

4571. SHRI PANNA LAL BARUPAL: 
SHRI CHANDRTKA PRASAD:

Will the Minister cf RAILWAYS be 
pleased to refer to the reply given to Un-
starred Question No. 3369 on the 4th De-
cember, 1973 regarding work load in III 
Class Booking Office. Ajmer Station 
(Western Railway) and state:

(a) in the absence of any set guidelines 
for the staff requirement, what is the 
check on over staffing in the Reservation 
and Booking Offices;

(b) the comparative figures of allotted 
quota of Illrd Class Bciths and seats 
for reservation at Jaipur, Ajmer, Ahmedru 
bad. Baroda, Bombay Central, Ratlam, 
Kota, Rajkot and Bhavnagar Stations of 
Western Rilway and the sanctioned cadre 
strength of Reservatkm-cum-Booking 
Clerks at these stations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a). Staff 
are provided on the basis of workload after 
obtaining an idea of the number of trans-
actions 'and operations performed dudhg 
each <hift. Check on overstaffing iB exer-

cised through periodic reviews.



8l  Written Answers CHAITRA 8, 1896 (SAKA) Written Answers

<b) Allotted quota of Dtlfd Class Berths 
and Seats for reservation at these stations 
is as under:

Station Berths Seats

Jaipur 192 317
Ajmer 2 45 222

Ahmedabad , 715 1148

Baroda zio 216

Bombay Cei tral 2048
n

6S0 
574 A'c  

Chair car 
scats.

Katlam 3? 12

Xotta S3 30

Rajkot 74 JO \

Bhavragar 60 109

Baroda, Ho 11 am, Kota, Agra Fort, Jaipur, 
Ajmer, Mehsana, Ahmedabad, Rajkot and 
Bhavnagarpara stations of Western Rail-
ways; and

Reservation-cum-Booking Clerks have not 
been provided in III Class Booking Ofli- 
ces at these stations

(c) Does not arise

(d) the criteria adopted for 
booking staff at these stations0

granting

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Guide- 
lines have been laid dov.n for sanction of 
posts in all Categoi les of Commercial 
Clerks viz Booking Clerks, Parcel Clerks 
and Goods Clerks

fb) Checks on overstaffing are exercised 
through regular reviews

(c) The staff provided is as under:

Bombay Central 
D idar 
Barola 

Ri'lam 
Kota

Agra Fori . 

Jaipur
Criteria adopted for posting of staff at

certain stations of Western Railway

4572 SHRI PANNA LAL BARUPAL.
SHRI CHANDRIKA PRASAD

Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
Unstarred Question No 33S8 on the 4th 
December, 1973 regarding yardstick fixed 
for counting of tickets in booking offices 
(Western Railway) and state

(a) the number of categories of the Com-
mercial Clerks for which the yardstick is 
not laid down by the Railway administra-
tion and the reasons therefor;

(b) when the Railway w continuously 
going into loss, what is the check on over- 
staffing in certain offices;

(c) total number of staff provided for 
ticket stocks at Bombty Central, Dadar,

Ajmer
Mthsana
Ahmet’abad
Rajkot

Bha\anagarpara

(d) Booktnc stiff 
tng to workload

78
54
4i
20

21

2S

24
21
I t

II6

10

24

e pjmidcd accord*

2-Hours doty performed by Electrical 
Staff on Western Ra&way

4573 SHRI PANNA LAL BARUPAL. 
Will the Minister of RAILWAYS be plea-
sed to state

(a) whether on ceitam Stations on the 
Western Railway, 12 hours duty being 
taken fiom the Electrical sraff, whereas 
on others it is onlj eight houis, and



(b) If so, the names of the stations (b) what is the estimated cost of each
where longer duty hours are observed and project land by what time the prefects
the reasons therefor? will be competed?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and (b). 
Hie hours of employment of Railway ser-
vants, including Electrical staff working 
at Railway stations, ure generally regulat-
ed by the statutory provisions of the 
Hours of Employment Regulations. Ac-
cordingly, when the normal duty hours 
of a railway servant, during a period of
12 hours, include periods of inaction ag-
gregating 6 hours or more including 'at 
least one such period of not less than 
one hour or two such periods of not less 
than half an hour each during which he 
may be on duty but is not called upon 
to display either physical activity or sus-
tained attention, he is classified as ‘Essen-
tially Intermittent* and rostered to work 
for 12 hours a day, while those classi-
fied as 'Continuous' are rostered to work 
for 8 or 8-1 >1 hours a day.

Negotiations with Malaysia for Supply of 
Crede 00

4574. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI D. D. DESAI:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state whe-
ther his Ministry is negotiating with Ma-
laysia for the supply of crude oil, and if 
so* facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): No Sir.

BhcMjraHaw «f Baftvay lines M a g  
S in t Year e i V m  tkm

4575. SHRI M. &. SANJEEVI RAO: 
Will the Minister of RAILWAYS be plea-
sed to state:

(a) the number of projects proposed to 
be taken up for electrification of Railways 
during the first year of Fifth Ffare Year 
Plan; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a). No new 
project is being taken up in 1974-75.

(b). Does not arise.
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Cmi based Fertilizer H u b  « u  Proposal 
fcr tfeir changeover to Naptha Bawd 

Pfaafe

4578. SHRI NAWAL KISHORB 
SENHA:

SHRI S. R. DAMANI:

WHl the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(fc) the number of coal based ferilizer 
plants sanctioned during the last one year, 
H»e®r location and estimated cost;

(b) the quantity of petroleum and fore-
ign -exchange likely to be saved on this 
Recount; and

ic) whether there is a proposal to ctamge 
w m m  based t e f f l m  plan*. to *oal

based fertilizer plants, if so, the particu-
lars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (*>)• Three coat based 
fertilizer plants at Ramagundam, Talcher 
and Korba are under implementation. 
Much of these projects is designed to pro-
duce 900 tonnes per day of ammonia and 
100 tonnes per day of urea. These three 
plants, had they been based on petroleum 
feedstock, would have required about 687,
000 tonnes of pertoleum products every 
yeter. At an import price of about S80 
per tonne of petroleum products the for-
eign exchange outflow would have been 
about $55 million per year for the com-
bined capacity of the three projects.

(c) There is no such proposal at pre-
sent.

Enactment of Law to prohibit the Practice 
of Holdnc leaam l Property’

4579. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the Law Commission has re-
commended the enactment of a separate 
law for prohibiting the practice of holding 
“Benami propeity”,

<b) if so, when Government propose to 
bring up the necessary legislation:

(c) the salient frstpres of otter recom-
mendations made by the Commtsvon 
about property; and

(d/ the reaction of Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) to (d) Ye% 
S t. The taw Commission in its 57th Re-
port 00 “Benami Transaction** has recom- 

the enactment of * separate law
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containing the following legislative provi-
sions which I quote from the Report):—

"JO) No suit to enforce any right in 
respect of any property held be- 
pami against the person in whost 
name the property as held or 
against any other person shall be 
instituted in any court by or on 
behalf of a person claiming to 
be the realowner of such pro-
perty.

(2) In any suit, no defcnce based on
any right in respect of any pro 
perty held benami, whether agai-
nst the person in whose name the 
property is held or against any 
other persons, shall be allowed n  
‘any court by or on behalf of a 
person claiming to be thr ical 
owner of .such property.

(3) Nothing in this seetion shall apply
—(a) whether the person in whose 
same the propetty is held is a 
.manager of, or a coparcener in 
a Hindu undivided fam.lv, ;ind 
the property is held for ’he 
benefit of the co-parceners in
the family, or

(b) where the person in '*hosc name 
the property H held is a tiusiee 
or other persons standing in a 
fiduciary capacity, and the pro 
perty is held for the benefit of 
another person for whom be is j? 
trustee or towards whom he
stands in such capacity.

2. The following provisions are herct-v 
repealed, tfamely,—

(a) section 82 of the Indian Trusts 
Act, 1882:

(b) section 66 of the Code of Civil 
Procedure, MK>8;

(c) ection 281A of the Income-Tax 
Act, m \ .

3- N<)‘hing in this Act -shaV*—

(a) 'affect the provisions of section 53 
of the Transfer of Property Act 
1*82, or the "law relating to trans-

fers for an rtlega! purpose or

(b) apply io relation to any property 
held benami at the commence* 
ment of this Act.’*

These recommendations are being for* 
warded to the State/Union Territories 
Governments for tlieii views and the 
question of an enacting the necessary le-
gislation will be considered on receipt of 
their views.

Political Interests Inciting Rattwaymen to 
dispute vital Coal &upplie» to Steel Plants

4580. SHRI M RAM GOPAL REDDY: 
SHRI RAM BHAGAT PAS- 

WAN:

Will the Minister of RAILWAYS be 
pleased to >>tate:

(a) whether Government ate aware that 
political interests inert* Kailua)men to dis-
rupt viral coal supplies to steel plants; and

(b) if so. the remedial measures pro-
posed?

THE DEPUTY MIN1STFR IN 1HU 
MINISTRY OF RA11 VYS (SHRI 
MOHD SHAFI QURESHI>• (a) It is a 
fact that repeated Maflf agitations particu-
larly on the Easters, and South Eastern 
Railways ha\e affected loading and move-
ment of coal from Bengal-Bihar fields to 
steel plants.

(b). Government is seured of the prob-
lem and efforts are bing made to prevent 
such agitations affecting railway operation 
by ameliorating genuine sfaff grievances 
and discouraging the elements instigating 
strikes.

Smuggling of Petroleum to Nepal

4581. SHRI M. RAM GOPAL REDDY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

fa) whether huge quantity of petroleum 
being smuggled into Nepal from Sfliguri; 
and

(b) if so, steps taken by Govermwwt to
check the smuggling?
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TJJE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No. Sir.

(b). Does not arise.
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Setting up at a Indo.Bangladesh Panel 
for Water Resources

4583. SHRI R. N. BARMAN: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether a panel to discuss water re-
sources between India afind Bangladesh 

hat been set up; and

(b) if so, its terms of reference?

THE DEPUTY MINISTER IN THE 
fttiN&TRY OP IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). At its Seventh Meeting, 
heid in New Delhi, the lndo-Bangladesh 
Joint Rivers Commission has recommended 
the setting up of a team of experts to 
work jointly on the development of thê  
water resources of the region.

. Production of Predfawoleiie to mdt tb r  
dem ud

4584. SHRI C. K. JAFFAR SHARIEF: 
WiU the Minister of PETROLEUM ANI>: 
CHEMICALS be pleased to state:

(a) whether the quantity of PredtnsoJe- 
tte produced indigenously is sufficient to 
meet country’s demand;

(b) whether there has been cases of 
smuggling of Predinsolene into this coun-
try in view of wide disparity in the prices 
of indigenous and imported Predinsolene; 
'and

(c) whether Government are considering 
the desirability of arranging restricted 
imports of Predinsolene through the State 
Trading Corporation and selling it to drug 
units at pooled prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). The Task Force of the' 
Planning Commission on Drugs & Pharma-
ceuticals have indicated the requirements 
of Predinsolene for 1972-73 as 750 kgs, 
and estimated the requirements for 1975- 
76 at 1100 kgs. The total indigenous 
production for this item in 1972 and
1973 was 595 kgs. & 850 kgs. respective
iy.

(b). The selling price of indigenously 
produced Predinsolene in Rs. 14,266,21 
per kg. The c.i.f. of imported Predinsole-
ne is about Rs. 4300. One case of alleg-
ed smuggling of Predinsolene reported to- 
the Ministry of Petroleum and Chemicals 
is under investigation by the C.C.I. & E-

(c). A cording to the current Import 
Trade Control Policy, the import Of this 
item is permitted to the Actual users on 
a restricted basis. In view of this, can*-
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lisation of the imports of this item through 
State TVading Corporation is not consider-
ed necessary.

OmWcm to aetmp a Refinery at K w w ttrti

4585. SHRI C. K. JAFFER SHARIEF: 
Witt the Minister of PETROLEUM AND 
CHEMICALS be pft*M**0 state;

(a) whether Government heave finally 
-decided to set up a refinery in Karnataka; 
and

(b) if so,the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). No, Sir.

(b). Does not arise.

Starve? for wrplvt Railway land

4586. SHRI C. K. JAFFER SHARIEF. 
*WUI the Minister of RAILWAYS be plea-
sed to state:

(a) whether Government have made any 
■survey regarding the surplus Railway land 
in the station yards and the Railway co-
lonies and the land on way-side stations, 
which i& not likely to be used for Rail-
way purposes;

(b) if so, the salient features thereof:
and

(c) whether some lands have been allot-
ted or handed over to the State Govern-
ments also and if so, the particulars there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
The Railway review their land holdings 
with a view to limiting them to their ac-
tual requirement*, present and prospective, 
and relinquish permanently the land not 
require*** through the State Governments 
and this is a continuons process. Besides, 
cultivable railway land> lying between the 
stations, which is not immediately re*

quired to be utilised for Railway working 
is handed over to State Governments, for 
licensing to outsiders for Grow Mote' 
Food purposes. Similarly, the railwly 

fends lying in the station yaxds and Ra$* 
way Colonies are licensed to the Rail-
way employees/Raflwaymen's Co-operative 
Farming Societies. Approximately 4JMNO 
acres and 31,000 acres of railway land 
have been handed over to the Sfcfofe 
Governments and licensed to the Rail-
way employees respectively as on 31st 
March, 1973, under the above scheme.

Permanency for daas I, n , III aH  
IV euployece on Central Kaftmp

4587. SHRI VASANT SATHB: Will
the Minister of RAILWAYS be pleased 
to state:

(a) the number of employees at present 
on the Central Railway who art still tem-
porary, even after rendering more than 
ten years’ service;

(b) their number in Class I, Class II, 
Class III and Class IV posts; and

(c) the steps proposed to be taken by 
Government to make them permanent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RATI WAYS (SHRI 
MOHD. SHAFI QURESHI)* (a) and <b).

Class I Nil

Class II 10

Temporary Officers (Unclassi
fied) 4$

Class III 162

Class IV 10

(c). A special drive has been instituted 
for conversion of temporary posts into 
permanent ones wherever justified and for 
confirmation of the eligible persons against 
such posts. j

Confirmation of 10 Class It officers # 1  
be ordered as soon as their seytforijt^if
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f t — fr  o f PDT to M /«, M rtl rhwn L in *-
•d, s m m

458*  $tOU VASANT SATHE: WW
the M*i**er of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Mjf. Smdichem limited, 
Nagpur have apptoacM  Government for 
supply of Technical DDT from M/s. Hm- 
duMtuf Insecticides Ltd.* dittf ntf the current 
XflftS

(b) whether the Unit is facing acute di~ 
Aeuilfea in operating their plant for Want 
0f Technical DDT;

(c) whether Government have taken any 
action for providing immediate supply of 
DDT to this Unit to save it from closure; 
and

<d) if so, facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) land (b). A representation in 
this regard was received from the com-
pany,

(c) and (d) Nearly 10 tonnes of tech-
nical DDT during 1972-73 and about
II tonnes during 1973-74 (i e. upto Febru-
ary, 1974) have been supplied to this 
company.

Cancdtatfoa of trains k» Aasam

4589. SHRI VASANT SATHE:
PROF MADHU DANDAVATE

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether many trains to Assam 
were cancelled due to the Loco men strike 
on the 3rd March, 1974;

fb) if so, whether these trains were 
carrying food articles to Assam;

(c) the number of trains abandoned 
by loco runing staff on the ^rd March, 
1974;

what steps were taken by the Rail- 
way* to normalise the situation; and

<$ whether any action has been taken 
asainsi fee Jocomen?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI): (a) Only 
three trains were cancelled on 3rd March,
1974 on Eastern Railway due to N. F 
Railway’s inability to accept the trains 

on that day on account of Loco Running 
Staff’s 'agitation on N. F. Railway.

(b). No.

(c). Two.

(d) and (e). Disciplinary action has been 
taken against the defaulting staff, in ad-
dition to the action taken in terms of 
article 100A of the Indian Railways Act, 
Available resources were utilised for en-
suring movement of essential commodi-
ties like food grains, POL, Loco coat, 
priority ‘A’ traffic etc.

Setffaf «p of a Monitor far AvaftflWWv 
of Petroleum Protects

4590. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to stale:

(a) whether a monitor for petroleum 
products’ 'availability in the country ha* 
been set up in his Ministry; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN)’ (a) and (b) No monitor as such 
has been set up in this Ministry. How-
ever a control s>stem has been establish-
ed to keep a watch on the availability of 
major oil products at important supply 
points and in areas of heavy concentra-
tion of demand.

Detection of Adulteration of Motor Spirit 
by Kerosene Oil

4591 SHRI D B CHANDRA GOW-
DA: Will the Minister of PETROLFUM 
AND CHEMICAT S be pleased to state-

(a) whether the Indian Institute of P<*« 
troleum has informed that the adultera-
tion of motor spirit by Kerosene above
5 per cent can be detected by the use of 
a bine dye in kerosene which is not avail-
able in.the country; and
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(b) if so, the steps Government have

taken in this regard?

t h e  m i n i s t e r  o f  s t a t e  i n  t h e  
MINISTRY OF PETROLEUM AND 

CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) and (b). At the instance of 
the Ministry of Petroleum and Chemicals 
the Indian Institute of Petroleum (IIP) 
conducted several experiments for intro^ 
dudng a dye in Kerosene oil with a view 
to facilitating the visual detection of the 
presence of dyed kerosene in motor spirit. 
After detailed consideration, the HP re
commended the introduction of a blue 
dye in kerosene. The recommended 
dosage was 20 parts of dye for every 
million parts of kerosene. With this high 
dosage of blue dye, visual detection of 
the presence of kerosene in motor spirit 
was found to be possible in cases where the 
kerosene content in m otor spirit was even 
as low as 10 per cent. However, where 
the kerosene adulteration was only 5 per 
cent the visual detection was not very 
distinct. The entire matter is under con
sideration including the possibility of the 
indigenous manufacture of the dye an>d 
no final decision has yet been taken by 
the Government in this regard. However, 
even without the introduction of the dye 
it should be possible to detect the presence 
of kerosene in motor spirit by ap
plying a simple filter paper test under 
which if there is any admixture of kero
sene oil in motor sprit the same would 
conie out as a distinct oily stain on the 
filter paper. Even in this case adultera
tion of kerosene below 10 per cent is not

conclusively established in all cases. Eveir 
so, posters in English, Hindi and in 
regional languages are being displayed at 
all retail outlets so that the motorists may 
be able to make on the spot tests in sus
pected cases.

Wagons carrying food articles looted 
mobs during 1973-74

hy

4592. SHRI D. B. CHANDRA GOW
DA: Will the Minister of RAILWxWS
be pleased to state:

(a) The number of Railway wagons,;
carrying food articles, looted by mate- 
in each Railway Zone during 1973-74 and 
the value thereof; and

(b) the steps taken by Government to- 
stop such looting?

THE DEPUTY M INISTER IN  THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHl): (a) A state
ment is attached.

(b) Security arrangements have been
tightened up by the RPF to prevent any 
criminal interference in transit of food 
consignments. Goods trains carrying food 
grains and pulses are being 'escorted, 
specially over the bad sections, by armed 
RPF men during night time. Armed 
pickets are being posted at black spots 
and patrolling of track has been intensi
fied by armed guards in selected section*^ 
Close liaison is being maintained with 
local police to curb the activities of anti
social elements.

Statem ent

SI. No, Nfm e of the Zonsl Rrihvry No. of RIy. Net 
w,' gons amount 

caniyng of loss 
fooc! arti- 
clef looted

Ps.
1 C-ntral . . . . Nil Nil
s Eastern 10,700
3 Northern . . Nil Nil
4 N orth Eastern . , Nil Nil
5 Northeast Frontier Nil Nil
6 St u K Eistern . . N il Nil
7 South Central . . 37 24,510
8 Southern . I 1,300
9 W estern 2 1,950
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Cost iW M M ii — k . finm nnl,.

4593. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to ttate:

(a) whether Government are aware that 
many companies do not maintain the 
prescribed cost statements for the period 
for which the cost audit is not ordered 
by the Compaoy Law Administration;

(b) if so, whether Government propose 
to make the cost audit an annual exercise; 
and

(c) if so, whether suitable legislation 
would be enacted soon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) It is quite possible 
that certain companies may not be main-
taining the prescribed cost accounting re-
cords during the periods for which no 
cost audit has been ordered.

(b) There is no proposal at present to 
make cost audit an annual exercise. How-
ever, Government i'-M.'t orders for audit 
of cost account* under Section
of the Companies Act, 1956 at least once 
in all classes of Companies covered by 
the Notification issued under section 209
(1) (d) of the Act. to ensure that all such 
companies maintain Cost Accounting Re-
cords as prescribe I. Cost audit is 
directed for subsequent year or years 
where considered necessary.

(c) Does not arise.

Strike by workers of Pong Dam

4594. SHRI VIKRAM MAHAJAN: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the workers of Pong Dam 
went on strike, if so, when and the par-
ticulars of their demands;

(b) whether the workers of Pong Dam 
submitted the charter of their demands

three months before they went on strike; 
and

(c) if so, the reasons for which their 
demands were not consideied earlier and. 
what are the terms of agreement now?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir. The workers of 
the Pong Dam went on ‘Tool Down 
Strike* on the 22nd October, 1973 and 
the Heavy Earthmoving Operators also 
staged a ‘Go Slow Strike* from the 1st 
December, 1973 to 13th January, 1974. 
The strikes were in violation of the 
agreements between the management 
and the Union.

The main demands of the workers of 
the Pong Dam were (i) Security of 
service and (ii) Revision of pay scales of 
work-charged establishments with cffect 
from the 1st February, 1968 instead of 
the 1st January, 1970. The Heavy Earth- 
moving Operators wanted, in addition, 
benefits like application of Provident 
Fund Act from 196*, terminal benefits 
uniforms, No Victimisation and En-
forcement of Gratuity Act etc.

(b) No, Sir. The workers of Pong 
Dam submitted their charter of de-
mands on the Kth August, 1973 and the 
28th September, 1973, whereas the 
Unions Earthmoving Operators sub-
mitted their demand on the 18th Sep-
tember, 1973.

(c) These demands were considered on 
their receipt and the Beas Project autho-
rities held a series of discussions with 
the Trade Union representatives during 
October-November, 1973.

As per the terms of settlement with 
the Management, the Workers United 
Front assured on the 11th November,
1973, that there would be no stoppage 
of work till the completion of the Pong 
Dam. The Heavy Earthmoving Opera-
tors also gave an undertaking in Janu-
ary, 1974, that they would not resort to 
any strike!go-slow or any other agita-
tional approach till the completion of 
the dam.

44 LS—4
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Delay in construction of Kangra Valiey 
Railway due to rise in price of mafer'all

4595. SHRI VIKRAM MAHAJAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the original estimates o(' cos-.t of
the Kangra Valley Railway and ihe 
original target for completion of the 
same;

(b) the extent of rise in the cost due
to delay in construction because of rise 
in price of material being used in the 
construction; and

(c) whether it is proposed to start
second Or third shift to ensure early 
completion of the project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAPI OURESHI): (a) The 
original estimated cost as assessed in 
1965 was Rs. 3-62 crores and the origi-
nal target date of completion was 30th 
June, 1973.

(b) The estimated cost has increased
from Rs. 3.62 crores to Rs. 6.94 crores 
due to increase in the cost of labour and 
material. It is not possible to indicate 
seperately the increase in cost due to 
rise in price of material.

(c) Yes. The .number of shifts has
already been increased on important 
bridge works and efforts are also being 
made to effect shift working on other 
works also.

Passengers possessing confirmed reserva-
tion denied rightful accommodation

4596. SHRI P. G. MA</ALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware
that many passengers already possessing 
confirmed reservations, particularly on 
the long distance journeys are harassed 
and evea denied their rightful accommo- 
xlation r\ the start or during the travel; 
and

(,b) if so, the urgent steps Goverament 
propose to take to remedy the situation 
and redress such grievances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) There 
are occasions v/hen passengci-s holding 
confirmed reservations are not provided 
the accommodation reserved for them 
due to mistakes|omissions by tl»e staff, 
cancellation of trains, failure o4 rolling 
stock etc.

(b) Regular checks are conducted by 
ofTicers and inspectorial staff of Com-
mercial and Vigilance departments to 
guard against any irregularities. Wher-
ever staff are found responsible, euitabie 
action is taken against them to avoid 
recurrence.

The Parliamentary Committee, on Re-
servations and Bookings under the 
Chairmanship of Shri Krishan Kant is 
ah'eady examining all types of mal-
practices connected v.'i'h reservation of 
seats|berths with a view to minimise in-
convenience to passengers. The recom-
mendations of the Committee will be 
examined and i.nnpleraented as accepted 
by the Government.

Payment of Bonus to Employees of O. & 
N.G.C.

4597. SHRI P. G.: MAVALANKAR: 
Will the Minist;r of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) the amount of bonus paid to the
employees of O&NGC in various units 
and zones in th's country durin? the 
last three years;

(b) the reasons tor variation, if any,
in the amounts already paid;

(c) whether O&NGC employees have
demanded a higher bonus and if so, by 
how much; and

(d) Government’s reaction thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND
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C H EM IC A LS (SH RI SHAHNAW AZ 
K H A N ); (a )  Honur. is paid to the em -
ployees of the ONGC in various units 
-and zones at uniform rate. The amount
o f bonus|ex-gratia paid to the employees
■of the Commission during the last 3
years is as under;

(i) for the accounting year 1970-71
(paid in 1971-72)— Rs, 86.73
lakhs.

(ii) for ihe accounting year 1971-72
(paid in 1972-73)— Rs. 95.83
lakhs.

(iii) for the accounting year 1972-73
(Estim ated payable in 1973-74)
— Rs. lOd.OO lakhs.

(b ) The variations in the amount of 
fconusjex-gratia paidipayable is due to
(i) the annual increase in the pay etc.

'o f  the employees; and (ii) incre'ase in the
num ber of the employees etc.

(c) and (d). The ONGC had paid|
-will be paying to its employees bonusj
■ex-gratia at 10 per cent for the ac;ount- 
ing years 1970-71, 1971-72 and 1972-73;
some of the Unions of the Commission
have, however, demanded a higher
bonus for these years uplo 20 per cent
and the m atter on appeal, both by the
O N G C  management and th3 Unions, is 
pending before the Supreme Court. The
bonus payable in any enterprise is gov-
erned by the ‘Payment o f Bonus Act’ 
and depends on thg allocable surplus
available in any organisation.

'Chain pulling cases on Trains during 1973

4598. SH RI P. G. M AVALANKAR: 
Will the M inister of RAILWAYS be 
pleased to state:

(a )  the num ber of chain pulling cases 
on the trains all over the country during 
the year 1973;

(b ) whether the said incidents a ie on 
the increase and if so, the reasons there- 
"for; and

(c) the steps being taken by Govern- 
■iment to  check such iacidents?

T H E  D EPU TY  M IN ISTER IN  T H E  
M INISTRY O F RAILW AYS (SH RI 
MOHD. SHAFI QURESHI); (a). 2,82,619.

(b ) and (c ) . There was a sli,ght in-
crease in the num ber of alarm  chain pul-
ling cases in 1973. The large number of 
such cases is due to  general deterioration 
in Law and Orvlcr in the country. The 
main steps taken by Railway Adminis-
trations to check tliis evil arc indicated 
below:

(i) Posting of plain clothed TTEs
and Railway Protection Force
men in trains,,

(ii) conducting of surprise and
ambush checks by squads, con-
sisting of TTEs and Railway
Protection Force personnel,

(iii) conducting of educative cam -
paigns in the press, through
posters, cinema slides etc. and
by announcements on the
Public Address System provid-
ed at im portant stations.

(iv) creating of consciousness among
the students about the evil of
alarm  chain pulling through
lectures in educational institu-
tions by Railway oflicials:

(v) offering of rewards fo r appre-
hending chain pullers; and

(vi) blanking off of the alarm chain
apparatus on trains which are
chronic victims of chain pul-
lings.

Imported Zinc Ingots and Slabs t'unnd
missing from Wagons at Meerut City 

Station

4599. SHRI D H A N  SHAH PRA- 
D H A N : Will the M inister of RAIL-
WAYS be pleased to refer to  the reply 
given to  U nstaired Question No. 3386 
on the 4th December, 1973 regarding 
imported Zinc ingots and slabs found 
missing from  wagons at M eerut City 
Station and State;

(a )  the names and ranks of 4 Rail-
way Protection Force personnel against 
whom departm ental action has been 
taken and the nature of action taken; and
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(b ) whether G overnment propose to  
transfer the Railway Protection Force 
Personnel w ho gave m ore than three 
years stay at M eerut City with a view 
to break their links with unsocial ele-
ments?

T H E  D EPU TY  M INISTER IN  TH E 
M INISTRY  O F RAILW AYS fSH RI 
M OHD. SH AFI Q U R E SH I): (a )
U nder Rule 44 of Railway Protection 
Force Rules, 1959, Head R akshak Ram 
Gopal, Senior R akshak Lakha Singh, 
Rakshaks T rikha Ram and Ram Shabad 
have been charge-sheeted for major 
penalties and departm ental proceedings 
are in progress.

(b ) R .P.F. Personnel who are found 
or suspected to be having links with 
anti-social elements, are always trans-
ferred from  the place of their posting.

Norm ally, RI’F  staff who complete 
their tenure of 3 years at a particular 
place are transferred to oiher stations.

H ead Rakshak Ram G opal and R ak -
shak Trikha Ram  have alre'ady been 
transferred from  Meerut. Senior Rak-
shak  Lakha Singii and Rakshak Ram 
Shabad are due to be transfered in April 
1974 when the current school session is 
over.

Formula evolved by Saudi Arabia for 
Crude Oil supplies

, 4600. SHRI RAM KANW AR: Will
the M inister of PETRO LEU M  AND 
CHEM ICA LS be pleased to state;

(a) whether Saudi A rabia has evolved a
form ula to determine a quota of crude 
oil supplies to various friendly coun-
tries in view of the overall cut back in 
production;

(b ) whether this quota system affects 
im port of crude by India Irom  Saudi 
A rabia; and

(c) if so, facts thereof?

T H E  M INISTER O F STATE IN  THE 
M IN ISTRY  O F PETRO LEU M  AND 
C H EM ICA LS (SH R I SHAHNAW AZ

K H A N ); (a )  to (c ) . In  the wake of the 
conflict in West Asia, the Governm ent o f 
Saudi A rabia had evolved a formula 
under which the quota of supplies of 
crude oil to the various friendly coun-
tries in the last quarter of 197.^ was 
determined in view of an overall cu t 
back in the production. The basis of 
supplies under this form ula 'vhich was. 
also made applicable to India was the 
daily average of liftings for the first 
nine months of 1973 or daily average 
for the m onth of September, 1973 which-
ever was higher. The Government of 
Saudi A rabia have assured that supplies 
to India will always receive special 
consideration.

Strike by Railway Employees in April

4601. SH RI B. S. BHAURA;
PROF. N A RA IN  CH A N D

PA R ,\SH A R :

W'ill the M inister of RAILWAYS be- 
pleased to state:

(a ) whether Railway employees-
have threatened to go on strike in .April; 
and

(b ) if so, the reaction of G overnm ent
thereto?

T H E  D EPU TY  M INISTER IN  T H E  
M INISTRY O F RAILW AYS (SH R I 
MOHD. SH A FI Q U R E SH l): (a )  and
(b ) . A  convention of railwaymen which 
met on 27th February, 1974 has listed 6 
urgent and common demands of railw ay-
men and calle.J upon the Government to  
arrive a t a settlement by 10th April, 197 f- 
failing which the railwaymen will con-
sider them selvjs free to resort to an in-
definite general sirike with effect from  
any date thereafter. The m atter is re-
ceiving consideration.

Inquiry Into bad debt of Fertilizer Corpo-
ration of India

4602. SHRI ARVIND M. PA TEL;
SHRI D. P. JA D EJA ;

Will the M inister of PETROLEUlVf 
A N D  CHEM ICALS be pleased to state:
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(a) the amount of bad debt in market- | Supply of wagons to Industries ;n Public
ing Division of Fertilizer Corporatiou Sector
of India during 1972-73;

4604. SHRI M. KATHAMHTHU: 
Will the Minister of RAILV/AYS be 
pleased to state;

(b) the amount of bad debt in
■covered in Gujarat during 1972-73;

area

Cc) whether C.B.I. made any investi-
gation into the matter; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
•CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (d). The information 
is being collected and will be laid or. the 
table of the House.

Shortage of Irrigation Wafer in Saurashtra 
Region of Gujarat

4603. SHRI ARVIND M. PATEL: 
s SHRI D. P. JADEIA:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) "whetBer there is a groat fear of
shortage of irrigation water in Saurashtra 
Region during The next three to four 
■months; and

*

(b) if so, what steps Government
propose to take to sanction extra help to 
Gujarat State for providing water facili- 
tries?

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA- 

' SAD); (a) and (b). The Government 
of Gujarat have reported that owing to 
low rainfall, the replenishment the 
reservoirs in the Saurashtra region was 

, generally low. The kharif and rabi irri-
gation was planned according to the 
availability of water, after reserving the 
water supply needs of importaLit towns 
and cities facing acute shortage of 
drinking water. The State Government 
have indicated that in these circumstan-
ces, no hot w.3ather iri'igation is prac-
ticable.

(a) whether the supply of wagons to
public sector is less than that to the 
industries in private sCwtor; and

(b) if so, the reasons and broad 
lines thereof?

out-

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILV/AYS (SHRI 
MOHD. SHAFI QURESH!); (a) and 
(b). Supply of Vr'agons is done to differ-
ent industries and other users on the 
basis of seniority of demand, relevant 
priority to which such demands belongs 
and the total number of wagons asked 
for by them. No separate data is, how-
ever, maintained indiciting the number 
of wagons supplied to industries in pri-
vate and public sector.

Silting Problem of Kosi Barrage

4605. SHRI BHOGENDRA JHA;
SHRI YAMUNA PRASAD MAN- 

DAL:

Will ,the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether siUing problem of Kosi Bar-
rage is causing hindrance of the proper 
functioning of the canal systems;

(b) if so, the steps Government pro-
pose to take in this regard; and

(c) how much Government have spent
so far in desilting of Kosi Barrage?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD); (a). Some diflficulties are experi-
enced on the Eastern Kosi Canal system 
due to the problem of siltation.

(b). The Government of Bihar have 
taken many measures to overcome the 
problem. A careful Watch is also being 
kept on the canal by the State Engineers.
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The principal measures taken/contem-
plated are:

(i) Desilting of the canal, as and
when necessary, is done. Suc-
tion dredgers have 'also been ob- 
tained to have the desilting work 
done continuously.

Cii) The canal is closed when the sedi-
ment concentration at the head 
regulator is h|gh (exceeding 3,000 
parts/million|

(iii) A silt objector ttas been commis-
sioned in 1971 to exclude a por-
tion of the silt entering the main 
canal.

(iv) Improvements h'ave been effected
in the Barrage regulation sche-
dule.

(v) Barrage upstream guide bund has
been extended. This will im-
prove sediment exclusion.

(vi) Proposals for a second silt ejec-
tor/silting basin are under exa-
mination.

It is observed that a result of improve-
ments undertaken, the silt deposit in the 
canal has now come down in recent years.

A Technical Committee of experts 
beaded by Shri Y. K. Murthv, Acting 
Chairman, Central Water and Power 
Commission, suggested in December,
1973, various short-term and long-term 
remedial measures to overcome the silting 
problem of the Kosi Canal. These are 
under consideration of the State Govern-
ment for implementation.

(c) The Government of Bihar have re-
ported that upto 1973 an expenditure of 
Rs. 1.3 crore was incurred for desilting
o l the Kosi Canal. No expenditure has 
been incurred in desilting Kosi Barrage,

Fixing of reasonable rate of commission 
. for M/m. A. H. Wheelers

4606. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased
lo state:

(a) whether M /i. A. H. Wheelers are 
changing exorbitant rates of Commission 
for selling books, magazines and Railways 
time tables from private publishers;

(b) the reasons why Government are 
not fixing reasonable rates of commission;

(c) the reasons why A. H. Wheelers are 
enjoying almost position of monopoly oft 
a large number of Railway platforms; and

(d) by what time things are likely lo 
improve?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) aod (b). 
Rates of commission for selling books- 
arc settled on the basis of mutual agree-
ments between the publishers and M/s. 
A. H. Wheeler & Co. Hence, the Gov-
ernment does not come into the picture.

(c) M/s. A. H. Wheeler & Co. do 
not have a monopoly. A large number 
of contractors other than M/s. Wheelers 
tun honkstalls at *a number of railway sta-
tions. Even at some of the stations 
where M/s. Wheeler & Co. have stalls, 
other book-sellers like Gita Press and 
Sarvodaya are functioning.

(b) Things arc by and large working 
satisfactorily at present. However, the 
policy now being followed is to award: 
bookstall contracts 'at (i) stations having, 
no bookstalls at present, <ii) at new sta-
tions which may be opened in future and 
where bookstalls may be considered 
necessary, and (iii) at stations where 
vacancies might arise in future to co» 
opemtives/repisterert Associations Part-
nership enterprises formed by unemploy-
ed graduates.

Additional Ah Mm n  to Kararfaka for 
Irrigation and Power

4607. SHRI K. MALLANNA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether the Karnataka Government 
and Central Government have agceed re-
garding the State’s additional reaoonw
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mobilisahon target of Rs. 5 crores in order 
lo make larger provisions for irrig'ation 
and power; and

l,b) if so, the financial assistance Cen-
tral Government propose to sanction for 
the irrigation projects, separately?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRl SIDDHESHWAR PRA-
SAD): (a). In assessing the resources for 
the Annua! Plan 1974-75 of Karnataka 
State. Rj. 5 crores have been taken into 
accouit as additional accruals on account 
of naeatiures to be taken by the State 
Government for addtional resource inobi- 
lisatio* in 1974-75.

(b). Central assistance to State Plans is 
given ia the form of block loans and 
grants and is not related to any indivi-
dual sector of development or project. 
The plan outlay of the State for 1974-75 
is completed at Rs. 110.75 crores, out of 
which Central assistance is Rs. 35.46 cro-
res:

Incraasif kb Demand for Diesel in Biliar

4a>8. SHRI SUKHDEO PRASAD 
VERMA; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state:

(a) whether in view of the kerosene
price>-hike, the demand for high speed die-
sel ha* goae up in the State of Bihar; and

(b) if io, the necess'ary steps taken by 
the Central Government to increase the 
supply of diesel considering the agricul-
tural reqnirements of the State?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). With the near equalisation 
of prices of Kerosene and High Speed Die-
sel Oil, demand for the latter product has 
incre«ed.

(b). The production of High Speed Die-
sel Oil has been increased at the Refine-
ries by reducing kerosene production. Pri-
ority i» also being given to HSD movement 
over otfier whife, oil products.

Seminar on ‘Energy CrisLs and the Role 
of Indian Industry’

4609. SHRI M. S. PURTY: Will the 
Minister of PETROLEUM AND CH E-
MICALS be pleased to state:

(a) whether any seminar on ‘Energy
Crisis and the Role of Indian Industry’ 
to meet the demand for petroleum pro-
ducts had been he'd recently; and

(b) if so, broad features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). Yes, Sir.

(b). The main features of the Seminar 
have been reported to be as under:—

(1) Need was stressed not only for the
conservation of energy but also for find-
ing new sources of energy;

(2) conversion of oil firing equipment to
coal firing;

(3) improvements in mining and tians- 
portation of coal, oil exploration etc.;

(4) stepping up productivity in co'al min-
ing and transportation;

(5) research for better use of available
energy resources (including nuclear ener-
gy) and development of new resources 
like solar energy, wind and tide, hydro-
gen as fuel etc.;

(6) need for paying more attention to
maintenance of boiler and other equip-
ment of the thermal stations;

(7) stabilization of oil consumption at
the present level; and

(8) constitution of a National Energy
Board which would formulate a clear, co-
ordinated 'and viable energy policy; draft 
a comprehensive energy programme and 
ensure its execution through appropriate 
State Level Energy Boards.
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Die of Thorium for Power Generation
urged by Institution of Engineers 

(India)

4612 SHRI YAMUNA PRASAD 
MANDAL- 

SHRI R S PANDEY

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Institution of Engineers 
(India) has urged Government to rely sub-
stantially on nuclear power programmes 
and also suggested the use of thorium 
power generation; and

(b) if so, the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) At the Seminar held recently 
at Poona under the auspices of the Insti-
tution of Engineers, the increasing role 
of nuclear energy in the near future and 
the need for stopping up the present heavy 
water reactor programme as well as in-
tensifying research on the breeder re* 
reactors to utilise available thorium re-
sources was urged.

(b). The recommendation made by the 
Seminar is being examined.
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A ftatioo by Eiftaw w  of l i iw y t  Ther- 
«Mri Power Station

4618. SHRI P. M. MEHTA:
SHRI NAWAL KISHORB 

SHARMA:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether engineers at the Badarpur 
Thermal Power Station have launched a 
work-to-rule agitation to press their de-
mands since 3rd March§ 1974; and

(b) if so, what are their main demands; 
and

(c) to what extent the strike has affect-
ed the working of the power station?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The Engineers have la-
unched an agitation to work-to-rule by 
passing a resolution on 1st March, 1974 
not to work on Sundays and other holi-
days, and to work-to-rule.

The main demands of the Engineers 
are grtmt of Special pay and construction 
allowance for field staff on construction 
and shift duty and operation and main-
tenance allowance for operation and main-
tenance staff.

These demands have been considered 
and Government have agreed to grant a 
“Special Construction Allowance for Ba-
darpur” admissible to those employed on 
construction work and a Generation allow-
ance to the technical staff working on the 
operation and maintenance of the Power 
Station, who 'are not in receipt of any 
other special pay or overtime allowance 
for this purpose.

(c). The working of the Power Station 
has been normal.

Ioomm to flu Total Assets of 95 Mono-
poly Homes

4619, SHRI P. M. MEHTA:
SHRI VAYALAR RAVI:

WiH |he Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
lo ca te :

(a) whether the total assets of the 95 
monopoly houses in the country have in-
creased substantially for the last three 
years inspite of Government’s decision to 
reduce the assets of the monopoly houses;

(b) if so, to what extent the assets of 
these 95 monopoly houses have increased;

(c) the names of these monopoly houses; 
and

(d) the steps being taken to reduce their 
, assets?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b). (1) The' 
“monopoly houses" mentioned in the ques-
tion appear to refer to the large business 
houses which were discussed in the Re-
ports of the Monopolies Inquiry Commis-
sion and the Industrial Licensing Policy 
Inquiry Committee. Only twenty of these 
houses having assets of more than Rs. 35 
crores were earlier considered as 
large houses in the context of in-
dustrial licensing policy. The con-
cept of Targe industrial houses had 
undergone a fundamental change since 
February, 1973 when the revised indus-
trial licensing policy was announced by 
the Government. In the light of this 
revised policy, undertakings registered un-
der Section 26 of the Monopolies and 
Restrictive Trade Practices Act, 1969, i.e.
(i) undertakings which by themselves or 
together with their interconnected under-
takings have assets of not less than Rs. 20 
crores, thereby attracting the provisions 
of section 20(a); or

(ti) dominant undertakings which by 
themselves or together with their inter-
connected undertakings have assets of not 
less than Rs. 1 crore, thereby attracting 
the provisions of section 20(b) of the 
M.R.T.P. Act* are considered as large in-
dustrial houses.

(2) The M.R.T.P. Act does not require 
the undertakings registered nnder section 
26, to famish information about changes 
in the value of assets from year to year*
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(c) A list of undertakings registered 
under Section 26 of the M R T P Act has 
been laid on the Table of Lok Sabha 
recently in reply to Lok Sabha Unstaired 
Question No 4304, answered on the iltb  
December, 1973

(d) The mam objective of the regula-
tory provisions of Chapter 111 of the M 
R T F  Act is to prevent concentration of 
economic power to the common detriment 
through a process of regulation of subs-
tantial expansion, diversification and de 
payment of funds Ihe steps taken by 
the Government in this behalf are descub- 
cd m the Second Annual Report on the 
'Working and Administration of the M R 
T P  Ad, 1969, which was laid on the 
Table of the Lok Sabha last year

fU fm fag Report of Tack Force on Bulk 
Drugs to Bureau of Industrial Costs and 

Prices

4620 SHRI P M MfrHTA 
SHRI NIHAR 1 ASKAR

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether Government have referred 
track the report of the task force on res 
tructing the prices of 24 bulk drugs to 
the Bureau of Industrial Costs and Pn 
ces,

(b) if so the reasons for the same,

(c) whether the Bureau has resubmitUd 
the report, and

(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) (a) and (b) Government had re 
quested tbe Bureau of Industrial Costs 
and Pnces to recommend fair selling pri-
ces of the concerned bulk drugs taking 
into account the escalations in costs that 
have taken place since the Working Gro-
up set up under the Chairmanship of the 
C bairrun Burcfen of Industrial costs and 
prices famul&ted its report.

(c). Yes, Su.

(tl) Does not arise

Supply of Crude Oil by Oil Protfneftaa 
Countries to Non-Aligned Nations si 

Concessional Rates

4621 SHRI DEV1NDER SINGH 
GARCHA 

SHRI DHAMANKAR

Will the Minister of PETROLEUM 
AND CHFMICAI S be pleased to state*

(a) whether the oil producing countries 
have taken any decision to supply crude 
to the non aligned nations at concessional 
rates, and

fb) if so, the facts thereof’

THE MINISTER OF STATE IN THF 
MINISTRY OF PFTROl FUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) (a) No Sir

(b) Does not arise
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STtfTT f t  1 5!T

4 2 1 Tfo WftaTTTOOr <Ttl5 
W l T *  f t  fTT T O f f  :

( t )  v t t  xrm  t o  ^ r t
fsamrat f t  (t* r#
*nr4 Tfffrsr) t t  *t3pt f f s r  m  ^rrr % ,

(«i) m  m  , srrr

(*T) f t  #5*

* V

h x  w i w r  w ft  y p m
* *  f M )  (fr) * (n) rrn  tfhc
qffcr* f t  w f a  m -

^  f t  1- 1-19 74  
It 3 1- 12- 1 975 ?wr % f a t

a f u W f



125 W ritten Answers CHAXTRA 5, 1898 (SAKA) W ritten Answer* 126

*  i t  fsm  ?ror w  v w r r t
iftTftWPT % SfrfaftWt «PT mViVT 
w fr ?pp ^  |< n  & t ^ rf^ tr  ^ fr  
q & fw  v to p w s t <rn*rir 
*pt t s v  srtfi t o  § f  1 1

yrar^ iH  k  f*r^ t n n f a

4 6 2 3 . *T© H^jfarrowff T O *  :

*pn f o n f  «ftr f«rw?T <r*t ^  ^ t pt  ^  
F tt r^ » r te  vt?t  % firo ir? r^
9^FTC 5TTT ’HTSR ^  l̂*T

w m  tfq r-» m  f^fr-f«m?f» ’ ifor t ? -  
« r  3* qrf ?

, f e w f  fa«r?r Hsrrsror *» 3W3ft 
(«ft ( iu jW T  SWT*) : 1957-58

% 1 9 6 8 -6 9  TO %**.* *C»T ?TrT-

*ftt % s t  *r *T3r**rrc q-f^- 
JTR«rr *  farr n w  *rv^TT ^r it f  

TrfawT ^  *ir t  —

ant t j

q^rr «f7t 7i(3r
(t o ?  « w r  it)

1 957 -58 0

1958-59 2 uo

195£-<>0 5 .to

1960-61 5 40

1961-62 7 00

1962—03 6 39

1 9 6 3-64 b 00

1 9 6 4 -6 5 5 60

1965—66 8. 13

1 9 6 9 -6 7 5 .0 0

1 2

1 9 6 7 -6 8 2 .9 9

196 8 -6 9 6. JO

3FT 6 0 .3 6

%*f H r*7j"p5,**TT % {^tr XT̂ iWT̂ T 
en ^T T  ^T ^  YPT5TR 5T^T f^TT *RT «TTI

& £m  ’Tjtpftt w r  ^ r t i ^ c t  % 
w t n  jlr wr ^ 1  m  f #  f w r  
* # * , %■ w i t  f ro ra
% faff ^TT I TT5f̂ rr?T

trfnm r^r % ^ft w r  5*
^ rn fto l % fa r  fawrfafirr fa W  

m x ^ r r  ^ r  sr?rrw  <?r ^  £  —

^  ( t t o  ^̂ pt t  *r)

19 6 8 -6 9 J 50
1 9 6 9-70 J 20
1971-7  2 J 00
1 9 7 2 -7 J .1 50
197J—74 1 97

sfFTs» 15 17

f p t f  % wf%?r w > r  *n%  *rm$-
filT

4624. t \o  W ffO m rm  :
*w t  fcr ssft f^ r  ^*rf«P

( v )  s*n ^ r #  ?fr ^ p t ^ tr ’ 3r 
«pt *r*jfarar suffer an% % W  ^  
t m q f t x  f a j w  ^  *r| | ;



137 Written Answers MARCH 26, Written Ansv>m rag

(*r) ^f, i s  %*rfa
f f  cf’Tr f f  ;

(*t ) S s #  5j$f f f  |  aft
m r  *pre«r $ ?

* * r m

; ( * )  ’M r  i

( * )  tcT# ^r^FT C  flWcT
#  #5T 1 4 -3 -1 9 7 4  Vt ^
fo^ft if f f  «ft 1

(*r) si t t  ?rflr sseiT i

f? fh l^ T  ^TfT Jf?, fwmsgT ffTTT 
WTTqifTITf ?WT TT f̂hT *fomT fa»TR *>

H ^rrf rw fir*i

462 5. 3TTO ?T$*ftiTTTnT*I <rtia : 
v n  ar=rr% fnn fa
w t  to *  s i^ r  t  <r>T*<t, 1974

% $  % s k R  f o rm e r  % firft-
3FT5T 8RT 5RST wU'qi'lfiff
*> s irc fa w r * t  s f ta r  §t» q w
$  ^  f ^  s ^ r r f  f%*r *rc ;

(sr)  tfTHfnsrrft
s n w  riiwraff r̂sY asstt 

Jf w m  fo*t faft ^  
in rfsr *r * t a %  *V  ?ftpy f ^  T P ^ ta  

vtararr fjpfrnr i w r  *> * r  fa*i 
; *ftr

(*r) s*r% w r  w r m  |  ?

fcr * * r a *  *f s *  in ft («ft 
srcft f b f t )  : ( v )  ^ s f ® r i

( * )  ift*  (* ) .-* » *  b o t  1

PeraMfag •span**  of Drag F /n v  wl* 
■ o n  O n  26 y «  c u t  Foreign 

E «*y

4626. SHRI BHAU1BHAI PARMAR:
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) how many new basic drugs and ex-
pansion of old ones were fallowed to for-
eign firms with more than 26 per cent 
foreign equity during the last three yean;

(b) what were the recommendations af 
technical authorities and Industrial Ad-
viser (Health) about granting permission 
to foreign firms with more than 26 pa 
cent foreign equity for new basic drag* 
and expansion of old ones during the last 
three years and in how many cases ad> 
ministrative Ministry has differed about 
capacities with the technical authorities 
the reasons for the difference of opinion; 
and

(c) whW arc the main conditions laid 
down with each expansion and how many 
of them have been fulfilled?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) A statement showing the 
details of Industrial licences granted to 
firms with more than 26 per cent foreign 
equity for the manufacture of new basic 
drugs and expansion allowed is laid on the 
Table of the House, [Placed in Library• 
See No. LT-6539/74].

(b). The views of various authorities on 
the industrial licensing applications are 
treated as confidential.

(c) The statement referred to is reply 
to part (a) of the question also indicate 
the conditions laid down in each ease. 
Information is being collected as to fttH®- 
ment of the conditions and wUi bp laid 
on the Table of tbe Home.
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■a ®C wkflit $ ) felons C  India are coosider-
<d at Ikkw w d to# pmpoa^ of construc-
tion *>f W  fciflway tines; and

(b) in vduob of these rtgiom new fines462?. SHRI BHAUmHAl PAKMAR: 
Wilt the Minister of PETROLEUM *ND 
CHEMICALS be pleased to state:

(a) how many non-aligned formulations 
were allowed to foreign firms with more 
than 26 tier cent foreign equity, during 
the last three years;

(b) the reasons for licensing these for-
mulations to foreign dominated firms in 
preference to Indian firms;

(c) whether Government propose to ask 
the foreign firms to publicise their ex-
pansion schemes before they are given » 
licence, as in the case of MRIP firms 
and capital applications for more than 
Rs 7.5 lacs; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) (a) Only four formulations were 
licensed to firms with foreign equity ex-
ceeding 26 per cent during the last thiee 
years 1971 to 1973 which do not carry 
any condition for basic manufacture or 
restriction on import of raw materials.

(b) There were no applications from 
firms with foreign equity less than 26 
per cent for the manufacture of the same 
items. 1 *

<c). No, Sir,

(d). Applications for industrial licences 
are considered on merits by the Licensing 
Committee In consultation with various 
Government authorities and sere required 
to be disposed of within a given time- 
frame.

C t l r t l l i  «  M W  U w  •* *«*• 
mart A m i

W t  S U M U W M O  SA- 
D Nk*> t m m * *  w M M M ts  

b .  k f c m i  1*

44. U M

axe proposed to be hid in the Fifth Five 
Year Plan period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD* SHAH QURESHI); <a). The 
Ministry of Railways are guided primarily 
by the judgement of the respective State 
Governments in this regard.

Cb) It is proposed to take up the cons-
truction of the following new railway lines 
in the backward Ureas of the county dur-
ing 1974*75, the first year of the Fifth 
Plan:—

(1) Dharmanagar-Knmarghat.
(2) Nadikude-Bibinagar.
(3) Rohtak-Bhiwani.
(4) BG rail links to Ramnagar and

Kathgodam from Moradabad and 
Rampur.

(5) Jhanjarpnr to Lankaha Bazar.
(6) Salcri-Hasanpur.
(7) J akhapura-Banspani

Due to paucity of funds during 1974-75, 
it is not possible to take up mom new 
railway lines in other backward areas.

However, surveys for the following new 
lines hav« been made or are proposed to 
be taken up during 1974-75 and it is 
proposed to take up the construction of 
these lines during die 5th Plan period sub-
ject to availability of adequate funds:

1. DhaUi-RajahaTa-Jagdalpur.
2. Bhavnagar-Tarapam.
3. Dasgaon-Mangalore.
4. Komarghat-Agartala-Sabroom
5. Sfldiar-Jiribam.
6. Nangal Daw-Tahrara.
7. Malda-Belurghat.
8. Dslm*»‘Sone»Fipi»«to.

10. Gaya-Rajgir.
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4629, SHRI SHANKERRAO SAVANT: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) the total amount of freight receiv-
ed by the Railways for transportation of 
goods during 1971-72, 1972-73 and 1973- 
74 upto February, 1974;

(b) the amount paid by way of damages 
for goods lost in transit and for goods 
damaged during that period;

(c) the time limit during whidh the 
Railways undertake to carry goods to 
their destination;

(d) whether any damages have also been 
paid for late delivery of goods and if 
so, the amount of such damages paid 
during the years mentioned above; and

(e) whether any recoveries have been 
m'ade from any Railway employee during 
the period mentioned above for loss of 
goods and late delivery of goods and if 
so, the amount of such recoveries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURJESHI): (a). The Rail-
ways* earnings from goods and parcels 
traffic are indicated below:—

1971-72 : Rs. 69673 crores.
1972-73 : Rs. 734.25 crores
1973-74 : Rs. *635.05 crores 
(upto Feb. *74)

<b). The amounts paid by way of com-
pensation for goods lost, pilfered^ dama-
ged etc. are given below:—

1971*72 : Rs. 12.68 crores
1972-73 : Rs. 12.29 crores.
1973-74 : Ra. *12.46 crores.
(upto Feb. 74)

(c). The Railways do net guarantee car-
riage of goods within any fix time. But 
every possible effort is made to carry 
goods expeditiously.

<d)« Yea. The aawnwtt of oomgeaMu 
tion p»jA on account of dtiay fit transit 
are indicated below**—

1971*72 : Rs. 18.50 lakhs
1972-73 : Rs. 27.70 lakhs
1973-74 : Rs. *20.03 lakhs.
(upto Feb. *74)

(e). Yes. Apart from imposition of pe-
nalties such as stoppage of increment, 
stoppage of Passes A P.T.Os., Censure etc., 
amounts as indicated below were also re-
covered from the railway employees;—

1971-72 : Rs. 45.881 (This does not
include figures in res-
pect of E. Railway, as 
these are not availa-
ble)

1972-73 : Rs. 45,270
1973-74 : Rs. 60,273
(upto Feb. ’74)

•Figures marked with asterisk are pro-
visional

Complaints against Railway Police

4630 SHRI SHANKERRAO SAVANT: 
Will the Minister of RAILWAYS be 
pleased to state.

(a) whether several complaints have been 
received that the Railway Police are not 
giving proper protection to the passengers 
and the goods; and

(b) if so, what steps are proposed to
be lalcen in that regard*

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESffl): (a). No ape* 
dfic complaint has been received. How-
ever, complaints of general nature of in-
adequate arrangements for, the security of 
passengers, their belongings and Railway 
property at t  being Mceived.

(b). Prevention of crime and flUWw* 
ante of law and oi4er on the lafHlvy* ia 
fee Constftutosal m p a M * f  o f II* 
State Governments.
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t*0  Rallw^ A d m ira tio n  maintains 
a Railway JP roM m  Force, equipped with 
limited legal power*, purely for the pro-
tection of Railway property which includes 
booked consignments. This Force is uti-
lised lor guarding yards* goods sheds and 
escorting goods and parcels trains.

Steps taken by the State Governments 
to ensnre safe travel on Railways include 
deployment of Government Railway Po-
lice to escort important trains at night 
prosecuting criminals for specific offences 
and detaining persons suspected to be in-
volved in ihe commission of crimes 00 
Railways under the maintenance of inter-
nal Security Act.

With a view to guarantee still more 
safe rati travel and better protection of 
person and property of travelling public 
and Railway property including goods, a 
proposal to have a unified Police Force is 
also under examination.

Close liaison is maintined with Gov-
ernment Railway Police and Civil Police 
to keep strict surveillance over the bad 
characters operating in the sections.

Companies going into voluntary 
liquidation

4631. SHRI SHANKRRRAO SAVANT: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state 
the Statewise break up of companies go-
ing into voluntary liquidation and the 
total amount of debts at the time of 
liquidation during the years 1971-72,
1972-73 and 1973-74 upto February, 
1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS' (SHRI BEDA- 
BRATA BARfJA): State u-isc mnrber

Name of the Sute

of companies going into voluntary liqui-
dation during 1971-/2, 1972-75 and
1973-74 (upto December, 1973) is 
given in the Statement Annexed

Information icgaiding the total 
amounts of debts of these companies at 
the time of liquidation during the above 
period ts being collected and it will be 
laid on the Table of the House. [Placed 
in library. See No. LT-6540/74.J
Financial assistance for dhiitritetffaii of 
rural areas in J  ft K, H * . «a* U.P. f  or 

1*74-75
4632  ̂ PROF. NARAIN CHa ND 

PARASHAR: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Central Government 
have made any soecial provision of 
financial assistance for helping the elec-
trification of hilly and backward rural 
areas in the States of Jammu & Kashmir, 
Himachal Pradesh and Uttar Pradesh 
in the next financial year, and

(b) if so, a brief outline of these pro-
visions for each one of these three 
States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD)* (a) and (b). The programme of 
rural electrification is formulated by the 
State Governments and is financed out 
of their State Plans. The Rural Electri-
fication Corporation provides loan assist-
ance to the State Electricity Boards for 
implementation of their rural electrifica-
tion schemes The Corporation has so 
far sanctioned the following assistance 
for the schemes relating to Backward/ 
Under-developed Hill, Desert and Tribal 
areas of the States of Jammu and 
Kashmir. Himachal Pradesh and Utiar 
Pradesh:—

Atmuuf of loan sanctioned 
Backward Unde "developed Hill,

area. Desert and Tribal areas.
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The aaaistance during the year 1974*75 
w o ld  depend upon d p  schemes sponsored 
hy tho Stole Electricity Boards and 
approved by the Rural Electrification Cor-
poration.

Unecoeottfc Attack line Committee

4633. PROF. NARAIN CHAND 
PARASHAR: WiU the Minister of RAIL-
WAYS he pleased to state:

(a) the names of fhe 28 Surveys re-
commended by the Uneconomic Branch 
Line Committee 1969 for extension/ 
conversion/reservation of Branch Lines;

(b) the names of the 12 Traffic Sur-
veys which were ordered to be earned 
out by die Railways;

(c) the findings obtained in those 12 
traffic surveys and the decision of Gov-
ernment on the findings; and

(d) the fate of the 16 remaining s u p  
veys recommended by the Uneconomic 
Branch Line Committee?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI) (a) to (d) 
A statement laid on the Table of the 
House* [Placed m Library See No LT- 
6544/74J

tffen M m  fettt ftete muM

4S94. MKJF. NARAIN CHAMP BA* 
RASHAR; Will the Minuter of RAIL-
WAYS be pleased to state:

(a) the number and names o t Railway 
tracks which have been sanctioned for 
conversion daring the past three y«*r» «P* 
to 28th February, 1974;

(b) the length of the track and the cost 
involved and the target date for the com-
pletion of worV in each case,

(c) whether any phased programme 
has been drawn up for the convention of 
all narrow gauge and metre gauge trades 
into broad jtf&uge tracks, and if not, whe-
ther such a plan would be drawn up; and

(d) the considerations for the selection 
of the conversion of these tracks sanction-
ed dunng the past three years upto 28th 
February, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI)* (a) and (b) 
Conversion of the following Metre-Gauge 
lines into Broad Gauge has been sanction-
ed dunng the past three years upto 28th 
February, 1974 Their lengthy cost and tar-
get date of completion have been indicat-
ed against each of them:

SLMb. Name of section Length Cost Target date of eom-
(in knu.) (Rs. in plction

crores)

x Viramgam-Ofcha and Kanalas-Porhander 
(iachrttng Jamaatftr-Bedi and Kana* 

los-Siki) . , . .

a Parallel BG line fro m Gttntakiral to 
Dhemnavarem and conversion of 
P haiamvaramrBattgilorc City

3 Trh«idrum -Q »flon-EnllkiU ^

556.97 43 93 41-11-1977

a8o.a9 *7-59 Decmtot* *97*

221.00 13.60 Early, t& 6
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$■«*&*■» the conversion of the *ec-
4km A fa  J6*rtS *  0  fttrU fatfn m o  to 
BG ol length 354 km*. *nd cost Ra. 2f.00 
mlores. ipy ossa appKwoa, r,rovuwm of 
&wdt D* 3d* W«* hat been made in 
*** Mto* *»

Thf fciBowing gauge conversion projects 
are included S f t  the Budget for 1974-75:

(1) New Bongaigaon-GauhalL
(2) Samastipur-parbhanga.
(3) Gtmtur-M&cherla.
(4) Providing BG line from Morada- 

bad and JUmpur to Kanjnagai 
<k«4 Katbgodam

(c) No phased programme has been 
drawn up for the conversion of all Nar-
row Gauge and Metre Gauge tracks mto 
Broad Gauge track*, and such a plan is 
not considered necessary as routes are 
assessed for conversion either when they 
reach saturation in line capacity or when 
transhipment points become unmanage-
able.

(d) The mam considerations are the 
traffic density on the section and whether 
the section has become saturated, the ex-
tent of operational advantage by elimina-
tion of transhipment as a result of gauge 
convection and the need for speeding up 
the movement.

Loss Suffered by CocMn Ftartflbwr n u t
4635. SHRI G. Y. KRISHNAN* Wilt 

the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether any annual loss is being 
suffered in terms of production tod  the 
rise in the cost of the project as against 
the original estimated cost, comparing the 
present annual rate of production at the 
Cochin Fertilizer Plant with the installed 
capacity; and

(b) the steps Government have taken to 
pot the plant into regular production?

THE MINISTER OP STATE W  THE 
W tfW m Y  OF PETROLEUM AND
<msmms mm  s h a h n a w a z

KHAN): (a) Yea, Six. There has been 
delay 4Mr t i  eoatffetkm u A  
fag of the project

(b) The wufevs problem area* have 
been systematically identified and the re- 
cessary corrective measures toe being im-
plemented. Trial runs am being conduc-
ed  and efforts are being made to stabi-
lise production.

Heat %»a ArromraeilattQB to Station 
Mastom appointed nftsr 1942

4636. SHRI NAWAL KISHORE 
SHARMA: Wai the Minister of RAIL-
WAYS be pleased to stale:

(a) whether the pre-1942 employed 
'  Railway Station Masters have been pro-

vided rent free accommodation through-
out the country;

(b) whether the Station Masters, who 
were appointed or promoted as Station 
Masters after 1942 have to pay house tent 
for the accommodation;

(c) if so, the reasons therefor especially 
when the Incharges in other Departments 
like the P A T. are provided rent free 
accommodation; and

(d) the action being taken by Govern, 
ment to provide rent free accommodation 
to Station Masters?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) and (b) 

v According to the extant instructions the 
concession of rent free accommodation is 
admissible to *11 categories of nan-gazetted 
staff including Station Masters of Gov-
ernment Railways who at any time in 
the course of their previous service, held, 
in a substantive capacity, a post which 
carried the privilege of rent-free quarters 
or house rent allowance in Beu of free 
quarters. They will continue to enjoy this 
privilege j f  in the course of their sub-
sequent service they hold sue* a post 
This privilege has been extended to the 
staff of the ex*Oompany *ad «*Stat» *a8 -



W ritten Answers MARCH 26, 1974 W ritten Atwtoera 140

ways taken over by the Government from 
time to time.

(c) Railway employees are governed by 
a separate set of Rules.

(d) Does not arise.

O n  m m  fat to uniform to M hnqr Staff

4637. SHRI NAWAL K1SHORE SHAR- 
MA: Will tbe Minister of RAILWAYS 
be pleased to state:

(a) whether Railways are providing uni-
forms to the essential staff of tho Rail-
ways at a uniform scale;

(b) if so, whether there is a proposal 
under the consideration of Government 
to provide one more set of uniform to 
the staff posted in the desert area where 
there is more wear and tear of uniform 
on account of frequent washing thereof, 
and

(c) if so. the salient features thereof 
and time by which such action is ex-
pected/?

THE DEPUTY MINISTER IN IHE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAM QURESHIJ (a) Differ-
ent scales have been adopted for supply 
of uniforms to different categories of 
eligible Railway staff.

ib) No.

(c) Does not arise.

Bid to Tbawrt take over of OH Companies

4638. SHRI NAWAL KISH OR I?
SHARMA:

SIIRI SHASHI BHUSHAN-

Will tbe Minister of PETROLUU 
AND CHEMICALS be pleased to itatc’

(a) whether Government are ’aware that 
certain oil cartels *re working m fndn 
to beat Government’s decision to tAc 
over progressively foreign oil interests in 
the country; and

(b) if so, Government reaction' there-
to?

THE MINISTER OP STATE IN TUB 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) Report of such activity 
have appeared in tbe Press, but no posi-
tive evidence of such activity has come 
to notice.

(b) Does not arise in view of (a) 
above.

Control of Flood.Ptooe River* in Weal 
Bengal and Assam

4639. SHRI A. K. M. ISHAQUE; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state the different 
kinds of protective works undertaken or 
proposed to be undertaken control the 
flood-prone rivers in West Bengal fend 
Assam?

THE DEPUIY MINISTFR IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) Tbe Governments of West Bengal 
and Assam have undertaken or proposed 
the following tvpes of flood protection 

a  measures on the flood prone rivers in 
their States:—

(1) Construction of embankments.
(2) Raising and strengthening of ex i-

ting embankments.
(1) River Training works
(4) Drairtagc improvement works.
(*) Flood detention reservoirs and 

multi-purpose reservoirs with sto-
rages for moderation of flood*

Re-Employment of judges after the Age 
of Superannuation

4640. SHRI BIRENDFR SINGH RAO 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(*) the prcsest practice with nsard to 
re-employment of Judges of High Courts
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and Supreme Cqurt of J«Ha fcfter the 
age of supcwuMuttaoa; and

fb) the particulars of cases where jud-
ges were re-employed by the Central and 
State Governments during the last three 
years?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) Retired Judges are 
usually appointed to positions involving 
functions of judicial or quasi-judicial na-
ture as it is not always possible or desi-
rable to requisition the services of sitting 
Judges for such positions

(b). The information is being collected 
and will be laid on the Table of -the 
House.

Persons holding Vending licences at 
Kewari, Jfranjhunu and Bikaner Stations

4641 SHRI BIRFNDER SINGH RAO 
W j I I  the Minister of RAILWAYS be 
pleased to state

(a) the names and addresses of pei&ons 
holding vendors licences at Rewari, Jhun- 
jhunu and Bikaner Railway Stations m 
the Bikaner Division of N R ; and

(b) the dates since when these licences 
have been held by those vendors, separate-
ly m each case of refreshment ioom<* 
stalls and trolleys?

THE DEPUTY MINISTER TN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) A state-
ment giving the flames and addresses of 
the persons holding vendors licences is 
Uid on the Table of the House [Plmcd 
in the L'hrarv. Sec No LT-6542/74].

(b) Information is being collected and 
wjfl be laid on the Table of the Sabha

NftlfeMfflMtfon of Forefen 01) Companies

4642. SHRI V, MAYA VAN:
SHRI N1HAR iAStCAR-

Wilt the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) the latest position in regard to the 
nationalisation of the foreign oil com-
panies operating in the country;

(b) when they are proposed to be 
finally taken over;

(c) whether the Burmah Shell and Cal- 
tex have been asked to follow the Esso 
pattern; and

(d) if so, what are their reactions?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN)* (a) and (b) Government has 
since acquired 74 per cent control over 
all the activities of Esso in India.

(c) and (d> Since negotiations are 
yet to be initiated with them, it is difficult 
to indicate anything m the matter at this 
stage Burmah Shell has. however agreed 
to negotiate for Government acquiring 
74 per cent equity in their operations 
The reaction of Caltex is awaited.

Agreement between India and Sri Lanka 
on ofl exploration

4643 SHRI V. MAYA VAN
SHRI R V SW4MINATHAN

Will the Minister of PF 1ftOLEUM 
AND CHEMICALS be pie »sed to state*

('a) whether India and Sri I anka have 
reached an agreement for collaboration in 
exploration of oil m the countries:

(b) whether Sri I anka hop's to strike 
oil in Mannar district, and

(c) if so, whether this will be in colla-
boration with India?

THF MINISTER OF ST \TE IV THE 
MINISTRY OF PETROl fcl M AND 
CHEMICALS (SHRI SH\HN\WAZ 
KHAN) (a) No Su

(b) and (c) There is no collabofaMon 
between Sri Lanka and Tndia for any oil 
project in the Mannar District.
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Heaps «f Parcel. n i  M b  « | Katat
h riM tiiifc ii m raiahigus

4644. SHRI RANABAHADUR SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether heaps of parcels at Katni 
Station cause great inconvenience to pas-
sengers and trollies also make the plat-
form congested; and

(b) whether complaints have also 
been lodged in this regard and if so, the 
reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIIWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No. 
However, some transit parcels are stacked 
on the island platform near the foot-ovei 
bridge where brake-vans of the trains 
stop. This might cause some hindrance 
in the free movement of passengers at 
this point sometimes. There is, how-
ever, no inconvenience on account of 
trollies.

(b) No written complaints have so far 
been received in this regard. However, 
to remove the above inconvenience, 
stacking of parcels is being improved so 
as to leave maximum space for passengers 
to pass through.

Wastage of H am  following laadeqnat* 
wagon supply (MP).

4645. SHRI RANABAHADUR SINGH:
Will the Minister of RAILWAYS be 

pleased to state:

(a) Whether Government had to suffei 
loss to the tone of lakhs of rupees due to 
wastage of Harra following inadequate 
wagon supply to the Madhya Pradesh 
State; and

(b) the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESH1): (a) No.

(b) Dot* not arise.

M tf iu le  m  wagons for fttdfX ntetry 
• f  8 n * M i

4646. SHRI RANABAHADUR SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
th*t in case adequate Rail wagon* are not 
made available knmediateiy, (he entire 
Bidi Industry of the South India as well 
as forest produce worth crores of rupees 
would be adversely affected; and

(b) if so, the steps taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and (b). 
Presumably, the question relates to move-
ment of bidi leaves from stations in 
Madhya Pradesh to destinations in South 
India. Despite adverse features affecting 
train operation and mobility of stock,
every effort is being made to clear traffic
in Bidi leaves as expeditiously as 
possible. During the period from De-
cember 1973 to February 1974, a total 
number of 1820 Broad Gauge wagons 
were loaded with bidi leaves from sta-
tions in Madhya Pradesh including 728
wagons for destinations in South India.

Applications received for seeking perm/s- 
Sion VO UMDuncnm crhiiuiu inptny*

4647. PROF. MADHU DANDAVATE. 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government have received 
applications from manufacturers other 
than Messrs Hindustan Lever, seeking 
permission to manufacture Sodium Tri- 
polyphosphate required for the produc-
tion of non-soapy detergents;

(b) if so, whether their applications 
have been considered by Government or 
referred to the M.R.T.P. Commission; and

(c) the decision taken by Q ovw m m l 
thereon?



145 Writl«i> Atyweft CHM$RA,£, 1996 (SAKA) Written Answer*

THE DEPUTY MINISTER IN IH E 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a). A statement show* 
ing the information as on 23rd March 
1974, furnished by the Ministry of Pet- 
roteom and Chemicals, is laid on the 
Table of the House. [Placed in Library. 
See No. LT-6S43/74.)

(b) and (c). These applications are 
under various stages of consideration. 
Except in the cases of the M/s. Ballar- 
pur Paper & Straw Board Mills Limited 
and the Delhi Cloth & General Mills 
Company Limited, no application for 
approval under the MRTP Act was re-
ceived; no reference to the Commission 
in respect of these two cases was con-
sidered necessary.

Votes Polled ia Elections to Legislative
Assemblies in U.P., Pondicherry and 

Orissa

4648. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) the number of votes polled in 
favour of Congress, Congress (O), Jana 
Sangh, B.K.D., C.P.I. C.P.I. (M), Swa- 
tantra, Muslim League, Hindu Maha- 
sabha and other parties in the recent elec-
tions conducted in U.P.;

(b) the number of votes polled in 
favour of Congress, Congress <0), 
Anna D.M.K., CPI and CPKM) in re-
cent election conducted in Pondicherry; 
and

(c) the number of votes polled in favour 
of Congress, Congress (O), Swatantra, 
Utica! Congress, Jana Congress, CPI, 
CPKM) in the recent election conducted 
in Orissa?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) to (c). Three 
statements containing the requisite infor-
mation are laid on Ihe Table of the

House. [Placed in library. See No. LT- 
6544/74.)

Shifting of Gestetner Duplicators Pvt. Lid. 
to Natffc

4649. SHRI C. K. CHANDRAPPAN: 
WiU the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Gestener Duplicators Pri-
vate Limited, a foreign company, has 
decided to shift to Nasik; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA). (a) and (b). Ihe re-
quisite information is being collected and 
will be laid on the table of the House

Vote* polled in Election to Legislative 
Assemblies of Manipur and Nagaland

4650. SHRI C. JC CHANDRAPPAN: 
WiU the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) the number of votes polled in 
favour of national and regional parties, 
party-wise in the recent election con-
ducted for Legislative Assemblies of 
Manipur and Nagaland; and

(b) the number of candidates, party- 
wise, who forefeited their security de-
posits in election to Nagaland Legislative 
Assembly?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPAN/ AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): fa) Two state-
ments containing the required informa-
tion are laid on the Table of the House.

(b) The information is being collected 
and will be laid on the Table of the 
Bonne.
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Name of Party Gen. Election 1974 
Votes polkd 

Percemge

X. Indian National Congress 
a* Indian National Congress (O ). 
*. Communist Party of India .
4. Socialist Party ,

Communist Party of India (M) 
, Bharatiya Jana Sangh .

7. Manipur People Party 
ri. Manipur Hill Union .

Kuki National Assembly

t
so. Independents

To t a l  :

164.7*7
8,764

17.62
M 7

33,0^9 5-54
35,64* 5-98

3>*47 0.56

I34»483 22.55
38,657 6.48

7>395 1.34
170,378 28.56

596 433 100 00

Statement II

Votes Polled & Percentage of Votes Polled Acccidirg to Parties (Provisional)

Name of Party

1. Nagaland Nationalist Organisation
2. United Democratic Front .
*. Independents .

•Foi 58 assembly constituencies only 12

Licences granted to DX'.M. and Shaw
Wallace for setting up Fertilizer Plante

4651. SHRI C. K. CHAN DR APPAN: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have granted 
licences for fertilizer production to two 
monopoly houses viz., Delhi Cloth Mills 
and Shaw Wallace;

(b) whether these new umls would in-
volve any foreign exchange: and

(c) if 80, the facts thereof?
THJB MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ

General Election 1974 

Votes polled Pet cent? ge

103,461 35.77
80,987 30.77
98,811 34,16

T otal : . **89**59 100.00

unconterted).

KHAN): (a) to (c). Government have 
issued letters of intent to (a) M/s. Delhi 
C ioth and General Mills ( o. Ltd. for a 
substantial expansion of iheir existing fer-
tilizer plant at Kota in Rajasthan; and
(b) to M/s. Nagarjuna Fertilizers Ltd. 
(incorporated by M/s- Shaw Wallace) for 
the establishment of a new industrial 
undertaking at Kakinada in Andhra Pra-
desh. Both the projects would need ex* 
temal finance for the procurement of 
supplies and services not available in the 
country; the extent thereof wilt be known 
only after detailed proposals are received 
from the two companies in accordance 
with the terms stipulated in the letter! of 
intent issued to them.
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Sllie for * m m  «« *■ Sooiflter Tiilsy

4653. SHRI D. D. DESAI: Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleated to state:

(a) whether the 0. & N.G.C. has se-
lected any sites in the Somafur valley 
for drilling to explore erode;

(b) if so, particulars of the sites selected; 
and

(c) when the drilling operation is ex-
pected to start?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROI HUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The exact location where 
the ‘Somafur Valley’ is situated is not 
known.

(b) and (c) Do not arise.

Companies In which Shri R P. Goenka 
and his brothers control more than 36 

per cent of tbe shares

4654. SHRI PRIYA RANJAN DAS 
MUNSI Will the Minister of LAW, 
JUSTICE \ND COMPANY AFFAIRS 
be pleased to state*

(a) whether R. P Goenka of Duncan 
Brothers and their family members are 
controlling major shares in the lute 
Mills of West Bengal and the management 
of Indian Jute Mill Association and 
Indian Tea Planters’ Association;

(b) whether any enquiry has been 
made so far by Government with re-
gard to the number of companies in 
which Shri R. V Goenka and his brothers 
are controlling more than 30 per cent of 
shares; and

(c) if so, the names of those Companies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) to (c). The infor-
mation is being collected and will be laid 
Oft the Table of the House.

Goettkn Warn and *G. UmribankM'

4655. SHRI PRIYA RANJAN DAS 
MUNSI: Will Ihe Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) the names of various Arms located 
at Calcutta managed by Shri R. P. 
Goenka. and his brothers Sarvashri J. P. 
Goenka and G. P. Goenka either indivi-
dually or jointly;

(b) whether any firm named *G. Uma- 
shankar’ is a sister concern of the firm 
of Duncan Brothers; and

fc) if so, the names of the Directors 
and Managing Director ( off ‘G. Uma- 
shankar* and the nature of business 
carried out by the firm?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) to (c). The infor-
mation is being collected and it will be 
laid on the Table of the House

Decision of Foundry Owners and their 
workers not to allow movement of 
Trains from Kolhapur Station after 20tb 

April, t974

4656 SHRI RAMAVATAR SHASTRI 
Will the Minister of RAILWAYS be
pleased to state

(a) Whether Government are aware 
that about 40 foundry owners and their 
workers have decided not to allow any 
movement of trains from Kolhapur Rail-
way Station after 20th April, 1974; and

(b) if so, the facts thereof and reasons 
therefor?

THF DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) and (b). 
The Honorary Secretary of the Kolhapur 
Engg Association has submitted a memo-
randum to Station Master, Kolhapur re-
questing him to approach higher Rail-
way authorities to grant delivery of Pig-
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1* »  Coke co^nm eo ts actual 
weighment. He has also threatened use 
of pressure tactices, if demand is not 
met within 60 days.
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any policy for absorption of casual 
labourers, particularly gangmen working 
for years together in other Departments 
of the Railways;

(b) if so, the salient features of pro-
grammes for implementation of the 
policy;

(c) action taken to remove the differen-
tial treatment to casual labourers in 
Construction Department regarding tem-
porary status on completion of 120 days 
of continuous service; and

(d) whether any demonstration of casual 
labourers was held on 17th January, 
1974 at the call of Divl. Railway Em-
ployees’ Coordination Committee, Dhan- 
bad and a Memorandum was submitted 
to Divisional Engineer (Cons), Dhan- 
bad and if so, what are their demands 
and action taken thereon by the Adminis-
tration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and (b). 
AH casual labour whether employed on 
project works or otherwise, as have 
completed six months service, are eligi-
ble for absorption against regular posts. 
About 70,000 ca$ual labourers have 
already been absorbed.

(c) Organised labour had brought the 
differential treatment to the notice of the 
Miabhoy Tribunal. The Tribunal agreed 
that Project labour need not get tempor-
ary status like non-project labour; but 
recommended that after six months, 
they should be given wages calculated at 
the minimum of the regular scale of 
pay. This recommendation is under 
Government’s consideration.

(d) Yes, there was a demonstration for 
a short while. Details in regard to the

IM fem  poBcy Cor A tm p fln  of casual 
Mmotot

4659. SHRI RAMAVATAR SHASTRI: memorandum submitted, are being col-
Will the Minister of RAHJW^YS be lected and will be placed on the Table
pleased to state: of the Sabha.
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Visit of aa Iraqi teclurieal m m  to India

4660. SHRI R. V. SW AMIN AT HAN: 
SHRI NIHAR LASKAR:

"Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state;

(a) whether an Iraqi Technical Team 
visited India on 3rd March, 1974 to work 
out joint projects between the two coun-
tries, particularly in petrochemicals;

(b) whether any agreement has been 
signed; and

(c) if so, the main features of the agree-
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) An Iraqi Delegation led by
Dr. Mehdi Sheikh Ali, President of the 
State Consulting Company for oi) pio- 
jects, arrived in India on 2nd Muuh, 
1974, Hie delegation held discussions 
with representatives of the various 
organisations such as Engineers India 
Limited, Oil and Natutal Gas Commis-
sion and Indian Oil Corporation con-
cerned with activities of the Petioleum 
Industry in India for cooperation between 
the two sides including deputation of 
experts from India.

(b) No formal agreement was signed.

(c) Does not arise.

Rond Electrification schemes for TamO 
' Nada daring Fifth Plan

466J. SHRI R. V. SWAMINATHAN: 
'Will the Minister of IRRIGATION AND 
IPOWER be pleased to state:

Ta) whether rural electrification in the 
State of Tamil Nadu has not been ade-
quate during the Fourth Five Year 
Plan; and

(b) if so, the main features of the ran ] 
electrification schemes to be undertaken 
ia that State in the Fifth Five Year 
Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) There are 14,124 villages in 
Tamil Nadu. Out of these 9,472 villages 
(i.e. 67 per cent) had been electrified at 
the commencement of the Fourth Plan. 
4,048 more villages have been electrified 
(upto January 1974) during the Fourth 
Plan. The State Electricity Board pro-
poses to cover electrification of all fhe 
villages by the end of the Fourth Plan. 
The percentage of village decti ification 
will therefore rise from 67 per cent to 
100 per cent by the end of the Fourth 
Plan Again, the number of pumpsets 
energised also increased substantially
i.e. from 4,10,119 to 6.74,175 during 
the Fourth Plan.

Thus the progress of rural electrifica-
tion in Tamil Nadu ha9, therefore, been 
adequate.

(b) The total proposed outlay for rural 
electrification during the Fifth Five Year 
Plan amounts to Rs. 50 crores. The 
village electrification being complete, 
this money will help energise 1,43,000 
pump sets.

h w i tpwrsfar 17 jtfhr i s  irw r 
tw rfft if tr

m  s m m

4662. mSteiT wsrnr v r m  :
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Direct Rail Link between Delhi and 
Waltair

4663. SHRI B. S. MURTHY: Will tbe 
Minister of RAILWAYS be pleased to 
state:

(a) whether the Minister is aware of 
increasing need for direct rail link be-
tween Delhi and Waltair (South Eastern 
Railway) via Vijayawada without chang-
ing the train at Vijayawada; and

(b) if *0, the steps proposed to be taken 
and the time by which such facility will 
be made available?

TUB DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) and
(b). At present, one biweekly III class 

. 3-tier sleeper through service coach is 
running between New Delhi and Waltair
> ia Vijawada by 15 Dn/16 Up Madras- 
New Delhi OT Express and 45 Up/46 Dn 
Howrah-Hydcrabad Express catering to 
the through traffic offering adequately. 
Introduction of a direct train between 
Delhi/New Delhi and Waltair is neither 
justified on considerations of traffic nor 
operationally feasible due to saturated 
line capacity on some of the section* 
enroute and for want of adequate termi-
nal facilities at Delhi/New Delhi.

Decline in processing of crude Ml at 
Cochin Refineries

4664. SHRI DHAMANKAR
SHRI SHASHI BHUSHAN-

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to St.*

(a) whether the quantity of crude oil 
processed at the Cochtn Refineries has 
shown a decline during 1973 as compared
10 1972; and

(h) if so, the reasons for the same and 
the present position‘d

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b) Yes, Sir There was 
a marginal decline m the quantity of 
crude oil processed by the Cochin Refi-
nery in 1973 as compared to 1972 The 
refinery processed 1.97 million tonnes of 
crude oil in 1973 as against 2 35 million 
tonnes in 1972. The fall in throughput 
w*as mainly on account of the shut down of 
the refinery for effecting expansion from 
2 5 million tonnes to 3 3 million tonnes 
per annum and also on account of diffi-
culty in making crude oil transport arrange-
ments. The refinery is operating below its 
capacity at present Efforts are being made 
to make refinery operate at its optimum 
level.
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Strategy for Cm «* Oft Sopptifls to  
AgrtcaUwre

4665. SHRI N. SHIVAPPA: Witt the 
Minister of PETROLEUM AND CHFMI- 
CALS be pleased to state:

(a) whether Government have drawn 
any strategy for oil supplies in sufficient 
quantities to meet the Urgent needs of 
agriculture; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICAIS (SHRI SHAHNAWAZ 
KHAN)* (a) and (b). There is at present a 
heavy demand of High Speed Diesel Oil 
and Light Diesel Oil foi agricultural 
sector, mostly due to the failure qf win-
ter rains. Action has been taken to in-
crease the production of diesel oils in re-
fineries to the maximum extent possible. 
Following steps have been taken for this 
purpose:—

(i) Production of other middle dis-
tillates has been reduced to cor-
respondingly increase the produc-
tion of diesel oils.

fii) Certain specifications of diesel 
oils have been released tempora-
rily to ensure maximum produc-
tion.

(Hi) Certain relaxations have been 
permitted in F.O. also and the 
me of heavier viscosity oil is 
being encouraged to allow in-
creased production of diesel oils-

to the north-west region where 
demand of agricultural sector i* 
the higests.

Ilui tuilfeMi sad Jowtr SdMmes in 
West Bengal

4666. SHRI SAKTI KUMAR SARKAR: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the number of major and medium 
irrigation schemes and power schemes 
submitted by West Bengal Government 
during the last two years to the Centre 
for development of irrigation and power 
in the State;

(b) the particulars of schemes sanction-
ed by the Centre and the amount 
approved therefor; and

(c) how many of these approved 
ed by the Centre and the amount approv- 
period and the present stage of the ap-
proved schemes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHBSHWAR PRA-
SAD): (a) Two major and eleven medi-
um irrigation schemes and five power sche-
mes have been received from the Gov-
ernment of West Bengal during the last 
two years.

(b) and (c). Of these, three medium 
irrigation schemes and three power 
schemes have been approved by the Plan-
ning Commission. These scheme* have 
not been completed so far.
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The details and present stage of these approved schemes are given below

Si. Name of scheme Cost in
No. Re. lakhs

(a) Im gntton  Schemes

1. Taragonia • • 36.83

2. Parga . . . .  41.62

3. Muutorjorc • 40 29

( b )  P o t a .1 <21 o<i S

I. Koljghdl Therm al Power 11,55900 
Suiiion

2 Jdldlial < I ljd ro  I learic Siage 316.00

3. Rinciiii n Jri\ n< T le.tm , n 6  00 
St a. 1 II

Proposal from Hindustan ( c u r  IImited
for «tt!ng up of Sodhim Tripolyphos- 

phate Plant at Haldia

4667 SHRI SAKTI KUMAR SARKAR- 
SHRI S N. SINGH DEO

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have received 
proposal from Hindustan Levers Limited 
for setting up a sodium tripolypbosphate 
plant at Haldia, in West Bengal;

(b) if so, the main features of the pro-
posal alongwith the capital and other 
costs involved; and

(c) whether the project has not yet been 
given clearance, if sog the reasons there-
for?

Benefit in Present position
000* hec-

tares

Installed 
capacity 
(m Mw)

0.91 Approved by the Planning Com -
mission on 8-2-74

0 9 2  Work not >et started

1.07 I ikeh to be completed 1x1 first 
two vears of 1'ifth Plan

3x200 Approved b> the Planning Com -
mission m June, 1973 Orders 
K>r teUdin equipment have
> ten placed. Po session o f  
land has been taken T h e  
target date o f commissioning 
i i 1st l  nit is October, 1978

2 x } \ppuwed by the PJa'inm; Com-
mission m O ctober Pre-
hrmnarv uUion for Ciw l ^\orks 
J. s bu n u U ;r T h e target 
ifatc o r t mum ^mng is X9"S- 
70

2vr \p p io \el b’ the Plarnm e Com -
mission m Oct hei, I9*n. Work 
will commence in iy*M-"s

THF MINISTER OF STATE IN THE 
MINISTRY OF PETROl EUM AND 
CHEMICAIS (SHRI SHAHN VWAZ 
KHAN)* (a). Yes, Sir

(b) Main features/details of the pro-
posal are as under-—

(i) The proposal envisages manu-
facture of*

tonnes/annum 

Sodium Tripolyphosphale 30,000

Sulphuric At id 54,000

Phosphoric Acid 19,500

(ii) Nearly 50 per cent of the produc-
tion of Sodium Tripolyphosphate will be
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required for Captive consump-
tion in the manufacture of 

Synthetic Detergents. Sulphuric 
Acid and Phosphoric Acid would 
be for captive consumption in the 
manufacture of Sodium Tripoly* 
phosphate.

(iiO Estimated requirements of fixed
assets:

Land Rs. 10 lakhs
Buildings Rs. 290 lakhs

Machinery
Imported Rs 200 lakhs 

Indigenous Rs. 500 lakhs

Total R$. 1000 lakhs

(iv) Estimated requirements of im-
ported raw materials.—

Sulphur Rs 54 lakhs per an-
num.

(c) M/s. Hindustan Lever have been 
issued a Letter of Intent for the estab-
lishment of a New unit for the manufac-
ture of the items applied for.

Auowit Sanctioned for Mayurakshi and
Kangsabatf Projects in West Bengal

4648. SHRI SAKTI KUMAR SARKAR: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the total amount sanctioned foi 
Mayurakshi and Kangsabati projects in 
West Bengal; and

(b) the names of ihe villages which 
will be benefited after the completion of 
these projects?

THE DEPUTY MN1STER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The Mayurakshi project 
was originally sanctioned for Rs. 15.50 
crores and the latest estimated cost is

Rs. 20.46 crores. The Kangsabati pro-
ject was originally sanctioned for 
Rs. 25.26 crores and the latest estimated 
cost is R&. 50.20 crores.

(b) Information is being collected and 
will be laid on the Table of the House.

Sodium Tripolyphosphate Plants and 
their Production

4669. SHRI SAKTI KUMAR SARKAR: 
SHRI S. N. SINGH DEO:

Will the Minister of PETROLEUM 
AND CHEMICALS* be pleased to state:

(a) whether Government propose to set 
up a public sector sodium Inpolyphosphate 
plant;

(b) if so, the salient features of the 
proposal in this regard; and

(c) how many plants in this country 
are producing sodium tiipolyphosphate 
and what is the quantity produced by 
them?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). A statement giving 
the salient details of proposal for the manu-
facture of Sodium Tripolyphosphate in 
the public sector is attached. M/s. Tra- 
vancore Titanium, Travancore (Kerala), a 
State Government undertaking, have been 
issued a letter of intent for the manufac-
ture of Sodium Tripolyphosphate for an 
annual capacity of 36,000 tonnes. Ap-
plications for industrial licence for the re-
maining three projects are being pro-
cessed.

(c) One unit, namely, M/s. Albright 
Morarji & Pandit Limited, Bombay Is
presently manufacturing Sodium Tripoly-
phosphate. Its production during the
past two years was as under:

1973 12576 tonnes
1972 16938 tonnes
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Stat ement

SL
No.

Name of the t Tcut Capacity Location 
applied 

for ('tonnes 
jvr annum)

Whether 
foreign 
collabo-
ration is 
envisaged

Manufacture based 
upon raw material as

envisaged

i M/b Hindustan Copper 
Limited

2 M/s Govt Soap Factory, 
Bangalore

JVi's U P State Indus-
trial Development Cor-
poration Ltd , Kanpur

4 M/s Travancore Titanium 
Products Ltd, Tnvan- 
ndrum, Kerala

20,000 Khetri \  c 
(Rajasthan)

30,000 Petambur Yes
Mangalore (Payment 
(Mysore') for b<ric 

Fnemtcr- 
ing tee 

etc re-
quired

30,000 Backward Yes. 
District 
of U P

36,000 Suitable 
Site m the 
State of 
Kerala

Yes

rrom Pnosplioric Acid 
to be produced at the 
Khetri Copper Project, 
Rajasthan

I rom PhOiphonc Add 
to be obtained either 
from M/s M/sore State 
Industrial Investment 
and Development Cor-
poration or M s Manga- 
lo* e Chemicals & Ferti-
lizers Company

From Phosphoric Acid 
to be produced m their 
own unit trom Hydro-
chloric Acid to be 
manufactured in their 
C austiv Soda Chlorine 
plant tor which they 
ha-v e already been 
granted a letter of intent.

From Phosphoric Acid 
which will be obtained 
as a coproduct trom 
thtir titanium dioxide 
complex

Small Industries Benefited from Rural 
Electrification is West Bengal dwteg 1*73

(c) if so, names of the small industries, 
District-wise m the State?

4670 SHRI S N. SINGH DEO Will 
the Minuter of IRRIGATION AND 
POWER be pleased to state

(a) the number of small industries bene 
Uted by the Rural Electrification schemes, 
State-wise particular reference to West 
Bengal (District-wise);

(b) whether 959 units o! small indns 
tries have been benefited in West Bengal 
under the 11 schemes sanctioned for 
West Bengal; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) (a) The programme of 
rural electrification is formulated bv the 
State Governments and implemented 
through their State Electricity Boards 
Additional loan assistance is provided by 
the Rural Electrification Corporation. 
Since its inception m 1969, the Corpora-
tion has sanctioned 618 schemes of 
State Electricity Boards involving a loan 
assistance of Rs 300 38 crores These
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schemes envisage electrification of 52931 
villages, energisation of 558383 punpsets 
and power supply to 8943$ small scale 
industries. Time include 6425 villages, 
24148 pumpsets and 17567 small scale 
industries in West Bengal (District-wise 
details are as per Statement X laid on the 
Table of the House). [Placed in Library, 
See No. LT-6546/74]. State-wise details 
are given in Statement II laid on the Table 
of the House. [Placed in Library. See No. 
LT-6546/74].

(b) and (c). The schemes of West Bengal 
State Electricity Board were sanctioned 
by the Rural Electrification Corporation 
daring 1973 These schemes envisage 
power supply to 969 units of small scale 
industries. Distiict-wise details are 
given in Statement III laid on the 1 able 
of the House [Placed in Library, See No. 
LT-6546/J974].

Rural Electrification Schcmes for West 
Bengal

4671. SHRI S. N. SINGH DEO Will 
the jMinistetr of TRRICfATTON AND 
POWER be pleased to state.

(a) the number of villages in the country 
electrified during 1973 with particular 
reference to West Bengal, District-v ise;

(b) the names of the villages Dfrtrict- 
wise in the State which have been or wiU 
be electrified muter the 11 schmeos san-
ctioned for West Bengal;

(c) the number of pumping sets install-
ed so far under these eleven schemes in the 
State; District-wise; and

(d) the amount of money sanctioned 
under these eleven schemes in the State 
with particular reference to W. Dinajpur 
and Maldah?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) (a) During 1973. 17100 villages, 
were electrified in the country. This total 
includes 3455 villages of West Bengal. 
District-wise details are noi available.

(h) and (c) The Ruial Electrification 
Corporation has sanctioned 11 schemes of 
the West Bengal State Fleciiicity Board 
during the year 1973 These schemes in-
volve a loan assistance of Ks. 589 517 lakhs 
for e'ectnficatton of 1036 villages and 
energisation of 3308 pumpsets District- 
wise details of the 11 schemcs are 
«ivcn m the Statement enclosed

(d) The loan assistance sanctioned for 
West Dinajpur and Malda Disti icts amounts 
to Rs 116 391 Jakhs and Rs 159 319 laUts 
respectively

S t a t e m f n t

Rural electrification Scheme* of We*t Bengal sanctioned hv Rural Flcctrifuattou Corporation 
dunng the Calender Year 1973

SI.
No.

Name of Scheme Village I’umpscts Amount 
of loan 

sanctioned 
(Rs. in Lakhs.)

T 2 3 4 5

I 2 Police Stations viz Nabagram & Sagardighi of Mur- 
shidabad d i s t r i c t ............................................. T3I 498 6o*IIS

% S. T. Scheme in Midnapur district • • 71-470

3 Kalichak police Station in Malda district * 124 415 61-845

4 S. T. Scheme in Joka & Laxmikantpur in 24 parganas
55*100

5 Mai & Matiali police Stations in Jalpaiguri district • 13* •• 59-503
6 Hamtabad Sc Kaliganj blocks of West Dinajpur district 151 530 64649

7 Kharba police Station in Malda district 139 474 6o«$!
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X 2 3 4 5

8 Gajol police Station in M&lda district • • » 92 447 36-484

9 Nanur block in Birbhum district . . . . 10 64 6 919

10 Cwsh-bih jr pah *e Station in C > >j'l-bchar district 464 60 700

11 Kumargan) police Station in West Dinajpur district 122 416 51*742

T o t a l  • 1036 3 ,3oH 589-5I7

Rural Electrification in North Eastern
Region State during last three years.

4672. SHRI S. N. STNGH DEO- Will the 
Minister of IRRIGATION AND POWER 
be pleased to stale*

(a) the number of villages clectnficd in 
North Eastern Region Stales <Assam, Tri-
pura, Meghalaya, Manipur and Arunachal 
Pradesh) during last three years, State- 
wise;

(b) whether in these States the rural 
electrification has been below average in 
ratio to other States of the country; and

(c) the amount sanctioned in the Fifth 
Five Year Plan for rural electrification in 
these States in comparison with entire 
plan proposals for rural electrification?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR 
PRASAD) fa) A Statement giving the de-
tails of villages electtifwd during 1970-71,
1971-72 and 1972 73 is enclosed.

(b) Yes, Sir.

(c) An outlay of Rs. 1098 24 crores has 
been provided for rural electufication in the 
draft Fifth Plan The allocalion for dif-
ferent States of the North Eastern Region 
is as under-—

(Rs, hi crores)

Assam 27.00

Tripura 8.00

Meghalaya 3.00

Manipur 2.48

Arunachal Pradesh 4.00

St a t e m e n t

Detail* of Village* Electrified during 1970-71, 1971-72 m l  1972-71

SI.
No.

State Total No No of V illages electrified during 
of Villages 1970-71 1971-73 1972-73

1 Assam 20565 109 52 151

2 Tripura • • 4932 J3 IQ 10

3 Meghalaya ■ • - 4407 2 <; 32

4 Manipur • • • 18 66 *0 18

3 Arunachal Pradesh • • 2451 4 6
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Rural Electrification la West Bengal
4673. SHRI S. N. SINGH DEO: Will the 

Minister of IRRIGATION AND POWER 
be pleased to state:

(a) the total amount sanctioned by the 
Centre for rural electrification in West 
Bengal during the last three years, year- 
wise;

(b) the amount sanctioned for the State 
for 1974-75 and during Fifth Five Year 
Plan period, year-wise; $md

(c) the number of villages which will be 
electrified during the Fifth Five Year Plan 
period. District-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) 1 h; pioprammc of rural 
electrification is foiiruilatcd by the State 
Governments and is financed out of their 
State Plan Outlays. Additional loan as-
sistance is, however, pro\ided bv the Ruial 
Electrification Corporation a Public Sector 
Undertaking set up by th-* Government of 
India This Corporation has sanctioned 
the following loan assistance to the West 
Bengal Stale Electricity Boauis during the 
last three years:—

(Rs. in crores)

1971-72 8.73

1972-73 9.57

1973-74 fupto 28-2-1974; 4.61

(b) and (c). The total proposed outlay 
for rural electrification for West Bengal 
during the Fifth Five Year Plan amounts 
to Rs. 43 crores The proposal is to elec-
trify 6,600 villages and energise 43,000 
pumpsets. The details regarding the year- 
wise allocation and the District-wise 
coverage hav0 not yet been finalised.

Funds for Rural Electrification in Assam 
In Fifth Plan

4674. SHRI NIHAR LASKAR: Will
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether rural electrification in the 
State of Assam during the Fourth Five

Year Plan was not encouraging one 
keeping in view the States backwardness;

(b) whether State Government have 
requested for more funds to be allotted 
for the purpose during the Fifth Plan;

(c) if so, the reaction of Government 
thereto; and

(d) the total amount allocated for rural 
electrification programmes for Assam for 
the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRAS 'S D): (a) In Assam, at the beginning 
of the Fourth Plan, 331 villages had 
been elcctrificd and 55 pumpsets energis-
ed During the Fourth Plan (first four 
jears) the number of villages electrified 
has been 490 and pumpsets energised 
606 Thus the progress of rural electri-
fication in the Fourth Plan has been much 
better as compared to the earlier period.

(b) to (d) In the Tifth Plan the State 
Government had proposed an outlay of 
Rs 42 crorcs, but it has been found 
possible to allocate onlv Rs. 27 crores. 
This money will help in electrification of 
3,300 villages and energisation of 9,500 
pumpsets.

Adequate Accommodation for Rest bv 
Station Masters and Asstt Station 
Masters (Northeast Frontier Railway)

4675. SHRI B K. DASCHOW- 
DHURY): Will the Minister Of RAIL-
WAYS be pleased to state:

(a) whether the accommodation for 
taking rest by the Station Masters and 
Assistant Station Masters of North-east 
Frontier Railway is not sufficient; and

(b) if so, what steps Government pro-
pose to take to arrange for adequate 
accommodation for the 'above purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAW QURESHI): (a) It fe 
considered that the existing accommoda-
tion is generally adequate. If any case 
of inadequate accommodation it brought
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to notice, Government will be glad to 
look into it.

(b) Does not arise.

Criteria foUowed for Transfer of 
Employees (North-east Frontier 

Railway)

4676. SHRI B. K. DASCHOW 
DHURY; Will the Minister of RAIL-
WAYS be pleased to state whether there 
is any criteria laid down for transferring 
an employee on administrative ground 
from one place to another?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): There is no 
hard and fast criterion. The general 
principle for transfer on administrative 
grounds is that the transfer itself should 
servg the needs of the administration.

Completion of Janglpur Canal of Farakka 
Barrage Project

4677. SHRI B. K. DASCHOWD- 
HURY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the progress of Jangipur Canal so 
far made, keeping in view the need to 
complete various phases of the Farakka 
Barrage Project in time;

(b) whether the work is progressmg
according to schedule; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Work on the Feeder Canal 
(from Farakka to Jangipur) of the 
Farakka Barrage Project is in an 
advanced stage of execution with ovei 
97 per cent work completed. The re-
maining work is expected to be complet-
ed by the monsoon of 1974.

(b) and (c) There have been delays 
mainly due to the law and order situa-
tion in the project area, resistance of the 
local people demanding additional bridges

'across the Canal and other difficulties. 
However, the work is in progress.

Decision of Six Oil Exporting Countries 
on Price of Crude

4678. SHRI RAJDEO SINGH; Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether ice laieai decisions of the
six oil exporting countries of the Persian 
Gulf to double the posted price of their 
crude oil will have a very adverse effect 
on our economy for some coming years;

(b) whether Government functionaries
of those six countries from time to time 
h'ave assured the developing and poorer 
countries of concessional price and help 
of other sorts; and

(c) if so, whether any idication is 
available in the direction of interpretation 
of the real picture of the much publicised 
assurances of the oil producing Arab 
countries?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) and (c). The OPEC Goverrunents
have been opposed to a dual pricing 
system, viz. a concessional price for the 
developing countries and the normal 
price for other consumers. However, 
OPEC as an organisation and its member 
Governments are considering Various 
multilateral as well as bilateral methods 
of minimising the impact of steep price 
increases particularly for developing 
under-developed countries. In so far as 
India is concerned, with a view to soften-
ing the impact of the increase in crude 
oil prices, bilatei*al arrangements with n 
number of Gulf countries have been or
are being entered into. It is not in the 
public interest to disclose the details of 
these an'angements.
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Job Anatysfo of AMUwt Station 
MMtere, Delhi Division (Northern 

Railway)

4679. SHRI RAJDEO SINGH: WiU
the Minister of RAILWAYS be pleased 
to refer to the reply given to Starred 
Question No. 131 on the 31st July 1973 
regarding the job 'analysis of Assistant 
Station Masters of certain Stations, Delhi 
area (Northern Railway) and state

(a) the names of the stations where 
this job an’alj sis has been completed;

(b) if not, the reasons for not complet-
ing the job analysis upto the tai get date 
of 31st December, 1973: and

(c) the time by which it will be com-
pleted and the salient features of the 
steps taken in this direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
While no final decision could be taken on 
the job analysis conducted into the work 
load of Assistant Station Masters work-
ing at Ttlak Bridge and Okhla because of 
a controversy raised as regards the time 
from which credit should be given when 
exchanging private number with the 
station in the rear: the job analysis into 
the workload of similar staff working at 
Sahibabad, Shakurbasti, Tugtakabad, Tue- 
lakabad (East), Delhi-Shahdara and 
Hazrat Nizamuddin coukl not be com-
pleted because of abnormal conditions 
prevailing due to strike, suspension of 
train services, etc. However, the Rail-
way Administration is being asked to 
take special steps to complete the work 
expeditiously.

Refresher Courses in Zonal Training
School Muzaffarpur (North Eastern 

Railway)

4680. SHRI RAJDEO SINGH Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether all employees attending 
refresher courses in all Zonal Training

Schools are bycotting examinations at the 
end of the course;

(b) whether no staff is being sent to 
attend refresher course in Zonal Training 
School, Muzaffarpur in North Eastern 
Railway due to staff agitation;

(c) if so, the vteps taken by the Rail-
way Board to avoid so many agitations 
in nearly all zonal Training Schools; and

(d) whether there is any proposal to 
withdraw examination at the end of the 
refresher course or reduce the period of 
the course?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (d) 
The information is being collected and 
will be laid on the Table of the Sabha

Acquisition of Majority Shares of Assam
Oil Company

4681. SHRI PRABODH CHANDRA 
Will the Minister of PETROLEUM AND 
CHEMICAIS be pleased to state:

(’a) whether Government propose to 
acquire majority shares of the Assam Oil 
Company;

(b) if so, the benefits therefrom; and

(c) the reasons for not taking it over 
fully?

THF MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN), (a) to (c). There is no such 
proposal at present.

Flood Control and Drainage Projects for
Cantai Sab-Dlvfeion of West Bengal

4682 SHRI SAMAR GUHA* Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether flood control and drainage 
projects have been drawn up for the 
Contai sub-division of West Bengal for 
inclusion in the 5th Plan, after approval
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by Planning Commission Technical Com* 
mittec;

(b) whether a comprehensive flood con-
trol and drainage plan for inclusion in 
the 5th Plan has been drawn up for the 
area; and

(c) if so, the broad outlines thereof?

IHE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The following 
flood control and drainage schemes, 
which benefit the Contai area have been 
approved by the Planning Commission 
for implementation as a part of the State 
Plan, according to the availability of 
funds;

Estimated cost 
Rs. lakhs

1. Dubda Basin Drainage
Scheme 268.35

2. Kaliaghai Drainage
Scheme 534.0

3. Barachauka Drainage
Scheme 32.41

4. Subemarekha Embank-
ment Scheme 128.0

5. Contai Basin Drainage
Scheme Phase II 47.83

Schemes (I) to (3) have been taken up 
for implementation by the State Govern-
ment of West Bengal and are proposed 
to be completed during the Fifth Plan.

Scheme (4) is to be revised by the State 
Government taking into account the re-
commendations of the Subernarekha 
Committee.

The following schemes have been pre-
pared by the State Government and have 
iw n recommended by the Technical

Advisory Committee of the State Flood 
Control Board:—

(Rs. in lakhs)

I. Re-excava'ion of Pala*
boni Khal 42-47

2. Seulipur-Katgachei of 
Scheme of Bhagwaa-
pur Police Station area. 5-05

3. Daria:!ighi Urtba^al 
Khal Drainage Scheme 
of Bhagwanpur Police

Statior area. . 180

The above schemes costing less than 
Rs. 50 lakhs each can be sanctioned by 
the State Government without a refer-
ence to the Planning Commission.

The master plan for flood control in 
the Contai area has yet to be drawn sp.

The new schemes which are to be 
included in the Fifth Plan have not been 
finalised by the State Government.

Linking of Digha with Kharagpur and 
Madras

4683. SHRI SAMAR GUHA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government propose to 
link Digha in North Bengal, the only sCa- 
resort of Eastern India outside Orissa, 
with Kharagpur-Madras line to facilitate 
lower-income group tourists to visit the 
sea beach of Digha;

(b) whether Digha ‘area also exports 
beatles, cashew nuts, mats, fish, coconuts 
worth about Rs. 35 crores every year 
and if so, whether large volume of 
tourism to Digha and exports therefrom 
to different parts of the country will en-
sure economic viability of such rail link 
between Digha and Kharagpur-Madras 
line;

<c) if so, whether Government propose 
to undertake a fresh survey to ascertain
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economic and general feasibility of link-
ing Digha with Kharagpur-Madras line; 
and

(d) if not, the re'asons thereabout?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF RAILWAYS rSHRI 
MOHD. SHAFI QURESHI); (a) to (d). 
The proposed link from Contai Ro'ad to 
jigha will be 95.00 K.M. long and will 

;ost about Rs. 13.00 crores. The traffic 
mentioned by the Hon’ble M.P. is not 
likely to Justify its construction and it 
can be considered if there are definite 
schemes for the development of tourism 
and trade at Digha.

Linking of Hils and Palui'ghat and setting 
up New Railway Line ^

4684. SHRI SAMAR GUHA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) w'hether Government recei . ed a mass
memorandum for linking Hili and Balur- 
ghat of West Denajpur of West Bengal by 
setting up a new rail line;

(b) whether a survey work will be un-
dertaken to study fe^asibility of a rail link 
with Hili;

(c) if so, the steps taken or proposed; and

(d) if not, the reasons thereabout?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (d). 
Representations have been received for 
linking Hili and Balurghat. A traffic 
Survey for a B. G. line between Ekiakhi 
and Balurghat via Gazol, Buniadpur and 
Gangafampur has been just completed 
and the report is under examination. The 
Minister for Railways has already stated 
in his Budget speech that construction of 
this line in the 5th Plan period is under 
consideration subject to availability of 
resources. Further extension upto Hili 
will be considered after a rail link is 
established upto Balurghat.

Late Running of Shuttles to and from 
New Delhi and Delhi

4685. SHRI R. S. PANDEY: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government’s attention
has been drawn to the fact that Railways’ 
operational staff again resorted to work- 
to-rule, soon after the Minister's press 
conference on 31st January, 1974; and

(b) if so, the number of shuttles to and
from New Delhi and Delhi running late 
between 1st February to 5th February, 
1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW A/S I'SHRl 
MOHD. SHAFI QURESIif); (a) Yes.

(b) Tv/o shuttle tr:.':v: ! ad a late start
from Delhi between 1-2-1974 to 5-2-1974 
on account of Train Hxi r̂.’.iners’ work to 
rule agitation.

Joint Stock Companies in Kerala

4686. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) the total number of Joint Stock
Companies functioning in Kerala State at 
the end of 1972-73;

(b) the total paid up capital of those
companies at the end of the year;

(c) the names of the new Joint Stock
Companies set up during 1972-73; and

(d) the authorised capital of these new
companies for this period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BED^. 
BRATA BARUA'-'): (a) and (b). As on 31st 
March 1973, there were 1,175 companies 
limited by shares at work in the State of 
Kerala. Their paid-up c'apital was 
Rs. 132.4 crores.

I
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(c) and (d). The names and authorised
capital of the Seventy uine new companies 
registered under the Companies Act 1956 
in the State of Kerala during J 972-73 
are given in the Statement laid on the 
Table of the House. [P/aced in Library. 
See No. LT-6547/74]. The total authoris-
ed capital of the newly registered compa-
nies aggregates to Rs. 21.72 crores.

More Railway Hospitals and Health Units 
in Kerala State

4687. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the names of the Railway stations
in Kerala State where Railway Hospitals 
and Health Units have been set up for 
the employees and broad features ol 
facilities made available therein;

(b) the number of employees working
in each Station who are bonefitted there-
by; and

(c) whether Government propose to
establish more hospitals, if so, the names 
of the places where these will be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
MOHD. SHAFT QURESHI): (a) and (b).
There is one Divisional Hospital at 
Olavakkot which provides diagnostic and 
investigating facilities of a divisional 
hospital to both outdoor and indoor 
patients and serves 12,044 employees. In 
addition there are six health units pro-
viding outdoor facilities at Cannanore, 
Calicut, Ernakulam, Shoranur, Kottayam 
and Quilon which serves 1075, 1040, 
1475, 2150. 850 and 2534 railway em-
ployees respectively,

(c) There is no such proposal.

Target fixed for power generation in 
Kerala for Fonifh Plan

4688. SHRIMATI BHARGAVI THAN 
KAPPAN: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the target iixed for the Fourth Plan
period for power generation and supply 
in the State of Kerala;

(b) the progress made ao far;
(c) the reasons for the shortfall, if 

any; and

(d) the steps proposed to be taken in
the Fifth Plan period to meet the back-
log?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). Ih e  target fixed for the 
Fourth Plan period for additional gene-
rating capacity in the State of Kerala 
was 335 MW, out of which 75 MW of 
generating plant have been commissioned. 
Due to frequent labour troubles and 
shortage of scarce materials the progress 
of the Idikki Hydro Electric Scheme has 
not been satisfactory. Action is being 
taken to expedite its completion. The re-
structuring of the Electricity Industry 
and improvement arrangements for 
supply of imputs are expected to improve 
performance during the Fifth Plan. It is 
also proposed to monitor the projects 
effectively and anticipate any bottlenecks 
in time, so that the projects could be 
commissioned 'as per schedule.

Private and Public Limited Companies in 
Kerala

4689. SHRIMATI BHARGAVI THAN 
KAPPAN: Will the Minister of LAW,
JUSTICE AND COMPANY /vFFAiRS 
be pleased to state:

(a) the number of private and public
limited companies functioning in Kerala 
State during 1973-74 together with the 
amount invested in each of them and 
also the mimber of such companies and 
firms registered during the same period 
indicating the working capital in each 
case; and

Cb) the number of companies which 
were' closed down or which stopped their 
work during the same period indicating 
the working capital in each case?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) As on 31st De-
cember, 1973 there were 1240 com-
panies limited by shares at work in the
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state of Kerala having an aggregate paid- 
up capital of Rs. 144.5 crores. Of these, 
360 were public limited companies and 
880 were private limited ones. Their 
paid-up capital respectively was Rs. 105.9 
crores and Rs. 38.6 crorcs.

During the period April *973 to De-
cember 1973, seyenty companies limited 
by shares, both public limited and pri-
vate limited, were registered under the 
Companies Act, 1956 in the state of 
Kerala The names and authorised capital 
of these companies are given in the state-
ment T laid on the Table of the House 
[Pfoied in Library See No. LT-6548/74]

As regards firms, no information is 
available since they form the state sub-
ject.

(b) Five companies ceascJ functioning 
either bv going into liquidation or being 
struck off under Scction 500(5) of Com-
panies Act, 19*56 in th; state of Kerala 
during the period April 1973 to D< com-
ber 1973. The paid-up capital of each 
of these companies is «*iven in state-
ment II laid on the Table of the House. 
[Placed in Librmy. See No. LT-6548/74]

Industrial units to be set up in Kerala

4690. SHRIMATI BHARGAVI TH*N- 
KAPPAN: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased 
to state the new industrial units proposed 
to be established in Kerala State by the 
Ministry of Petroleum and Chemicals 
during the years 1974 to 1970?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHFMICALS (SHRI SHAHNAWAZ 
KHAN): Proposals have been received by 
Government in regard to:

(i) Setting up of a plant as part of 
the Alwaye Unit cf Hindustan 
insecticides Ltd., for the manu-
facture of Endosulfan, pesticide;

(H) «\iver$ification of the product-mix 
off the Udyogmandal Unit of 
JP.A.C.T.; and

(iii) Development of additional fer-
tilizer capacity at Cochin by 
F.A.C.T.

No decision has been taken in regard 
to these proposals.

Assets, profits and tarn-over ol foreign 
owned Companies

4691. SHRI JYOTIRMOY BOSU: Will 
the Minister of LAW, JUSTICE AKD 
COMPANY AFFAIRS be pleased to 
state:

(a) total assets, piofils and turn over of 
branches and subsidiaries of foreign com-
panies operating in India as in 1971-72 
and 1972-73; and

(b) the names of branches i*nd subsi-
diaries of foreign controlled companies in 
India which aie under the control of 
multi-national corporations and their 
total assets, profits and turnover in the 
above years?

THF DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS fSHRl BEDA- 
BRATA BARUA): (a) and fb). The in-
formation is being collected and will be 
laid on the Table of the House.

Generation cost of power at D.V.C. 
owned Companies

4692. SHRI JYOTIRMOY BOSU: Wfll 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) Generation Cost oer unit of power 
generated at Damodar Valley Corpora-
tion power plants, vear-wise during the 
last thi years;

(b) total power in K.W H sold by 
DV.C. to (1) Calcutta Electric Supply 
Corporation and (2) West Bengal Stale 
Electricity Board, year-wise during the 
last three years; and

(c) price per unit at which D.V.C 
power has been sold to (1) Calcutta Elec-
tric Supply Corporation and (2) We« 
Bengal State Electricity Board, year- 
wise, during the last three years?
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THB DEPUTY MtHQrrSit IN TB® 
IfiM SRtY OP OUUGATtON AND 
POWER (SHRI SIDDHESHWAR PRA- 
SAD): (a) The cost of generation of 
power at Damodar Valley Corporation 
Power plants is as under: —

Year Cosi

1970-71

I97i‘72
1972-73

5- 28 pa^e 

5 2 1  paisc 

S- 77 raise

(b) The total power sold by Damodar 
Valley Corporation:

Sold to

Year
C K S C  W BSER 

(all fijiuics m mil-
lion kWh)

i9'*o-7i

T071-72 

T972-'''?

613 w  35 896

505 781 198 347

589 649 249 951

(c) The aveiage price per unit ul which 
Damodar Valley Corporation power has 
been sold:

S O L D  T O

Y' j i Chr’C WBSEB

l<aisc paise

1970-71 • 6 106 6 129

1971-72 . 6 428 5-512

*972-73 • 7 102 not yet 
settled.

Takeover of exploitation of 
phate deposit* in Rjtfastiian 

Government

Rock Pfios- 
by Central

4693. SHRI N. K. SANGHI: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Centre is considering a pro-
posal to takeover the exploitation of 
*he entire rock phosphate deposits in 
Rafasthan on the plea that the State does

not have enough resources to augment 
extraction of phosphates;

(b) if so, whether this will seriously 
affect the State's sources of revenue; and

(c) whether the State Government have 
asked for any assistance from the Centre 
and also from the World Bank for the 
necessary funds and if so, the reaction of 
the Centre and the World Bank in this 
regard?

THE MINISTER OF SI ATE IN THB 
MINISTRY OF PETROLEUM AND 
CHEMICALS rSHRI SHAHNAWA2 
KHAN): (a) to (c). The two main de-
posits of rock phosphate in Rajasthan are 
the Ihamarkotra and Maton deposits 
situated in Udaipur District. Government 
have appointed a Committee for examin-
ing the technical and other aspects ia 
connection with development of the rock 
phosphate deposits In the Jhamarkotra 
area in Rajasthan One of the terms of 
reference of the Committee is to suggest 
the most appropriate corpoiate stiucture 
for the development of the deposits aftei 
taking into consideration the magnitude 
of the investment involved, the method 
of financing, and the source of foreign 
exchange World Bnnk is one of the 
possible souices of foreign exchange. A 
final decision regarding these aspects, 
including the agency which would be 
entrusted with the development of the 
deposits will be taken after the report 
of the Committee has been received. So 
far as the Maton deposit is concerned,
Messrs. Hindustan Zinc Ltd., a public
undertaking under the Department of
Mines are already developing the same.

Report of the Prasad Committee oa 
power breakdown in Delhi

4694. SHRI N. K. SANGHI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether the Prasad Committee
appointed to go into the causes of fre-
quent power breakdown in Delhi and the 
likely role of sabotage in it, has submitted 
its report;
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(b) If so, the findings of the Committee 
in regard to the twin problems; and

(c) the suggestions made by the Com-
mittee to maintain unintenupted supply 
of power and Government's reaction 
thereto?

THE DEPUTY MINIS! PR IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SlDDHfSilWAR PRA-
SAD)- (a) to (c). The Pi ..sad Comm.(tee 
has recentlv submitted its tepoit which is 
under examination by the DJhi Admi-
nistration. A number of i:i ommendations 
have been made by the Committee for 
improvements in the Stiuctuial pattern, 
Administrative. Financial nod TecbmcM 
set-up of the Delhi Elect nc Supply 
Undertaking. Th. Commi»tcc lias found 
that while some the bi_aVnwns could 
be accidental, othcts were the outcome 
of inadequate mainten inrc acts of 
omission and c o m m is s io n  c p  d p « r t of 
personnel and management failures Ihe 
Committee has however, been untble 
to determine conclusively lapses on the 
gw t of any Individual.

Different rates of Electricity charged by 
DM.C. and N.D.MC.

4695. SHRI N K SANGHI- Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether rates for the supply of elec-
tricity charged by the Delhi Municipal 
Corporation and New Delhi Municipal 
Committee are different even though 
both the organisations dtavv electricity 
from DES.U. at same rate;

fb) if so, the reasons for the same; and

(c) the steps taken to remove the 
anomaly?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Yes Sir- The rates 
charged by DESU and "NDMC for same 
category of consumers me different 
mainly due to the differences in the 
extent and intensities of loads, and the

S S k t  investment on the distaiWtyn 
net-works. The investment k  higher . 
the NDMC area as most of the distri-
bution lines in NDMC area are of 
under-ground type whereas in the DESU 
aiea, these are of ovei-head type.

Proposal to debar those persons who 
appeared as approvers against National 
Heroes and who supported the Brittth 

Imperialism from seeking elections

4696 SHRI SHASHI BHUSHAN:
SHRI SAT PAL KAPUR:

Will the Minister of LAW, JUSriCE 
AND COMPANY AFFAIRS be pleased 
to s+ate

(a) whether Government aie considering 
a proposal to debar those persons who 
appeared as appio\cis »n judicial courts 
agamst national he toes and freedom 
figh'crs in Freedom Struggle and those 
who  beuuyed the freedom movement and 
th-’ir revolutions v colleagues and thus 
supported the British Imperialism, from 
seeking elections to the Parliament and 
State I egislatures,

lb) if so, the salient features thereof; 
and

(c) whether the Representation of 
People Act shall be suitably amended and 
if so, when?

THF MINISTER OF STATE IN THE 
MINISTRY OF I AW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NXTIRAJ 
SINGH CHAUDHARY) (a) No such 
proposal is under consideration.

(b) and (c) Do not arise.

Inquiry Into defective working of the 
compressor of Paraxylene Plant of LP.C.

4697. SHRI SHASHI BHUSHAN:
SHRI SUKHDEO PRASAD 

VERMA:
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to state:
(a) whether an enquiry into the pur-

chase and mal-functioning of a compressor 
in the paraxylene unit of the State-run
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Indian Fetro^choroicals Corporation ia 
Baroda has been ordered;

(b) if so, the particulars thereof and 
when the inquiry report is likely to be 
received; and

(c) in case the inquiry report has been 
received by Government, the mam features 
thereof and the steps Government pro-
pose to take in this regatd?

THE MINISTER OF STATE IN THE
m in i s t r y  o f  p r rR o n u M  a n d
CHEMICALS (SHRI SHAHNAWAZ 
KHAN)1 (a) to (c) Go'eminent is look-
ing into the matter. The exantnation of 
th ' matter is likely to be completed 
wilhm the next few months.

if '*  SoWFfT

/ m 1 . ^  m sR  f* 1 W F ?  :
*rcn fa fa , rrrn t fb  «ft!t tfsft

( ^ )  *wt fff t f t  s i^ r
f^rarr m r  % Sr
SlPwT Ir yen ’RRT̂TJT *F> m m

v p n  ; «fir

( a )  *T?nyrantf s m  t o  
c r  ^?rraT  *rr <sr pt t % p̂t

m  |  ?

farfar, n rw  srp* v n f  *r*m tr if 
(*sfv ^ r T ^ r  fafr w t a t f ) : 

(w ) s i^ r faraR *rar %
% srarcwr frRhnilf sif^WT
«T$ W W f v i  I 1972 $  Trwff &  
f a f t s  fWTn m v sft  §t> STOKW 

% % m \i *rf afasrr 
sifcr faapr t o  % $n?r
w w jm  $  s m r f  |  i
qtft W r  faaifa?T srfwT *r ^rrr?r 
qff <ltoftTcTT ^  TI^T

* 1

{*?) % *f?TTn TS ^TcT̂ Rnqlf
% «TT fw rm t

SifawTT SfrT^W tffT f*T«TT
sw re ro l-  ?r Tsfrcrar

s f e  § $  s p ^ if  5IT |  I

Amendment to Ch/ld Marriage Restraint 
Act, 1929 to raise the age for Marriage

4699. SHRI SAT PAL KAPUR: Will
the Minister of I AW. JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government have taken 
any decision on the proposal* for amend* 
ing the Child Marriage Resliaint Act, 
1929 with a view to raise trie marriage 
age of males and females in view of the 
population explosion; and

(b) if so, the broad outline  ̂ thereof?

THE MINISTER OF .SIATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NlTIRAJ 
SINGH CHAUDHARY): (a) No decision 
has been taken so far.

(b) Does not arise.

New Synthetic Drugs to be manufactured 
by I. D. P. L. in Fifth Plan

4700. SHRI SAT PAL KAPUR: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

la) whether Government have taken a 
decision on the new synthetic drugs to be 
manufactured by Indian Drugs and Phar-
maceuticals Limited during Fifth Five 
Year Plan and on the question whether 
new units should be set up for their 
manufacture; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The Indian Drugs 
and Pharmaceuticals Ltd. have propo-
sals to manufacture various new ty&fhft-
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tic drugs like Sulphadiazinc, Methyl 
Dopa, Metronidazole, Chloroquin, Chlo-
rpropamide, Indomethacm, Tnmothoprim, 
Ethambutol Nicotinamide, etc*, either in 
their existing plant cm* by setting up new 
plants These proposals are yet to be 
approved by Government on the basis of 
the techno economic feasibility reports 
submitted or to be submitted by the 
company

Special cell to Implement the iecommen- 
dations of Law Commission

4701 SHRI SAT PAL K\PUR Will 
the Minister of LAW, Jl STlCE AND 
COMPANY AFFAIRS be pleased to 
state

(a) whether the special cell set up to 
implement lecommendations of the Law 
Commission relatable to the Ministry of 
Law and co ordinate thos* ruatintj to 
other Ministries has stir ted functioning; 
and

(b) if so the progress muk so far'*

THE MINISTER Ob MAIL IN THE 
MINISTRY OF I AW JlSHCfc AND 
COMPANY AFFAIRS (SHRI MTIRAJ 
SINGH CHAUDHARY) (a) Yes Su

(b) The Cell examined the recommenda 
tions contained m the 14th 27th, 54th 
and 55th Reports of the Law Commission 
on the Code of Civil Procedure 1908 and 
assisted in preparing the draft Bill which 
is likely to be introduced in the Parlia-
ment dunng the Current Session As 
-soon as the Cell is free from the Civil 
Procedure Code, other reports which are 
in this Ministry or are with other Minis-
tries would be taken up The Cell is In 
correspondence with various Ministries 
and Departments, who are concerned 
with the implementation of the Law 
Commission reports, with a view to ex-
pedite and co-ordinate the implementa-
tion work.

fevfeptfcw m  *>1fin 1 fHtysnt

4702 SHRI K. RAMAKRISHNA RED-
DY Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government propose to 
make irrigation as Central Subject due 
to inter-State disputes on allocation of 
nver waters, and

(b) if so whether opinion of the State
Governments has been sought about this 
matter’ *|

THF DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWFR (SHRI SIDDHESHWAR PRA-
SAD) (a) No Sir

(b) Ihe question does not arise How-
ever with 1 \tew to optimising the use 
of the limited w iter tesources of the coun-
try a propos U for constituting 1 high 
powcied Nation il Water Resources Coun-
cil to e\olvc a nation il witer pohcv and 
guide Ks implementation and to resolve 
inter St Ue w ntcr disputes expeditiously h u, 
been under consideration for sorm time 
As first step proposals for jmendments 
to some provision* m the Constitution 
were icfcned to the StUes for their com 
meuts 1 he proposals lor a National Wa-
ter Resources Council and settlement of 
disputes through its agency u u e  generally 
suppoited by the States While a few 
States expiessed themselves against the 
amendments most of the States felt that 
the scope of the amendments should be 
limited to disputes on inter State river 
waters only and that the existing powers 
of the States in regard to the use and 
control of wteter should continue as here-
tofore The matter is under further study 
in the light of the views expressed by 
the State Governments

Conventon of Secunderabad-Bangalore 
sod Bangalore-Solem Metre Gauge to 

Brand Gauge Lines

4703 SHRI K RAMAKRISHNA RED-
DY Will the Minister of RAILWAYS 
he pleased to state

fa) whether Railway Ministry has cha-
nged the concept and criteria for taking
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up new Use* and if so, the salient features 
thereof;

(b) whether a survey would be taken 
up to convert the present metre gauge to 
broad gauge line from Secunderabad to 
Bangalore and Bangalore to Salem;

(c) whether this would help to run a 
direct train from New Delhi to Mangalore 
connecting Bhopal, Hyderabad tod Banga-
lore; tad

(d) whether this conversion would create 
rural employment in the Orampur, Dis-
trict of Anantpur in Andhra Pradesh, Bel- 
hury in Karnataka and Dharampun and 
Salê p Districts in Tamil Nadu?

THE DEPUTY MINISTER IN THL 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI)- (a). Yes, the 
new policy enunciated by the Minister of 
Railways in his budget speech of 1973-74 
envisages construction of new lines and 
gauge conversion projects in backward 
areas without strictly applying the yard-
stick of remunerativeness. It is proposed 
to reduce the financial burden on the Rail-
ways by seeking participation of the State 
Governments in the capital cost and in-
flation of fares and freight so that the 
low financial returns on the investment 
on these schemes do not come in the way 
of their being taken up. 'it has been 
suggested that the State Governments may 
bear the cost of and the labour com-
ponent of the construction cost

<b) Conversion of the section Banga- 
tore-Gqntakal from MO {9 BG is al-
ready in progress . A traffic survey has 
already been sanctioned fpr a new BO 
line from Quntakal to Secunderabad. As 
regard* Bangalore-Salem conversion, the 
stfWiey report received from the Railway

fender examination.

(d. Yes.

(d) Yea

ftf r uM Machineries and Components 
W  Hyflel tow er Gentrgfhm

* m . SHftt SHYAM SUNDER MO- 
S A m tA r  Wm the Miafefer of IRK!- 
44 1A -7

GATION AND POWER be pleased to 
stair.

(a) whether Government are inclined
towards hydel power generation rather
than thenrtal one due to shortage of and
need to conserve coal; and

(b) whether Government propose to im-
port all machineries and components in-
cluding technical know-how for power
plants for the purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA 
SAD) (a) Hydro and thermal power pro-
jects have both to play a role of their 
own in the ovefell development of elec-
tric power The selection of projects is 
made on the basis of relative economics, 
load requirements, comprehensive usage of 
water resources, transport facilities and 
coats and a number of other techno-eco-
nomic factors. Owing to numerous ad-
vantages presented by Hydro power—In 
eluding economy and conservation of re-
sources, hydro power development Is pre-
ferred wherever possible

(b) The requirements of power plant 
*nd equipment will, by and large, be met 
by the indigenous manufacturing plants 
However, some supplemental Imports of 
thermal plants required in the earfiei 
years and a few hydro-electric generating 
or pum p-turbine sets are being arranged 
for the Ftftfe Plan ft is expected that 
the know-how for power plants would he 
largely available within the country ex- 
cept for certain new types of equipment 
for which suitable arrangements are being 
made.

Out-house* constructed in Railway Colonies 
nt Twtdla (Northern Railway)

4705. SHRI YAMUNA PRASAD 
MANDAL: WJJl the Minister of RAIL-
WAYS be, pleased to state:

(a) the number of Railway out-house* 
so far constructed in Railway colonies at 
Tundla Vy the Northern Railway and tfc* 
nttin&r of out4oittes still otewpWd H

I* ■> N * T * M



I 6 Written Anstoert MARCH 26, 1974 Written Antwer*

the non-Railway employees without pay- 
io t rent to the Northern Railway;

(b) the total amount received every 
month by the Northern Railway from the 
Railway employees as rent of their out' 
homes at Tundla;

(c) the total revenue lost every month 
to the Northern Railway due to the oc-
cupation of the out-houaes by the out-
siders; and

(d) the effort made so for by the Rail-
ways for getting the outcom es vacated 
from non-railway employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) (i>
Number of out>houses in Tundla Rail-
way colony: (if) Number of out-houscs 
copied by non-Railway employees without 
paying rent

(b) Rs. 1,397 93

(c) Rs. 191.50

(d) Eviction proceedings under the 
Public Premises (Eviction of Unauthorised 
Occupants) Act, have been initialed io 
September, 1973.

M i o f Lectarsva In Railway Iite nm  
date r  T ta fla

4706. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of RAIL-
WAYS he pleased to state:

(a) whether the poets of lectarers in 
RaSway Intermediate College, Toadla a 
a selection poet:

(b) if so, when did Railway Board issue 
letter for declaring them as selection 
pom  end

(c) tow  bag It wae treated at aon- 
eeieetion post in Railway larter College, 
t a il?

THE DEPUTY MINISTER IN THE
j u n x s t r y  o f  r a il w a y s  (s h r i
MOHD. SHAFI QURESHI): (a) Yea.

(b) and (c). For teaching staff, ft* 
grade Rs. 300—600 is a selection p m  
according to classification made in 1994 
and repeated from time to time

Uafratnad Teachers In Northern Rrihaap 
Intar Collect, TtamBa

4707. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether in Northern Railway Inter 
College, Tundla the same untrained Tea-
chers are appointed for the last t*6  of 
three sessions continuously for teachwf 
students of the college;

(b) whether several trained teachers had 
also applied for the same posts fclong with 
these untrained teachers in previoen ae»- 
tiona;

(c) whether the U.P. Education au-
thorities are every year pressing hard (he 
Railway administration agfcinst the appota*- 
ment of such untrained teachers; and

(d) the number of untrained taadtare 
appointed and the reasons for the ap-
pointment of such teachers in every mm- 
sion in the Railway college?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SOB 
MOHD. SHAFI QURESHI): (a) Cafe 
one untrained substitute teacher had bane 
appointed through local selection.

(b) In the selection held for the ■*» 
stitute teacher, no trained teacher te l  
applied

(e) No.

(d). No other untrained teacher i i i  
been appointed tor the last % or I  as* 
sions in the Railway Inter College, tW  
dla except the one mentioned ebo*a. p tf  
far the reasons explained in, rsplp p  
parts (a) and (b) above.
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(a) whether it is proposed to cowtnKt 

soon a new railway line between Wardb* 
and Katol on the Central Railway at aa 
estimated cost of Rs 12 crores, redudnt 
the distance between the two stations by 
about 60 K.M. and obviating the necessi-
ty to go via Nagpur;

(b) which of the new important pnssnn 
ger potential and commercially importaal 
Centres that are not catered by the pie* 
sent route will be covered by the propm- 
ed new line;

(c) was any study undertaken and 
survey made in the recent past to asaeai 
the necessity of the new line in that re-
gion; and

(d) whether the new line will have any 
adverse effect or the passenger a* well 
as goods traffic emanating from and past-
ing through Nagpur?

1HF DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) Engi- 
neering-<«m-Traffic Survey for Wariha» 
Katol BG rail link (80 Kms.) has been 
sanctioned and the survey is in progreas.

(b) This new link will cover the cat-
chment area between Wardha and Katol 
which are at present faT off from the rail 
head. The exact details of centres wffl 
be known after the survey is completed 
and the results are known.

(c) The study was undertaken in (he 
past and the survey recently sanctioned 
is intended to assess the need for this line.

(d) This aspects will ah© he examined 
by the Survey team.

New Railway Lines and convenlon t» 
Brand Gauge recommended by Karnataka 

G svovsm t daring 1*74-7?
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New RaBway U se bttm m  Warfha and 
Kauai on Central Raflway

4709. SHRI DHAMANKAR: Will tbe 
Minister of RAILWAYS be pleased to 
rtate:

j q j  Written A w u'en  CHAITRA 5,

4710 SHRI P. R. SHENOY: Will the 
Minister of RAILWAYS be pleased to 
state:

fa) what are the new Railway Basis 
and the conversions of metre t r a p  1in*
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tarto broad gauge tines recommended by 
the Government of Karnataka to be taken 
•p  during the year 1974—79;

(b) whether the Government of Karna-
taka hat offered to meet the full or part 
of the expenditure of any of these lines 
and if so, which are those lines; and

(c) whether the Centre has accepted the 
recommendations of the Karnataka Gov-
ernment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Repre 
dentations have been received from the 
Government of Karnataka, inter alia, 
suggesting certain new lines and conver-
sions. These are*

(i) Hubli-KarWfer (BG) (New line)
(li) Kottur-Harihar (MG) (New line)
(iii) Talguppa-Honavar (MG) (New 

line)

(hr) Chamarajnagar-Satyamangaftun 
(MG) (New line)

tv) Rayadurg-Chittradurg (MG) (New 
line)

<vi) Bellary-Gulbcrga (BG) (New lines)

(vfi) Miritj-Gulberga via Bijapur (new 
line)

frHO Kodchi-Raichur (New line)

(fat) Mysore-Bangalore (conversion 
from MG to BG)

ft) Miraj-Hublj-Hospet and Sholapur- 
Hubll (conversion from MG to 
BG).

(b) Yes, partly in the case of Banga-
lore Mysore conversion from MG to BG

(c) The matter is under consideration.

fltaflM* on which Cowumen’ C*4 p a »  
five Societies n a  by RaBway Employees

47X1. SHRI RAJDBO SINGH' Will the 
Minister ol RAILWAYS be pleased to 
state:

(a) whether the Railway* have a chain
C pm ner’s Cooperative Societies rno 

by Rahway Employees;

(b) if so, whether the scheme has co-
vered each important Railway station in 
the country;

(c) whether Railway administrations, 
Central as well as Zonal, have extended 
financial and other helps necessary to ran 
such societies and stores and fair price 
shops; end

(d) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Generally, stations having a con-
centration of 300 or more railway staff 
are covered under this scheme

(c) Yes

(d) The undermentioned major conces-
sions and facilities inter alia are provid-
ed to these Societies

(1) Matching share capital contri-
bution Rs. 2,500 per Society.

(ii) Interest bearing repayable working
capital loan Rs. 10,000 per So-
ciety.

(iii) Subsidy:

(a) Normal subsidy.—50 per cent of 
the administrative fend estab-
lishment charges for the flnt 

three years.

(b) Additional subsidy.—50 per 
cent of administrative and es-
tablishment charges for 3 years 
in respect of fair price * 0?  
sectknu of the Societies.

(hr) Accommodation:

(a) Suitable accommodation is pro-
vided to the Societies, whkb 
do not run fair prtee shops, 
at concessional rent.

*
(b) Those running fair prk* #flp»

are charged nominal rent flf 
Rs. 20 per annum.
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CmetmdUm ot Stake Gate~cnm-BiWge 
v m  M w  K k M  tm

4712. SHRI BHOGENDRA JHA: Will 
the Minister of IRRIGATON AND 
POWER be pleased to refer to the reply 
given to Unstarred Question No. 856 on 
the 26th February, 1974 regarding cons-
truction of sluice gate-cum-bridge over 
River Khirol in Bihar and state the 
specific, year-wise, hydrological data re-
garding the flow of water during Hathia

period since 1970 in fiver Kkiroi near 
Hariharpur and Muraitha, respectively?

THB DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): The state Government of Bihar 
have reported the following discharges 
during the Hathia period from the obser-
vations made since 1970 on the Khiroi 
river:—

(a) Observations at Maraitba alia

Yiflr Minimum Maximum Avrragt
(Cusecs/Cusecs)

*970 ........................................................ 396/140 85-833031 47.07/1662

1971 • ....................................Not available

197 2 ......................................................4-53/160 i#-35'648 10 42/368

*973 ........................................................  17-44-616 80-73/2851 55-75/19*9

(b) Observations at Hariharpur Kaligaon are available for 1973 only. The discharges at 
this site were as follows ;

Year Minimum Maximum Average
(Cusecs/Cusccs>

1973 ......................................4248/1500 70-79/2500 55-16/1948

Action inhen on Demands submitted by 
Coor#Mtion Committee, Northeast Fron-

tier Railway, Katibar
47(3. SHRI BHOGENDRA JHA: Will 

the Minister of RAILWAYS be pleased 
to refer to the reply given to Unstarred 
Question No. 155 on the 19th February,
1973 regarding Memorandum submitted 
by Coordination Committee, Northeast 
Frontier Railway, Katihar and state;

(a) whether any and if so, which of 
the demands mentioned in the Memoran-
dum have since been conceded or are 
being considered for 'acceptance and sali-
ent features thereof; and

(b) if so the reasons for not accepting 
the particular demands?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD, SHAH QURESHI): (a) and (b). 
A statement Is laid on the Table of the 
House. iPlactd in library Set No. LT- 
6549/74].

Recruitment for the post of Supervisors 
by C.W. ft PJC.

4714. SHRI KAMALA PRASAD:
SHRI CHANDRA BHAL MANI 

TJWARI:
Will the Minister of IRRIGATION 

AND POWER be pleased to state:
(a) whether Central Water and Power 

Commission has recently advertised in 
newspapers for recruitment to fee post of 
Supervisors in the scale of 425—700;

(b) whether the applications for the 
posts mentioned above have been invited 
from both the graduates land diploma 
holders in engineering; and

(c) whether ,Government fcropos* to
treat both degree fend diploma ia engineer-
ing at par? 1

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI  ̂SIDDHESHWAR PRA-
SAD): (a) and (b). Ye®, Sir.
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(c) Berth Degree end Diploma holders 
to Engineering ere eligible for the post

Gomfcwctfoai of Jalrhn»nra.Bawpaal Kefl-
•V  u — In 0 ito a to FlMh Plea

4715. SHRI CHINTAMANt PANI- 
ORAHI WU1 (he Minister of RAILWAYS 
he pleated to state:

(a) whether it has been finally decided 
to undertake the construction of Jakha 
pura-Banspani Railway line in Orissa in 
the Fifth Five Year Plan;

(b) if so. the estimated expenditure, and

(c) when this construction work is going 
to start?

THE DEPUTY MINIS! ER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Yes 
The proposal has been included in the 
Budget for 1974-75

(b) Rs 39 crores

(c) Construction will be undertaken 
after the Final Location Survey, which 
is in progress is completed

Casa*! Labourers to Khuida Road Divi-
sion (South P itf in  Railway)

4716 SHRI CHINTAMANI PAN! 
GRAHI: Will the Minister of RAILWAYS 
be pleased to state:

(a) the total number of casual labourer* 
in the Khurda Road Division of South 
Eastern Railway whose services have been 
made regular in 1971-72. 1972-73 land
1973-74; and

(b) the total number of such employees 
in the Khurda Road Division who are 
going to be made permanent m 1974-75 
and 1975-76?

THF DEPUTY MIN1STFR IN THF 
MINISTRY OF RAH WAYS fSHRI 
MOHD. SHAFI QURESHI) (a) to (b) 
The information is being collected and 
will be laid on the Table of the Sabha.

Ifce North Brooks Jut* Company ItoiHil

4717. SHRI JYOTIRMOY BOSU: Witt 
the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

la) whether reserves of the North Broo- 
ke Jute Company Limited which stood 
at Rs. 42 lakhs in 1972, were reduced to 
Rs 22 lakhs in 1973; and

(b> if so a Government's reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BBDA- 
BRATA BARUA): (a) The reserves and 
surplus of the North Brooke Jute Com-
pany Limited which stood fct Rs. 41,83,336 
as on 31st March, 1972 were reduced to 
Rs. 21,98,245 as on 31st March 1973;

(b)The reserves declined as a result ol 
transfer of (0 of Rs 1,32,303 from Sta-
tutory Development Rebate Reserve and 
Hi) Rs 16,61,544 from General Reserve 
to the Profit and Loss account and by 
the declaration of Rs. 1,91,244 as divi-
dend in respect of the year ended 31st 
March, 1972 For the year ended 31st 
March, 1973. the total loss came to Rs. 
17,93,847 which was off set by the trans-
fer of Rs. 17,93 847 from the Reserves as 
already indicated The reasons for the 
loss are given in the Director’s Report 
for the year ended 31st Mardh, 1973.

An inspection of the books of account 
of North Brooke Jute Company Ltd. un-
der section 209(4) of the Companies Aot 
is being conducted and the working re-
sults for 72-73 would be one of the 
items that would come in for examina-
tion.

Change in die Departure That of FtfM- 
patra Expresa at Dhanhad ..

471* SHRI YOGESH CHANDRA 
MURMU- Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Patliputra Express starts 
from Dhanhad for Patna at very tkti
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k m  with th* reault that tfe  iotm dlat 
« •  pot 40 » lot of iaconvani-

(b) tt «o. M r  Government propose 
to r f - f  #» departure time to 7 A.M. 
iron  Dhanbad;

(c) whether Dining Car ia also not at-
tached daily and the maintenance it equa-
lly very poor. «nd

(d) what steps are being contemplated 
to improve upon the situation?

THB DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) 25 Up 
Patliputra Express scheduled to leave 
Dhanbad at 4.50 hours provides a fast 
service between Dhanbad and Patna en-
coring adequate time for passengers at 
Patna for transacting their business be-
fore returning the same evening.

(b) No, as it would inconvenience the 
passengers by reducing the available time 
at Patna from 4 hours and 30 minutes 
to 2 hours and 20 minutes for transact-
ing business and due to path difficulties 
for the train at the proposed timings

(c) and (d) A dining car is ah eddy 
running on this train Only on a few 
occasions when the dining car got dama-
ged the same could not be attached, but 
the maintenance of the dining car has 
been generally satisfactory

Change* in Freight Rates of News-paperi

4719 SHRI ONKAR LAL BERWA 
SHRI PANNA LAI BARUPAL

Will the Minister of RAILWAYS be 
pleased to refer to the reply given to Un-
barred Question No 6715 on the 10th 
April, 1973 regarding undercharges on 
consignments of newspapers on stations 
of Western Railway and state

(a) the broad outlines of the orders re- 
tanftftg the changes in the freight rate 
of the Newspapers issued by the Railway 
Boar^

(b) the data on which these orders were 
delivered to the Station staff;

(c) the salient features of notification, 
if any, issued by Government in thi* r»- 
gard and the name and date of the Ga-
zette publishing it; tad

(d) whether Government will appoint an 
independent Commission to find out the 
facts as to whether changes in freight 
rates are brought to the notice of the 
concerned staff in time and if not whe-
ther the officers concerned should bear 
the losses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) The or-
ders to the Railway Administrations were 
that with effect from 1st April, 1970, 
newspaper parcels will be chargeable at 
scale 7 of the revised parcel rates.

(b) These orders as well as the revised 
tables of parcel rates to come in force 
from 1st April, 1970 were delivered to 
stations on different dfetes in the last 
week of March, 1970, that is in time.

(c) No Gazette notification *as issued

(d) This does not arise m view of re-
ply to part (b) above. The Western Rail-
way Administration has also been asked 
to revocer these under-charges from the 
trades only and not from the staff 
12.19 hrs.

CALLING ATTENTION TO MATER 
OF URGENT PUBLIC IMPORTANCE

Re po r t ed  El ec t r o n ic s  Eq u ipme ni  iy in g  
WASTE IN THT LRDF, BANCttLOftE

SHRI M RAM GOPAL RFDDY 
(Ntzamabad) I call the attention of 
the Minister of Defence to the following 
matter of urgent public importance and 1 
request that he may make a statement 
thereon:—

"The reported electronics equipment 
worth Rs 1 crone lying waste m the 

IRDE, Bangalore due to fault equip-
ment procurement,”

THB MINISTER OF STATE (DE~ 
FENCE PRODUCTION) IN THE
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MINISTRY OF DEI ENCE (SHRI 
VIDYA CHARAN SHUKLA): Mr.
Speaker, Sir, the reported statement of 
Rs. 1 crore worth of electronics equip-
ment lying waste in Electronici Radar & 
Development Establishment, Bangalore, 
is not correct. The Electronics Radar 
& Development Establishment currently 
has electronics equipment of original 
purchase value of about Rs 4 lakhs, 
which are not utilisable due to either 
having become obsolete or due to their 
having become inaccurate after several 
years of use. These items were purchased 
prior to 1966.

Alternative use of equipment has been 
suggested by a Committee and their re-
commendations are being processed.

SHRI M. RAM GOPAL REDDY: 1
am very glad that the hon. Minister has
categorically denied the charges that have 
been levelled against the Ministry. I
think in the paper today as well as yes-
terday somebody has written all sorts of 
things against the Defence .Ministry. I
want to know who is at the root of these 
things. I would request the hon. Minis- 
tei to make an inquiry into all these 
articles appearing in the pafters and find 
out who is the press people to write this. 
When they want to write such nonsensical 
things against our Ministry, they sisould 
consult some Minister or some senior 
officer before writing such damaging 
articles.

Some time back, a team of experts and 
scientists had gone to Bangalois and 
wanted to see the equipment which was 
in an air-conditioned room. They were 
not allowed to go and see 't on the ground 
that it was a top secret thing. Of course, 
we can keep secrets of our military ins-
tallations which we have at several place 
But when the staff want to see it, they 
should be allowed to see it so that they 
may also benefit. .After all, they are 
also highly paid officers of the Govern-
ment and there should be no secret be-
tween one Government officer and an-
other. Moreover, v/e-have about 32 

s laboratories in this country and thous-
ands of engineers are working there. The
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results of working must be regularly 
checked so that our research officers 
could give the best of themselves and 
they should be given facilities so that we 
may manufacture highly sophisticated 
machinery. I want to knew from fbe 
Minister whether all these things are being 
done Or not.

SHRI VIDYA CHARAN SHUKLA: 
The news item that appeared is obviously 
based on some kind of misinformation,

SHRI S. M. BANERJEE (Kanpur); It 
has been deliberately done.

SHRI VIDYA CHAR.\N SHUKLA: 
It would have been for better for the 
newspaper concerned or the correspon-
dent concerned to have checked it up 
with us before rushing it to print, I do 
not think any inquiry as such it  needed 
in such a publication.

As to the question of a team of officers 
alleged to have gone to Bangalore and 
alleged to have not been allowed to see 
this equipment, the v,<hole report is 
completely wrong because, in the first
instance, no team was sent from Delhi to
Bangalore for any purpose of this kind 
and hence the question of their l:«ing 
allowed or not allowed to visit the
equipment does not arise,
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SHRI H M PATEL (Dhandhuka) 
When the Minister says that the infonna 
tlon given in the newspaper on the ba*u 
of which the Calling Attention Notice 
was given is not corrtct then it u very 
difficult to decide on questions to be put 
When he is asked why he does not pro* 
pose to take any a lion agtirtst the 
correspondent of the ntwspaper for giv 
mg publicity to a definitely false piece 
of news which can ao considerable harm 
he sayv it is not neceiMi\ Why is ft not 
aecessarj? Does the Minister know that 
it is the same corresp indent who has not 
chosen to remain anonymous and who 
has agtun reported m today'* news-
paper further stones of waste m defence 
laboratories, and the Minister would no 
doubt say it is again a wrong piece of 
newt The correspondent reports

"Meanwhile reports of more equip* 
ment misuse have come in In tb» 
Sohd State Physics laboratory, oryge- 
mc equipment worth more than Rs 2t 
lakhs ts lying idle In the Defence 
Research and Development Labora-
tory, Hyderabad, an electronic welder, 
worth Rs. 45 lakh*, is being used only 
lor isolated jobs ”

Dow (he Mauler not realise that v*m  
Information of this Mnd Is pabWafced pro-
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mi neatly in * national daily newspaper, 
over a signed statement, it is necessary 
for the Miniatar to challenge that state* 
moat aad to call upon the newspaper 
either to apologise and contradict that 
statement or publish the Minister’s own 
version and say that everything is as it 
should be?

It is not merely a question of «ome 
equipment lying idle or unused. The 
equipment may be of an obsolete nature, 
or by the time it arrives, it becomes 
obsolescent, because in tbtf field of elec-
tronics, progress is very rapid, and 
therefore obsolescence may be rapid, and 
that is understandable. le t us know all 
the facta; merely saying that it is not 
correct is not enough.

I would repeat that if your statement 
i» correct, then action must t*e taken 
against the correspondent of the news-
paper for giving publicity to an informa 
tion which is not oolv wrong but is false. 
When he says that perhaps it may be due 
to some misunderstanding, what mis-
understanding can then be? When you 
•ay that it is not correct and there is no 
such thing as obsolete equipment worth 
so many crore* of rupee* in the electro* 
sic industry, and when you say that 
there is no question of any machinery 
lying idle and all that you have of an 
obsolete nature is Rs. 4 lakhs worth of 
equipment of old 195* vintage, when 
that is the situation, 1 think it is neces-
sary that you should call upon those 
people to explain or otherwise take steps 
against them. Will the Minister be pre-
pared to do so?

SHRI VIDYA CHARAN SHUKLA: 
While I am thankful to the hon Member 
for having raised this point here, once 
they have raised this question in Parlia-
ment and given m  the opportunity of con-
tradicting the news on the floor of the 
Home, what further contradictions are 
required in this particular aspect*

An far as the action apainst the jour-
nalist is concerned, it is really surprising 
that he should plead for some action 
against the journalist, who makes irres-

ponsible reporting. It is obviously a 
piece of irresponsible reporting., Ha
must have got *ome information from
somewhere and he believed it to be 
right. If he was a seasoned and 
perionced journalist, he would have
checked up the facte with us or trom the 
LRDE in Bangalore, before rushin;? to 
the print or giving it to the Editor tor 
printing. Therefore, 1 would say that in 
our country where the pre&s is free, if 
somebody reports inaccurately or does
some inaccurate reporting w© aie defi-
nitely duty bound to contradict it and 
bring the real facts to the notice of Par-
liament and the country, and I have 
taken the opportunity to do so in reply 
to this Calling Attention Notire Further 
to this, I do not think wc are bound to 
take any action Hie public and the 
readers of the newspapers are free to 
judge. I have categorically stated that 
whatever information t* printed there, 
either the first instalment or th? second 
instalment, is inaccurate. The second 
instalment is as inaccurate a* the fir\f 
one. And therefore, whatever has been 
printed in those newspaptr, I am offi-
cially contradicting them categorically
I hope you would igree with me that as 
far as the Ministry of Defence is con-
cerned, no action from our side it called 
for against the journalist. 1 have given 
all the facts. If further facts are re 
quired either in the consultative commit-
tee or on the demands of our Ministry, 
we shall give those details

SHRI H. M. PATEL: Even if you
suggest that the journalist was not a 
responsible journalist I do n^t say on 
what basis yon say so—certainly it is a 
responsible newspaper. Hindustan Timen 
is a very responsible newspaper. There-
fore, if it has published things which are 
wrong, I do not think th.it it should be 
just left like that.. .(Interruptions).

SHRI S. M. BANERJF.F: Should
every newspapei report he contradicted?

SHRI H M. PATE I : It is a very
detailed report in a very responsible 
newspaper. 1 suggest that the bon. 
Minister should give serious consider-
ation to this and pomt out that a rSspon-
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mhu> ftewspaper should not give publicity 
10 ttuv kind of wrong information.

SHRI VIDYA CHARAN SHUKLA: 
Let me put tbe record straight. I have 
mat said that this journal is irresponsible.
I have said that this reporting is irrespon-
sible. In the opinion of Shri Patel it 
may be » national newspaper and a res-
ponsible newspaper. 1 am only saying 
that this particular report is inaccurate.
If drawing the attention of the newspapei 
and contradicting that cannot be done 
adequately through the forum of this 
House, there cannot be any other forum 
where it could be done more forcefuly 
I fully agree with Mr. Banerjce that 
LRDB ha* done excellent work and it 
haa a wonderful record of work and it is 
really distressing that attempts should be 
made to cast aspersions on that estab-
lishment

SHRI P K DEO (Kalahandi) Fhe 
ncwbpapeih had done a patriotic job by 
reporting the news item but for which 
there could not have been a discussion on 
the floor of the House and it would not 
hare been contradicted by the Defenct 
Minister It is asking too much that the 
Press Reporter should have consulted 
the Defence Minister before giving the 
report for publication; it would be an 
infringement of the freedom of the Press. 
It is quite immaterial whether the price of 
the obsolete machines is one crore of 
rupees or four lakhs of rupee* but the 
fact remains that there are some machines 
which are abaolete and they are in the 
custody of the LRDE I should lik« to 
know what is the function of the De-
fence Research Development Organisa-
tion and what have they got to do witn 
the LRDE and can they probe into tbe 
stock of the LRDE? Fven if the\ do not 
do have they got the power to do such 
a thing?

Regarding LRDE even though the* 
have done «ome excellent job. the f.ict re-
mains that tili now they have not been 
able to produce a sophisticated radar 
which could be used by our Navy or the 
Armed Forces* Secondly, it has been 
brought to our notice that w© had im-

ported a larfe number of components for
our computers from the Soviet Union 
and the East European countries, the 
cost of which is much more than a com* 
puter which ia available in the inter-
national market. Sir, taking into con-
sideration all these facts, may I know 
from the hon. Minister, whether it is 
Rs. 4 lakhs off- Rs. 1 crore on whose 
shoulders the responsibility would lie, 
for the procurement of these obsolete 
machines

Secondly, 1 would like to know whether 
Government is going to appoint a Com* 
mittee to go into the question of the 
working of the various defence labora-
tories, as the Sarkar Committee did, in 
regard to the laboratories under the 
CSIR.

Sir, thirdly, some research papers are 
being published b> the Defence Ministry 
Should they be considered top secret? 
Should they not be made availably (or 
our use. so that, we would be in a posi-
tion to know whether they are doing 
any fruitful research and this could also 
be utitised for the defence of this coun-
try.

SHRI VIDYA CHARAN SHUKLA: 
Sir, it is really surprising to hear the 
hon. Member saying why should a 
journalist check up with the Ministry. 
If the journalists or the responsible news-
papers are anxious to put forward for 
public information accurate news, then 
they normally do this kind of thing. 
Whenever any information is provided 
to them, if they want to be sure about 
the authenticity or the correctness of it, 
then, they do rheck up with the con* 
cerned Ministries. We freely give them 
information, whatever information that is 
in our possession. After that, it is up 
to them either to believe the version that 
we have given or to believe the version 
that they have got and print it We 
do not think that they should believe 
our version and not the version that they 
have got. on account cf what we have 
told them. Therefore, I  think, it would 
have been far better and all Oils confu-
sion could have been avoided, if the
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gentleman concernoJ had taken the 
uoubie of eiUier consulting the Establish-
ment or checking up with the Ministry of 
Defence, to know whethei this news is 
accurate or not-

About the relaiionship of the Dcfeuce 
laboratories with the D e f e n c e  Mm,stry, 
these are departm eatal laboratories. 
Ihey  function under the Ministry o . De-
fence The organisation is known as De-
fence Research and Development Orgum- 
sation. The head of this organisation is 
the Scientilic Adviser to the Raksha 
M antn. Iherefo/c. these departments 
function normally under the Minis cr 
of Defence Production and generally 
under the Minister of Defence.

The question of making enquiries did 
not arise and the question of sending a 
team, as I said earlier, did not anse be-
cause all these things were not necessary. 
Only some part of the equipment which 
was purchased, on thg date that 1 have 
indicated in my main statement, was 
found to be inaccurate because of years 
of use and some of them have bccomc 
obsolete. This obsolescence has come 
after eqmpments worth erores of rupees 
were purchased, which are under current 
use and which ire  not obsolete. We do 
not waste even this small part of equip-
ment that we have got. We have asked a 
team of experts to go into this and hnd 
out whether other laboratories of Gov-
ernment or other civilian laboratories 
which are not connected with Defence, 
would be able to use them. If they are 
able to use them, we shall be willing to 
hand it over to them.

Sir, the hon. Member raised the ques-
tion of production of radar or develop-
ment of radar here. May 1 say that this 
Establishment has done an excellent iob 
and 1 will give you three or four mam 
things they have done. They have done 
many more things !ik: that. T would not 
like to take the time of the House in 
enumeratinri all these things. For ins-
tance. the moving target indicator which 
provides facilities to the existing fire con-
trol radars on detection of low flying

2t>, 1^74 l y i n y  »»»
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aircrafts, has been developed and h»a 
been productionised in one of th« piiot 
plants of the LK.D£. This ii aoing lo be 
subsequently productii;.iised in bn,iral 
Electronics Limited. Ihis equipment 
which was developed by this laboviitory, 
was evaluated by the users in competi-
tion with the imported foreign radar ot 
this particular nature. The radar that 
was developed Ir/ this laboratory was 
found to be much superior than the jm- 
ported one, and therefor:, they accepted 
the radar developed hy this Iabora!oi>, 
Now, this is going to be productionised 
by Bharat Electronics Limited iind this 
one work alone will re'nlt in a snving 
of foreign exchange to the tung of 
Rs. 15 crores.

Lhe other thing they have developed 
for the army is the Field Artillery Radar 
which has been productionised by BEL 
and introduced into service already. 
With this radar, it is possible to find the 
location of the enemy mortar and gun 
position for counte'" bombardment role.

TTie third thing they have developed is 
the Battlefield Surveillance Radars which 
were developed jointly by LRDE and 
BEL. BEL are the production agency. 
This is in the final stage of evaluation by 
the army. With this it is possible to find 
out during the night the movement of 
personnel at a distance of abnnt KM 
and movement of vehicles at a distance 
of about 18 KM. Tliese sophisticated 
modern equipment have been developed
by this laboratory by using our own
technique and manpower and adopted 
fcy the armed forces. They are being 
productionised in BEL. There are several 
others also. So, when they have done 
this good work, to cast aspersions on the 
personnel and on this laboratory is 
really unfortunate- We have not found 
it necessary to appoint a committee to 
go into the working of the Defence 
R & D becau.se we have a system of 
constant monitoring of the work being
done. Whatever faults and difRculties
come to our notice, we try to correct 
them from time to time.

SHRI N. R. LASKAR (Karimganj)r 
We are really glad the minister has eon-

i
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Shri
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tradicted th» news item because I hava 
personally seen this unit myself and they 
Mtt doing execellent work. But one 
thing is dear. When they purchase equip-
ment from abroad, due to lade’ of co* 
ordination, when the equipment arrives 
ia India, we find it is obsolete and 
could not be utilised. So, I request the 
Minister to see that this lack of coordi-
nation is minimised in further pur 
chase*. The only way to get out of this 
difficulty is self-sufficiency. I do not
know if LRDB is making any serious 
effort to attain self-sufficiency.

SHRI VIDYA CHARAN SHUKLA; 
Yes, Sir. This laboratory is making 
«Miaw efforts to achieve as much of 
oelf-reliance possible in tluu own 
field. Whatever dilHculty has arisen with 
regard to this equipment worth R>. 4
lakhs, it is not really due to lack of co-
ordination, but certain other tettsons 
which have been gone into and xv- have 
taken steps to correct them

1 forgot to reply about the icscarch 
paper. We have pi infed many papers 
by defence scientists in the Iasi few 
yean. In 1971 and 72, about papers 
have been printed. This is within the 
constraint of security that we have to 
maintain. If the particular subjeu they 
are dealing with has been classified as 
secret or top secret, obviously the papers 
regarding tlut cannot be publicised. 
What I have said is about st«ch matters 
which have not been classified as secret 
and therefore they were published in 
scientific journals or read in seminars. 
This indicates the good work that the 
Defence R 4 D is doing in this field.

1*96 (SAKA) Re. Question oj 21% 
Privilege

PROF. MADHU DANDAVAHs: The 
Chief Minister of Maharashtra made a 
statement at a meeting of the Chamber 
of Commerce & Industry in Bombay 
that the Centre is going to make a policy 
decision within two or three days and 
that 50 per cent of the food production 
would be made available to the free 
market and the rest would be taken over. 
Even though the Parliament is in 
session, the Chief Minister had the 
temerity to make such a statement when 
he was presiding over the meeting of 
the Chamber of Commerce and Industry. 
Since it is a policy mattet or the Central 
Government, it is a contempt of the 
House and, therefore, a breach of privi-
lege is committed by the Chief Minister 
of Maharashtra. So. I ma> be per-
mitted to raise this issue

(**Tf?TOT) :
s ra w  rnjta*, <r<nr o t  *ftfer tr 
qf t y fa  ^ v t  s t
srtfr rrrfpr i w f j i  srerr f  i 
v f r  s f  ^epfT
m r  fprrf w m i r f t i m  tit 
^T%tr i

MR. SPEAKER: When the Ch>ef
Ministers and other Ministers come hers 
they may ask for a change in formula-
tion of policy and make so many de-
mands.

wawr fignft vrafttft : 3$n?r 
q ^ r r  f a  fr z  rft enrftmt 

|  imfwsRV t  I

12.45 hr*.

RE. QUESTION OF PRIVILEGE
i

PROF. MADHU DANDAVATB
(Rajapur): Sir, I hav« given notice of a 
pfhHJege motion. I may be permitted to 
make a statement on that. You may 
tak$ your own decision on that.

WEARER: I  am sorry, it is not 
wttWi #K> scope of the privilege motion.

wawf w & m  : m x
*?n s  m  wro ^  J  i

t t i {w rapfO  
^  if «rr $ for srra w i w  
m  s t t t  ^ tem r % fat*
aft * •  wtf aft |  f t  f*tr 

^  m m  v r  ^  t o w

*



a i 9 Kc. Question of
Privilege

PROF. MADHU UANDAVAl'E: Do
you not think *hat it is wrong foi the 
Chief Minister to sa> something about 
the Centre when the Parliament is »*» 
session?

MR. SPEAKER: 1 am sorry, I am not 
allowing it.

PROF MADHU DANDAVVIL. 
Suppose other Minister of the States dho 
limit, statements or announcements about 
tbe change of policy bv the Centre m 
their respective States, would you permit 
that especially when the Parliament if 
ia session? Would it not be vetting up a 
bad precedent?

MR SPEAKER Many Minutcrs of 
the State Governments com€ here and 
argue with the Centre that their approach 
or policy m a particular matter is not 
correct The Central Minister might say 
that they are going to reconsider it If 
tbe State Minister happens to mention 
jl on his return to tbe State, what is 
wrong about it?

PROF MADHU DANDAVATE The 
Chief Minister said that ® two days the 
decision would he changed and there 
would be a re-onentation of the food 
poKey.

SHRI P. G. MAVALANKAR (Ahme* 
dabad): That too, when the Parliament
is in session.

MR. SPEAKER: No. I do not accept 
the contention of the hon. Member even 
to? the future, when they do not give 
the details of the new policy.

SHRI ATAL B1HAR1 VAJPAYEE 
The Chief Minister of Maharashtra has 
said that 50 per cent of foodgratns will 
be sold in the open market and the Gov* 
ernmcnt will take over only 50 per cent 
This is a departure from the established 
policy. This is a senous matter. The 
statement thou Id have come from the 
Agriculture Minister hn t\ not from the 
Chief M&ffeter of Maharashtra. Are we 
to take ft that the policies are now being 
framed by ike Chief Minister? (Interrup-
tions)

Re Question of go* 
Privilege

11.51 bn.

PAPERS LAID ON THE TA&LR

D r a f t  Sc i e n c e  a n d  T e c h n o l o g y  F l a m *
1974—79

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRAMA- 
NIAM); I beg to lay on the I able a 
copy of the Draft Science and Techno-
logy Plan 1974—7*>—Volumes I awl
II [Placed in Library S N o  I I 65*5/ 
74]
Snnvai RrpowT on th s Worjuno 4N* 
Administration op Companies Act. 
1956, Cost Accounting Records (Bias. 
Dru.O Rules, 1974 a i s p  Rtj*orts m  

MRTPC.

IH E DEPUTY MINIS IER IN TOE 
MINISTRY OF IAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BBDA 
BRATA BARUA): I beg to lay on the
Table—

(1) A copy of the Annual Report 
(Hindi and English version*) 
on the working and admiaftrtra* 
tion of the Companies Act, 
1956 for the year 1972-73, 
under section 638 of the seid 
Act [Placed in library. See 
No I T 6536/74)

(2) (i) A copy of Ihe Cod 
Accounting Records (Bulk 
Drugs) Rules, 1974, publnhed 
m Notification No. 0 3 JL  
130(E) in Gazette of India 
dated the 14th March. 1974, 
under sub-section (3) of section 
642 of the Companies Act 
1956.

(ii) A statement explaining (be 
reasons for not laying steal- 
taneously the Hindi venfen ct 
the above Notification.
{Placed in library. Set No. LT- 
•537-74].

(3) (i) A copy each of the Mfaw- 
ing Reports of the MonopetSo 
and Restrictive Trade Pradfces

MARCH 26, 1974



n  to** CHAlTRA 5, 1896 (SARA) Paper* laid aaa
Cmwmsfciafl under sectam 62 of 

Che Monopolies end Restrutivv 
Trad, Practices Act, 196S s -

Ce) Report under section 220)
(b) of the said Act in the case

of M/s. Hindustan Alumi-
nium Corporation limited, 
Bombay and the Order dated 
the 11th February, 1974 of 
th* Central Government 
thereon.

fb) Report under section 22(3, (b) 
of the said Act ut the case
of M/s. Hindustan lever 
Limited, Bombay and the
Order dated the 6th March,
1974 of the Central Govern 
ment thereon.

(c) Report under section 21(3)
(b) on the said Act m the 
cue of M/a. Telerad Private 
Limited, Bombay and the
Order dated the 21st Febru-
ary, 1974 of the Centra! Gov-
ernment thereon.

(d) Report under section 22(3)
(b) of the said Act in the 
case M/s. Kamani Tubes 
Private Limited, Bombay 
and die Order dated the 28th 
February, 1974 of the Cen-
tral Government thereon.

(ii) Statement* (Hindi and Eng-
lish versions) explaining the 
reasons for not laying the 
Hindi versions of the above 
Reports and Orders of the 
Government thereon simul-
taneously.

fPlaced1 in Library- fee No. LT*
653f/74.J

(w rrfo rr) :

w w r
f H t o r t f a w r  t r r« r r h :% T  h r  
3  1 IN K *
H iIT  f  W W w w w l f  T I T I r IT
t ,  w  % wr* t

wrfr 1 1 ww

“The Hindi version of the Report of 
the M.R.T.P. Commission under Sec-
tions 21 and 22 of the M.R.T.P. Act 
and the orders of the Central Govern-
ment thereon are under preparation 
and will be taid on the Table of thr 
House as soon as the translation * 
completed.”

rarer q r ^ r , s s  s s r  ^ srr^r 

i t o t  t  f a  w  ***
f m  w s ft  ir *tpt arw, 

WTT TRSft in % f vftr
f  f a  ^ R T  ^  ^

fcwr irinfr 
> t o  > uwrer

«tt iw t I —  < - w r  ** ^ 5% $ 
fa  *«r *  if f t n r  wrv *  w# a t

W& 3CRT %
*ar for* $ m
t  m w? % *mnr %
*  irw  1

*r*wr
TO ITT arrcft f  ftp f!RT 

ste rm 1

sft « w r finrrtf : ?r

jfcT ^rrf^ *  ff^St vr *3^5Tr

«rrf#i 1 *wr f t

’

$  1

e ft <r r  : - t t? rcr; ustt 

fmr *  *r%

w«rwrr<r tw w feft ( n r w f ) - 

fn ? t  n m  ^  srfir *ft **r 
tWV fifsr 5t f m t i  b
«w fa  w nft for fosRft t  »•
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hv  t}'*> Speaker lease of Member

TO ^
w cr f  f a  tfrct w - r  s r c  i

uft fagrrft «rr*r̂ EfV : ^
sarm* *r *n*r?rr t  .

««*w v m  &
r t fv m  xrib wr ?

«ft «ew  «rrartift : ? r
«rtrr-*fr

**tpt f a n  * ra  ?it v% m  ^
« t  ^r°prft ^  %f%!T frrr  v t
«FITf 5R<1tft I 3TfT »!|ft

xvrow m f. . .

wwrar »?T>7®r] v t  f t o r  w *  
fcrr srrf^r i

i hfVT
0* f*Tf T ^R  % f a  $tfsf1PT *$t f*T ?

« a n r * { t a r  . qf^r ?r> T tv r %h 
w  t o *  ift f  1

war* *r$ tfr
I — * m =i i <5 ^  f s r r ,  j p t  

f ^  ?rjlr TOT f  I tRJTC w f  *Tff
5«t t  ? «rnr rr̂ r ^  fa  * *  ft*

?Tff irrforr, r f t  x m  * m , ^rfa* 
w  #  strw*t «ft « $  qr
e*rcr q r  w  ^rre, f^ tenr^fV  sfsff 
ir t o t  ^rn? 1 ^  ^ t f  îT*T
t  1 Tt?ff r̂«r-?rT«r vff srfV «u *rf^ 1 

w f M IS  %mx $  »mfr t# t* P rr  fipflr 
•pr iR a r r e  ? r w  s r w  ^  f a T r  ^rr ^ tt  i 

»T3rp?pr % 5rr«r ff^T % * * ,* « *  
w*n$- srr f  |

12J3 In*
AMENDMENT TO DIRECTIONS BY 

THE SPEAKER
SECRETARY GENERAL: Sir. I beg 

to lay off th« Table a copy of the amend-

ment to Direction 2 issued by the Speaker 
under the Rules of Procedure and Con* 
duct at Business in Lok Sabha.

12.52-1/2 hrs.

MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, 1 have 

to report the following messages received 
from the Secretarv-Gencral of Rajya 
Sabha:

(1) “In accoitlancc with the provi- 
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabtn, 1 am directed to 
return herewith the Gujarat 
Appropriation Bill. 1974, which 
wtas passed by the Lok Sabha 
at its sitting held on the 22nd 
March, 1974, and tiansmitted 
to the Rajya Sabha for its re-
commendations and to state 
that this House has no recom-
mendations to make to the Lok 
Sabha in regard to ‘he said 
Bill.**

fii) 'In  accordance with the provi-
sions of sub rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Busmen in th» 
Rajya Sabhn, 1 am directed to 
return herewith the Appropri-
ation (Railways) Bill, *974, 
which was passed by the Lot 
Sabha at its sitting heid on the 
22nd Mirch, 1974, and trana- 
mitted To the Rajya Sabha for 
its recommendations and to 
state that this House has no re-
commendations to make to the 
Lok Sabha in regard to the 
•aid Bill."

13L55 hrs.

CONVICTION AND RELEASE OP 
MEMBER

w w w r n i f t o * : m  t o

M t  sr f a f t  w m  % m  w rtrf  i
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|  9 W lltf  * * ,% *  «KT *W #  I M  < 
^ iw  it^A^Nttr wf 4^ ^  w rc

m t m f t v r n t  q v im r rv tf f tf ;* * * #  
« «  * f
i jv  i f a  wr qflf-

“Shri AliJ Wharf VajpSyfee, W.P, 
nentenccd till rising of the Court under 
Section 188 TPC released today1*

Tbit is from the Superintendent, Central 
IaH.

«*V w(tK m  * f  | —

This is from the Additional Chief 
Judicial Magistrate* Delhi

“I have the honour to Inform you 
lhat Shri Atai BiUari Vajpayee, Member 
of the Lok Sabha.. . .

*v, m  w  *4 **#
* * rc  *$?r $> nqT 1

«ftw w fin |rft* w W *  (n T f in rc ) :
fo r  t$ t  m  * m  |  1

« w r  wf>w : «> 6 -6

.was tried at the Central Jail 
Court before me on a charge tinder 
Section 188 IPC for violating the pro* 
visions of Section 144 Cr. PC. pro-
mulgated by the District Magistrate, 
Delhi on 23rd March, 1974. On 2Sth 
March, 1974, at about 10 AM., alle-
gation were read over and explained 
to liim Wrfe notice under Section 242 
of the Cr. P.C. and I foand him guilty 
of the thar-ge and he w tt sentenced to 
T ltC . He has heen released after 
the Court "has risen for the day."

*n»w it aaoOttr one. “What went wrong 
*Hh them

j e s e v s p v s s ;
They have err*d<m the aafe side.

SHRI ATAL BIHAR! VA/PAYTO: 
They have erred altrfeftit/ * ' $

MR. SPEAKER: This Is irom Shri
ft. N. Sharma, Superintendent, Cental 
la i, New Drifct:

«1n continuation of this office phono-
gram dated 234-1974, I  haw die 
honour to inf01m you that Shri Atai 
BSiari Vajpayee, who was admitted 
in this la il oft 23-3*1974 tinder section 
188 Cr. P.C has been released today, 
25th March 1974 as he was sentenced 
till the rising of the court. This is for 
yottr information.**

He thinks perhaps that, by sending one, 
the Speaker is not satisfied. This is die 
seventh one!

v fa e  fj^r 1  
4h irnft, Sffa* wwtoft aft % fr it
T O U T ^ I  I

•ft ^ r o  ( v r ^ t )  : 
|  f r  ? fk  w»r f s t  

fiWt % f w  |>  1

1237 hit.

MATTER UNDER RULE 377

S h o r t a g e  o f  C e m e n t  a n d  C q a l  m 
G u j a r a t

SHRI K. S CHAVDA (Patan) I 
thank you, Mr. Speaker, for allowing me 
to raise one important matter regarding 
the State of Gujarat. It consists of two 
parts: one is the acute shortage of cement 
in the State of Gujarat; and the second 
is that the cement unit in the State is in 
crisis due to shortage of coal and laying- 
off of the trotters by die management of 
ACC factory at Dwarfca in Jamnagar 
District.

I  have received a telegram from R^jlot 
which says:

“Since last some months, coal in 
acut* short supply; cement factories, 
pottqrfes, vegetable plants, textile mills 
and other  industries of Saurashtr*
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[Shri K. S. Chaoda] Sta& i Leg. (Be., Ip Powers) B ill
perienctd *# <**pereti¥efc©u*«»g spd*r 
tie* end voluntary agencies.

are* are working partialy or totally 
closed resulting in greet ton of pro-
duction tad unemployment lurgt? 
number of passenger train* cancelled 
without notice* Public experiencing 
terrible hardships. Saurashtra region 
far away from coal-belt. etc. tie.

I  shall now read regarding the cement 
w it being in crisis. This is what has 
appeared in the Indian Express, Ahmeda- 
bad edition, dated March 25, 1974:

"Cement Unit in Crisis.

The production of cement at the ACC 
factory at Dwarka in Jamnagar dis-
trict has halted since last 15 days due 
to shortage of coal, and the manage-
ment has laid oft nearly 800 workers.

“The factory manager, Mt. S. P. 
Chaudhary, told the press on Saturday 
that the workers were laid off in two 
batches^ each batch for six days. One 
batch is already on lay-off from 
March 18 till March 24 while the 
other batch will be laid off from 
March 25. When the first batch will re-
sume its duties.

'The workers are entrusted with non-
productive work like cleaning while 
the normal daily production of about 
950 tonnes of cement has totally 
stopped.**

In the same #ay the new Jahangir Mill, 
Bhavnagar, as wa* pointed out by my 
Ikon, friend, Shri Mehta, is also on the 
verge of closure due to shortage of coal. 
That is why I request the Government of 
India to take immediate steps to send 
adequate quantity of coal to the State of 
Gujarat

Regarding shortage of cement, I may 
point out that the total demand of cement 
In the State of Gu}arat per quarter, i*., 
for three months, is #16 lakh tonnes; 
m  against this, Government has allocated 
only 3.16 lakh tonnes per quarter. 
Therefore, there & acute shortage of 
cement in the Slate of Gujarat. This has 
led to Mack market. The needy persons 
have to purchase cement from (he black 
market Great difficulties are being ex*

i * m  fern.

They have been forced to m end  the.
construction of buildings because Qf non> 
availability of cement. Therefore, I re-
quest the Government of India to jjncreaan 
the cement quota from 3.16 lakhs tonnes 
to 6 lakhs tonnes per quarter without fua* 
ther delay.

Secondly, the Government of India* 
should make allocations of cement fac-
tory-wise authorising the State Govern-
ment to issue release orders to the fac-
tories within the limits of allocation

MR. SPEAKER. Mr. Banerjec, I got 
your note. It wi»l be conveyed to the 
Minister

SHRI S. M- BANSRJEE (Kanpur): 
To-day or tomorrow the Minister should 
make a statement.

MR. SPEAKER: I am conveying it to> 
the Minister.

13J2 bra.

GUJARAT BUDGET, 1974-75—GENE* 
RAL DISCUSSION AND GUJARAT 
STATE LEGISLATURE (DELEGATIONS 

OF POWERS) BILL—contd

MR. SPEAKFR: Now, we take up*
the further General Discussion of the 
Gujarat Budget for the yea* 1974-75.

Shri Mavalankar, He has taken 
already 13 minutes. The time left with
ih is I hour 20 minutes

SHRI P. G. MAVALANKAR *Ahme- 
dsbad): As I was saying yesterday, the 
Government of India took tftfe decision 
of dissolving the suspended Assemttfv of 
Gujarat when it waa too late and when 
they had lost all grace. And what is most 
improper is that this action of the Gov1 
ernment was taken throogh the Agency 
cC,ttye Qovpnoor of the S p̂te, Until now 
alt torch actions tafcen by tfie presi-
dential Woclamatkm itself, but, In thf* 
case, the comtftutlonaf impropriety wan



Gvfcret CHAJTRA 8,1896 iSAKA)  Ge». Disc. *  S tate 2*0
^  1*9. (Del. o f tf f s f f r t)
thfct the President Was not only not to- 
formed earlier ami bis permiansA 
sought, bill even prior intimation to him 
that tfae Assembly was going to be dis-
solved was not done.

13.IS fen.
[M*. DEPUiy^SmKca m the Chgir}

Therefore, I suggest that this was very 
wrong and the Government took this 
extra-ordinary step of constitutional im-
propriety because they wanted to save 
their own face.

Now, I do wish to say that the historic 
triumph of the people of Gujarat is un-
doubted. The downfall of a corrupt gov-
ernment and (he dissolution of a crippled 
assembly are two unique achievements 
ot independent India. But the real task 
y  gins only now. The Nav Nirman Sa- 
mm and movement cannot be content at 
the stoppage of the dissolution of the As-
sembly Nav Himum should really now 
start and 1 hope in Gujarat the climate 
will be created now wherem clean people, 
horcst people, dedicated people who, by 
spending within the prescribed limits, will 
be elected and there will be good, healthy 
and democratic climate in my State. This 
is a very difficult task and a coloaeal task, 
bul a beginning has to be made and I hope 
that as an aftermath of this dissolution 
this new task will be taken up very soon.

MR DEPUTY SPF\KER- The hon. 
Member’s time is up.

SHRI P. G. MAVALANKAR: Kindly 
give me some more minutes. Yesterday,
1 was involved in interruptions of 
various kinds.. . .

MR. DEPUTY-SPEAKER: Why were
you interropttfP

SHRI P. G. MAVALANKAR: 1 was 
interrupted by no less a person than the 
Homc Minister himself.

MR. DEPUTY-SPEAKER: I do not
ton*#. May he you jumped over the 
fance.

SHRI P. G. MAVALANKARx Y«&, 
Sir. But 1 will have to jump over the 
fence as many times as I ts*n I 

The point Is that the student power in 
Gujarat has been established. They have 
a taste of i t  The excitement is there. 
Hie intoxication is there, but I hope that, 
the students and the youth will not be-
have in such a way that by their action 
now, they will bring any discredit either 
to themselves or to our State or to the 
country at large.

Sir, I am obviou&ly opposed to all 
kinds of violence whether it is violence 
fey the people on the MLAs or by MLAs 
on the people.. ..

MR. DEPUTY-S1»EAKFR. Are you 
speaking on the Budget?

SHRI P. G. MAVALANKAR: Yes. 
Sir. Let me now go directly to the Bud-
get. My main point is that the Budget is 
completely silent almost on all questions 
of development of my State. For 
example, if you take the Fifth Five Year 
Plan, and the total outlay given for Gu-
jarat, you will find that even the allot-
ments pro rata for the first year beginning 
next month, that is, the first year of the 
Fifth Plan, are very very inadequate. I 
find that so many problems of Gujarat 
including the development of Gandhina-
gar, development of roads and better out-
lay of capital expenditure—all of them 
are side tracked.

There ar* a variety of problems like 
power afrortage in Gujarat, problems of 
an atomic power station in Suurashtra to 
be set up there, problems of Knndla 
Free Trade Zone, the problem of a TV 
station in Ahmedabad, the establishment 
of a machine tools unit in Bhavnagar— 
all these and many others find no place in 
the Budget proposals presented by the hon. 
Minister.

I want to surest that Gujarat is de-
ficit in food. We have more of cash 
crops than of food crops. Therefore, our 
food deficit is there and it i« increasing 
day by day and year after year. In this 
context, the problem of Narmada waters 
becomes all the more urgent and all the 
more important.

Sir, I am sorry tint even after a period 
of two years, no decision has been taken
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[Shri P. G. Mavslankar] t ,

from the Prime Minister's sidle. ! re-
quest the Home Minister and through 
him the Prime Miniver (hit If no deci- 
sicn is going to come within one month 
or so, let (his question go to the trf* 
bunal. le t  it be taken bade to the tri-
bunal. This is my request. The ex- 
Chief Minister of Gujarat, Mr. Ghan- 
shyambhai Oza wanted this problem 
to be settled by the Prime Minister be-
cause he said that it is a national prob-
lem to be settied by a national leader. 
But, Sir, if the national leader has no 
time for it, let it go back to the tribunal. 
This is my respectful submission, Sir.

Then, Sir, about Dhuvaran plant, the 
R.F.O. is not supplied by the Indian Oil 
Corporation. It is my request that Gov-
ernment must ask the Indian Oil Corpo-
ration to supply this R.F.O. to Dhtivaran 
to that Dhuvaran plant can work effi-
ciently and powercuts are not necessitated.

I want to say a word about public con-
cerns. I want to potnt out that the 
ONGC‘8 recruitment policy is not all 
right. Their recruitment is done at 
Dehra Dun even in respect of the low- 
paid jobs of the scale of Rs. 300 to 
Rs. 400 and below. They are done at 
Dehra Dun. The hon. Home Minister in 
an earlier debate during this session and 
said with regard to Shiv-sena and other 
problems that lower categories of people 
will be recruited locally. Why the 
ONGC not recruited the local people. 
I want to know. There are so many 
young graduates and technically qualified 
people who are yet to be absorbed and 
they should not be denied their legiti-
mate aspirations.

Regarding Petro Chemicals, you will 
be surprised that Mr. I. J. Mehta, Chair* 
man and Managing Director of IPCL, 
who has done such wonderful work, who 
has been responsible for bunding up of 
th/s whole Petro-Chemical complex In 
and fcrotmd Baroda, has been asked to 
go. There is no other Gujarati of prove*! 
ability in the Board of Directors.

MR. DEPyTY-SPE AJK.ER: Please
don’t bring in individual n<unes. We

don’t evtogise or run down individuals 
here.

SHRI *. G. MAVALANKAR: Stot,
Sir, I am not running down, actually f  
am lifting him up.........

MR. DEPUTY-SPEAKER: J^iai* j#
why I say it cannot be done..

SHRI P. G. MAVAL \NKAR: "Tlten, 
Sir, I want to say a word about fertiliser. 
We have in Gujarat a fertiliser plant, but 
our own people and farmers are denied 
an adequate quota. That is because the 
Centre has reduced our quota from 70 
to 54 per ccnt. That is to say, our own 
people are not able to utilise the ferti-
liser that is produced In Gujarat. In our 
own State there are 30,000 farmers who 
are sareholders of this Gugarat Fertili-
sers. Surely, they should be entitled to 
receive fertilizer also. So, this injustice 
must go.

I want to say somethin# about youth 
programmes and vocational education and 
guidance. The ex-Governor of Gujarat 
State Shri Shriman Narayan. while there 
was President's rule in Gujarat had got 
prepared a perspective plan which has 
given out a number of proposals and 
recommendations. Why they are not 
being implemented, I want to know. 
The whole movement and revolt this 
year in Gujarat started because of 
the unrest among the students and so 
these programmes should be given the 
topmost priority. Government should 
make enquiries into this and see to it 
that more and more of youth welfare 
programmes are taken up. This is my 
respectful submission.

Then I want to say briefly about coastal 
highway on the Bhavnagar Baroda sector. 
Two bridges ore being constructed, 
Bhavnagar crkk and Sonarai crick- 
These bridges were started in 1972 but 
they are trying to change the design and 
the progress is slowed down. The work 
is stopped. Why do yon do like this and 
spend crores of rupees and then change 
the design? I request Government to 
lode into this.

>
Then. Sir, Government Mid the 

Minister must look into the charges of
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corruption in piaaea. They afraid 
appoint * judicial tribunal immediately, 
and that alooe can sooth the feelings of 
the injured people. Then, about the police 
firings and atrocities* I would say that 
$ere mast he judicial enquiry into it.

Finally, my request is this; Ruth food- 
grains, coal tad  other essential commo-
dities to Gujarat to tackle the problem 
of scarcities. Government should stren-
gthen the public distribution system to 
help the poor people and the downtrod-
den people. The President’* rule in 
Gujarat will last for a few months 
and in those few months Government 
should see to it that the administrative 
machinery is entirely toned up and it 
becomes clean and efficient so that the 
necessary climate for fresh elections is 
created and we can have democratic 
elections, whereby clean and efficient ad-
ministration will prevail and we can 
have a new Assembly and we can have 
people who are least corruptible if not 
completely incorruptible..

MR. DEPUTY-SPEAKER. It is the 
job of everybody to elect cleaner people.

SHRI P. G. MAVALANKAR: I am
glad you agree with me, Sir. And we 
want cleaner people and sincere people-

MR. DEPUTY-SPEAKER: I do agree
with you.

SHRI BHALJIBHA1 PARMAR 
(Dotiad): Mr. Deputy-Speaker, Sir,
to-day it is distressing that we are going 
to discuss the budget for the State of 
Gujarat We know that there is fall of 
the Chimanbhai Ministry which was a 
corrupt one. That was due to his 
mismanagement of the adttintstratio*, The 
Ministry failed because the people had 
no confidence in the party led by Shri 
Chimanbhai.

Now 1 come to the budget. During the 
year, the total estimated revenue receipts 
are to the tune of Rs. 334.54 crores while 
the expend!*** to be met from the 
tvmm account is of fre M r  of 
Rs. 297414 awes; the revenue surplus

is of the order of Rs. j /,50 crores. In 
capital account, ttere is a deficit of 
Rs. 37.47 crores. This is the first year 
of the Plan. The Pian outlay n  ©f the 
order of Rs. 149.47 crons whereas ft 
should have been of the order of Rs. 211 
crones for the year 1974-75. As this is 
the first year of the Plan, I ask the gov-
ernment bow is it possible to achieve its 
targets within five years? The budget has 
not provided for adequate employment 
opportunities to the youths of Gujarat 
State. It will thus slow down the pro* 
gress of the State. The education irapait- 
ed to the youths must be job-oriented 
This is my humble submission to solve 
the unemployment problem which is 
rising day by day.

I now come to the economic well being 
of the State. I suggest for the people
of the State of Gujarat, animal hus-
bandry, dairy development, fishery and 
forest must be sufficiently developed. 
We know that nowadays forests are 
speedily vanishing away, fhere is great 
scarcity of timber, wood and firewood ic 
the rural areas inhabited by the adivasis. 
In the State of Gujarat for the dairy
development, milk producers’ coopera-
tive societies must be formed and orga-
nised on the lines of Kaira District co-
operative societies so that the peooie 
get subsidiary occupations. For instance, 
in the districts of Banaskanta, Panch 
Mahal, Broach and Sabarkantha etc.
such societies must l.e organised so that 
the people can have subsidiary occupa-
tions. In the tribal areas the scheduled 
tribes are suffering from miseries due 
to poverty. It is a general phenomenon 
that in every third year, there are scar-
city conditions in the Kutch District. In 
every second year, in other districts, 
scarcity conditions arise due to drought 
untimely rains or no rains. So, the 
State of Gujarat requires an amount of 
Rs. 225 lakhs during the current yeai 
and Rs. 1359 lakhs during the financial 
year 1974-75 as per the recent survey 
done ty  the Central Study Team, which 
toured the Shite of Gujarat recently. 
The Gujarat Government has asked fot 
the said grants and the Central Gov 
eraatent Is thus expected to saactk* 
them immediately to start the scarcity
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works in the State. In Gujarat State, 
the people are in great distress. They 
have no purchasing power and they are 
thus helpless, They have no means to 
maintain their Jives peacefully. I hope 
the Central Government would hasten to 
rush to the rescue and solve the diffi-
culties of the people without delay. To 
meet the needs of the people sufficient 
coarse grains must he purchased and 
stocked by Government through the co-
operative societies so thfct the people can 
be supplied foodgrains through the fair 
price shops.

The high rising prices of essential 
commodities of daily consumption must 
be brought down with a firm hand, other-
wise it will be difficult for the poor 
people to survive. For really serving the 
food problem in the State of Gujarat 
and the country the award on Narmada 
project must not be delayed by our hon. 
Prime Minister, Smt. Indira Gandhi. 
This is a much delayed and oft repeated 
question which is being pursued in Par-
liament and outside by the people of 
Gujarat. To delay it is to deny food to 
the enormously growing population of 
Gujarat. I think the sighs of the poor 
and miserable people of Gujarat were not 
heeded by the ex-Gujarat Ministry head-
ed by Shri Chimanbhai Patel and hence 
there was downfall of the Ministry and 
the party in power. So, they must be 
careful and cautious.

At present there h  power, fertiliser 
and food shortage in Gujarat For this 
the required remedies should be sought 
by Government at an early date. To 
remedy food shortage for the current 
year in the State at least 120 thousand 
tonnes of monthly quota of foodgrains 
must be supplied by Government regular-
ly. I hope the Central Government 
Would give serious thought to my various 
suggestions and spare no stone unturned 
to Improve the situation in Gujarat I 
wotfld like to *ee Gujarat prosperous, 
beatrtifol and art Idea! one in every res-
pect in our wh&le country. May God 
Mess us all to carry on the Government 
smoothly and democrrtftrffty.

Mr. Depdty-Speaker. Sir, < rise to support 
the feodget proposals tor Gujarat.

The direct result of this long agitation 
is that we had to exempt students from 
appearing in the examinations and now 
we have come to a situation where stu-
dents should be promoted without exami-
nations. I feel, perhaps, there was no 
alternative to it but aH this is a very bad 
precedent. As you have seen tile agita-
tion in Gujarat has been carried to other 
States in the country and this precedent 
is bound to be carried to other universi-
ties and colleges of India. If it enters in 
the minds of the students today that if 
they go for agitation, afterwards they can 
use that agitation ns an excuse for exa-
minations, that will be a very had pre- 
cfcdent for the student community in the 
country. So, we ought to have realised 
this. As you know, the Opposition par-
ties in India are paupers. They do not 
have base anywhere. Tlierefore, they 
have been utilising the student commu-
nity to serve their own political ends. 
You will be surprised to learn that an 
important political party like the Com-
munist Party of Indi \ raised the demand 
in the West Bengal Assembly when I 
was Member of that Assembly in 1961 
that the university authorities must de-
clare to pass 76 per cent of the students 
irrespective of their merits. Whether 
they are capable of passing the exami-
nation or not tlie university authorities 
will have to make them pass the exami-
nation because their parents have spent 
money on them.

MR. DEPUTY-SPFAKER: What is 
the budget provision for this particular 
item in the Gujarat budget?

SHRI A. K. M. XSHAQUE: I am just 
giving a smile.

MR. DEPUTY-SPEAKER: Not only 
that. You go off the mark. You provoke 
other people and then confusion comes 
in.

SHRf A. X. M. ISHAQUS! 1 am not 
at AH proffl&ing. We shall be fronting 
money to O qjan t
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MR. DEPUTY-SPEAKER: Not by
going to West Bengal and to the Com-
munist Party and student?. He is not go-
ing to grant money to Gujarat on 
account of these reasons.

SHRI A. K. M. ISHAQUE: Education
3s one of them.

MR. DEPUTY-SPEAKER: Then, let
'Jiim confine himself to education in 
Oujarat.

SHRI A. K. M. ISHAQUE: I have
-only cited an example to make my point
cclear.

SHRI NOORUL HUDA (Cachar): 
False statement.

SHRI A. K. M. ISHAQUE; It is not 
^  false statement. I am saying it with 
all authority. I was a Member there at 
that time-

SHRI NOORUL HUDA: What hap-
pened in 1961? Let him not make a 
false statement. Let him bring the re-
cords with him.

SHRI A. K. M. ISHAQUE: Sir, you
•may tell him that false statement is not a 
parliamentary expression.

We had the resohition of that House 
under pressure. When we had a legiti-
mate forum to take decisions, we dis-
solved the House under pressure. Even 
though we had a forum, we took the 
decision on the streets. Immediately his 
tactics has been carried from Gujarat to 
Bihar. I do not know whether this 
trouble would again be carried from 
Bihar to some other State. As you know, 
there is a big role of big money in this 
-country and they are trying to play their
Tole in politics also. The Presidential
election is to take place i,i August, 1974
and all eyes are set on that.

MR. DEPUTY-SPEAKER: But Guja-
rat may not have the right to vote at that 
election.

SHRI A. K. M. ISHAQUE: I could
•not follow what you had said. The imme-
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diate result of dissolving this House h a  
been that the agitation has been carried 
from Gujarat to other States in the 
country, and the political parties of India 
have already declared that they will go 
on agitating and asking the people to 
agitate throughout India.

SHRI P. M. MEHT.\ (Bhavnagar): 
Even at the Centre.

SHRI A JK . f^rjSHAQUE: Yes, even
at the Centre. 'Therefore, while support-
ing the budget, I request ihe Government 
to see this point and see that there is a 
firm stand and there' is no submission to 
pressures.

MR. DEPUTY-SPEAKER: That is a
good point gp whi^h to conclude.

■

SHRI A. K?M, ISHAQUE. The stu-
dents’ agitation being what it is now-
adays, I suggest that the pattern of educa-
tion in Gujarat or for that matter in any 
State be changed. In a system that pre-
vails now, one passes an examin'ation after 
a few years and one does not know what 
to do in this country. The result is that 
the number of unemployed people is in-
creasing in this country. Therefore, I 
would plead with the Government to 
introduce a system of job-oriented edu-
cation in the country, a profession- 
oriented education and to examine again 
whether we can introduce the basic 
training system in the country.

MR. DEPUTY-SPEAKER: 
should begin with Gujarat now.

That

SHRI A. K. M. ISHAQUE: Yes, Sir.
The moment we can do this, and the 
moment we can infuse in the minds of 
the students that they have got security 
of life, after passing the examination 
they would avoid this agitational 
approach. At present, unfortunately, 
their frame of mind is such that who-
ever wants to provide them can provoke 
them, because they do not have any cer-
tainty or security of service immediately 
after they pass the examination.

With these ■A'ords, I support the Guja-
rat budget, and I hope that Government 
will take a firm stand on all these issues.
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QANm U i  With the directional advice 
which you gave to the bon. member, 1 
an abwatytely status quo budget It is a 
you would have observed, yesterday aod 
today, partly today and mostly yester- 
d#y,*;3he whole Gujarat debate centred 
round the very extraordinary events m 
Gujarat and very little comments have 
keen made on the budget proposals ex* 
cept general remarks.

SHRI P. M. MEHTA: There is not
much to speak about the budget. It h> 
an absolutely status quo budget. It is a 
bureaucratic budget How can we bold 
the bureaucrats responsible for prepar- 
ing this budget? At least you must come 
forward and give a suitable budget so that 
the progress and development of Gujarat 
may be carried on in 1974-75.

SHRI K. R GANESH: Since the bon. 
member had no opportunity to speak, I 
think these obset vat tons of his may be 
taken as his speech, his contribution to 
the debate.

I am rather pained to hear about status 
quo from the hem. member because, 
after all, there are certain political reali-
ties. You do not get out of those reali-
ties.

SHRI P. M. MEHTA: You wanted 
to get out; but you could not.

SHRI K. R GANESH: I am not pre-
pared to learn about status quo from the 
hon. member. He may discuss it with 
other parties. That is a separate matter 
{Interruptions). Let me at least have the 
right to have my say, I hope that ft 
not a new Nav Nirman method.

I was just saying tnat since the budget 
debate was dominated mostly by the ex-
traordinary political events that took 
place in Gujarat, I  rightly because it is 
a very recent evert and members were 
agitated about it, I had very little to 
say by way of reply to comment made 
on the budget; and because yon had made 
sertain observations in relation to what 
the hon. member had said. 1  am sfert* 
teg with a tfght disadvantage.
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However, 1  will first conftde myself to 
the budget provisions, ttrautfi they ktm  
not been dfrcuased In detail, I will try 
and explain some features of the budget 
The estimates as given im the i*ud««L 
for 1974-75 includes revenue receipts 
Rs. 334.54 crores and provides for a. 
revenue expenditure of Rs. 297.04 
crores. The budget provides for a plan 
outlay of 141.37 crores. Agr&uttura! pro-
grammes including Co-operation, Comma- 
mity Development and Irrigation are given 
priority and account tot 37.78 per cent 
of the total Flan outlay; the Power sector 
accounts for 30.69 per cent; Industry, 
Mining, Transport and Communications 
12.13 per cent; Social Services 18.33 per 
cent. There is a provision of Rt. 3.80 
crores for drought-prone areas program-
mes, 50 per cent of which will be met 
by the Government of India. The bud-
get provides for an expenditure of Rs. 
12S crores for procurement and supply 
of foodgrains.

As the House is aware, the food situ-
ation in the State has not been very satis-
factory; it has been rather bad. I am in-
formed that it is showing some sign of 
improvement and this allocation will go 
a long way in meeting the immediate food 
requirements.

As far as Power is concerned, thsr 
installed capacity which was 315 MW ow 
1st May 1960 is likely to be increased to 
1142 MW by the end of the Fourth Ha® 
period. The number of villages to be 
electrified which was only 537 will have 
increased to 56S7. The important gene-
rating schemes in progress are the Ukat 
Power Thermal Station, the Ukai Hydro 
Electric Project and the Gandhinagar 
Thermal Power Stvtkm. A substanti«r 
provision of Rs. 44 crores ha* been made 
for 1974-75. This is the general feature 
of the budget.

There are some specific points wWcfr 
the hon. Members have raised about the 
budget and I shall try to explain them. It 
has been said that the expenditure of 
the first year of the Plan is not ttJlcfeut 
and that the provision for 1974-75 also 
It not sufficient The provision for 1972- 
73 w a tt* . 54.75 ctom though the 
actuals art Rt. €7.99 crores. The budget
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estimate fflv HW1-74 *a* Rs. 42.36 
crores and the revised csu*w% ««» 
Us. 46.11 crorfs. For 1974-75, it is 
Rs. 60*07 crates. While the provision of 
R«. 60.07 crores for 1974-75 may 06 a 
little lets than the actuaf* of 19*2-73, as 
far as the budget provision for 1972-75 
and 1973-74 is concerned, the provision 
for 1974*75 is substantially higher.

1 am informed that 1972-73, was a 
year in which the Government of India 
gave accelerated assistance outside the 
Plan for speeding ujh major irrigation pro-
jects and for the eirergency agricultural 
production progiamrae like the installv 
tion of engines and pumps* etc. There-
fore, this allocation was a little mure.

As far as the first >eu of the fifth 
Plan is concerned, I am informeu that 
the total fifth Plan outlay, fixod in con-
sultation with the Planning Commission, 
h Rs 1,053 crorre, and the first year 
outlay is one-fifth of this amount, ana 
the expenditure will be rising from >ear 
to year A total outlay of Rs. M3 crores 
in J 974-75 has been fixed for the State 
Government in consultation with the 
Planning Commission and this matter 
will also be discussed in the NDC.

SHRI P. G. MAVALANKAR: Does It 
include some of the items whivh were in 
the fourth Plan in the non-Plan expen-
diture, which have now been transferred 
into Plan expenditure? For example, the 
construction of Government housing pro-
ject, police housing colonies and so on? 
They had been included in the fourth 
Plan in the non-Plan expenditure and 
they are now included in the fifth Plan 
as plan expenditure! This is how the 
figure for the resources has been inflated 
artifically. |

SHRI K. R. GANESH: 1 shall come to 
the figures. There are certain aspects 
which the State Government has in view 
and they will be discussed in the NBC, 
and when these aw approved, they will 
be able to further increase the outlay at 
far as the fifth plan period i* concerned.

Reference was made to drought and 
ft was said &at the Central Government 
has npt fh*« enough relief for drought.

I ani informed that the Central Govern-
ment has taken 3 very literal view. 
Out of Rs. 60 crores due to Gujarat, 
about Rs. 57 crores have been released 
and die balance of Rs. 3 crores is 
likely to be released soon.

As far as drought and famine relief 
are concerned, there is a set pattern by 
which the requirements of the State Go 
vermnents are met. A Central Team 
goes and on the basis of its report, a 
ceiling is fixed; as I have indicated, a very 
substantial amount has been given and* 
the balance will be released soon.

Something was mentioned here about 
the' Gandhinagar capital project also. I 
am given to understand that the Gandhi-
nagar capital project is divided into two* 
phases. The first phase is estimated to- 
cost Rs. 29 54 crores, and the second
phase is estimated to cost Rs. 16 23
crores. At present, works are taken up 
under the first phase only. An amount 
of Rs 27 96 crores would have been 
spent in the first phase programme up to-
the end of March, 1974. About 6,22r
different types of residential quarters and 
other buildings in that complex have al-
ready been completed Facility of roads 
in the Gandhinagar township, drainage 
and water-supply lacilities and street 
lights have been developed. A provision 
of Rs. 9g lakhs has been made for the 
capital project for 1974-75.

As far as education is concerned,—to 
which also reference uas made by some 
hon. Members—a substantial provision 
has been made by the State Government 
for education in the annual budgets. Air 
amount of about Rs. eO crores would be 
expended on education dming 1973-7% 
against the actual expenditure of Rs 5> 
crores in 1972-73 A provision of 
Rs. 68 crores has aho been made fot 
education in the next year’s budget 
estimates.

With reference to compensation to 
those who died during the disturbances t 
am informed that the Government ot 
Gujarat had issued orders to give Rs
5,000 per person killed and R*. 2£0»
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per person seriously injured as a result 
of the disturbances and police Kring 
The atomic power station is under the 
consideration of the Government of 
Indian; the technical committee has given 
its report to the Government of India. 
As regards Narmada, it is a major issue 
which, the hon. Members are aware » 
awaiting a decision at the highest level... 
interruption*) I am not in a position to 
-give an assurance The hon. Home Min-
ister is sitting here and administratively 
tie looks after the entire territory of 
Gujarat and he has heard What (he hon 
Members had to say on this matter. .
(Interruptions).

SHRI P. M. MEHTA. It is with fhe 
tton Prime Minister and h is beyond 
your competence to give a reply with-
out consulting her.

SHRI K R. GANESH 1 said that rt 
-was awaiting a decision. 1 cannot speak 
on behalf of the Prime Minister in (his 
matter. When this matter was raised in 
the course of the debate, I have to reply 
and I said on behalf of the Government 
and also on behalf of the Prime Mims* 
ter who is the head of the Government 
that it was awaiting a decision. I am 
not in a position to say more about 
Narmada.

The Gujarat Agricultural University, 1 
am told, is conducting a good deal of 
research both for cotton and groundnut 
with the help of the ICAR. The techni-
cal committee appointed by the Trans 
■port Ministry has submitted a report re-
cently on the suitability of some sites to 
the Government of India. If am referring 
to the site for ship building yard. Hazira 
In Surat District of Gujarat is one site 
investigated by this committee. The re-
port is engaging the attention of (he 
Government of India.

These are some of the points which 
the hon. Members have raised about the 
budget provisions for Gujarat.

SHRI f .  G. MAVALANKAR: How 
«MK!h ai» jroti going to set apart for

m i  Qen.QUc. *  €*§. M  a #  
l td .  (Del of 0m een) 

vocational guidance and youth *«6> 
grammes!

SHRI K. & GAMESH: It is a spe-
cific question and I shall inform the hon* 
Member after getting (hat information.

SHRI P. M. MEHTA- There is no 
provision for a further rite in the dear-
ness allowance (o th© employees of Guja-
rat and there is also no provision for the 
implementation of the Second Pay Com-
mission’s recommendations when it sub-
mits recommendations. You have not 
provided a single rupee for the imple-
mentation of the Second Pay Commis-
sion recommendation.

SHRI K. R GANESH: All inescapa.
bie expenditure which the State Govern-
ment will have to incur will be provided 
for either in the revised estimates or ia 
supplementary demands for grants. 
These are normal things which happen 
in the Central Budget also

Having said this, would you permit 
me to go into some larger questions that 
had been raised. Having sat for four 
hours listening to the speeches made I 
cannot resist this tempeution. The reac-
tion to Gujarat events differ from person 
to person. I want to highlight two 
speeches which were interesting—Out of 
Shri Bhogendra Jha of the CPI and Shri 
D. D. Desai who belongs to our party. 
I am not talking aoout the speech ot 
Shri Mavitiafliar who, as an independent 
Member, spoke passionately about Guja* 
rat this time also. I was saying that 
everybody was seeing the Gujarat events 
according to the position of the political 
parties. Shri Bhogendra Iha says that 
it was a struggle against hoarders and 
bladkmarkeeters, a struggle for land re* 

’ form and against exploitation of Harijaos 
The speech of Shri D. D. Desai was 
somewhat different and I am sure it 
would be given due consideration at the 
l\ands of (he hon. Horn* Minister. Itis 
wfeole speech indicated that Gujarat was 
sobering from a sense of disdrimtoatidtt,
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jya it has bm  neglected. He fam vari-
ous instances. I do not propose to to  
Into the dsiaU* of hit speech. Bi|t. i 
would like to say that we ate conscious 
of the fact that Gujarat has got various 
problems* The natural resources of 
Gujarat have got to be fully utilised. 
But, Sir, in the totality of the position 
in our country, it will not be possible to 
say that Gujarat is a backward State. I 
do not say that just because industries 
are there, all the problems of Gujarat 
have been solved. This is not my con-
tention- But, we should compare the 
position in Gujarat with other backward 
areas in various pa»ts of the country, like 
Eastern UP, Bihar, Orissa and other 
backward States. One has to view the 
progress of the State, in the totality of 
the situation in other parts of the coun-
try From that angle, we will not be 
able to say that Gujarat suffers trom 
a sense of discrimination.

They have got various problems, sen-
timental and other problems Many 
statements have been made on the Guia- 
tat situation. 1 think the hon Home 
Minister will go into this Much has 
been said about the students in Gujarat 
The students are in ferment. I know 
this may not be completely within the 
ambit of the discussion. But, various 
things have been mentioned. The fer-
ment takes various forms. While speak-
ing about the students in Gujarat, Shri 
Priya Ranjan Das Munshi made a very 
passionate speech. I am mentioning his 
name because he is also a product of a 
particular upsurge that was there in 
some parts of the country, a particular 
student upsurge. That upsurge has its 
positive aspect as well as its negative 
aspect. This also was part of a»i up-
surge. But, it will not lc possible to 
characterise this fer '.ui.l that has taken 
place in a particular form. Of course, 
students are In ferment &fld it takes vari-
ous forms. TJjs student ferment in 
'Jujarat was in & different form But, 
the potat is (hit, * Hose who are inte-
rested in the totality of the politkal- 
picture, should view these things in their 
proper perspective, without exaggerating 
the role played by anyone.

Sir, I will conclude by raising one 
question. If we sanction some of the 
negative aspects of the situation in Guja-
rat,—I put it very positively— or other 
movements that have taken place in our 
political Hfe, then, a very big question 
will arise: How far we should go and
where is the dividing line? If parlia-
mentary democracy which Indian has got 
and about which we are proud, is to 
serve as an instrument of social change,
If our parliamentary democracy is not 
a status-quo democracy, but, a living de-
mocracy, if our parliamentary democracy 
has been able to solve the various pro-
blems that have come np in our country, 
the question of borders, the question of 
the reorganisation of States, the question 
of linguistic States, the problems of the 
workers. Central Government employees 
etc and various other problems—and it 
has been able to evolve its own method 
and way of solving these problems, then 
it is necessary to preserve these demo-
cratic institutions that we have develop-
ed. If you sanction something in one 
part of the country, are you in a posi-
tion to sanction the same in other parts 
of the country? I am raising a very 
important question. If parliamentary in-
stitutions or parliamentary forms of Go-
vernment, are to be subverted by some 
other form, then, where is the dividing 
line? How can you ask the tiller not to 
take back the land from the landlord? 
How can you stop him from doing that? 
My only appeal is, *ince the problems of 
the country are so vast and so complex, 
those who betieve that parliamentary 
democracy is an instrument of social 
change, should see to it that it is 
preserved.

Sir, I have taken a lot of time With 
these words, I commend this Budget, for 
acceptance by this House

THE MINISTER OF HOMF AF-
FAIRS (SHRI UMA SHANKAR DIK- 
‘SHIT): Sir, my colleague. Shri Ganesh,
has dealt with the questions taiscJ iu 
connection with the budget. I have 
risen to explain briefly the reason for 
which the Bill to confcr cn the Presi-
dent the powers of the Legislature of the 
State of Gujarat to soaks law^ lup been
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moved for cQMktar«tksA, I do not think 
hon. member* from any part of Ate 
House wiU not like to support thin Bill 
or not allow it to be petted unanimously. 
They have raised, tn some cates quite 
relevantly, other issues, some of which 
have reatty now become out of date, 
issues wfaoae discussion o* clarification 
was a nutter of public Importance be-
fore the decision to dissolve the Gujarat 
Assembly was taken. Now I do not 
propose to go into any controversy or 
argument over that aspect of the matter-

1 have repeatedly said in this House 
and in Rajya Sabha that it was oot the 
Government s stand that there was any 
basic principle or policy involved in the 
question of dissolving the Assembly or 
any sense of prestige, false or real. It 
was
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her*, ihe public art the UfteilecMi 
outside have seen the force of this argu-
ment, I thtak our purjpttse lias heifti 
served.

at»**v “*■ ------„ ,
« h  only a question of when to do it. 
Some lion, members have thought it fit 
to find fault with the decision about the 
timing of the decision. Y think the 
normal, popular view is that alt is welt 
that ends well.

Shri Mavalankar tried to drive heme 
the point that we were taking some sort 
of unreasonable oj- obstinate or prestige 
view of the situation and we were forced 
to give up that stand. I submit that this 
m an unkind view of the situation and 
not wholly justified by the circumstances 
Or facts of the case- I have no hesita-
tion in taking the House into confidence 
with regard to the considerations that 
weighed with the Government of India.
I  do not know if I was able to make our 
position clear enough. My main stand 
was that if duly elected members of a 
duly constituted legislature are forced 
against their will to resign by methods of 
intimidation—I do not want to go into 
the details of which hon. Members are 
welt aware—and thereby press the Go-
vernment of India to dissolve the 
Assembly; it would mean our becoming
* party to  a precedent which would be 
regretted hi future for all time in 
Gujarat and elsewhere, lif e  was the 
point I yn«4e repeatedly and !  am stiff of 
the same opinion. tf  we have been »Me 
to fc&iligftt this point, and if hon. fitcm*

I would like to submit that oertafo 
things happened. One of them was men-
tioned aa an argument against our de-
cision, but 1 have interpreted it in fa-
vour of the decision. The other mem* 
bers of the Gujarat legislative Assembly, 
Members of Parliament and others, upon 
whom no kind of pressure was applied 
except perhaps against a very few on 
some rare occasions, against leally whom 
no intimidating action was taken, took 
the stand and recommended strongly that 
we should take that decision.

Then there was also the question of 
the students. Though the studcms had 
come here, unfortunately, their position 
could not be properly conveyed or re-
presented, They did have meetings with 
one of the members of tre Cabinet here 
and a draft was also prepared. Then, at 
some stage, I do not know for what rea-
son, there was some .'h*<» >s'e. Ihey wo»e 
here for a number of days. IVicy had 
come here to iri’ef the Piirnc Minister 
to represent their viewpoint and then
go back. Unfdrnunlty, by that time 
quite a bit of time had paved. Thtte 
people then, thcv wrre so advised pei-
haps or because the young people co;»ld 
not stand this posiion of frustration too 
long, courted arrest anad they went to 
jail. Before they had gone to jail, they 
had taken the stand and they had made 
it clear that thcv were willing to take 
a very constructive mle and that ttey 
believed in the bona fide* of the Contra! 
Government and the leadership of the 
country. ITiiy had given a draft before
they went to ynil uM aho after they
went to the jail.

SHRI P. O. MAVALANKAR: Wai it 
their own draft?

SHRI UMA SHANKAR 
They had jfw n the draft I cfaHenge any 
member of the apposition benches to 
contradict î haft ( am im$ here. They 
wrote the draft in C;ij:ir«*i from ja tt



They sent word to the Prime 
bouse, the Prime Minister's Secretariat, 
more than once that they wanted to see 
the Prime Minlvter.

SHRI P. M. MEHTA: The kfed of ato-
nement that the Home M ta t e  ii making 
will again agitate the minds of the people 
and the students and youth of Guarat, 
became It is *bsohaely wrong. Actually, 
the students Were betrayed.

SHRI UMA SHANKAR DIKSH1T: It 
Is this kind of statement which will again 
create bitterness, which is now on the de- 
c!ne.

SHRI P. M. MEHTA; I would request 
him not to kindly say things which will 
agitate the minds of the students which 
will result in trouble.

SHRI UMA SHANKAR DIKSHJT: This 
advice should be given to S*iri Mavalan- 
kar, who has contradicted certain incon-
trovertible facts..........{Interruptions) He
should not go on making this running
commentaray. He has madae certain
points. When 1 am stating the facts he 
has to listen.

I saw that draft of the students. Then 
a word came to me that the students want-
ed to come and meet me. I asked the fait 
authorities to allow them to come and 
see me. They came. It was a long dis-
tance and by the time they came it was 
more than about 11.30 p.m. Then they 
wanted to see the Prime Minister. 
Naturally it was not possible to meet 
the Prime Minister at that time at 11.IS
or 11.30 p.m. So, it was suggested that
they may instead mention ia their state-
ment tfcfct they met the Centra! leaders.

*»ys did not like U. Then, at the 
<nd» I told the boy* that it was too late,
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that they might gp back and because 
the point was about the words m the 
dealt they shfuld write it is Gujarat, 
M r  own language. Then we arranged 
for them to meet the Prime Minister 
the next day. Hiia is what they did. 
They sent word to us that they wanted 
to meet the Prime Minister- Finally, 
the Prime Minister appointed a time. 
They want fend met the Prime Minister 
in a separate room. There was discus- 
•ton by these boys with the Prune 
Minister for a quarter or half an hour. 
I was also present towards the end of 
this exercise. In her presence, four of 
them signed—I saw them signing. Now 
for anybody to say that they were mis-
led or that they did not know their 
own minds or their integrity or their 
intellectual honelfy tfould be doubted 

or that they were misguided by anyone 
or pressed by anyone to act in that way 
is unfair to the boys. The boys did it 
of their own accord* Nothing that can 
be pointed out can fcffett the factual 
position of fhe statement I am making.
I do not want to create any argument 
or any controversy. Then hon. Member 
did his best to persuade the boys not to 
take the stand which they had already 
intimated to os. (Interruptions) I do 
not want to prolong the argument. I 
have stated the facts as I know them.

Then, instead of making any general 
remarks, I shall refer to the main points 
which the hon. Members made. The 
lion. Member. Shri Bhattacharyya be- 
longing to the C.P.M. Party and the 
hon. Member. Shri Bhogendra Jha, 
made certain points which are some-
what similar. I shall deal with them 
together. Shri Bhattacharyya laid 
stress on the need for checking hoarding 
punishing hoarders and, with the im-

provem ent of procurement arrangement,
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for introdociag a better distribution 
atjestem. He alio referred to the leeUmfs 
of the student# aw) said that their senti- 
menu should be understood and theii 
energies should be utHiSed for the pro* 
tress of the country.

Shri Bbofendrt Jha laid atress on land 
reform* and he said tfaftt more quantities 
of coarse cloth should be produced. He 
said that in Gujarat there are a large 
number of textile mills and that coarse 
doth or cloth needed by the weaker sec-
tions of the community was not being 
produced in sufficient quantities and, 
therefore, he arid that special emphasis 
should be laid on that and that the pres-
sure should be exercised on the mill- 
owners to produce this kind of cloth 
which is in largest demand in sufficient 
quantities. Also, a mention wfcs made 
about unemployment in Gujarat and he 
said that proper steps be taken to remove 
unemployment.

There was an attempt to show that no 
action w*s being taken or had been taken 
so far as de-hoarding, etc. was concern-
ed. I tried to find out the facts. 1 have 
been told that the number of raids 
carried out was 2500; the quantity of 
groundnut seized was 75,000 quintal; the 
quantity of foodgrains seized was about 
2400 quintals: the light diesel oil seized 
was 5,20,700 litres, etc. There are other 
figures in which 1 do not want to go. It 
is not correct to say that effort has not 
been made to organise raids against 
hoarders or that these raids have not 
met with any success. These raids have 
met at least with moderate success 
Border check-posts have been strengthen-
ed. Efforts have been made very 
successfully to enlist the cooperation and 
assistance of several voluntary agencies 
in Gujarat. As you are aware, ta 
Gujarat, there are many devoted vohra 
tary agencies end in any situation of 
drought or llOOd or famine these ageti 
cfes comt OUT with the spirit of dedica-
tion and their assistance is being fertilised 
ftfty.

About unemployment, let us not forget 
that the situation in the matter of em-
ployment in Gujarat i$ somewhat 
different from the situation hk other ports 
of the country. Exoept ia Punjab and 
Haryana in North India and aoae other 
parts also in the South, whenever the 
question of employment is considered, it 
is understood that aaar* opportunities of 
service in public sector or private sector 
establishments should be provided. But 
the po*itk>n is somewhat different in 
Gujarat. You will find that in the 
Administrative Service, Forest Servicer 
Secretarial Service and other services, the 
number of young men from Gujarat is, 
proportionately speaking, the smaUetf 
compared to the other parts of the 
country. A young, progressive dynamic 
Gpjarati wants to engage himself in some 
productive activity, ia industry, in com-
merce, in trade. And we find very often 
that this is also a quality set by the people 
of Punjab. Very often they first work as 
assistants then as partners and then they 
put up their own separate establishments, 
both for production and for trade or 
commerce. If we want to remove unem-
ployment in Gujarat, we must follow ? 
pattern different from what is followed 
in most other parts of the country. 
There, we have to lay special stress and 
make special efforts to provide a large 
number of medium and small industries. 
Not even'medium industries because I 
draw a distinction between small and 
cottage industries m  one side and 
medium fend big industries on the other. 
Gujarat is one place where it has hap-
pened, that is, in Saurashtra, all the three 
industrial estates succeeded very welt 
Industrial estates have not succeeded so 
well in 'any other part of the country. 
What is needed in Gujarat is to promote 
and give filip to this sort of activity, and 
this is the attitude and policy of the Gov-
ernment of India. I want to give this 
assurance to the House that we would 
like to go in that direction so that more 
employment. productive employment, 
employment that will suit the genius of 
the people, is provided.



m *  £  & ^C B A V 0A ‘ <?•**>: A 
lot of ScheduM G u %  Scheduled Tribes
«*d M af^p rf*® *  « t ‘ «6ll‘ tt»A#tey*
ed-thtte W&o &  ffa&a^* and tec . 
8Mt «t the same tin* gin ttfe, la it* 
name of ScfceftM <fyfc P#$e, Bendw 
not belonging to Sfm uM  Caste*. May 
I bring to your notice one dandle?

SHRI UMA SHANKAR D1KSHIT: 
You can write to me about it. But I am 
makmg a deferent point; what I have 
said is beyond controversy. The bog- 
Member can write to me about Harijans 
and Trihals, wherever wc are concerned— 
the Home Ministry—and I will take up 
the matter and give him satisfaction. But 
what I was saying waq thia: we have to 
consider the requirements of the State 
and try to meet them. We have got a 
policy in this matter and we propose to 
follow it vigorously and sincerely.

My friend, Mr. Bhogendra Iha, has
said:

" f n T n r r  m 't v m  i  * f r  

w w  m r r  r r  *rrm  I  ’

I entirely agree with him. There is 
nothing for anybody to lose hope or to 
be disappointed over the situation. The 
people of Gujarat have passed through 
difficult times. We have shared in their 
distress, and we shall share the common 
and concerted effort and exercise that 
the people of Onjarat are going to make 
to remove the obstacles to progress, the 
bitterness of the past, and to take 
measures which will soothe the feelings 
of the people.. .

253 6, 18*5

SHRI K S CHAVDA: Unless you
reduce the prices, feelings will not be 
soothed. The Government itself has just 
recently raised the issue price of coarse 
grams. May I quote from . . .

SHRI UMA SHANKAR DHCSHIT: 
He need not quote. If the hon Member 
believe* that fcy an order of fhe Govern-
ment. . .
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K. & CHAVDA: The Gujarat 
IM tttim eai tea increased the prices o t 

and othtir coarse grains to Rs. 98 
V** ****»!. If you yourselves do it, will 
the price* |o  down?

S i m  UMA SHANKAR DIKSH1T: 
1 am afraid the hon Member knows 
«e*t to nothing of economics...

SHRI K. S. CHAVDA: What should 
I say, Sir, because he does not know this 
thing. I am quoting from a reply given* 
by the Food Minister himself on the 
floor of the House...

SHRI UMA SHANKAR DlKSHIlr 
I do not dispute the fact.

SHRI K. S CHAVDA: The Minister 
does not know the facts. That is the 
point. I am not giving my figures___

SHRI UMA SHANKAR DIKSH1T: 
Let the hon Member not interrupt me. 
He has spoten such a large number of 
times, both as interruptions and as »  
speed).. .

SHRI K S CHAVDA: If the Minister 
is not ready to reply, let him sa> so

SHRI UMA SHANKAR DTSKHIT: I  
am ready to reply You tn  to under-
stand.

SHRI K. S. CHAVDA* Thit ts why f 
say that you please repry to this point— 
what steps have you taken to bring down 
the prices? The whole agititrn vi is 
against the price-ri«e

MR. DEPUTY-SPEAKER You are 
repeating the same thing

SHRI K. S CHAVDA: May I bring 
to your notice...

SHRI UMA SHANKAR DIKSHIT; I 
was saying that the prices of all the 
inputs so far as agriculture is concerned 
have risen tremendously. If you want to- 
use fertiliser, if you want to have more 
water either through canal which is* 
difficult or from tube wells, the cost of
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all the inputs has gone up tremendously 
jand they to  on rising aitf is  this situa-
tion if any hop Member thinks that the 
agriculturist should not be given a higher 
price, he is very much mistaken. Nobody 
un this country will support the proposi-
tion that you should not increase the 
'prices because the prices of agricultural 
inputs have gone up. This is % matter 
m which we caa have a disagreement

-with him. ^  '

SHRI K. S. CHAVADA The Whole
-agitation was with regard to intren«e in 
-prices.

SHRt UMA SHANKAR DIKSHIT- 
To think that simply by an order of the 
Government the prices could be reduced, 
ihe hon Member is very much in the 
-wrong. Tffts is not the way to <do things 
«o far as price* are concerned The 
proper and the only way is to increase 
the production both in the field and in
ihe factory by which the prices can be
stabilised. Prices cannot be suddenly 
‘brought down in the manner the hon. 
Member thinks that they cfcn be brought 
down...

SHRI K. S CHAVDA- How many
times you take money from these
times you take money from these
people?

SHRI UMA SHANKAR DIKSHIT: 
Now, Shri Jagannath Rao Josbi has said 
somethings which other hon. Members 
also said and with a targe part of hi* 
speech I found myself in agreement, 
e*pecially where he said that Gujarat 
needed a healing touch. Some such things 
he said. But, I  do not know, for what 
reason he wanned up and he said at the 
•end.

^  ? ̂ TrTT t  V* s * *
w xif i ftnrfa f , $*r 

v v m #  f r f im i?  f  r

'These are his words. Theee words mean, 
ijbat the /ante told hup or he has under- 
-ttood the Janta to say that these matters
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should be^Kttlpd ia.tfw
hiS  Own » w y * &• *** * *  W f |MGB n o t COOJr
P*eMy free U m  * *  fc-
nocjM, we hav* oot & n ^d e d  from the 
heavens and w eare 'iik e  anybodye!**1 
Now, in this cohort, I must add tty* 
Shri laganafrtha Rap loshi is a  very re- 

iku Member of this House and he 
represents his Party very well. For him 
to say that the lanata says that these 
matters have *to '‘be settled in fke streets, 
t  think he is hot fair to himself or to 
nn Party. I think he got excited in the 
pursuit of his reply and fie has stated 
more than what he had Intended to say. 
1 will take his intentions more than his 
word for what he wanted to cortvev.

Now, Sir, Mr. Krishnan said, we should 
take lessons from Gujarat. He said, 
democracy must be protected, etc. I  tun 
in agreement with What Mr. Krishnan 
says But 1 do want to say this We 
have taken lesson from what happened in 
Gujarat All sections of the House and 
all the political and other representa-
tives in the country, intellectuals and 
others, have to take a lesson from the 
recent history of Gujarat It is a lesson 
which 1s unforgettable; nobody with any 
sensitivity or sense of public responsi-
bility can say that this can be forgotten 
But what is the lesson to be drawn? 
That is the question. That Is a question 
which eachone of us has to answer 
according to one’s conscience

Then, about Mas Maniben Patel, I 
wish to say this. I have very great res-
pect for the lady and I regard her father 
as my guru and in the evenings I used 
to call on him at his residence and she 
often nermitted me to see him. She has 
referred to certain basic difRcultie* from 
which Gujarat and cither parts of the 
country are suffering She said:

rnmr # «nr vfiwrrf <fcrr f i

1 1
She said, the problem has arisen because 
of the food shortage. It a perfect 
statement and one has to agree with the 
facta of the ease. It is a- question of 
increasing the production of the hast?
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articles, of achieving greater and greater 
self-reliance, increasing production and 
also improving the distribution as well. 
She mentioned the question of corrup-
tion and other hon. Members also have 
referred to it. If the same question is 
asked repeatedly I have to give the same 
answer. The position is this. If specific 
allegation is made, you communicate 
to  us.

SHRI K. S. CHAVDA; What do you 
do? We have given in writing to the 
Prime Minister on the 17th of lanuary 
th'at 25 lakhs were taken by your party 
for election fund.

SHRI UMA SHANKAR DIKSHIT: 
This is not an allegation which can be 
enquired into.

SHRI K. S. CHAVDA: If it is not an 
allegation should it not be taken as a 
fact?

SHRI UMA SHANKAR DlKSHlT: 
Unless it is stated that a particular per-
son connected with a particular party 
has done this or that how can it be en-
quired? One former Minister of Guja-
rat. . .  .

AN HON.
Pate!.

MEMBER: Chimanbhai

SHRI UMA SHANKAR DIKSHIT: 
■No.— ĥas sent me a cutting from a 
Gujarat newspaper. In that cutting
one of the student leaders Mr. Mankad
is reported to have said that Dr. Amul
Desai stole a fiie, and before he submit-
ted his resignation, delivered the file to
the Governor. Now, Sir, what happened
was this. Immediately I wrote back to
him and I also asked the Gujatat .G o -
vernment to tell us about it. But in an-
other cutting which I received subse-
quently, it is stated that all this refers to
public works project. The allegation
was that a much larger amount was
sanctioned, and a contract was signed
and sealed and delivered than what was
originally estimated for. First I thought
that possibly the estimates might have
increased or something wrong might have
happened.
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But, what I  have learnt from the cut-
tings and other source information is that 
actually no decision was taken; no con-
tract was made. What Dr. Amul Desai 
probably referred to  was to some earlier 
discussion between him and some other 
people. If we are given such instances, 
the hon. Members will appreciate our 
difficulty that we cannot take action un-
less there is something definite said by 
some responsible person about it.

SHRI P. G. MAVALANKAR; About 
corruption, everything has come out.

SHRI UMA SHANKAR DIKSHiT: I 
have received the cutting. But, Shri
Mavalankar knows more about it.

SHRI P. G. MAVALANKAR: Dr.
Amul Desai h'as sent a communication to 
all.

SHRI UMA SHANKAR DIKSHIT: If 
the hon. Member, Shri Mavalankar sents 
that statement, I shall get it examined.

Prof. Madhu Dandavate says that he 
supports what the students have done. 
1 have said once before that in their 
idealism it is natural for students to try 
to improve the conditions in Gujarat 
both in moral and physical terms by 
their action. I am not finding fault v;ith 
anybody for this approach to the pro-
blems. But he says that the boys were 
following the examples set by Mahatma 
Gandhi in Bardoli and Dandi. WTiat 
Gandhiji did in Bardoli or by Dandi 
March represents something unique in 
his method of non-violent struggle for the 
freedom of the country. They were en-
tirely different from what has been done 
by the students in Gujarat.

Shri Mavalankar is a witness to the (act 
that he himself was the leader of a parly 
of the students.

SHRI P. G. MAVALANKAR: I  am
sorry the Home Minister is not stating 
the correct position. I was not a leader 
of any party.

SHRI UMA SHANKAR DIKSHIT: 
He made a statement on this.
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SHRI P. G. MAVALANKAR: I must 
clarify the matter now itself, since he has* 
mentioned my name. Let me clarify at 
least one hing that I wlas not a leader of 
any party. All that I did was that I rush-
ed back from Madras and I met the 
students twive on the 10th and on the 
15th January and I told them that they 
must carry on their agitation on a non- 
party and non-violent basis.

SHRI UMA SHANKAR DlKSHll:
I do not dispute what he says. What 1 
vwit to briny to the notice of the House 
with all icspects is this I have tead in 
newspaper repents that he m.idc a state-
ment saving that he dis'igiccvl v ith the 
students because they did not accept his 
advice for following i fie non-violent 
method. I am doing so for the benefit 
of the hon. Member—he may cull it a 
benefit or not—and my hon. friend Pi of. 
Davdavatc who mentioned Mahatma 
Gandhi —the gieat man who did some-
thing which is. unique in history. How 
can you compare the students with him 
when they were not expected to follow the 
Gandhian method or Gandhian princi-
ples? (Interruptions).

SHRI PILOO MODY (Godhra): What 
nobody could do in these 26 years the 
bovs did it in two months, namely, to 
bring down the Government?

SHRI UMA SHANKAR DTKSHIT: 
There the Government has changed 
several times. The contribution made 
by Shri Piloo Mody is negligible

SHRI PILOO MODY: I fully agree 
with it.

SHRI UMA SHANKAR DIKSHIT: I 
am sorry to take more time. Sir, Shri 
Dandavate quoted Lenin. But he quoted 
him out of context. He made references 
which are completely irrelevant. We 
expected much better from him. We 
hold him high for his intellectual achieve-
ment. This is not the stuff that he should 
give us. He quoted Lenin’s remark 
that the Russian army voted with its 
feat when the army men deserted the 
Czar, Now* the question is where was
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election in Lenin’s time? Where was 
the multipany system in Russia? During 
Gz&r’s time, where was democracy? 
And then if the Army went over how 
did they vote? For whom did they vote? 
Theie is no parallel between the two 
situations.

SHRI P. G. MAVALANKAR: Why
was the President not informed curlier?

SHRI UMA SHANKAR DIKSHIT: 
This is a matter between the Council of 
Ministers, the Prime Minister and the 
President These details are never dis-
cus ted in the House This is the tradition 
of this House and I have s'lid that the 
views of the Piesident had been known 
to the Prime Minister, (Interruptions)

SHRI P. M. MEHTA: The question 
is whether you had informed the Presi-
dent in time that you are going to dis-
solve the Guiarat Assembly?

SHRI UMA SHANKAR DIKSHIT: I
have already said these deatils arc not 
discussed in the House. We have never 
done it

SI1RT P- G MAVAIANKAR: Mr.
Deputs Speaker, Sir, are you satisfied?

SHRI UMA SHANKAR DIKSHIT: 
There is no constitutional infirmity be-
cause at the time the President took over 
the powers of the Go’\ emor he issued a 
sepaiate order passinc the rowers back 
to the Governor for his exercise. So, 
there is no question of infirmity in the 
action taken.

Sir, Mr. D. D. Desai painted such a 
gloomv picture as if nothing has been 
done either during the Presidents rule or 
during the regime of the Chief Minister, 
Mr. Ghanshyam Oza. The per capita 
income of Gujarat—if you leave out 
Punjab and Haryfena which is 940 and 
810—is similar to that of Maharashtra 
and is better than any other State in 
India. It is 666 for Gujarat against 686 
for Maharashtra. To say, therefore, that 
Gujarat was completely neglected and 
its economic position is worse than other 
States is not a fair statement.
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Then I take up the outlay and the ex-
penditure figures. Mr. Ganesh gave the 
outlay figures for the Fifth Five Year 
Plan. I  am referring to what action 
had been taken joining the Fourth Five 
Year Plan. This is the way to judge how 
much work has been done. In 1969-70 
the outlay was Rs. 75 crores and the ex-
penditure was Rs. 81 ciores. In 1970-
71 the outlay was Rs. 86 crores and the 
expenditure was Rs. 90 crores. In 1971-
72 the outlay was Rs. 95 crores and the 
expenditure was Rs. 100 crores. In 
1972-73 the outlay was Rs. 108 crores 
and the expenditure was Rs. 135.84 
crores.
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PROF. M A D Htr DANDAVATE 
(Rajapur): Again, wish is the father of 
thought.

MR. DEPUTY-SPEAKER: 
speech stand?

Where does

This was the period when the new Chief 
Minister Mr. Ghanshyamlal Oza had 
taken over. In 1973-74, the approved 
outlay was Rs. 122 crores and the ex-
penditure was Rs. 139 crores. The above 
covers the period under both the Presi-
dent’s rule and the Chief Ministers’ rule. 
What I  want to submit for the understand-
ing and appreciation of the House is that 
due to the leadership provided during 
President’s rule and later by the Chief 
Minister also, the standard of functioning 
of the officers was maintained and the 
general trend of progress and development 
was not impeded, despite diverse develop-
ments and changes that took place in 
Gujarat.

SHRI P. M. MEHTA: But now there 
is complete administrative chaos in the 
State of Gujarat. Administrative condi-
tions are chaotic. Let him take note of 
that.

SHRI UMA SHANKAR DIKSHIT: 
Wish is the father of the thought some-
times. I  cannot say why he should make 
such a statement when I have given in-
controvertible facts.

SHRI K. S. CHAVDA; The Fifth Five 
Year Plan for Guj'arat in urealistic.

SHRI P. M. MEHTA: The Chief Sec-
retary was removed overnight and he has 
not aattended to that issue till now.

SHRI UMA SHANKAR DIKSHIT: I
just want to give a few more figures. I 
know that most of the hon. Members 
would like this debate to end and so I 
would not take up much time. I shall 
now take up irrigation and relief works 
under other heads, in order to show how 
relief work was done and what measure 
of relief work was attained. In 1972-73, 
in regard to minor irrigation, the ex-
penditure was Rs. 5.78 crores, and from 
1st April, 1973 to 30th September, 1973, 
in six months, it was Rs. 13.27 crores. So, 
it had more than doubled as compared to 
the previous year, in just six months.

Then, take soil conservation. It was 
Rs, 2,20 crores before, but in the said 
six months, the expenditure rose to 
Rs. 4.42 crores. Similarly, on roads, it 
was Rs. 5.65 crores in 1972-73 and this 
became Rs. 10,62,93,000 in six months 
from 1st April, 1973 to 30th September, 
1973.

SHRI PILOO MODY: 
lated awakening?

Is this a be-

SHRI UMA SHANKAR DIKSHIT: 
This is a piece of information to awaken 
the minds and conscences of some of our 
friends here who have not studied the 
facts of the case.

PROF. MADHU 
Frozen conscience.

DANDAVATE:

SHRI UMA SHANKAR DIKSHIT: 
Then, it was said that power had been 
neglected. The power position in the 
country is poor. There is no denying 
the fact, but here it is a question of 
whether progress has been made in 
Gujarat in the direction of its develop-
ment or not.

SHRI K. S. CHAVDA: Let him say 
something regarding the Narmada.
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SHRI UMA SHANKAR DIKSHIT: 
At the beginning of the Fourth Plan, 
the installed capacity was 618 M.W.; the 
target for the Fourth Plan was 1064 M.W, 
and the achievement at the end of the 
Fourth Plan was 1142 M.W.
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ment has not been mean, v/ithin the limi-
tations of the plan and resources and 
other disturbing factors, the Gujarat 
Government under various leaderships 
has worked very well. I think it deserves 
some appreciation on the part of this 
House.

SHRI K. S. CHAVDA: That is only
installed capacity. It is not utilised
capacity.

SHRI UMA SHANKAR DIKSHIT: 
That is another matter. If he wants, 1 
can give that information also. If he
laughs at himself, I cannot help it. As
regards villages electrified, the number
was 3048 at the beginning of the Fourth 
Plan, and the target for the Fourth Plan 
was over 5000 and the actual achieve-
ment was 5687.

As regards pumping sets energised, the 
position at the beginning of the Fourth 
Plan was 38735___

SHRI K. S. CHAVDA: 
o rd e r .. . .

On a point of

SHRI UMA SHANKAR 
There is no point of order.

DIKSHIT:

SHRI K. S. CHAVDA: I shall formu-
late the point of order when the Chair 
allows me to do so. I have got a docu-
ment here entitled Gujarat at a glance, 
which is a Government of Gujarat publi-
cation. There it has been mentioned at 
page 4 that the installed generation capa-
city (M.W.) was 862.

SOME HON. MEMBERS; Which year?

SHRI K. S. CHAVDA; 1970-71. I  am 
sorry.

SHRI UMA SHANKAR DIKSHIT: 
This is the point of order! Whatever the 
point of order, I do not want to bore the 
House with unnecessary figures. But 1 
will give a few figures. At the beginning 
of the Fourth Plan, the number of pump-
ing sets energised— Shri Patel will be 
glad to know—was 37,735 but at the end 
of the Fourth Plan it is 1.40,651. These 
are figures which show that the athieve-

I will conclude by requesting the House 
to pass this Bill unanimously

SHRI H. M. PATEL (Dhandhuka); 
T^e Home Minister said that we all have 
learnt a lesson from Gujarat and that one 
important lesson that he has learnt is that 
increased production is the only way in 
which these problems could be solved. 
But h i did not spell oin ivhat concrete 
measures he is taking or is contemplating 
to take. Everybody says that increasing 
production is the only way in which we 
can find an answer to ihe price rise, but 
what are the concrete steps decided upon 
which will rapidly result in bringing down 
prices?

SHRI UMA SHANKAR DIKSHIF; 
It is a very good suggestion. When 
a member like Shri H. M. Patel asks a 
question, I do not want to keep quiet. He 
has put a question which has a large 
scope and dimension. The present ques-
tion relates to Gujarat only. If we are 
thinking of production generally in the 
country, price rise and removal of short-
ages, it will have to be a large package 
of measures taken. So far as Gujarat is 
concerned. I did give one-indication as 
to how the unemployment question could 
be solved in a better way if we take a 
view more akin to the genous and nature 
of the people of Gujarat. But more than 
that I am not in a position to say. It is a 
much wider question and the General 
Budget does really give an opportunity for 
all such matters to be discussed.

SHRI H. M. PATEL: I just wish only
to point o u t . . . .

MR. DEPUTY-SPEAK.ER; Tliis be-
comes a dialogue.

SHRI PILOO l^fODY: Does not
matter. Let it be; otherwise, it is so dull.
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SHRI H. M. PATEL: I fully under-
stand that this particular discussion is 
with regard to Gujarat, but the question 
of price is something that afi'ects the 
entire country. Whatever is done in one 
part affects the other. So far as the pro-
duction increase is concerned, it is a 
problem for the country as a whole, and 
when I see certain decisions taken which 
can only result in price increase on an 
overall basis, for instance, what has 
appe..',cd ir. tci'ay's papers that the price 
of naphtha and certain other oil. . . .

MR. DEPUTY-SPEAKER: 
you connect it with Gujarat?

How do

SHRI H. M. PATEL: I am referring to 
production increase. I want to point out 
to the Home Minister that if this question 
of production increase is to be taken 
seriously, it is an all-embracing thing. 
It is not a question merely of increasing 
production if at the same time you take 
steps which must result in very consider-
able increase in prices. The prices of 
these things had been raised five or six 
times over the existing prices.

MR. DEPUTY-SPEAKER: This is a
larger question affecting the whole coun-
try. '

SHRI H. M. PATEL: Is it not an
opportune moment for me to empbssise 
and bring to the notice of the Home 
Minister, since he is in a receptive 
mood. . . .

SHRI PILOO MODY: V/hat gave you
that idea? ,

MR. DEPUTY-SPEAKER: If he is re-
ceptive, there should be another occasion

SHRI H. M. PATEL: All right.

MR. DEPUTY-SPEAKER: In the con-
text of what has happened in Gujarat 
and of the situation that prevails even
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now, I think it was rather unrealistic 
for me to try to put the debate on the 
rails as required by the subject under dis-
cussion.

Many things have been said and they 
are all on record. But I do not know how 
far certain things that have been said here 
are going to help in the cause of pro-
gress, normalcy and peace. Today’s papers 
carry reports of a split in the student 
movement and a section of students has 
started a hunger-strike before the office 
of the Samiti, and I do not know whether 
the hands of those studen<s who are try-
ing to help bring normalcy and peace 
wouH be strengthened by certain things 
we have said.

Now, the question is:

“That the Bill to confer on the Presi-
dent the power of the Legislature of the 
State of Gujarat to make laws, as 
passed by Rajya Sabha, be taken into 
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We take up 
the clause-by-clause consideration. The 
question is:

“That Clauses 2 and 3, Clause 1, the 
Enacting Formula and (he Title stand- 
part of the Bill.”

The motion  u ’f l i  adopted.

Clauses 2 and 3, Clause 1, the Enacting 
Formula and the Title were added to the 
Bill.

SHRI UMA SHANKAR DIKSHIT; I 
beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill be passed.” '

The motion was adopted.
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DEMANDS FOR GRANTS, 1974-75 
M i n i s t r y  o f  In d u s t r i a l  D e v e l o p m e n t  

a n d  D e p a r t m e n t  o f  Sc i e n c e  a n d  
T e c h n o l o g y .

MR. DEPUTY-SPEAKER: The House 
will now take up discussion and voting on 
Demand Nos. 57 to 59 relating to the 
Ministry of Industrial Development and 
Demand Nos. 99 to 101 relating to the 
Department of Science and Technology 
for which seven hours have been allotted.

Sarvashri Jyotirmoy Bosu, Saradish 
Roy and R. P. Das have tabled cut 
motions to the Demands for Grants re-
lating to the Ministry of Industrial Deve-
lopment. 1 would like to know if they are 
present in the House and desire to move 
their cut motions.

D e m a n d  N o . 57— M in is tr y  o f  In d u s-
t r i a l  D f v e lo p m e n t

MR. DEPUTY-SPEAKER: Motion
moved:

'That a sum not exceeding Rs.
1.94.26.000 on Revenue Account be 

granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the vcfar ending the 31st day of 
March, 1975 in respect of ‘Ministry of 
Industrial Development’.”

D fm a n d  No. 58—I n d u s tr ie s

MR. DLPUTY-SPEAKTR: Motion
moved:

"That a sum not exceeding Rs.
4.07.52.000 on Revenue Account and 
not exceeding Rs. 35,27,37,000 on 
Capital Account be granted to the 
President to complete the sum neces-
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March,
1975 in respect of ‘Industries’ ”

D e m a n d  No. 59—Vn,i a g e  a n d  
S m a i l  I n d u s t r i e s

MR. DEPUTY-SPEAKER: Motion
moved:

-That a sum not exceeding Rt.
23,52*4,000 on Revenue Account and
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not exceeding Rs. 44,08,88,000 on 
Capital Account be granted to the 
President to complete the sum neces> 
sary to defray the charges which will 
come in course of payment daring (be 
year ending the 31st day of March, 
1975, in respect of Village fend Small 
Industries'/'

D l m a n d  No. 99—D e p a r t m e n t  o f  
Sc i e n c e  a n d  T e c h n o l o g y

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
4.96.28.000 on Revenue Account and 
not exceeding Rs. 1,10,40,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the year 
ending the 31st day of March, 1975 
in respect of 'Department of Science 
and Technology’.”

D e m a n d  No. 100—Su r v f y  o f  In d i a

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not cxcceJing Rs.
10.44.60.000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending the 31st day of 
March, 1975 in respect of ‘Survey of 
Research.”

D e m a n d  No 101—G r a n t s  t o  Coimcn. 
o f  Sc i e n t i f i c  a n d  I n d u s t r i a l  R e s f a r c i i

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
25.10.02.000 on Revenue Account be 
granted to the President, on account 
for or towards defraying the charges 
during the year ending the 31st day of 
March, 1975, in respect of ’Grants to 
Council of Scientific and Industrial 
Research.*'

DR. SARADISH ROY (Bolpur): I
move:

-That the demand mider toe t a d  
^Ministry of Industrial Development* 
be reduced 10 Re. !."
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[Need to drastically change the 
present policy of foreign collabora-
tion in setting up industries. (29)]

“That, the demand under the head 
‘Ministry of Industrial Development’ 
be reduced to Re. 1.

[Failure to curb the monopoly 
houses. (30)]

'That, the demand under the hefcd 
‘Ministry of Industrial Development' 
be reduced to Re. 1.’*

[Failure to nationalise nil the 
private foreign capital invested in 
the country. (31)1

“That, the demand under the head 
’Ministry of Industrial Development’ 
be reduced to Re. 1.”

[Failure to frame uniform le- 
cruitment rules relating to age and 
minimum qualifications in Central 
Sericultural Research Station Ber- 
hampore, West Bengal (32)]

"That, the demand under the head 
‘Ministry of Industrial Development’ 
be reduced to Re 1 ”

[Failure to enforce rule of law 
within the office compound of 
Berhampore Central Sancultural 
Research Station. West Bcngal(33)]

“That, the demand under the he'ad 
'Ministry of Industrial De\ elopment* 
be reduced to Re. 1 ”

[Failure to adopt a new approach 
in the matter of levitabsing the 
Brass and Bell Metal Industries 
(34)]

“That, the demand under the head 
‘Ministry of Industrial Development* 
be reduced to Re 1.”

[Failure to find out internatiorfal 
market for the brass and bell metal 
wares by the State Trading Corpora-
tion (35)]

"That, the demand under the head 
‘Ministry of Industrial Development' 
be reduced by Ra. 100."

[Dlegal appointments by the 
authorities in the Central Sericul-
tural Research Station, Berhampore, 
West Bengal (36)]
‘That, the demand under the htfad 

‘Ministry of Industrial Development’ 
be reduced by Rs. 100.”

[Need to organise the Brass and 
Beil Metal Industries in West Bengal 
on co-operative basis. (37)]

“That, the demand under the head 
‘Ministry of Industrial Development’ 
be reduced by Rs 100”

[Intrusion of out aiders and anti-
social elements into the Berhampore 
Central Sericultural Research Sta-
tion creating hindrances to the 
normal functioning of the recognised 
association (38)]

“That, the demand under the head 
‘Ministry of Industrial Development’ 
be reduced by Rs. 100”

[Failure to pay enhanced month-
ly salary to the contingent paid 
labourers of the Central Sericultural 
Research Station, Berhampore, West 
Bengal (39)]

“That, the demand under the hcMd 
‘Ministry of Industrial Development’ 
be reduced by Rs 100*’

[Non-disbursement of salaries and 
wages to the employees and woikers 
of the Central Sencul'ural Research 
Station, Berhampore, West Bengal 
(401]

“That, the demand under the head 
‘Village and Small Industries’ be 
reduced to Re. 1.”

[Failure to stop wastage of money 
in Khadi and Village Industries 
Commission (41)]

“That, the demand under the head 
‘Village and Small Industries’ be 
reduced to Re. ].”

[Need to review the low produc-
tivity of Ambar Charkha and failure 
to stop wastage of money on this 
account. (42)]
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"That the demand under the head 
'Village bud Small Industries* be reduce- 

ed by Rs. 100.”
{Need to establish industries in back* 
ward districts, to reduce imbalance 
(43)].

“That the demand under the head 
Village and cmaH Industries' be reduc-
ed by Rs. 100.”

{Need to evolve positive policy of sup-
porting small scale industries against cut 
throat competition from largo units iA t)J

“That the demand undei the h e a i  
‘Village and Small Industries’ bj rcduc 
ed by Rs. 100”
[Need to arrange for supply of inputs 

at concessional rates and to give akJ to 
small sector industries (4*0].

MR. DEWHTY SPFAKER- The Do 
mands and Cut Motions are now betoi o 
the House.

DR. SARADISH ROY. Mr. Deputv- 
Speaker, Sir, industrial production is nv>t 
picking up due to the wrong pol*c;os 
followed by the Government in the in 
dustrial rand economic spheres Electii- 
city shortages, the coal bunglings, higli 
prices of jaw matcnals and serious short-
ages in all crucial products such as steel, 
cement, fertilisers, etc, and the shutting 
down of industrial units berth in tin* 
private and the public sectors, ha\e 
greatly contributed to the industrial cri-
sis in this country.

In 1970-71, the rate of growth of pro 
dwetion—I mean industrial production— 
was just three per cent. In 1972, tl.e 
F( onomir Survrv claimed a growth rate 
of seven per cent But it h  only a 
statistical juggerly, because this Govern-
ment had decided to legalise the unait 
thorised installed capacity in 54 critic »1 
industries, and 11 more industries have 
been added to it The bi? monopolv 
bouses are producing much in excess of 
their installed capacity. That Is wh\ 
there ia this so-called increase, which we 
call as “statistted jugglery”.

The Economic Survey for 1*W3~74, it 
page 3, states that oft r the Iwteis of ib** 
data available for the first fc&ff of the

3*7 IXG,

calendar year 1973, “there was a smaa. 
decline ia the ittdex of todM ial produce 
tioa during the period.” It further states:

“Performance of certain critical sec* 
tots such as steel, power and 
fertilisers was particularly un-
satisfactory. On present indica-
tions, it is likely that growth of 
industrial production in the cur-
rent year would be very low.**

It wc take I960 as the base year, the 
general mdex of industrial production ha* 
m the last few years declined. For the 
peuod January, 1971 it aood at 188.4; 
in December 1971 it was 2016 and in 
Decent bci, 1972 it was 2117 and m 
January—December, 1972 it was 199 4 and 
it Hus cone dowu to 196.2 in January— 
lune, 1973 Despite industrial stagnation 
and dccline in production the monopoly 
houses and the larfe-scale units inve 
been leaping huge profits and even super 
profits

There are 201 industrial giants m the 
pri\atc sector and in 1972-73, the return 
on their capital was 10.5 per cent In the 
case of 39 8 pei cent of tho 201 industrial 
giants, the profitability ration, showed 
improvement Among the private sector 
unit, Pfi/cr. an off-shoo? of a multi-
national combine. earned the highest gross 
return of 32 6 per cent of the total capital 
employed The profit ratio of CEAT a 
foreign concern was 26 per ccnt During 
1973 the Government of India made a 
shameless retreat in respjet of industrial 
licensing policy. In February 1973 on the 
plea of “removing the uncertainty regard 
in" industi ics/’ the Central Government 
allowed big monopoly houses and bi& in 
dtisual houses many concessions They 
allowed them to spread their industries, if 
they agreed to export sixty per cent of 
their products, even in non-priority sector 
T h r1 were allowed to establish industries 
in b ickwanl areas In this wity concrssions 
were given to monopoly houses so that 
tVv can make more profits. During the 
fast 20 vests of Indep**ndflTort, they have 
thirved welt Not onlv did the Ibari; of 7* 
monopoly jhquses i«k i^^gj#fflpi6a*ental 
noa-bantting InVesttntttt tecrease
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:;,#aly houses Iftd incrcased fram 75 to 93. 
Tbe Government of India is Iacteasiihgty 
surrendering to pressures ol big business 
houses. They have retreated from their 
declared policies, in favour of the mono* 
poly houses and landlords.

The recent Budget of the Central Gov-
ernment is another retreat in favour of 
big business. It imposes huge taxes on the 
masses of the common people. The cor-
porate sector has been left untouched 
by the additional taxation proposals in 
the Budget. Moreover the development 
rebate meant for the purchase of ma-
chinery and ships had been extended by 
one more year. Further rlief had been 
given to the high income groups by re-
ducing the maximum r*ate of income tax 
from 97.75 per cent to 77 per cent of 
taxable income. That is how these big 
business houses an<f industrialists are given 
concessions.

We are paying a heavy price for col-
laboration with capitalist countries. Boi-
lers installed by foreign collaborators 
have burst, resuiting in stoppage of pro-
duction. For instance stoppage in ferti-
liser factories are daily happening. Even 
atomic plants are going out of order. 
The Rourkela steel plant built with for-
eign collaboration h*as a rated capacity 
of 1.8 million tonnes, but it turns out 
only 1.4 million tonnes of steel per year. 
Similarly Durgapur’s rated capacity was 
1.6 million tonnes, but it is now estimated 
at only 1.2 million tonnes. Thz* is how 
the foreign experts and foreign consul-
tants httve helped us. During tlje last 
25 yc;.rs sir?'' Independence, the Gov-
ernment of Indh; had permitted 3600 for-
eign collaborate.i ^cem ents with our 
country. Such collaborations are being 
permitted even in non-priority sectors 
such as tooth-paste tennis balls, ladies’ 
under-g&mtnt* e*r. Private foreign capi* 
trl in' India has increased from Rs. 256 
crttre* f« 1943 to Rs. 1400 crores now.

|8f, the Oowmment of India have form- 
Textile Corporation. But

the output of cotton goods has declined 
Of late. 13» per capita availability of 
doth has declined during the years. In 
the year 1964, the per capita availability 
of cloth was 15.2 metres, in 1968 it was 
14.4 metres, in 1970 it was 13.6 metres 
and in 1971 it was 12.4 metres. There is 
an object surrender to the textile magnates. 
Controlled cloth is not available in the 
market for common people. The big ty-
coons are avoiding Government order!*. 
They are even prepared *o pay penalties, 
but, they *are not prepared to produce 
controlled cloth. This is because they are 
able to earn super profits, by producing 
fine, super fine and synthetic varieties. 
That is why they are not doing anything. 
The National Textile Corporation, which 
was set up by the Government* has been 
functioning ineffectively and ‘as a toil 
the private textile tycoons.

Regarding handlooms, about thirty lakh* 
of people are dependent on the handloom 
industry. But yarn, in adequate quanti-
ties and of the requisite quality, is not 
being made available to them. This has 
resulted in large scale unemployment and 
depression in the wages of the workers.

Regarding small scale industries. I would 
like to quote some of the observations 
made by the Estimates Committee, 1 am 
quoting from the 35th Repott of the Esti 
mates Committee—Page 12:

‘The Committee regret to note that 
bferring four or five States, other 
States do not attach that much 
priority to small scale industries 
as they deserve. It is unfortu-
nate that in some Slates, funds 
allocated for small scale indus-
tries. are diverted to some othar 
purposes.”

On page 21. they have said:
‘The Committee note that there is 

no reliable data regarding the 
number of small scale industries 
In the country. . According to 

? Government, one of the n»5<>r 
obstacles in the ^nv qt
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scale industries getting their im-
ported raw materials on the basis 
of their assessed requirements, 
has been the absence of scientific 
and reliable data of production 
and assessed capacity. In the ab-
sence of reliable statistical data, 
neither the number and location 
of the small scale industries is 
known nor their production capa-
city and the variety of items 

produced by them.”

On page 27, they have said:

‘The Committee are concerned to 
note that many of the sm&U scale 
industries are working on out-
moded technology and that many 
of the Small Industries Service 
Institutes in the States are not 
well-equipped to give guidance 
in modern lines of industries.”

Then, Sir, on page 61, they have said 
this is a very serious thing:

“The Committee regret to observe 
that at present the small scale in-
dustries are getting iron and 
steel at a higher price than that 
paid by the organised industry. 
The Committee would urge the 
Government to evolve a system 
by which the small scale indus-
tries would be able to get iron 
and steel at a price not higher 
than that is paid by the large and 
organised industries so that they 
fere not at a cost disadvantage 
compared to the large industries 
in regard to the basic raw mate-
rial.”

These are the observations made by the 
Estimates Committee. I  am not going 
Into the details of this. But my only re-
quest is, the hon. Minister should look into 
these matters and rectify them. Sir, the 
other day. while answering a question, 
the Minister agreed that the National 
Small Industries Corporation is not giv-
ing good service to die small-scale indus-
tries. Only big concerns have reaped the

benefit Only people in big industries are 
getting help from the Corporation. But, 
people who are lower in the ladder and 
who ĥ ave small capital are not getting 
any help from the National Small Indus-
tries Corporation.

The Government of India recently re* 
served an additional 53 items for small- 
scale industries. The total number has 
come to 177. But most of the small- 
scale producers are unable to get the bene-
fit which are designed for them because 
of the collusion between big business and 
the Government officials. They are not 
getting the required raw materials at a 
reasonable price. There are also many 
cases of monopoly houses setting up so- 
called ‘small units’, which though small as 
legal entities, arc in fact pait and parcel 
of the forger industrial houses The small- 
scale sector in languish in" under the im-
pact of cut-throat comr-'Mion unleashed 
by the monopoly houses

All the traditional industries in Kerala, 
mainly coir, cashew and handlooms, which 
aTe foreign exchange etorners, are langui-
shing under the callous policies of the 
Government In the coir industry in 
Kerala alone, 10 lakhs of workers are 
faced with a serious threat to their em-
ployment and wages because of the policy 
of the Government of India 'and the Coir 
Board to introduce largc-scale mechani-
sation. Attempts by the Government of 
Kerala to icMtalise the coir industry at 
la cost of Rs 15 crores have so far failed 
because the Central Government ha* pro-
vided only Rs 1 crore in this budget. 
The mechanisation programme has not 
been abandoned I hope Government 
will realise that this should not be done 
at this stage

There is an acute shortage of newsprint 
and other kinds of paper. The Minister 
has established a National Paper Corpora-
tion four years ago with a paid-up capital 
of Rs. 6.63 crores. Though established 
four years back, it has failed to establish 
any factory of its own even now. Nepa 
mills are to double their production. The 
machinery for their expansion has arrived
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a t the factory 3 or 4 years back but due 
to non-supply of steel and cement, the 
factory could not be expanded and the 
machinery is lying in the godown. This 
is a serious matter and I hope the Minis* 
ter will take note of i t  The Damodar 
Valley Corporation had given a proposed 
for the establishment of a paper factory 
at the Damodar Valley where electricity, 
coal and communication facilities are 
available. But the Ministry has not yet 
responded to that. I hope the Minister 
will take note of this.

There are 9 or 10 tin can container 
factories around Calcutta. But 1 under-
stand that a licence has been given to 
establish one more such factory with 
American collaboration. It is called Poy- 
sha & Company. It is highly mechanised, 
and if it goes into production, the smal-
ler companies in that area will face clo-
sure. Only the Metal Box Company is 
big; the other small units will close 
leading to large-scale unemployment. I 
want to bring this to the notice of the 
Minister.

The Canteen Stores Department pur-
chases the daily necessities like tooth-

paste etc. for use by the defence person-
nel. The Government have been repeated-
ly approached with the request that these 
stores may be purchased from national 
organisations, but still these purchases are 
made from foreign companies like Col-
gate. In this way, they are not helping 
the smaller units that come up.

In our part there was a gentleman, 
whose name I forget, who got the Presi-
dent’s Award as ft Master Craftsman. He 
comes from LoTcpur village of Birbhum 
district of West Bengal. He was engaged 
in brass and bell metal industry After 
two or three years of the receipt of tne 
award, this gentleman died because of 
starvation as his products were not being 
sold. He deposited his products with the 
Government of West Bengal but they 

-could not sell it and he was without any 
money. So, he died of starvation. 1 

■stress this point because 2 want the condi-
tions of the workers in the brass and

bell metal industry should be looked into, 
not only in Birbhum district but all ever 
the country, especially of the master crafts- 
men. The supply of raw materials to 
these people should be ensured, they 
should be given financial aid and there 
should be a marketing organisation for 
the sale of their products.

There is a Central Sericulture Institute 
at Berhampur. The employees there are 
not getting their pay regularly. Even this 
month they got their pay on the 11th, 
instead of the 1st. I have got reports that 
during the last two years at least on ten 
occasions they could not get their pay on 
the date fixed foi that. It is said that 
the Director of the Institute is in collu-
sion with anti-social elements and so there 
is discontent among the employees. I 
hope the Minister will look into the case 
and see that anti-social elements are not 
allowed to create any trouble.

So far as the Khadi and Village Indus-
tries Commission is concerned, I have re-
ceived so many complaints of corruption in 
this field. I am not going into the de-
tails. I  have given notice of certain cut 
motions on this subject and I hope the 
Minister will go into them.

According to la study made by the Re-
serve Bank of India, dunnj the peiiod 
1965-66 to 1970-71 the share of workers 
and employees in value added in manufac-
turing decreased from 30 8 per cent to 29 
per cent, while the share of owners of 
property increased from 69.2 per cent to 
71 per cent. Thus, the rate of exploita-
tion of the working people in India b> 
capitalists in the manufacturing sector has 
been increasing, despite all the tall talks 
of Indira Socialism and Garibi Hatao. 
This is the capitalist path of development 
to which Indira Gandhi and her Congress 
Party are committed. This is the capita-
list path which led our country and the 
vast masses of the people into abject po-
verty, misery, unemployment, rising pri-
ces and erosion of their real inooaes.
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In conclusion, I would say that instead 
of solving the problems of industrial slag* 
nation, rising unemployment etc. the Gov-
ernment is trying to meet the mounting 
discontent and the struggles of the people 
by resorting to black laws such as the D1K, 
MISA etc. and by wanton use of police 
repression. If these policies arc not 
changed the whole country will rise in 
revolt.

We demand a complete reversal of the 
Industrial Policy on the following lines; 
(I) complete take over of all the 75 (now 
93> monopoly houses; (2) nationalisation 
of all private foreign capital investment 
in India; (3) drastic change of the pre-
sent policy of foreign collaboration and 
nullifying all collaboration agreements 
with foreign companies; (4) evolving a 
positive policy of supporting small scalc 
industries as against the cut-throat compe-
tition from larger units and ensuring con-
cessional inputs and aid for small-scale in-
dustries; (5) workers’ participation. In 
an effective manner in all industrial units;
(6) full freedom for workers and employ-
ees to organise themselves into trade uni-
ons and struggle for their demands and
(7) implementation of a policy of necd- 
based minimum wage and bonus for all 
workers.
15.00 hrs.

TTOf&swrf ( * i k )  :MY*t r ,

ffil'fHRTff ^TT s*TTejraT £ I W f
% % 3>tt t' % ynrzr f&r
5r sftr *r(Y sft fo ^ > r
% :̂ rr%n.
% W F m x  s tir  f a t o  i f *  i
n  ^  m m  «r%  ^ t t  fa-s
M t  3  pt t t

f m  m  «ir sfrc x t e i m
3f s t r t  f f^ rr  m  fo*rr

«IT I *1?# W  §¥  |  fsRHTT
-i s r o r s ^ i r r ^ i f  

amr fa?r fsRTTT vfy

' t p n  i  fa tft aPT^i %
w K f r  <rc m m  f * m  t $ t

ftrcntfV ir rm  «pt 6?tr f t  *t$t m r  
m x  t f r  ^Tf^T) tqr fa ? rr  f t

w<r ftraT qr %  3 
% srFrPn; |  s to  ^ t t  w ?: *r 

®PT ^ R ^ F T T  |  I 3*PFT ^  * 1 f  SIFT * f t ,  

3 *titt ^  ^rr^r ¥ t  s> r
360 fa?r if 240  -\qrr *r «rr^T
w  I  *ftr 1 2 o fc^r %qrr ? r r  n  i cr,

FTT W  ^rcIT |  ! IT?
*Kr *T fa *  snft rp ff

^ T T  ^T^fTT iT‘> TT?T

|  f  »■■ % ^rr^i f%rr̂ rr
fri^r %, 1 ? ^  f^rRT w i t  t ,
5rT^?ir^ % ^ t t î f^Trnrr 
^ h r t  m i \  %cfTt gV | ,  %rm
^  ^  t  fT sfte'Y € i  f iw ? : m

^  1 4 0 5TT n  ^TT
?TOT sfHT if 3TRT ^TRF, -T ?TTO^
^  q^rr ?t 5r t t  p i ?i>t  T % sfV 
^  HT KTTfT «1NT I

3RcT 5ft T?-r ¥ P T ^ T
?n^r f , ^ a R T  ^  irsr^: 
WT^Xt I  %f^T f M ^ r  T̂TTT
^TfcTT g f% ^T% *frp3 s?RfTT ^  f  ¥ 

WTvlf tT̂>
^  |  3 n r  s f M Y
|  i ^  §  fl’k  
w f t  3I> STfT <TT 1 25 2T»T T ^R T
StT^WFT «TRTT «IT fTPT 100 2^%* 
3.qi: f^ rr  |  i v  <*?; TO  «*t

^  <*rr?£ ^3 t, t  % *ra$0f ¥V
ap> ^ tT  «flt ^  ^ f t  *¥T 

f*F ^f'FT’T

urn  5I>t *rsre i f F f
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g r e y e r f r y r r e  f o r » Wggf w w T 
sw T  m r *  z m  w m  % forcar **- 

* *  t *  t » m *  g*T
t  ’nÔ TT *R ifr ^  g*T %  3*% t7fr
m n f W  ft i ^ p p t t»«p q s t o  t o s t  
w r  i w n r N e T  t i t  w r o n

% W  w n rft v fo p f  *ft j v v
tffafY f e w  STTR'rrr «pt eRnrrrr spr 

gZTft %* fsm, psp q-3q g  r^y |
^ ? P F p  ft a t  ^  arer w a  

t  *rrc*ft ft zTfrjpni ft
HT T T  f?R T « lV  -3T ^  ^ T R T  *FTT eft 

^nrrr q*T<Bre gsrr, snr i
5*T faft W m >  5T?cT S T ^ F fY  f t  TTTr*PTT 

i  ^ I f a  3IT5^? ftsRT 3TT% rfr Tf^PP
ronm  t 7*̂ - ft $nr g ?n If,

^ f t  t i t f  * F * f  ?T?> $  ^ K V

^rt^V faprgt qTcff w i f t  vfr *pt
I  cTCT sn^fft ? g r  - j g r  ?r 7TTTT 3ft * ^3T-

fte fa^FT fen f  z r  *ft 3̂ 5 »TFV f - I
# tffomn^ srrrtft *t far ^  TT^r 

*̂r f t f t s f s n r  ^ i w t  ?> *rr f t  

^ T f >  f b r f t  < ft  *rrft * ? r  % \ 3*rfrn»  

A ?rn% f f t ^  t ^ t t  t t ^ t t  ? f a  **t 
^ n ^ T ’- i ^rr?nn:% ?F»T

w r ^ T s m ^ r n - q - l ^ r r f s r T i  rsrp faY  

^ n r f n n r e  c^tt w = rr  g5qV ? n w  s m
STTPTrTT sp> *(Y ^ N T cM'cT ^ fT  W T T

i  i $ft mztft tit fr^rsi ?Yf t? stir <spft 
f r $ f i  ^H Y  <rrft srrft

*RT I

f^rO t o  ?rr ^  f a  »rf55r  ̂
t  ^  ^FJT ^  fir ^TRT

w  ? r w  } , ^
^ W T I ^  ^^TPT qmft^TT^

q r ^ |f a  «Tf«.5nT ^ f e t  *> ^n5t «jj- 
f  aft srr?#? t e r

I I  srr^#? ^F2T % ^«rc w t? t  
W t  |  q>c Tf«9R : f e r  
^ ^ t f a T ^ ^ ^ r r ? r ^ 5 f r ? : ? R 7 c r r t  >

fa?5 ^  t o  j
3 ft srm >  fT W H T  W*TRT t
cf> fatr q^% zT̂ v t q r̂ fa?Rr 

w f  ^ T  I  t SW ¥T?f UTT
*TRTta ¥V 3P*7?r

far>sfV 'TTcff % sfuft til gRRTT
t i t  spsTTf t  f a  ^Tr zraiTfw q ^ r r ^ r  |  

^?=r sEFtprpr i t e ,  *ite-*rr& tsCij 
’TpfY v  m r f  m f ?  ^  5??nm r t  ^ ttjtt  

i\m f  q >  ^ t t  «#r ?n^ m  aR%
t t  ^rFnrm- sR:?rr | t r r  p  ^rfa^r 

’a r s ^ ^ m r  ^  w  ^  aFTiO tn?fv
srfsr <rr vfr ^ p rr *a^t ?'-rt f  i
^?t rPT ĴT «TFH % TTT01 cRT ^T^TW 
?>TT ^  f w r >  T m ^ jr ^  ^r"^T  |  I

»rf?srF *rarr ir NY n % f ^ ^ r  s f p ^ r t

3 H T  ^ n f^ 'T  T  % fa r* , ^ P T T lt 

% % f^r° TfTFT ^'rs^r rTCT f 7T”0 ’
crirm »ifa9T^T t  ?5^nrr*T n  w\ 

T r *:IT Ts!T t 7V  m u  ^TSfatTn- '  I 

n ^ T T m ^  f M t m  T ■ JfT ^ IT 'T T T ^ rT  

= s r r f^  f ? r  i ^ q r ^ r  fq ^ r  i « n r r  ^ r  

^ ? q r^ r  f w r r  ^  f t  ^ n rm  t  m  

f a r  f i r  3SPT ^ T  T T  f a r s f T ^  V t  T T ^ T  
^Tf^n | 'T nH T ? ■ ^ ^ t 'p - s f r s r R  
fe rr  3fTT i

?Y u?r gpr faiT^r
3FRT xTTr̂ TT ? I fa0% ’TT5?  ^  W
fa??r zw tf&x fa^n, ?n f? ^ T  %
S P T  ^  ’3W ^ r T  fT T f f  % ^  iTT^nRH 

f a r r  ^ r t  m  f a  T r c ? f t w ^  f a t r r  
5Tl̂ TT, %* T̂ t f*r ^rrfar

i 680 fjr^r ft ?r 103 

fft^r % « r n r  rm  ft f  ft^ 
s ’ r^r f t  s t e s T  t t  i  s  t t ^ f ?  ? f c n  t  i 

103 f f t ^  ?p> w r t  st*i ft f w  ftfa^r 
^rwTr w T ft m  w ffrr w$*r *tst?t ^ i ^ r
flTHBft f t  5S|'>T n r p Y  5TTWR 4V f a

* t  2*na>r «f » ?nft r w  ft
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«r®rq^, s t e firefafe Srfa* ^  
sm  T^r |  sft fa3  *Y
f  3 I F K  q?% ft tft ^ T T  STSCtT % % 

srro 1 $*tvt ^  |  

f*raT Sr ft ? n m  34 f^m mfih t p ^ t  
£ « rtc t^ t wnrTqi^Rr % srq ft T*sft t f tr  
* n m  67 *r?r*r r̂?r»r *Sb*t ¥V 

w ^r.tP F r % ̂ r«i % Tg> i ? r m  
sft M  t  f r n ^ t  vcw tr t^Y ir 1
g >  ^  W O T  i5PT c p > F T  *TvT<T t  I f a f f l S I

*s e *t  s m
fspr ta 'T  F̂TT T?r |  uTf I M VT 

sprr — t ?  *ft scrrr N  1 £*f>
5T R f ^ t f ^  7 STT1 ^RFfWr ®FT f f f i ^  «PTT 7
s n r r W r  f t  *fift t  1 sra^r g >

5PTIT ?JT3r S*TTT *J>T *E>T W fl 3 ^9T
* t t  *,% t i w  3T% t s i t t  a f w  
sf l̂f ^ r  1 3 |  f r  *nr %
f w r  t*F-fltaT f w  *RT% <T r̂ «l"t 
^ ^ ^ Y ^ v rc r^ rs r rfe ^  q?rr:sRTrr%f5r^ 
f r o  ^  ?ft t£ft srrsr ?rv ffRT ?r^t 1 fara 
imsrsSz-%$r«i f t t , ^ ^ r ^ § ; R T r 3 s r  
VFfftnH % %m ft ^T r srraift 1 ? t o t  
tt®?I<h<«»i ^p tt 1 cnfftq^rrsjfa  k i \  1 
Safari stpt 1^% tt?t *f*R  f . f e r  

5r§fra*ftt 1 ^ O T f t f t r T s r n r f t f f t ^  
|  fV vr  fftsfr ^r sr̂ V % w it  mfnr-
WTPI VT ?ltT vfPl I

^nv^V ffw afrfftps sm ft &frcftaT 
? ^ % r s r T r c j k  s w s t ^ t  *prqff- 

^ n r  % i n r o r  *r?nr w  t |  | ,  
i w z r & r  ^ r f x m  i  i & m * r m  

v m r f t i & n r t  * m  
f f e  % *t ■ w *  1 *r$ firnkr s t s t  
« n p  1 1 « n ?  f a ? * r  ( f t  s r r e f t  s s r f s n ?  s v -

«ft^T f> ft) in%  ̂ fzr ^FT Spivt
^ r t, ’MtfyJi sf̂ RRFT sflftfS- 

5f TWftf w m  to t fkm
■srr^rr 1 ^  5riM% fMNr r̂ sp^tt ^r^cti ^
f¥  fjFT ?TTRT »qTT̂  #  ^frr Wf
fa i r  % trs^ fr % w r r

^Trg-Fff *Ft ^nmrr ?fk  «r«r ̂ nsn%  
sftte  «i ^  ?̂r rft *3^T 5P2T fm  T̂T 
^  sffem ?rgV *rcr 1 zFmft gTRct ^tt 
t 7 ^rrr?ft ̂  »t ^ t  t o t  f^Ffi ^ r  
irr^Tc spt f*rsft t iw  wrnftfr-
5R  rrfTT I  s f t g ^ F T  S T l f e  %  % ’ Trg- 
r̂ «rV fr% #c r  ?m

-fR «r^r ow n - wt wrrfrr t  t 
SrfiR ^  ^3crr ^ %  fjrawV vfV srr^ts: 
w r  spi fa #  & *9  ^  sft
f̂ PTT  ̂ 1 zr? scr^wrsr, ^srf ?rV 
<nir*T f̂tî qr ir ^rr 1 t̂t!Y sits
^  f̂ RcT ^ 'STT 1%̂ r jppT ^
f w  ^  ^  t  I 5T ^ h: TOT ir
sn ro te r  q^r ?> ^rr |  ?r>  ^ r r ^  
fir^fr ^ r  I s  s^r ^ r  11  s w  ^ft sft?- 
w r  t ?: ^  b <rra^r m?rr <fhc
f̂r W  *mnT k % ^  t  3 

wr^r smrr t  1 5* st^tt 
# n ? jft icr r̂ ^ ^ vjt  srrstH:t o t

% ’T ^ T  V> f ^ f t  |  ^  qf55RT 4 ^ T  
%■ ?r^r ^  ^icft 1 eft
*t»r r̂*r ?r#y ^ r  1 ?̂rf<w ?tpt ^ t~
ft 3T^ ?̂ f5T Tft £faR7T&r ^  ^>T% 
^fttot 1 %rr *rf ^  |  f^r
f^r f»T5fr 5ft srmfr t v  ?fm  v^rr 
vtoT v^rr 1 ^  ^

i9 4 9 % * rt» r» i5 tt^  
fW  3TRT ^  f̂ WTST
T^t?ftT^TTr ^*n«T ^T |«fk¥T - 
vrrvV ^Fr f̂ 5Rr?tr » w  wrf^ 1 

« tv r  ^ v tf e*trt ?r|t ferr i
1958% nvtftarsft vfcftsRflftiflft
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^  ^  «wrr p T
cntt i f o r  1958 ^ € t
*fr *TCfo?5 5T ^ T  snr*r *nf 
f r̂fffpr ir SRTtft toY, ^  frcft£ *V, 
3T O  w r fm  T55 w r  i for* 
WF* WFT rfftTft apSnfV SRTTfr wf\ *ft 

^ r f^ ir  f t  r̂-Tftv.ftPT h i 
fnfts srrcft, s r f r fa r ^ f t  1 971 

*r sprnft *pft 1 tht**
io, 1 5 *rm «tt rflr firrr ^  %
?r»r *t%, srV ^  ^ r  tV ^ t  
f*FT m f r r  *nfta 7«fpr ^  n ^ r r f r  
ir % tftt *r> «rs; fTTT n;ft ^rft «rV 
?f?t n  *n rp r ?r ara f*FT ^ft 
tffar fprr 1 : r f w  ?r4V % 7 T 
SFTT TT rTR T^T f f  fcPT f̂ HT 
sffr srm  v -r t  #■ s*p
ifrr- *r̂  1 4 (> farr 3ft m f t  fa*r
rTT? ?T T f*fo  ffT  rpfT TT-T

*ffaT faqrr, "?r srsr ^ r  1 

1 8 .1 2  h r s .

[ S h r i  J a g a n n a th r a o  J o s h i  i n  th e  
Ctolr].

stt̂ %h: sgh1 n fs r*  t o t  ̂  f m  vg fa z  
sftt*) t  1 s t o  ?> ^ r
f-1  1 0 3  f̂ rsrt ^  *rnf ̂  gTSRT & 1

v rfs f t *T *r*Rr T '̂TT
1 snn: srrr f̂ t f t t  & ?ft

WTOt ^  Tr^r TOTR 3?t % t<TT
!«rrf^ 1 * w r ^  *tV gp- *ft m f t  
*wh£ sRrft qj?fr t , srV *»*>£ vr 
* r iw  Ĵ5T% 5* srrftH: f o r t  3*r t  frr»T 
1 1 ¥5 5 t i^ * r# rt vtf?wrcr « r  ^  
r̂«PhT W  ^  f  I %TT f a ts *  I  

W  »rn ^ r  i f  w w f t  s r R ^ t  1 0 3  f W f

’VT Wf*T *f*TTW ^T Th ?TT ^T
s f lv m  # r r  i

*tbe origful speech was ddhwnd te

fliV v r o rA  tr ^ w  4 f ^  ^  s r #
I  eqif^ l  sjfcT f ^ f i Tdar f t  eft
I I <frrT̂ T% «Pt % 3j£ ^  
^T  ^1^ ^  I 5WSTT 9Fn%, TDSsf)  ̂ #^TR

^ fr^ i  sfT ^ ti ^ r t
itjtt t t  n̂fV ?t«t ?5rr f  1 ?€hT
5T f^l%  % P̂TT'T w r  ipnrfT #*TR 
5^V i? f  ? rtr ^ r f t  ? n ? r  stt^ t 

ir  «r€r 1 s r m -  q m  ^  ^

'Snr? *r r̂ 1 ^  t 7- t r ^ s t
TZJ ^TTfT T?T% r̂rqFJTJf ^"T TTTrn»T T7f 
? m  t  I tT7ft?T f t * r  T T ?  T  f  - T  T F T
?i7t #■ ’t pr t pt  % fMr q h n ^ r  q fr
1 1 ^^rfM r t t  ^rcGTRi q f  ̂ r  t o t  ir  

^ rrtrr t o  =rt ^ r  m~< t  fa ir  

^ t  STFT^cTt frrvp ft « l f ^ r  I *T?% 

f^ T T R  ^ ‘t  -3»T% 5TT? ? T ^  %

TTr,Il% ^T I

rF fH  icih?r ^=TT fM r

?ft?r f^TT, ^rf«nr n  ^ t

f a x  t ? t  f  ^  ?r 2 4  ^  ir  ^r 

%5ft 4 |V ^ 7  r̂ar ^  1 1 v i f  ift 
^rr^ ijH T ?r ?r>E # ? r f r  ^  ? t^ t t  1 1 

% SF?T ?ftT % 5rVn

f> T T  I

^r> W H  f ^  t  STTT- TTcJT f

f F  jr fts r i *-7r?r cf.r 1

♦SHRI S A MURUGANANTHAM 
Tirunelveli) Mr. Chairman, Sir, I  rise to 
place my views before the House on the 
Demands for Grants of Ministry of Indus-
trial Development and Science land Tech-
nology

During the First Five Year Plan and 
the Second Five Year Plan the average 
annual increase in industrial production 
was 7 per cent The anticipation of hav-
ing farther acceleration in industrial pro-
duction during the Thind Five Year Plan 
and the Fourth Five Year Plan was some-

Tamil, ^
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how belied and our planners also were 
greatly disappointed. In the last year of 
the i n  Plan, i.e. ia 1965-66, the indus-
trial production went up by only 53 per 
cent. The Fourth Plan target for indus-
trial production was 8 per cent to 10 per 
cent. In 1969-70 the industrial produc-
tion rose by 6.8 per cent. But in 1970-71 
the industrial production declined oy 3.7 
per cent. From then on, the growth in 
industrial production has been halting and 
grudging. In 1971-72, the increase was

only 4.5 per cent 'and in 1972-73 it was 
5 per cent. In the last year of the Fourth 
Plan, it is now estimated that the indus-
trial production will be lower than 5 per 
cent.

These statistics reveal that our indus-
trial production has been declining steadi-
ly. I would like to know why the indus-
trial production is not keeping up with 
the installed c’apacity. I would like to 
quote certain statistics from Annexure III 
—page 156—contained in the Second Vo-
lume of the Fifth Five Year Plan.

Installeed capacity 
Tonnes

Actual Production 
Tonnes

Steel Ingots • • • • • 10-6 million 7 ' 14 million

Finished Steel • ■ • ■ ■ 8-6” 5-44”
Cement . . . . • •• 19 -76” i 6 -oo”

FertiUsers-Niirogen • • • • 22-8.4 lakhs 11-62  lakhs

Phosphate . • • • • • 5-60 lakhs 3 - 50 lakhs

Newsprint . • ■ . ■ ■ 75000 tonnes 43000 tonnes

Vanaspati . • • • • • 12 < 5 lakhs 5 - 75 lakhs

These figures relate to installed capacity 
and actual production during 1973-74. 
When the people of Gujarat demanded 
foodgrains, this Government showered on 
them buullets. Here, the fertilisers essen-
tial for augmenting food production are not 
being produced to the full installed capa-
city. The Government are also keeping 
mum over this story state of affairs. For 
want of newsprint, standards newspapers 
and journals like The lUusirated Week-

ly  of India  ceased publication. Only now 
this has started coming out. But the 
Government have not endeavoured to pro-
duce newsprint according to the installed 
capacity. The hon. Minister of Industrial 
Development has an obligation to this 
House to  explain why the installed capa-
city is not being utilised in full.

When the situation is so pathetic, if 
you refer to p'age 11 of the 1973-74 An-

nual Report of the Ministry, you will find 
that in one year the production of coal 
is sought to be increased from 79 million 
tonnes to 95 million tonnes—in one year 
an increase of 16 million tonnes. The 
steel production is also estimated to in-
crease from 5 lakh tonnes to 10 lakh 
tonnes in one year. The electric power 
is also expected to incre’ase by 1.5 million 
KW s*’ on? year. On the first page of 
Sunday Standard all this information has 
been published. I  have my own grave 
doubts in this matter. Just by saying su-
gar, one does not get the sweetness of 
sugar in his mouth. Similarly. I  feel that 
all these are only paper plans. I  am 
strengthened in this beiialf of mine be-
cause of the past performance of this 
Ministry. I  would like to know from the 
hon. Minister how he is proposing to 
achieve these things.
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I^v j& ictik tf seems *  V  n ^ i o f  ail 
the fim An of the Government, &  the 
HI Plan Hie propt^pd coital ©P*Jay in 
%  private sector w$p Its. 105Q crores. 
Angr three years of m  holiday in the 
IV Plan the cfcpitaj outlay in the private 
sector was Its. 22$0 crones. In the V 
Plan the private sector capital outlay 
seems to be of the order of fes. 5200 cro- 
res, including the cooperative sector also.
I would like to inform you that the pri-
vate sector does not make investments 
from the savings. The private sector gets 
loans and advances from the public see* 
tor financial institutions and from World 
Bank and such other international finan-
cial institutions. Hie foreign Govern-
ments, like those of America and Canada 
fere also giving loans to the private sector. 
From 19635-66 to 1972-73, the private 
sector has obtained in total Rs. 1861.34 
crores as loans from these institutions. 
Besides paying interest and also instal-
ment of loan, they are able to make huge 
profits. 11*  black money circulation is 
ah» mounting up.

I  would like to draw your attention to 
the growth of monopoly houses in our 
oMMtry. From December 3, 1973 to 
December 6, 1973, a series of articles 
appeared in die Economic Times about 
the growth of monopoly houses in the 
country. The dividends declared by these 
monopoly houses in 1966-67, were Rs- 
12.53, but in 1971-72 they became Rs. 
14.19 KfcminK O. V. Naidu, J. K. Bajaj, 
Mafatfe!, Biria, Inter Singh—the 
dhftte of Rs. 100 denomination belonging 
to these 7  targe houses has been earning 
a profit of Rs. 20. From 1966-67 to 1971. 
72, tiie investment of monopoly industrial 
houses has gone up by 56.0$ per cent I 
*ould give you an idea of the growth, of 
monopoly industrialists during 1972-73

t  I n d i a  S t e a m  .  .  .  33 6%
' Indian Aluminium . . 8 5 %

,G«vj$ar R*yo» . . *3 a%
1 Cetm? Spinning ’ t . ft-7%
•*!n t
•» 4 1*K> .S®fi>th$tfcs > . * iS'9%
44 u U i a

Bsllsrpur Paper . . 1* 7^
Ksinam Engineering . . 30 qq%

Tsta Oil . . * . to* 3%

When the gsowth monopoly houses has
been abnormal* it is really surprising 
that the hon. Minister of Industrial 
Development should claim that their
ffowth ia normal Another painful factor 
is that the Life Insurance Cotpanticm 
during 1972-73 has met 42 per cent of the 
financial needs of these monopoly houses.

The monopoly houses do not leave even 
the industries reserved for smaU scale 
sector. The production of Television
sets reserved for small scale sector has 
also been swallowed by the NELCO be-
longing to Tatas. Having said that the 
growth of monopoly ia being checked, 
what the Government does Is just the 
opposite thing. They permit even the 
entrance of monopoly houses ia the 
small scale sector. On 6th December
1973, the newspaper PATRIOT which 
is favourably disposed of towards the 
Minister of Industrial Development had 
in its editorial watered to (has. "More 
production j» the goal of the Government 
and only with that ead in view, the ex-
pansion of monopoly houses without the 
permission of the Government is being 
tolerated." Even during the discussion on 
the Industries Development and Regu-
lation Amendment Bill, the hon. Minister 
stated repeatedly that more production 
is the need of the hour. This is pleasing 
to hear, but behind this there is the cons-
piracy for permitting the industrial ex-
pansion of monopoly houses. Even in 
the production of synthetic fibre, tooth-
paste, biscuit, the large houses have en-
tered in a stealthy way. Shri C. Subra- 
maniam has also put his seal of approval 
on this. Even in the manufacture of 
groundnut candy, Birlas have come is 
competition? To cap it all, the policy of 
Joint Sector—the State Governments in 
collaboration with ̂  the private sector—is 
befog, enunciated. The framework of 
yjjftt. flaq must he modified. The re-
servation 6? per cent to the public sec-
tor and 38 per pent tp the private Hector 
* 0*  b* modified, ft should be mmM

OLa*** ‘
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that 80 per cent ia reserved lor the public 
sector aad only 20 per cent tor the private 
sector. At the same time, all efforts must 
be made to work the public sector profi-
tably. The workers in the public sector 
must be given all incentives for increasing 
production. The malpractices and corrup-
tion prevalent in the public sector must 
be ended. Without fear or favour, the 
officials responsible tor these things must 
be punished. Then only the public sector 
will be able to function profitably.

If it is the declared policy of the Gov-
ernment to curb the monopoly growth 
it must be accompanied by action in not 
giving industrial licences to them. But, 
from 1-1-71 to 31-12-71, in one year, 
114 industrial licences had been given to 
them. In 1972, 61 industrial licences
were given and ia 1973, 48 industrial 
licences. These industrial licences were 
given to the units controlled by 20 large 
houses. Under the garb of substantial ex-
pansion, 48 industrial heeaces had been 
given during (he past three years to these 
20 lsrge houses. Is this the way to con-
trol the growth of monopoly in our coun-
try? I  wonder whether this Government 
has fallen a prey to the machinations of 
the monopoly houses or this bounty has 
Hfmm nrrrroftntrd by the ftMwmai nre*** 
for election purposes. The hon. Minister 
should clarify this point.

Coming now to the cement industry* the 
Government constituted the Cement Cor-
poration of India. This has set up two 
cement factories in the public sector. This 
has been done to remove the scarcity of 
cement prevalent in the country. More 
fends should be allocated for this purpose 
ia the Fifth Plan. But the private sector 
wants to undermine the public sector en-
terprise somehow or the other. The
A.C.C., Dalmia, Birla and their ilk, with 
a  view to perpetuate their hold on the 
cement industry, has come forward with 
the proposal of spiting up mini-cement 
factories throughout the country.. I fear 
that this has the support of the Ministry 
of Industrial Development. The hon. 
Minister of Industrial Development 
should assure this House that he wlH

thwart the efforts of the monopoly ho** , 
in ih is matter aftdea^Ke the grow&i 
the yuWHfc sector enterprise in cement

We have celebrated the Silver Jubilee 
of our Independence. Even so, the boW 
of foreign cspital on our free country's 
economy has not yet been loosened. In 
1972-73 the following foreign monopoly 
industrial giants have made huge profits:

Hindustan Lever 22 2%
Union CarbMe . 25-1%
Philips India . 25-5%
Guest Keen Williams . *8 9%
Brooke Bond . . i 8 2%
Glaxo *9*3%
Good Year . *3-9%
Ceai Tyres 36%
Pfizer 3a 06%
Sandozs * 16.03%
Good fray 23-02%

The long-cherished desire and the long-
standing demand of the people of our 
country is that the foreign monopoly con-
cerns should be nationalised. But, the 
Government by their policies are enabling 
them to make more profits. Mahatma 
Gandhi, the father of our Nation, used to 
say that I would wefcxune a White saan 
as my friend, as my neighbour and evtea 
as my brother. But he would strongly 
express his resentment when he tried to 
repatriate the wealth of the country. The 
national poet, Subramania Bharati, used 
to say that our people were dying hi 
hunger at the time when the wealth of the 
nation was being taken away. If our hon. 
Minister of industrial Development baa 
■MA and regard tor Mahatma Gaadbft 
ideals, he should bring forward proposals 
to nationalise all Hie foreign monopoly 
industries ia our country.

For the development of backward area* 
in our country, from 1970 to 1973, 232 
industrial licences and 284 letters of in-
tent were given. But, for the soufhsm 
States of Andhra, Karnataka, M  
Nadu and Kerala, only 64 industrial 
licences and 80 letters of intent had beea 
given during this period, I charge that 
the industrial development of Southern 
States had t>eeu neglected. Petfcaps * e



393 D'G- W i '7* CHAITRA 5, 1696 (SAKA) D.G 1974 -75 294
> *

hon. W a t t*  of Industrial Development 
i t  tfndd of betag accused about his 
interest la the industrial development of 
Soothe** State*. But, be must ensure 
that th* Southern S tate should get a fair 
and legitimate share so far as industrial 
development is concerned. Even in the 
matter of sanctioning 10 per cent central 
subsidy for the development of backward 
•areas, it k  dear from the answer given 
to unstarred Question No. 2940 on 13th 
March 1974 that the Government have 
not been fair and just in this matter. 
Totally €59 projects have received this 
assistance. But, out of 108 applications 
from Assam, 26 applications from Dadra— 
Nagar Haveli, 6 applications from Anda-
mans, not even a single application has 
been considered favourably. Are these 
areas not backward in our country? Out 
of 638 applications from Tamil Nadu, 
only 59 applications were approved. At 
the same time, in the case of Maharash-
tra, out of 315 applications, 120 applica-
tions were approved. Upto 31st Octo-
ber 1973, tiie assistance given to Maha-
rashtra came to Rs. 29,97,912, while the 
assistance to Tamil Nadu was only 
Rs. 4,57,163. I cannot appreciate this 
kind of discrimination being practised by 
the Central Government

When Shri L. N. Mishra was the 
Minister of Foreign Trade, he assured
that the export of coir products from
Kerala wotild be canalised. But so far 
nothing has been done in this direction. 
80 per cent of coir exports is from
Kerala. The Kerala Government has 
submitted a proposal for reorganising 
the coir industry with an investment of 
Rs. 30 crores. But the Central Govern-
ment have allotted only Rs. 1 crore in this 
year's Budget The Chairman of Coir 
Board is an official. T demand that the 
Coir Board should be headed by a non-
official. The legitimate demands of 
workers engaged in coir industry must
be locked into and necessary action 
should be taken to meet diem.

leather exports contribute substantially 
to our foreign exchange earnings, The 
ftwtaear Corporation in the pubHc sector 
* ra t  he strengthened so that the export

of leather products gets a boost, and the 
employment opportunities mcreased— 
earning more foreign exchange.

Sait production is undo: the charge of 
this Ministry and there is a Salt Com-
missioner at Jaipur. In Tuticorin salt 
production is occupying a premier place. 
This is a part of my constituency. Foi 
want of rail wagons and ships, salt in huge 
quantities is getting stagnated there, in 
Assam and Bengal, salt per kilo is costing 
Re. 1, while salt at Tuticorin is getting 
stagnated. The Hon*ble Minister should 
look into this specially and do the needfuL

In Sivakasi, Sattur, Koilpatti, Kalugu- 
mali and neighbouring areas of Tamil 
Nadu, lakhs and lakhs of people are 
engaged in match manufacturing. But 
they are not getting potassium chloride 
in adequate quantities; the production 
of potassium chloride is in the hands of 
three monopoly industrial houses. While 
the control price per ton is Rs. 3,300, in 
black market it is being sold at Rs. 30,000. 
The production of potassium chloride in
1972 was 5549 metric tonnes and in 1973 
the production went down to 5000 metric 
tonnes. On page 121 of the Annual Re-
port of the Ministry for 1973-74 you will 
find that the installed capacity of these 
three monopoly units is of the order of 
5574 metric tonnes. 1 wonder how the 
Government continue to remain the silent 
spectator of the exploitation of these 
three monopoly houses. The entire match 
industry is languishing. The Government 
fthnnlH give more industrial licences foi 
increasing the production of potassium 
chloride.

Coming now to Khadi production, 
though the production of Khadi in
1972-73 was 77.2 million square metres— 
a definite increase from <$0 million square 
metres in 1968-69, Hie employment 
opportunity has gone down from 1.3 
million to 1.2 million. I cannot under-
stand this paradox. Some months back 
there was an article in the Sunday Stan- 
dard f —H i that the employees were 
frfing given in fcfad rather than in rupees 
for their work. So far the Khadi Com* 
mission has not refuted this allegation.
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Such restrictions will not serve the purpose 
of helping the poor,. When the Khadi 
Commission claimed that it has sold viliage 
Ghani oil worth 442 lakhs, I was tempted 
to purchase something from the Khadi 
Gramodyog Bhavan here. But to my dis-
may I  could not get such village Ghani 
oil, hand-pounded rice or matches, as 
they were not available at all. I want to 
know whether such an achievement is 
just a propaganda stunt or it is really 
being done.

According to the survey report of the 
Indian Institute of Foreign Tiade, there is 
great scope for the export of finished 
brushes and brooms instead of the raw 
material. Patmyra fibre and stalks are 
exported now. The export of fibre is 
made from Tuticorin. I am the President 
of the Workers Union employed in die 
fibre industry.

In my constituency, in Tuticorin, a 
factory should be set up by the Khadi 
and Village Industries Commission for 
producing brush and Brooms from palmy* 
rah fibres and stalks, which are available 
in abundance there. There is widespread 
corruption in the Khadi Commission as 
evidenced from a news item appeared 
about the conviction of a Khadi Com-
mission official. The whole set up 
should be revitalised.

In conclusion, I would refer to the 
Report of the Public Undertakings Com-
mittee on the working of the National 
Industrial Development Organisation and 
its Chairman, Shri R. K. Sethi. Though 
strictures had been passed against Shri 
R. K. Sethi, he still continues even after 
the completion of his deputation period.
I understand that the former Chairman 
of the Railway Board has been asked to 
examine the report of the Public Under-
takings Committee. I do not think that 
there is any need for this. I request Shri 
C. Subramaniam to bestow his personal 
attention and take immediate action at 
his 111 a ftce&t Conference of
Lorry-Bus Owners Conference, it was re-
vealed that the pair of ordinary tyre and 
tube is *ol$ at Rs. 4100 in black-market 

the price is only Rs. 2100. H e

price of nylon pair of tyre and tube is 
Rs. tout the btadHnufeet ytico j» 
Rs. 6 m  This 4m due 40 jho etnaaMurid 
of foreign monopoly tyre manufacturer* 
like Dunlop, Good Year, Firestone, 
India Super and so on. The bon. Minister 
of Industrial Development should enquire 
into this and do the needful

Sir, so far 4000 foreign collaboration 
with the know-how applications have 
been approved, as a result of which 
thousands of scientists and engineers in 
in our country are unemployed. This is 
not the way to develop indigenous scienti-
fic and technological research. I hope 
that the hon. Minister of Industrial 
Development will look into this and 
encourage local talents.

With these words, I conclude.
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t t  h ^ O c th  *ft |  ? rk  ^

1896 (SAKA) D.G 1974-75 298



399 D G- 1974-75 MARCH 26, 1974
f

[¥fo q r i]
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*Pt srwr ^rr*
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3w $f H>i <€ A  *W4J*I ^  ?TTfsjft «P̂  I

$  *t *$cr s t  $**$m  f o  
to * *  q fo nqr % *frc t o t  qfkunr 
% ft*ft *rrff<$ <rrf% * f  s r w t  *3 , 
?tf *  f t  v s  % s t  ?r^f if !tftT 
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W  f t f f T  1 1  * f c r  * f t  t j f o r n r  *f*t ^ H f f t  
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D.G. 1974-75 300
*.

M t  i r # r  * 8 m m  
fW t w rw r fW t^ w tw ir  
mm *m  % :s w r ^ rw r r  ^  5np 
vK m m  r fafrfa $*# G*ti *nr 
wn j« rr 11 trw  &w  If ^  arft sn ft
W  W  3TW  f t  TO IT t  ^{f% ^  t  
’RTfjjT |HT %  jarnft ^*ft w  ftpw %»rr 
ftr  i r f  fq ^ r f̂ wran | ?ft f i r  
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» rw  wm n% f t  mtft 
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tt^ P t-^ t % w fff
^  w i w v e w t .  «rff ^
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•SHRI B. 1  XXJaHKAtt (Sate): Mr.
Chairman, Sir, «a W  of aqr party, 
the Dravida Munneira Kaihagam, I iiK 
to say a few words on the Demands for 
Grants of the Ministry of industrial Deve-
lopment and Science and Technology for 
the year 1974-75.

Sir, when the country is going through 
an economic crisis of an unprecedented 
nature, on account of acute power short-
age. oil crisis and transport bottlenecks, 
the hon. Minister of Industrial Develop-
ment has to discharge the onerous respon-
sibility of ensuring accelerated industrial 
development. Though the 1 and the 11 
Five Year Hans brought about an aver-
age annual increase of 7 per cent in in-
dustrial production, the industrial pro-
duction in the in  and the IV Plan has 
been declining steadily. In the last year 
of the III Plan i.e. in 1965-66, the in-
dustrial production increased by only 
5.3 per cent and in the last year of the 
IV Plan, i.e. in 1973-74, the increase in 
industrial production is expected to be 
much less than 5 per cent Though I may 
agree with the underlying reasons of 
power shortage and transport bottlenecks 
leading to non-availability of coal, iron 
and steel, cement etc. at the proper time 
in adequate quantities, I  have to point 
out that the administrative mismanage-
ment has also contributed greatly to the 
decline in industrial production.

I can substantiate my contention by re-
ferring to the modifications brought about 
in the industrial policy of Hie Govern-
ment on 2nd February 1973 and the
subsequent changes in the licensing pro-
cedures brought about on October 31,
1973 by the Ministry of Industrial Deve-
lopment.

I would refer to certain unfortunate 
consequences of this modified Industrial 
policy. The avowed objective of die
Government is to achieve self-reliance in 
technical know-how within the country. 
But, out of 500 foreign collaboration 
applications received ia 1973, 265 appli-

cations were approved. In 34 so *  a#li- 
catittk Ptt^dfSHIon * s
bsna approved, la  JW2, 257 f t* * *  «nt- 
laborotton applications had been approed. 
During the term &  Oft©* of Shri C. 
Subramanlam. totally 522 fbrefcn oofla- 
boration applications have been appivwed 
so far. I wonder whether this will eaaMe 
the Government to achieve self-reliance 
in the natter of technical know-how 
within the country.

On 18th February, 1970, a Commis-
sion of inquiry was constituted under the 
chairmanship of the former Chief Justice 
of Supreme Court, Shri A. K. Sarkar, to 
inquire into large industrial houses. 
This Commission was to submit its 
Report on 2nd February 1971, But now 
the term of the Commission has been 
extended upto 17th February 1975. I  am 
tempted to say that if the Commission 
had submitted its Report on 2nd Febru-
ary, 1971, probably it would have had 
adverse effect on the ruling party in 1he 
then Lok Sabha Elections. I feel that 
the ruling party might like to take ad-
vantage of this Report to be submitted 
on 17th February 1975 in the 1976 Jjok 
Sabha Elections.

Sir, the industrial production depends 
upon fhe fUH utilisation of the installed 
capacity. I would give some details about 
how the installed capacity is not being 
fully utilised in many industries.

We have 51 cement factories in our 
country with an annual installed capacity 
of 197.6 lakh tonnes. In 1973 the pro-
duction is only 150 lakh tonnes. Out of 
the installed capacity of 174.6 fc&h 
tonnes in the private sector, only 133 I« h  
tonnes have been produced.

We have 63 paper mHls producing 
paper, pulp and newsprint with an an-
nual installed capacity of 9.62 lakh 
tonnes. In 1973 the production waa just 
8 lakh tonnes.

Upto 1972-73 80 per cent of M ifer 
exports comprised of raw hides and skJas.

♦The or*tfnal speech was delivered In Tamil
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m  is  a  bw  oa the export of
raw hides and skins was imJK&od as it 
was felt that more foreign exchange 
wtifeM tbe earned by exporting finished 
leather products. In die export of 
!edfttr» Tamil Nadu occupies the pre-
mier place. Btit, suddenly in January,
1974, Just a month before U.J*., Orissa, 
tthd Pondicherry Elections, this ban on 
til* export of raw hides and skins was 
lifted I  want to know whether we have 
darned mote than enough foreign ex-
change from the export of finished leather 
products leading to the necessity of lift-
ing the ban or is it due to the financial 
needs of the ruling party on account of 
elections. I request the hon. Minister to 
clarify this point.

50 glass factories with an annual ins- 
tatted capacity of 4 69 lakh tonnes are 
there Is our country But in 1972-73 the 
production was only 3 lakh tonnes

Steel Forging industry is the basic
feeder industry supplying components
for agricultural earth moving equip-
ment, railway rolling stock, diesel
engines, machine tools etc But only
95,000 tonnes of steel forgings were pro-
duced in 1973 as against the installed 
capacity of 1,79,600 tonnes.

As on 31st December, 1973, there were
4,05,000 small industries in our country. 
During last year on account of acute 
power shortage the production in many 
small industries was stopped and many 
thousands of workers were laid out. In 
fcfaridabad, nearer to Delhi, 5,000 
workers lost their employment on account 
o i  power shortage. This has come in 
yesterday's newspapers of the capital. 
The small industries mutt be supplied 
with their own generators. Here also, 
mafy 60 per ceat of the installed capacity 
is being utilised im  producing genera-

tors. 'The installed capacity most be 
fu#y utilised so that more generators 
<s«a be w w M  to the small industries, 
t f  neoemary, the Qovevnmem should not 
hesitate to import generators for meeting 
the power-needs of small industries.

They contribute a major liiare in the in-
dustrial production of the country.

When the installed capacity is A&t 
utilised in full, not only the industrial 
production declines betides creating arti-
ficial scarcities which lead to aoartag 
prices and mounting black money cir-
culation, but it also leads to increase in 
the imports. Out of the total supply# 
of textile machinery, 15.3 per cent is met 
through imports. 37.8 per cent of
machine tools supplied is being imported. 
22.9 per cent of the supply of iron and 
steel is through import. The newsprint 
supply is covered by 83 8 per cent impost. 
In 1973-74 the import was much mofe 
substantial than our

My basic point is that non utilisation 
installed capacity leads to severe drain
on our slender foreign exchange re-
sources. The hon. Minister of Industrial 
Development should take effective steps 
towards full utilisation of installed capa-
city.

184 applications for industrial licences 
sent from Tamil Nadu, along with th$ 
recommendations of the State Govern-
ment are pending with the Central Gov-
ernment. Some of them are pending from
1969 23 applications from textile mills
for increasing the spindlage and loo mage 
are also pending with the Ministry. Out 
of this, 12 applications are from the tex-
tile mills located in Coimbatore, the 
home-town of the Minister. Sir. 638 in-
dustrial licence applications were sent 
from Tamil Nadu for the development 
of backward areas In the State, buly 59 
applications were approved by the Minis-
try. These are the statistics furnished by 
the Central Planning Commission The 
hon Minister should look into these cases 
and sanction diem expeditiously m die 
interest of industrial development of 
Tamil Nadu.

The Central Etectronfe Research Ins-
titute has found out ft prooess of develop* 
ing magnesium metal from magnesite 
available in Salem. Tfhe Institute in eat* 
labomtion with the Tamil Nadu Govern-
ment. which has already spent lakhs of 
rupees on this, to exploit this commerdat



. [Shri E. i t  KrishnanJ

ly by setting up a factory. Meanwhile, 
•tone Mysore industrialists are exploring 
foreign collaboration for this process. 
This will lead to unnecessary waste of 
our valuable foreign exchange. The hon. 
Minister should enquire into this and do 
the needful.
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Khadi should a rural industry and it 
should be the common man’s cloth—this 
was the dream of Mahatma Gandhi. But 
Khadi has become the status symbol of 
our politicians. After 25 years, the Khadi 
Commission has woken up and is think- 
iag of introducing a scheme for produc- 
fcag Lbk Vastra, a standard Khadi cloth 
for the common people. The hon. Minis-
ter of Industrial Development should 
ssMourage this scheme and ensure the 
ss$ply of standard Khadi cloth for the 
common people of our country.

The Tamil Nadu Government has 
taken over 13 sick Textile Mills in the 
State, in order to ensure the employment 
ai  thousands of textile workers. The 
State Government has spent large sums 
of money t o  reviving these sick textile 
Mills. Now it is reported that the Central 
Government will be taking over these sick 
textile Mills and hand them over to the 
national Textile Corporation. I  am not 
Objecting to the nationalisation of these 
Mills, but I  would urge upon the Minis-
ter that die ownership and management 
of these 13 textile mills should vest with 
the Tamil Nadu State Government.

Since the hon. Minister is also in charge 
of Science and Technology, I would like 
to point out that during 1971-72, 1972*73 
and 1973*74, Rs. 452.86 crores worth 
of impart licence* had been issued for 
the import of Oxygen Cylinders. In 
leply i» Starred Question No. 215 on 
m  March 1974, the hon. Minister stated 
fly>» he did not have separately figures to 
Show how madk foreign exchange has 
been spent faimporting these Oxygen 
cylinders. I  wtittld IBW to know from him 
vfutt <#ortS hav*>*een msde to encourage 
taBgeaouS technical *ao*4»w for the

y  t <
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xoatttfackan oiQ*yge» cylinders witMb 
the country.

My Chief Minister, 1 &r,
Karunanidhi Wrote ft 0 ,0 , fetter oa 6th 
September 1972 to the Prime Minister j»  
regard to the setting up, Industrial Re-
finery at Tuticorin, So far no action has 
been taken in this matter. Similarly, he 
wrote a D.O. letter to the Prime Minfatf 
for setting up a naptha cracker unit in 
Tamil Nadu with Iranian eaUabon$an. 
Here also we have not heard »»rything 
from the Ministry here. The Amarvati 
Cooperative Sugar Factory at Coimba-
tore and the Kothari Sugar and Chemi-
cals Factory at TlruchirappaUi have sub-
mitted their applications for expanding 
their cane crushing capacity. So far the 
Ministry has not done anything in this 
regard, though the Screening Committee 
has recommended both the application* 
for approval. The Madras Aluminium 
Company at Coimbatore and the South 
India Caustic Soda and Chemical Works 
have submitted their applications for the 
production of caustic soda, an essential 
ingredient of chemical fertilisers. They 
are also pending with the Ministry here. 
When vanaspati is in shortage through-
out the country, die Central Government 
should approve the application sent by 
Loka Shanmugha Psrutnal Oil Mills 
from Salem tor manufacturing vanaspati. 
Similarly, many applications for produc-
ing generators, tractors, steel and alloy 
steels, steel ingots, steel rounds and flats 
have been forwarded from Tamil Nadu 
to the Ministry. In the interest of indus-
trial development of Tamil Nada, the 
hon. Minister should take immediate 
steps for giving the Governroenfs 
approval.

In  c o n c lu s io n , I  w o u ld  re f e r  to  th e  c r i-

t ic a l sta g e  th ro u g h  w fa k li th e  c o u n try  H  

p e & in g . T h e re  I s  o il c r is is ,  b n  a c c o u n t tX  

w h ic h  th e  in d u s t r ie s  a re  s u ffe r in g . W e  

h a v e  a ls o  e x p lo ite d  f f c lt y  o iir  h y d e l it / t  

th e rm a l p o w e r p o t e n t ia flt fe s . In s p it e  o f  

th a t , th e re  is  p o w e r S h o rta g e , t h e  te -  

d u s t r ia l d e v e lo p m e n t o f  th e  c o u n try  h a *  

c o m e  t o  a  s t a n d s t ill.  M  t M i J t tw t u fe , U *  

h o t) . M in is t e r  la s t  y ta *  ftm u a w e w *  ffc fr
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proposal of tapping solar energy for In* 
dncteM purposes. I should say tkac the 
future • development of industries in die 
country depends on the utilisation of 
solar energy. I hope that the Government 
will lend its strong support to this scheme 
and I expect tiiat the hoo. Minister of 
Industrial Development and Science and 
Technology will ensure the implementa-
tion of this worthwhile project of tap-
ping solar energy for industrial advance-
ment of the country. In the end 1 should 
say that the hon. Minister should also 
bestow his personal attention for the full 
utilisation of installed capacity and also 
for approving the applications for in* 
dustrial licences sent from Tamil Nadu.

1*40 bn.

SHRI S. R. DAMANI (Sholapur): Mr. 
Chairman, Sir, I  thank you vary much 
for giving me an opportunity to partici-
pate in the discussion on the Demands 
for Grants ia respect of the Ministry of 
Industrial Development and Science and 
Technology, and I rise to support the 
Demands for Grants of this Ministry.

Last year the Industrial production of 
the country rose by seven per cent It 
was expected that, being the last year of 
the Fourth Five-Year Plan, the produc-
tion would increase further and reach 
higher levels in the current year. The 
hon. Minister, while replying to the 
debate last year, mentioned the import* 
ance of this year; and he also said that 
he would try his best to increase the pro* 
duction by taking all corrective measures 
like better utilisation of the existing 
capacity, quicker implementation of the 
letters of intent which have been issued 
and turned into licences and also re* 
moulding the future licensing jpol^y- It 
is a fact that the hon. Minuter has taken 
many corrective measures to quicken 
decision-making and Implementing deci-
sions in granting of licences. 1 will come 
to those things later.

Unfortunately, this year, the industrial 
production has remained stagnant. There 
are various reasons for that The first 
and tfce most important reason is ihe 
Poww shortage in many parts of the

country, especially in industrial States; 
therefore, production was hampered. 
Steel production, instead of going up* 
had declined by 1.1 million tbnnes; in 
chemicals the decline is anything be-
tween 10 and ?0 per cent; the cement 
production had declined by eight per 
cent; and paper by eleven per cent. These 
are the major items where production has 
gone down.

Secondly, with regard to small scale and 
medium industries, the fall in production 
in some cases is even upto 48 par cent 
and all this is due to the shortage of 
power and added to it, there is the failure 
of the railways to carry the goods. They 
could not carry coal for themselves and 
as such, all our thermal plants have to 
suffer a great loss on account of not get-
ting proper supplies of coal as well as 
those industries which run on coal also 
suffered. Of course, this is beyond the 
control of the hon. Minister of Industries 
and although he has done his best, but, 
for these reasons, the production could 
not increase. Instead of going up, indus-
trial production has remained stagnant 
belying all expectations.

Now, the hon. Minister has taken cer-
tain measures. He has added many 
items in the scheme of Rs. 1 crore capital 
requirements where licences are not re-
quired. Previously, there were some 
items. Now, I  think he has added more 
and brought in 56 items w here no licence 
is required provided the capital is not 
more than Rs. 1 crore.

Secondly, 25 per cent automatic expan* 
sion has been allowed m many industries.

Thirdly, he has taken a very bold 
decision that all industrial applications 
will be cleared within 90 days. Recently, 
be has evolved a process by which all 
delay will be removed and licences 
granted within 90 days. But, in spite of 
all these measures, I  should say that our 
machinery in fte Ministry ia not moving 
with the speed with which (he hon. 
Minister is moving. They are going at the 
same speed or at a little slow speed be-
cause in spite of all his enthusiasm, things 
are not moving. TWs Is a fact.



311 D.G. 1874*75 MARCH 26, 1974 D.U 1974-75 3 ia

TWE MINISTER OF INDUSTRIAL 
DfiVBLdpMENT ANt) SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA* 
WAM): The hon. Member is wrong. 
They are keeping to the limit of 90 days.

SHRI S. R. DAMANX: 1 would like to 
know from the hon. Minister as to how 
many licences have been issued within 90 
days time. He may giVe that information 
-while replying to the debate. He might 
also mention how many industries under 
the scheme of Rs. 1 crore where you 
have added new items have come up. As 
also the 25 per cent automatic expansion 
in how many cases it has been carried 
out. THat information also I would like 
to  have.

If these things have been implemented, 
the production would have gone up and 
there would not have been any stagnation. 
It would have jumped to 10 or 12 per 
cent But it is not so. That means that 
the production has not increased and the 
schemes which were evolved have not 
worked.

Hie hon. Minister has said that the 
Ministry is moving. I am very happy. It 
should move. We want that it should 
tmove. We do not want to criticise We 
want that It should move faster than the 
Minister, but, according to us, things are 
.as they wefe before.

Now, I  will give you one example. If 
any applicant applies for setting up in-
dustries his application is to go to the 
Director General of Technical Develop-
ment If there is a little import of plant 
and machinery involved die pfcrty is ask-
ed to advertise the capital goods in fhe 
I.T, JournaL Now, thereafter, after 
ahoitt 2 or 3 months it  by chance any 
person In any remote corner of the 
county ssys 1  cap manufacture this’, 
what happen* is, the whole thing is held 
ng. Nobody will bother about the ques-
tion v*M?er t o  ha« die capacity to 
mnnu&ar tore tKfng, what U his techni-
cal far >w-hpw, whether he has fhe 
machi* y and equipment and such other

nutten. Nothing is done. For simply 
writing a  postcard or a totter, you hold 
up the industrial license.

SHRI C. SUBRAMANIAM: The hon. 
Member is narrating old stories.

SHRI S. R. DAMAN1: Not old story, 
Sir, this is what happens in the present 
time. The country suffers. If this takes 
such a long time what happens is tlas. 
The foreign supplier does not wait and 
he does not keep his prices open for ever. 
In the present context, as you will see, 
the price of everything is, going up and 
it cannot be prevented by the hon. 
Minister. The party gets clearance but 
his application is further processed and 
further action is held up. The foreign 
supplier waits 'and waits and finally says, 
now I cannot supply you. You have to 
pay more prices. 10 lakhs goes to IS 
lakhs. There are hundreds of cases like 
that. The country loses much valuable 
foreign exchange. You have to pay 40 
or 50 per cent more bccause of this 
delay. I have some little knowledge of 
these things. These obstructions should 
be removed. This is my submission. 
Otherwise our industrial production can-
not progress as speedily as we envisage. 
Since my time is short I will go to sonu; 
other points.

After the party get*, clearance from 
the Capital Goods Clearance Committee, 
he has to go to certain financial institu-
tions, the 1DP, the 1FC and other bank-
ing institutions and so on and they once 
again scrutinise the scheme or the pro-
ject. They also take 3 or 4 months and 
each one does this independently. So 
these things should be examined. A lot 
of valuable time is Wasted. This should 
not take place. Unless these obstacles 
are reotoved, I am afraid, the speed with 
which we want industrial production to 
be achieved will not take place. There 
is duplication, there is triplication. This 
is my submission.

Then regarding the backward areas, we 
want that our industries should fri to 
backward area*, so that ctagestioli ftf 
big cities is removed and the people
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iecure their jobs at their doorsteps toad
area is also developed at the same 

time.

What action is taken to see that iodus* 
tries move into the backward anefts? I 
would like to know the reason why it is 
thliat industries are not moving at all to 
the backward areas in spite of the fact 
that you are giving so much extra bene-
fits to them. What is the finding of the 
hon. Minister in this regard? Will he 
explain the reasons why the industries 
are not moving to the backward “areas? 
We know that there is luck of infra-
structure. In some areas, the communi-
cation is not available. Somewhere else 
transport is not available and without 
transport and communications, industries 
cannot go. These are important things 
which require attention so that the indus-
tries can move to the backward areas. 
By merely giving incentives alone things 
will not improve.

As regards the public sector under* 
takings, we expected that their idle cap»> 
city will be reduced and their rated capa-
city will be increased. We find that there 
is no improvement made at all by the 
public sector undertakings in this regard. 
Although the Ministry is not concerned 
with that after all, the hon. Minister is 
also in charge of the Ministry of Indus-
trial Development. And as such, he is 
responsible to see that they are run on 
efficient lines. Unless those public sector 
undertakings run efficiently and they are 
free from the Central Secretariat influ-
ence and unless the responsibility is given 
to the person who i$ managing the affairs 
of the undertakings, things won't 
improve.

My submission at the end is this. 
Instead of observing all the formalities 
why not we ask the entrepreneurs before 
staking feny application, that he brings 
a letter from the State where he is going 
to set up the industry that the State govern-
ment is agreeable to provide him with 
water, electricity, land and other facilities. 
After all an entrepreneur has to approach 
a financial institution at a later stage on 
obtaining the industrial license. If he 
could approach them earlier and get hits

scheme approved by the financial institu-
tion to finance the project, and if he could 
also get the consent of the State Govern-
ment that they are prepared to give him 
land, water, power, etc., in that case the 
Government will have no difficulty ia 
granting him the licence. The industry will 
also come up sooner. There are many 
persons who get the letters of intent for 
setting up industries, but only a few of 
them will succeed to get the letters of 
intent converted to licences and then to 
set up the industries; and that end result 
is more important. I want to know, 
beginning from the large number of 
applications to set up industries, how 
many of them actually materialise at the 
end as industrial units giving the requisite 
/production what is their percentage. 
This would be very small. Therefore. 1 
say th'af something should be done in this 
regard so that the genuineness of the idea 
of putting up an industry by an entre-
preneur could be ascertained in advance 
and then to process his application 
expeditiously.

With these words, Sir, I  support the 
Demands of the Ministry of Industrial 
Development.

fwrafar ht  : t
sfaftffrp favn r irmvpT ^  *rnrf 

w m  £  i *rrr stppt ^  f  f a
fa m  anf, snrrsr, srnrfa^

«pf TBT t  
Jr s f tr  ^

Tft I 
foarrcr *rnrg»flrc aft % f*rer
Sr ^ t  snrar p f* :

«r$- .fTOTr xglr, *5 *n{lf i 
tfrfearffrrt m r  f a  m v s

srn«Tr i f a  3 i
1972 cPP 3 vrm i s  ^ r r r  vrwnfr
crsf^T ftr %fa*T fat*WT 1973 ?TT

4 r̂rar s sj*rrt ftr 
t aretrR



315 D.G. 1974-75 MARCH 26, 1974 D.G. 1974-75 316

[ *ff m  ]

aft ftrn r^  $*rn? *§?r
t o t  1

f  ifcfr tft *T «*TR f  3  VPET 
^t *ftr sfHvrr *srn|crT f  1 $
*ram n*rr |  fa :

^ f t f a r c t  ? m  M ^ c r  t -  
< m iT f  % flcsrf?pft3R- wt 
r̂rsRTTT q  onrr xfr 1 

aj«rr ffflfiw r f % $rfWw *rt 
afrspn % vrrv ti % t o  
4 3 0 0  sprf̂ FPsff % sTftraror 
srr r̂ f%r*rr t  
4 0 0  w f r a ^ O T t ’r r a m r

v m x  ^  |  1 4 3 0 0  wft̂ r
srf*rf*rer ft% f  4 0 0  ^ r

s f ’WT i r k  srra* % *r*n* 
^  *tt w m  vft «ft* wgfas sir^rr 
% ir ^  ^ift»r «r? ??ff 1
*T$ ft*KT ftR ITW  ft«r% 1 ^ f t
«nrwr f r i t  *rr%  %  *ft *rr 
iw  sfarf&RT v *  # *nft «rqr% srn*rr% 
?rrr ^  sft7 T w r  air?: irosft fnft 
t t e t  wft « m r  *rr w 1 « r w r  
*n w t vr*ft T̂ffTT f r  afr w r  srf»r«n*r 
srrcr # *s% fa ff m  tv rr  #£  ̂

vfop S ift gfaTO  f t  3TTtr
arf% t  ^  ^ s r  3 *%
T O  *l»pf 3HT** *R tf$T I

i

f v f t i  % g m h fofi % fam *r % f«rq
StfT «WT (  f r  W  ^  ?far ^TIT ^  
^  $  fa tf  *t % *T$ ^ t f  ST* $T*
% fo* **r fcro f t  v d f  *ra ift 
? ? i 1 1 in a r  ^  ^#P t o t  |  f a

. ^.. «v ...«e i .  - f t  . - -. - _■%. . . - -at . _ v.W 1W IT  V JfRT ^W T VTT l ut pt t - 
«Nr gt fcr $ * r o  % wrrcr «N f
% w r#  ftaft ffcft ^  * r w  *PT flRRTT

$  « w* * f  i m t a f t  m k  l i t f i
<t T ttf *?t « rw t ®nft f t  $ 1 

«rf^p w»Rft t» 
qwit {, « rt «w f w f t

*Tf?ft f  ^f*R f«T «ft &  R̂T% 9ft«ff ( 
w  Xvwt ^  50fsp̂  f  T^Cmt*n *BT
fsft «ft h t *r t  ?i ^t |*r vm tafrff ^
^  «ap?r t  I f a r  ifr *R if w f

M r SRTTfvr 7 #  H i I  ???■ WIT if *lft 
wrtt 1 t  ^ r r  I  f*t> ffmW»»ft %
S?% *m*T ^T T  5 |fep tw  ffW M  T̂Ttr
?rr1V ^rwt ^  ^rtr #«F>Tft «jV #thv<rrft 
|  t̂t|  ^  «rt f̂ =rt wt»rf ^  t o r
<rt ^ f t  sfjT jt t *t  %
ŝft ^  vT r̂r ^ t t in  ^ft h t t£  £  

w k  ?rir i i?? ^-srsr ^rnfrarT’fr
% 5TTT f t  »rv?rr % i
5TFT ^Plft trrcf' WVST S7R W I

*  $* . fw * r  apr^r r̂r̂ TT gr f^
% vnrhsfnr ?rnft»r 

?mfq?r ^  % st t t  «r srr f m f b r
«ft, v t fr t^ -^ t^ r  % 7w f̂ arr w i  
| i  * s*r? fr3 faR r$! ^ «rw «W t*r  
vnhv % srf̂ r wmr ^t 1 ^
Sr ®mV5H % ^  f ^ i

|  fv  ^  t o  t  1

«mf?PT Vift»PT ^ f^ r |  :

“After deHberating on the sugges-
tions, the Planning Commisskm have 
again reiterated that they strictly adhere to 
the view that while the present func-
tion and responsibility of the Khadi and 
Village Industries Commission need not be 
disturbed, the responsibility for the 
development of village industries should 
be transferred to the Stales wherever 
State Governments desire and express their 
willingness to assume the responsibility” .

rnnrfk  m f to t  : w rs 1f t * f* r-
jtTP Wm f t  fW lf f  I w t  WS
w$(t # t#  tnwr v w r f  % 
if  fft vn r *?*& |  t
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^  ?ft § f t  t f k  t  iw u m  g f a  wr®r 
* tm  f t  ti$  w fite  %$t ft, tit 
^  *  fa  *% q *  m t i f t  
%?tt ^T|?ft % 1 *r% f t  s f t  $r 
x w r  o t t v t  * *nc ^  1 w  *rcrm? 
*tft M t£  $  " 1 0  <rn^5r 4 ^  irrgrsrtnpr 
wpz v rt sifa tft *r— tffe *  wsb 
<Ftf$*Er t o w  1 f o m i  u r n  t o  

n *  «tpt 3 1  *rc$*r, 1 9 7 3  ” % 
«ranNr ^TTfwrrs, *nar st^st, 
«tt*et, firfTT sfor *rrfc % *t*
^  m t m  n * r $  f a  s h  & & i ft
fsrar?ft v&t »rf «ft wi snf

*fff f < t  — *T* *?rr *fr ^
$«rr t  1 t  m t i f h r  sptjN?t %
5rf?r TTs*r H xvrrf ®pt iw  1 ^ r  <nr? 
3TTSRT WTOt* % ?TT»T% f**r% *FT
•PWIT $, ^  ^ttcst % fa TOrr^
« r t  5prr?ft |  * f t r  y w h J H i %  sr%  m  t i t  

f*rctft «rMT^ tftr « r ^  |  %fsp̂ r 
f a r  t f a ^ x m  * r m ff
v t  f r n r * r f r t  i r t r  * f t  w p t t t  t i t  t i t ,
*V$ TO  i r t t  *pm  t  ^  HTcft |  1 ^ r  
%  ? f t ^ r r  * t p £ t  f f c r r  f t  f t ?  * n r  t f f r  f a * r  

w k  n f t  f  f a  w t i tt i tm  * r t r  

vr fWrar *  f t  1 ?rm  *tft 
% fatr *r$ s rfa w  | ,  «?*rr w  ?rom 
1 1 k  * tm r $  fa  *rcfr w fm  srefr- 
tim  fa«rrd «ifar f  1 *r? f  
fa  vpfttfm «rr r^prtr frfa *  f t  1 vs  
fa<* $  3 *  & i n w  frrqr ^ r r  |  f a  
*farcrr % x m  ww rd  % <?st 
$  * r $  f t n f c r  f a q r r  t ,  #  ^  f a s s
*t* t t  <*rrfa* *nft*re v t
w j t  ^  f a  i f  ^  irfiHhw

jrrffaSrgn**t£t
W  W W W  V WX̂ TTT VPTTvnT
vrtt* tit m rm  tit ntit 1 w t  «̂rr

m m

unff m  t i f c i M m  t

|*rret «rrf%r%r fN fr 1 
wt * t mm*rf % vtt-for 

i& m  tit ft?fr ^?fr f  t «niT 
5*r vnftwhff w  f r o  ti$  «rtr ^  5f 
sqrrer ^ r  t o ,  ?fr ^r %mtit % ^?r 
v ? f r  ^ n j ^ T  f t  s r m  i ^  $ y i t  ^  ^  

n j » r ^ N | t ^ t i r n T O n i  

^  gsr * fan tit swNir wrTOr 
1 ?tfa?r vrtit tit *rar p̂n» 7Frt«r>rlf 

%  i r ^ f t ^ f ,  t m f e r t f t  

mf%$, *3?t n 75ft sr<rr*ft r̂rffrr titr ^  
ti\ mfar vt\< ntit m n  mfigr » 

^ s n f t  - J « r> r  ^ | ? r  f t  p r c n r  

? titx ^  m*tt % fa,? irrarm? 
« fk  1

fa?T% ?T>ff Vf Ti*3ft ftr«r 
< f t  | ,  **t %  « r p f r l  * n f t  » r f t ^  

ip t o  -J^ sa r  ft 1 ft m $ m  fa  w  
^fnr faq r̂ «m r ^t
eiq̂ rjqr spt 3TR l

^  * f to r  q^% ^ tw t  
|  f a  *t%( m f m  * v ! t  %
tit**pmiftxft%,  faHt n* wtf&t 
«ns ^0* y r  % v m  
?n? ^ r r  %?rr |  1 v n r  m  ^  w f t  

im tnqRtx 
sr|?r 3î Y wm |  I V!

¥ t fw ti 5t *%t w  |  fa *raf?rc *r$t
VH3% ?IT% tit T̂TcT % 600 ^  tit
irrw ft fWY |  t «pt  *pj h *
t, Wlfa 2f$T fwfR % t o ? t
m$fa* «r?(t^TVT*rft^r| 1 a t^  
'srPTtTT i  f a  ermrfavmr V i t  f a  
«n% tit *r f^> eoo vfc  #■ ,
9 0 0 ^ %  1 2 0 0  r « < f t ^

^7?T fa^^T?TT| 1
m% m* tit *>*prt*7sr*>fcafr 
^f^Fr % w n r  ^ ^r enc?%

v r  wrwr ^  ^rrsfr -scmi^ 
T O T W r f i ^ ^  fRRlt 8P J w  ^ v v i  
W?T ^ t  <TT X>F O T  W  »
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[«ftfar*afar h t ]
$r n t^ f $  faft % * * > r

* q r iw  * t r  ifw f *> i W  
faMY *rtr v r i r  ift t

* n’sft »r$tor *t s*th fa&* «i«ff 
*ftr ^ R T  *rr$enr g i f  3*tt 

ftî rr *t sn?n g *rtr mwfa mv&  
w rr "Pnr s t r ^  £  f a  faisfV'T %■ v r w  
HTf f W f ^ V ^ y f f t r t  i $fsR*rfa£R 
t  fc f tan  w  ^  wi *? 11 r̂fft
% v r  g^W f §  vnSV
*fWf fit m *  fa*TrTT | r s t*  f ^ r r  

i f a  H *  ^T % tfWt *Pt ^  f*FTcTr 
|  v r  ?r s *  s**nr 5T̂ r * r  * r* t t  t 
Srfa^r fe fn : # *  siar* a a  

n't, 3TS ^ iW  *V sTTcf m  T^t, ^  
*>* f  £ rr  % ?PRTW TT 5f|rTfTOST
|« t t | srtr«^T ^j>r srnr 
^  |  i st a t  * ff  * t f  *?r ^ > r  I  
« ik  h  srataiW f wr fav ro  $

fc$ T O T $  I

h% »iefV *$t5«r *r src  

fam |  f a  W fc r  s w s  ^  * t r  % f r e t  
3 a t  *rtr fa s ?  fa^ff % ?T * t f  
^ r |f ? r  ^at*r s i  fan? «rm i ^ r  f ro ?

aaf *f v r ? ^ ^  % snû r *t 
^  3?i>t s^rfacr s^ff *rt tt%
f[ I f̂ FT 'dWVnfd t̂ 'FR̂ TT "fTjgclt
# ,3  3H>T «PTT <TT% fftT *  
^ptrt 11 utr «as % ?i>r
* ?ft |  tt sat*r
5Rfa % |  %  3 *aro ^ a > r  «i*t 
j?tt spf srtr xvfnr sru  ?7 »rf gf^ar
«FT 5TT« ^5T ^  I i»?ft f^fcT ^
n w r o  w  t o  *Y |  %  %*sfa 
e m n x  Fr*i ^  ?r

arfar
g?«W |t , ^iW f TO5 <FT F̂T S*TPT 
< m ^  *̂t iCtX ®*fT9T % T̂T̂ T fl>T
guVilt 5r i 3ir% i r o
^  |T  ^  %m\ fiTpfi«F qpn

^  [ *rfc q v  H  « i k  f a f f  #

w*mmr m * m  J m r i«  ^ x v  t f * t  
incvn: % *pt « ft
% ^r>r ^  ^  ^u > r ift w |f 
v r fr  t  ^ f« r  jNf »

tiv  t o  lite r  %  % *rft tf v^iiT 
^ t t  |  i t f a m  i t
’̂ r  ^  ^  ^  w ft  s??T5i?rr |  f  
% *fta^ fa  «pV sf^jrr ^  q fm  wz 

^ t  a n > r  ftr*nr *r t  i  

m  =n>̂ nc f a  % j r t
^r.T rm ^iv  q f m  t̂ t  t o t t

t  \ u T ^ r ^ r  5 fW t % n f f  ^  ^ n r  * i# i 

t^V |  qYr ftrsrrf %^?r «trV ^  ^  
rrlr |  t grft *p?V «tMV t  «r?r
% STRR if q f ^  ^  % *¥>T*T ?T q r ft

% f ^ n f  wt t h t  f ^ t  ^ r  S >
3T£T 5T>ft # f^^fTT ^  ^r
Wifrrr sp^if ^ ?f<rprr nrfri %
f * r  i  ? f f t  P rtstctt 1 1  %  ? r * r 3r
^  ?rTff^n; t t^ t  |? n  11 w  m * r  
^  ^ r  11  *nn:»ft4T 5*t #
f ^  5rsf^ itrTi |  m *r ?twi f̂i ^ fMhw 
W7̂ I  f*F  3P5* >  ^ 1  ? f - f  q ^ r ^ s n J T  * T
m - T i  ^  ^  !FT ^ r  ^  

f r / f  r / w  5T- ^  q p ff  faf> * r H r  »T J T f I V  

fsr S‘R  « i ^nc ® ^  i t o  *rr i^ r *<«r5rr
»rtST<fforrTif tt?p t^p ?fi^r 

^T r̂ Z m  yf^rr |  *frr f<?><

$  nnw*fr *rmt 
q * F  a r g a  ^  T T | 5T f R % * f t  i

srfarc srTcr ^  a p w  *n$w fa  
m  ?w t  flmrni^r «rtr
$  € t r  ^ u > r  * $ f  W ,  o t f f

^ ?t ? r c f  * k  ^f t^ *r q v  m x m m  
* ( t  l3Tq»t m  « rt f *  v t  f w m  
ftrs 5?r * f  vn»w f r̂ ̂ r  t o t  
s n p t  i I ’t  w t % O T  ***ww 
^  *rKf m  ^w4«r w m  jj « k i w  f t
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Industrial Development is very vast 
operates on a very wide spectrum, from 
delicate materials li'ke silk to harsh 
destructive subsBances like explosives. It 
deals with joint sec tot, private sector and 
public sector. I,t dabbles from rural 
industries to industrial giants. There- 
fore, I would not venture to cover all the 
grounds which the Ministry commands 
Going through this Report I find the Minis, 
try bites much more than it can chew. It 
commands more than it can control. There-
fore, there is no wonder that the Report, as 
has been submitted to this House, suffers 
from an aberration of over optimism for 
which I do not hold the Minister blame-
worthy. Admitting that the year 1973 
has been a year of stagnation, the Report 
projects a picture of 1974 which is pro-
mised to be a year of growth ‘and afflu-
ence- But pragmatically when we 
analyse the basis for this kind of opti-
mistic projections, the findings of the 
Report appear somewhat unconvincing 
The Chief input for the industrial growth 
in 1974, according to this Report, is a 
normal monsoon If there is no normal 
monsoon agricultural raw materials will 
not be available in plenty. Therefore, 
industrial production will decline. Other 
inputs which are necessary are: coal,
steel ard power. On Page 11, the Re-
port says:

“Coal, steel and power are three 
other important inputs for industry 
and in this area also, the prospects for
1974 are better than during the last 
year.”

Perhaps, the persons who drafted this 
Report were not in their senses, or, they 
did not understand what they were 
actually saying. With the coal move-
ment dwindling—even the Railways are 
not able to get coal for theft* own con-
sumption—with maseive power break-down 
in UP and West Bengal and the steel 
mills limping behind production schedule, 
T wonder, with what sense of pragmatism 
the authors of this 'Report can say that 
toe prospects for 1974 ate going to be 
better. How can they take the House 
for a ride and say that 1974 k  going to 
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Survey has prognosticated that tbs year
1974 was going to be a year of decline, 
decline.

Be that as it may according to the 
Ministry, the main functions of the
Ministry are to promote industrialisation 
of the country by encouraging the order-
ly development of large, medium and
small scale industries, both in the private 
and public sector. The rime at my dis-
posal being only eleven mraates..........

MR. CHAIRMAN: You can go up to 
fifteen minutes.

SHRI SURENDRA MOHANTY: 1
would confine my remarks only to two
aspects; small scale industries and the
removal of regional disparities as far as 
industrialisation is concerned.

Sir, as regards small scale industries, 
it is heartening to note that small scale 
industries continuing to record satisfactory 
progress and make an important con-
tribution to the growth of industrialisa-
tion in the country. I was very happy 
to find from the Annual Report that 
the number of small scale industries
registered with the Directors of Indus-
tries has increased from 3,18,000 on 31st 
December, 1972 to 4,05,000 on 31st 
December. 1973. But, Sir, my grievance 
is the growth of small scale industries 
is uneven While highly industrialised 
States are attracting most of the incen-
tive to the small scale sector, indus- 
indudlrially backward States like Orissa 
and UP are lagging behind. For 
instance, Maharashtra has the largest 
number of small sdale units, with over
31,000 units in 1971, whereas, Orissa
could claim only 4,000. Although Delhi 
Is very small in area and its population 
is also very small, compared to the other 
States of the Indian Union, yet, it is 
quite far ahead than most of the States 
fn the field of small scale industries. 1 
know, the Minister can immediately 
retort and say that lack of entrepreneur-
ship in many States of the Indian Union, 
stand in the wav of growth and develop-
ment of small scale industries. But, is 
it not the bonnden duty of tills Ministry 
to see that entrepreneurship is enoimrag-
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«<! fat those Suites which are no* fa- 
dustriatty advanced and where such poten-
tialities remain un-utilised and mi-deve-
loped. Going through this Report, t  do 
not find anywhere any mention as to how 
this Ministry is going to promote entre-
preneurship where H it lacking. Though 
it has provided for training in manage-
rial and technical facilities in the small 
scale sector, still the Ministry has taken 
no steps to create a banad of entrepre-
neurs particularly in States where small- 
scale industries are lagging behind, much 
less the large-scale industries.

In the development of small-scale 
industries, industrialist backward areas 
have to be ecnonraged more effectively 
by suitable administrative measures. 
States like Orissa are also not getting 
proper encouragement in Government s 
stores purchase programme. I have got 
this publication Small-Scale Industrie*— 
25 years of Progress published in 1972 
Hie table in page 93 gives the State-wise 
distribution of the value erf contracts 
secured through the assistance of Nation-
al Small-Scale Industries Corporation 
from the DGS&D. Government purchas-
ed Small-Scale industry products from 
West Bengal, a highly industrialised 
State, Rs. 771.27 lakhs, from Maharash-
tra Rs. 595.21 lakhs, but from Andhra 
Pradesh Rs. 5.51 lakhs and from Orissa 
Rs. 0.75 lakhs. How can the meagre 
number of scall-acale industries whidh 
are struggling for their bare existence in 
die under-developed States survive If 
Government do not make purchases 
from them and if Government purchases 
only Rs. 75,000 worth of goods in the 
•mall scale sector from an industrially 
backward State lfte Orissa? The small- 
scale industries in the industrially back-
ward States will languish away unless 
they are given preference by the Direc-
torate of Supply. I  request the Minister 
to bring to bear Bis good offices upon 
the DGS&D to see that in making Gov-
ernment purchases, industrially backward 
States are given move preference in the 
small scale sector provided fee other 
conditio* are fulfffted,

The amalkaeate industry it not also with-
out its irony. At pt§e 47 o f the Mport, 
you will find a mention. about the c o w h  
of small scale industries;

"With a view to determining the 
requirements of the small-scale sector 
for forming appropriate policies for 
further development of the sector, a 
nationwide census of small-scale indus-
trial units has been launched during the 
year under the overall charge of the 
Development Commissioner.'’

1 was really heartened to read that the 
Government of India really meant business 
for development of small-scale industries 
so essential for our economic growth. But 
only today’s Times of India Notebook 
writes as follows about the census of 
small-scale industries. For the benefit of 
the House, I will read it. It begins undei 
heading “Gentle Persuasion”;

"Don’t be afraid. The information 
you give will not be used against you 
in a court of law; will not be used for 
taxation; will not be used in any 
manner that brings you harm.” With 
this pathetic ploy the Government is 
trying to get honest information from 
owners of small-scale industries as part 
of a census of small-scale industrial 
units in the country The need for the 
census has an irony of its own. The 
official policy of encouraging for small- 
sector was motivated by the hope that 
smaller enterprise would be free from 
the malpractices indulged in by big 
industrial houses. But bitter experience 
has shown this to be a sad illusion.

It is alleged for instance, that some so- 
called small industries are owned and 
controlled by big business houses through 
benaml agents.**

I emphasize the words “benami agents” .

“Moreover, seme small units exit 
only on paper, and have become a 
convenient devke to secure scarce raw 
materials at controlled prices, which are 
ftea sold in the black mafket.” ,
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1 would tike the boa. Minister to tell us 
Ott the floor Of this House if this £• a fact 
that W| industrial houses are using the 
gptoy of the small-scale industries to get 
scarce raw materials at controlled price*. 
If it is really so, then it is high time that 
we have re-thinking on the small-scale 
industries. Since it has been promised that 
the census should he completed by 1974, 
let him give us not merely the figures of the 
number of small-scale units in various 
States but also give us a complete and 
true picture of their ownership.

MR. CHAIRMAN: What is the fear m 
the mind of the small-scale industry about 
the proposed census?

I was going through the Report very 
minutely to find out hqw many industrial 
units have been located in the industrially 
backward areas which have been identifi-
ed by the Wanchoo Committee and the 
Pande Committee Report by taking 
advantage of these incentives, If my 
memory serves me right, 213 districts 
have been identified as industrially back-
ward districts or areas. With all these 
concessions and with all these incentives 
that have been afforded—and rightly so— 
by the Government, 1 was expecting the 
Ministry to give us in the appendix the 
number of units which have been set up 
in the industrially backward areas, which 
had been identified by the Wanchoo 
Committee and the Pande Committee. 
But I was disappointed not to find any 
mention about it.

SHRI SURENDRA MOHANTY: 
There is no fear in their minds 1 read fiom 
die Times of India Notebook to show 
that the small-scale industries are being 
used as a ploy by the large industrial 
houses for getting scarce raw materials 
and other incentives The report promises 
that this census operation would be com-
pleted by the year 1974. My submission 
to the Minister would be that when the 
census report is available to us, it should 
not merely reel out figures of statistics as 
to the number of units in various States, 
but it should give a complete picture of 
the patera of ownership and manage- 
ment of these small scale units.

Then I come to the development of die 
backward areas In which I am emotional 
ly involved, coming as 1 do from a most 
backward industrial State with rich indus-
trial potential. It is heartening to know 
that for the development of backward 
areas the Government have been providing 
various incentives like concessional finance, 
development subsidy, transport subsidy 
and, on top of all this, one of the charters 
of the Industrial Development Bank of 
India is to encourage Industries in back-
ward areas.

17jM hr*.
mm— **■

My grievance is that the incentives are 
mostly being taken advantage of by the 
large business houses in the name of 
development of backward areas. Twenty 
large houses luted m the Industrial Licens-
ing Policy Enquiry Committee Report 
have applied for setting up industries in 
backward areas. It becomes a fundamental 
question as to whether, in the name of 
development of backward areas, we should 
allow the monopolies to grow further or 
not. The large industiial houses have 
entrepreneurship, they have managing 
ability; they have technical fiacilities and, 
on top of all these, have the means to set 
up industries ia the remotely backward 
areas. Therefore, there can be some 
justification in favour of the large indus-
trial houses. But, on the other hand, the 
large industrial houses are not going to 
solve the eoonomic problems of industrial 
backward Stau*.

Take, for instance, the Rourkela Steel 
Plant. It is an industrial giant But how 
many local people have been able to find 
employment there? If the hon. Minister 
takes care of taking a census of the 
employment potential of the local people
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in the large industrial establishments 10 
States, l|ke, Orissa and Bihar, be wiU come 
to the painful conclusion that these large 
industrial houses, the large industrial com-
plexes, have been of no advantage to these 
industrially backward areas in solving 
their endemic economic problems. There-
fore. when the large industrial houses are 
getting all the incentives in the name of 
industrial backward areas, it is no wonder 
that the Central investment subsidy has 
been raistd from 10 to 15 per cent 
there has been & reduction of 20 per cent 
profis from tax which has been recently 
announced by the Finance Minister, Mr. Y.
B. Chavan, in his Budget proposals. This 
trend is in clear contradiction ot the 
Committee's observations which had 
categorically stated that the large industrial 
houses are becoming laige by the Jinances 
from the public financial institutions.

Nonetheless the industrially backward 
States arc also not derivm” the benefit 
from the schemes in an even manner. 
That means, speaking in other words, the 
justice is not being distributed evenly. 
For instance, upto 31-i0-73, Maharashtra 
got 120 units sanctioned in the name of 
development of industrially backward 
areas; Gujarat got 745 units. Even a 
small Union. Territory, like, Goa, Daman 
and Diu got 52 units whereas a huge 
sprawling State, like U.P. got 24 units— 
and the least I say about Orissa is the 
best—Orissa got only 15 units. Why is 
it so? Will the hon. Minister kindly take 
the trouble of expi uning the queer 
phenomenon that while a small Union 

'Territory Goa, Daman and Diu could get 
52 units cleared in the name of develop-
ment of the industrially backward areas, 
why Orissa could get only a pittance? 
What Orissa is lacking in? Do we lack in 
water resources? Do we lack in power? 
Do we lack in natural resources? Do we 
lack in human labour? What other infra- 
Structure you require lor States, like, U.P. 
and Orissa tp come to the standard of a 
Union Territory, like, Qoa, Danm and 
Diu?

, Therefcn’e, 1 would submit that the 
licensing policy and other fiscal policies

should be used as effect leverage to 
see that the industrially backward states 
and areas get more number of 'industrial 
units, be they large, medium or small 
units.

The Government has now come to the 
concept of growth centres. The develop* 
ment of industrially backward areas has 
been given a go-by. They have now come 
to this new concept of growth ccntres for 
providing infra-structures. As I stated a 
little while ago, Orissfe is not lacking in 
growth centres. I ask, even then, how 
many industries have flowed to Orissa, 
under your incentive schemes. WiU you 
give the answer?

AN HON. MEMBER: Cyclone

SHRI SURENDRA MOHANTY: If the 
hon. Member thinks th<u cyclone is an 
infra-structure, then 1 pity his intelligence.

MR. CHAIRMAN. That is the basic 
infra-structure for creation of work.

SHRI SURENDRA MOHANTY; OUt 
of destruction comes new crcatipn. Then, 
I think, we would welcome more of C»uja 
rat-type of things, so that the whole thing 
is dismantled and we build it a new.

In conclusion I would urge upon the 
hon. Minister to have some sympathy foi 
the backward States and see that the 
licensing policy and other incentives are 
used as an effective leverage so that the 
industrially backward areas or under-
developed areas are able to attract more 
big medium and small industries and there 
is even-growth of industrial development 
in this country.

SHRI DEBENDRA NATH MAHATA 
(Purulty); I rise to su)?f*nt the liemands 
for Grants in respect of the Ministry of 
Industrial Development and Science and 
Technology for the foHowin? reasons;—

v We find that in the year 1973 we receiv-
ed the highest number of industrial licence 
applications; it was ?,280. The, cprtes- 
ponding figure in respcct of ) 972 was 
2,851; the figure in the year t9?l was
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2,932 and the figmv ia the year 1970 was 
3*033. Coming to the progress of dis-
posal of pending ampliations, in 1973 a 
total of 3,540 cases were disposed oi. So, 
we can, say that tku& Department has been 
more active in disposing of the industrial 
licence applications.

They have also taken up various pro-
gressive policies for the development ot 
industries in various aspects; they have 
taken up policies which can be justified 
They have taken up the self-employment 
schemes and also various other aspects, so 
that the industries in the backward areas 
Can be developed. Regarding se It-employ-
ment scheme, I would like to point out that, 
under this scheme, young engineer and 
educated unemployed got the facilities for 
training; about 4,300 engineers got the 
training, out of which 400 have set up 
their own industries und they aie employ-
ing about 4,000 people.

Also Government have given marginal 
money. Certain money, 10 per cent, is 
to be given or deposited in the bank for 
starting an industry. The policy which 
the Government have followed is 75 pei 
cent frank loan, 15 per cent grants foi 
backward areas—it used to be 10 per cent; 
now it has been increased from 10 to H 
per cent—and 10 per cent margin, money 
which the Government has agreed to 
deposit in favour of the party; the 
:imount of margin money already given 
in 1972-73 is Jfts. 6.5 crores. They have 
also started the Small Scale Industries 
Development Organisation and in this 
organisation they have selected 32 growth 
centres for intensive programmes: and m 
each centre they are tryymg to organise 
320 small scale industrial units. A survey 
report has already been prepared for 
eight districts. Intensive surveys are 
being conducted m seven backward dis-
tricts in thi$ year, namely, in Jind, Ben- 
pada, Birbhum, Berhampur. Jodhpur, 
Srinagar and Mysore.

According to this Backward Districts 
Programme, they have selected 48 dis-
tricts for development of industries and 
23© districts for live concessional finan-
cing programme by which they get fin-
ancial aid from banks. In the backward

districts they also get a 15 per cent sub-
sidy from the Central Government. 
Previously, it was 10 per cent but it has 
since been increased to 15 per cent. Still 
private entrepreneurs are not attracted 
to the backward districts. Further they 
have raised the limit from Rs. 50 lakhs 
to Rs. 1 crore for licensing. Still, wc 
find that private enttepreneurs or indus-
trialists are not at all enamoured of 
going to backward districts. The reason 
is that the districts 'are not selected pro-
perly. No surveys are made. A com-
plete survey should be done to find out 
the infra-structure available and the 
infra-structure which are required und 
then each district should be surveyed, 
for ach district has got its own special 
feature So a survey is a must. Some 
districts have already been surveyed in 
West Bengal.

Purulia distnct is declared as a most 
bnckwaid distnct out of the 48 districts. 
But in survey has not been made, ff a 
survey is made there, then the focal 
point Can be found out or we can con-
sider the factors responsible for indus-
trial development e.g whether the 
raw material is available, what kind of 
raw material is available, whether power, 
transport and water facilities are avail-
a b le  and whether suitable land is avail-
able. Such things are to be found out 
Without finding it out, if we merely give 
15 per cent subsidy to the industrialists, 
it does not help. For the past three 
years, no industrialists have gone there 
because they are not getting ’all these 
facilities and here, if the State is not 
doing anything, the Central Government 
should come forward and give preference 
to these districts so that they get all the 
facilities for the purpose.

In this respect, one suggestion I would 
like to make. If a Board is formed in 
coltaboration with the different Depait- 
ments such a<» Roads, Transport. Water, 
Electricity. Land and Telephones and if 
all these departments come together and 
a cell is formed so that they may orga- 
nire and select which types of industries 
should be sfarted in which district, it 
will hasten the industrial development 
of these backward districts.



331 & G. 1374 U MARCH 26, 1974 D.G. 1974.9s 33a

{Shri Deveadra Nath Mahata]

In this connection I would like to 
refer, as my previous speaker has mid, 
to the issue of industrial licences. 
Maharashtra, Gujarat and other States 
are getting a greater number of licences 
whereas in West Bengal, if you take the 
proportionate number, it is very low.

As regards other districts of West 
Bengal besides Jhfergram .and Purulia, 
the nothern districts of West Bengal— 
although the Farakka has been complet-
ed—nothing has yet been done for the 
development of industries.

Regarding Purulia district 1 want to 
say something. We axe hearing that 
industries are going to be started like an 
Alloy Steel plant in Madhukunta, a 
cement factory in Jhalda etc, but nothing 
has been done. We are daily hearing 
over the radio as also we are reading in 
the papers that a cement factory will be 
started, but nothing has been done. 
Regarding starting a cement factory, 1 
think, there is a stretch of nine miles tn 
the hilly areas where there is plenty of 
limestone available. But these have been 
leased out to private parties by the ex. 
landlords. Now they should be taken 
back. We have beard sufficiently that a 
site at Tulin in Jhalda PS has been select-
ed fw  the cement factory and that they 
are doing something. But it is not pro-
gressing as we all want it to do. Sir, 
Purulia district was formed in 1956. 
Formerly, it was Manbhum district. Then 
it was divided and a part of it went to 
Singhbhtun, one part went to Dhanbad. 
Nearby at Bokaro there is the steel com* 
plex. If you go to Purulia, factories ate 
there all round in. Bokaro in Dhanbad, 
in Asansol, in Muri, Ranchi, in Jamshed-
pur as also in Ghatsila, but there are no 
ancillary industries. So, we have sug-
gested that just on the north of Joypur 
PJS. in Purulia distt. an ancillary indus-
trial estate should be set up just abutting 
Bokaro. For that sufficient land is avail-
able. Water is there. Only communi-
cation roads and power need to be ieve- 
loped. If  these are token care of, I  think, 
the ancillary industries will grow there.

The Central Government has given a 
plan that all the ancillary inAtmtriff  
should grow just around the big industries. 
On the other side of Bokaro the ancillary 
industries are growing, rhey had select, 
ed SI new more items and now it comes 
to 177 items In all. If the jmUpwi wre 
fair, if the incentives ars given, what is 
the lacuna due to which nobody is willing 
to go and start industries in those areas? 
Regarding cement* a huge rfematnf fa 
there of 29 million tonnes. It is 
that they are going to have about 25 
million tonnes in the next Five-year Plan. 
There is every possibility and feasibility 
of starting new industries for cement. It 
is a dire necessity. Regarding construc-
tion and other things we are facing great 
trouble. The Central Government should 
put pressure on the State Governments 
so that our demand for cement win be 
met in foil.

The Industrial Development Depart-
ment has given some scope for the pur-
pose of the employment of the educated 
unemployed youths. They have given 
training for matriculates. They are 
giving scooter on subsidy. They are 
given marginal money also of ten per 
cent and the educated unemployed are 
getting benefits thereby out of this 
scheme. There are various small-scale 
industries which could be started and 
bank facilities are also given. What I 
suggest that these assistance should be 
liberalised to some extent. Many smalt 
units have already been started like Un-
box, ice-cream, small rubber parts, etc. 
The scheme for assisting educated matri-
culate unemployed was started in 1971-72. 
The amount provided for was Rs. 6.38 
crores in 1971-72. It was Rs. 6.50 crores 
in 1972-73. In the next year although 
Rs. 13 crores was estimated, due to 
paucity of funds, only Rs. 9.50 crores was 
given. Out of this Rs. 707.2 lakhs has 
been allotted to the States and Union 
Territories. About 4,000 persons have 
been employed by this scheme.

Finally, my submission is that they 
should solve the unemployment problem 
which is very huge and very acute hi the 
country. I think small scale industries 
which do not require any power or any
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other labour trouble bting there, should 
be encouraged in these areas, just like 
Japan. The Government has already 
given facilities for import of raw materia) 
and certain percentage of import to these 
industries like chemicals. But they should 
encourage small units like Japan so that 
they will not face any power shortage 01 
any labour trouble. This is the only 
thing by which we can solve the unem-
ployment problem which is very acute. 
They can employ 10 or 12 persons in 
each unit and in this way large number 
of unemployed youth, both skilled and 
unskilled, can get employment.

SHRI S. N. SINGH DEO (Bankura): 
Time allotted to me is very short and as 
such I don’t want to tefer in detail re-
garding the big public sector or private 
sector undertaking of our country of 
which some of my friends have already 
dealt with in detail. I belong to a back-
ward district in West Bengal and as my 
friend Mr. Mahata has spoken, we are 
fading various difficulties so far as the 
industrialisation in these backward aieas 
is concerned. On the recmomendation of 
the Planning Commission, Central Gov- 
ernmen* has given certain subsidies and 
credit &-Al other facilities for the develop-
ment of industries in these backward dis 
tricts which have been selected in all the 
States of our country.

But. Sir, so far as I know, wc have not 
succeeded anywher and as such I shall 
try to coniine myself to the difficulties 
that are being experienced while develop-
ing industries in these backward districts 
in our country.

Merely giving the said incentives is not 
sufficient because we have seen that un-
less and until we develop adequate infra-
structure for the development of industries 
in backward areas and all necessary raw 
materials etc. ate made available, no in-
dustry could ever come up in the back-
ward districts in our countrv.

For example, we have seen some in 
dustriaiists were given the letters of in-
tents to set up industries in the backward 
districts of Purulia and Bankura in West 
Bengal to which 1 actually belong, with 
tome time Halt within while industries

are to be started but I am sorry Sir, noth 
ing has been done so far. In this way, 
about three valuable years have been 
wasted. I am making a particular refer* 
ence to the cases of an Alloy Steel Pro-
ject as also a cement factory m the 
District of Purulia, West Bengal about 
which my hon. friend has also just now 
spoken.

So far as I know, letters of intents were 
given to some private parties but ulti-
mately we were told that they are not 
capable enough to take up such projects 
and they have not even got the necessary 
finances etc. and as 4 result these pro-
jects could not be taken np by than. If 
that is so. I want to know Sir, why those 
cases were recommended by the State 
Government at all to the Centre? Why 
all those factors are not taken into 
account before hand to avoid unnecessary 
delav and wastage of valuable time. If 
they are not capable of even financing 
any such undertakines or any other 
matter as required under the letter of 
intent, then what is the use of giving 
such letter of intent to such bogus par-
ties? 1 do not understand what is the 
utility of recommending such parties. 
This is simply killing of time for nothing: 
in this way we find that a valuable time 
of three years has already lapsed. I am 
now told that letters of intents have been 
issued in favour of West Bengal Industrial 
Development Corporation which is a 
Government of West Bengal undertaking 
for a cement factory at Jhalda and for a 
Alloy Steel Plant at Madhukunda in the 
District of Purulia and for a Polystin 
Fibre (nylon) factory in the district of 
Bankura at Bankura West Bengal, but 1 
am sorry until now nothing has been 
done I had a talk in this' connection 
with the Hon. Industries Minister. West 
Bengal at Calcutta and he told me that 
his Department is making all necessary 
arrangements to get the project reports 
rewly and that they are trying to acquire 
land etc. very soon for the said projects. 
But I am sorry again Sir. uptil now 
nothing has been done in spite of so m*ny 
promises to us from time to t**ne. ^  
things are allowed to continue like this, 
I do not know Sir, when it would be
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actually possible for them to take up 
these projects and to set them com' 
pleted in lime. The Central Government 
should take a very serious view of the 
situation and put pressure ou the West 
Bengal Government to take it up with 
all seriousness and see that difficulty, if 
any, is solved and land etc. are acquired 
and the projects are started immediately 
without any further delay whatsoever, of 
which they have made so much of pub-
licity and have aroused so much of en-
thusiasm among the local people of these 
two districts. This I am demanding in 
the general interest of (he people of 
these two Districts which have been 
neglected and ignored all though from a 
very long time.

You know Sir, that West Bengal is a 
problem State. Thousands of young 
people—both educated and uneducated — 
are still unemployed. They comc to us 
with expectations and they peisuade us 
for employment and service. But, we are 
in a very helpless position Unless and 
untill some thing is done tor them nil and 
these industries are started in these back-
ward districts of Wet Bengal, there is 
great dissatisfaction and restlessnes prevail-
ing among the people As a result of 
acute poverty, unemployment and food 
scarcity, people are being forced to go 
from the rural areas and flock to the 
cities and creating unhealthy situation 
and bickering all over the State This 
is not a good sign. Government sht-uhl 
take it seriously and do something other-
wise there would be complete deteriora-
tion in the law and order situation in 
these areas and the state as a .vhole 
This I am speaking with full responsibility 
as a elected representative from this 
area.

Under these circumstances, 1 would 
therefore, earnestly request the Industries 
Department of Government of India and 
our Industrial Development Minister in 
particular to look into the matter imme 
diately and to see that some concrete 
step* are taken, the State Government is 
given sortie warning and some firm direc-
tive so Chat these industries are started

m those areas immediately without any 
delay whatsoever and also get those 
industries completed within a specified 
time. This I am speaking with all serious-
ness as a member of l.ok Sabha from 
the said two Districts. Since the time 
is up, Sir, with these words, I support 
the Demands for Grants as presented by 
the Hon. Minister and thank you, Mr. 
Chairman, for the time given to me.

* r H w r  *rt*t ( tf ta r  )• fcr 
* t  T r fw is  srsft I  I

q-, fa*ft srst |  i 
1 9 7 1 % ^  w r  m  f a  2 2 * rw f  wt

t t  1 ? r %s r wt o
T t *r*F ‘Tfa'PF $  Sptf T-

r st *T*r t o * .  s t  v  £T*t wrtf 
«r»ar*fV iff ^ w
«rt m  ^  i t  t  * fe rr  ^nrr i
$ ?  f a  ^ ^ r t  *rarf 
sftsr v t  «r.6rrf-?r=T spr ftprr |
fa
wratft m i  ngr v r  $  &

s t  f r  % 1 f a ^ r
*rt A'iit  ^Tif^T «ft 5T|t *rt I
zxrn t*  *r ?r>Tf < rrfa$T
t r  *ri?r srf'^
w r r  lit to tc

*rr* vfrr v  f a n  ?>rr %
s n  * t  a rm  m  w r r  *rr

s f a  9T(T ̂  t  "3t«t  v t  3rTsr'JT i 
^  5TR ’̂ f r f a

*t *ft«ft f*nPr
*ftsr

ftSr <*?rf sr<t$ r r *  1 * s « * t  
w f p i  i  f a  i n f t  v { t * r  w tfY  
% ? t
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’SHTf V T  *T O ft  |  I ^

w  ^  f t t f  ^ ^ a r a r s t p j r t

sre*rr *r?fr w t  |  1 ̂ r

’ rr^pr ?rt *r*rr f e  2 2

^TlTfT % sr<fc 3>r*T ^  SR
^rcfr m  «Ft ^rrf^- «rr f a  *3; 
tntf V*T fcft, ^  wft JTTO
% it sftr ^ t ^ ' t  f a ? m $ * m ^  
^ i % z  ■ R t  ^  f > r d  * * * f t  

7 T *m m  » S r fe *  ^ r  v r  w rfin c  *r 

*r*ft srrorar wrftsr -3 3 f t  * tt 3% 

r e  1 TTSf? n r %  ^ r  s r fa fesrrcrc  % f l r r r a  

WMnr nJ<5M fW«i *RT *̂T '3'»Ti*r
f^^T P T  ^  w t ? ^  ¥ t  jttstct w  ^  
% # ? *  ? r ^  g * f t  s r fM ^ rr -

srrfc>TT t^t v f r w *  £  ^  & 1

4 t 5f7 o ?t ;o  ferTvTT ^rr T r ^

*t *t t  % fa*! T? ^
« R t f  w r r  ^  *rr t ^ r t  ;rr7f  

*rs ? f r^ r  ^  I
X?T FP1T *t ^7%  <fft ^ fS P T

1H  T^t TOT f t  T f * t t  % I 7 *

s fr^ r if fr  w i  f o r r  *rr Tfrr t  1 

5*r f ^  fo r r  ^rr ^  ^  f a  

*tpt* rTrfcr*ft t  >
S I t  1 ffn rr

^Tf^f«P ^T T^I TTT*T*TTTr f a
^ ip ^ q r ^ n r F r ir  * f r t e  ^

^*rtt ^ o r r  *rt ft'flwdtfffT
*ht ^  ^  ’rrm  % faq
srrr * w  qrfsrcft 3RT^ *TtT ^ r -  

^ s r  *Pt f w r  ^  f e w  »t f t

*T ^  *T??T * r i t f t  ^FTT 'TFT %

3frr vPT^ft 1

w  st w t o  % ?rr^ ^  ^  *p^ t t  
i sh rd  ^  ^
t  I faa tft *fTT «TTT 5*1%

srrcnT t t

m  w  qrcr^ ^  f e w  wrr 
44 l . s .— 12

fW r |  1 ^  s r e rw r t fe
fe^r t?fT*rr 5r ^  ^  ?%^r

1 t  t o t t  ^  fe
^ % f^ q w % fr % ?xq % ?rnr fjtth  
^ r  ^Tfft^r w?r ?ir^T 1

H fr^ t ^ t p t  ? # t  
w t  « r t  ^ n r V r r fo if T  %  ? r r ^  ^ r  %  
Sf PT^T ^  I ^T jft 5qTT% ^r%  
^r«r ir ^  ^ fe rr  ^  1 m x
^ i r  **m  ?% r -$?*# 3 ttt ?rr^

I  ?r>?rnT ^ v r F p ’ 
^  |  f e  ^ft spT qY© %pn w  ^rrrr
t  1 « T ft  ^  W « < %  i r  #
^  ^-fV  1 1 #  ^?rf ^

ifrr ^1 ^fT<ar?t n r?  
ETCR ^  cnf fTfl  ’TTto’TT
? r r r ^ ^ ? r ^  ^ r i ? r  r r ^ r r ^ r  t »
l ^ T  ^ t  f^arT t  f e  jft^T 7TT?r
srft ^ 7 5  q r  jirr^ T  - ^ r w r  ^ r  

^ m rrrr 1 ^  g r r ?  ^  s r ^ s r ?  

*F R ? fr ^ fr  %  * r r ^  #  s f m  jt? V  
w r  ? f k » n r f T  ^  ?rr-T  
s f r p ^ M  v z it  1 T F f t  n  U ti
T O  *PT7T ^1% I  I ^'T TT STTT’T
FT^r I f e ^ ^ T P T j R
j f ?  f t ^  % s t V  ^ r r r  T n r ^ - ^ T P '  

f t  ^  1 1 tp ftc r f? r  ^  q r  ®>4 I T  ^  1
*fafW*TPift ^ T ’TJr^TXTfrr^ I #  *£t

spr ^ f ^ r r  ?r »r%  1

? m %  sp rf^ n rC T ^  spr ^ ^ r ? ^ f t  

f e ^ n  » g w  ?r ^  ^ t  sqrr f e ^ m ^ r
* % ? r  ^ i %  ’ t k  w ,  ^ r ^ t

ft& ft  ^ r r  s r# t &. 
s r f  ^  * s t f  ^  *£t ' t iw  1
q- p *  w f t  spt *> PT f* r  ^ » r  ^i^r^r
q r  ^  s r m ,  f « r r  » fr ^r^t «rr^r R ^ ? | t  

srTcT'f apt T r - ^ ^ t f w r  f * n r  r% t t .
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[«fr tftffo r?

v r  ^  $t<n w } ^  sfrtq r̂ 
% *W R*t $  WK f t  t  \ * t t [

m a x  s r#  ^  T m  #  f o r  i
#fa?r ^q-srr f*r?r |  i

t  $ ^ r  «rrfa*rfT7
% 3R t t fTW9R tTT ̂ PTT eft ^ %̂TT
fa  trap jp ffim  3 <T>ft«ft?r ^  ^  TO*t 
*$r smrf i *tt<t ?fr ^im

I  fsp^pr *T V tf'5^51^1 I 
SrfoR ^r%3TR s i^ r its  £rft- 
sP fN T^ t% ^?rn i^^ r^T’rrr i Trcft 
v  4dHrw fo* i 3*r nrdar ^  s trj
w n  t e r  «rr i ^  faror *tt i srrsr 
f F ^ r^ ir^ ^ r  i
?rm fort sre ^  f̂hrnr f t  ^  i
3R ^  f*T *T3T ^Trff ‘FT *qv7 s»ifr 
*T^T CRT *Tf ***?t STfcT m-fT 
3TS% ST^t ^  |f I ’P T F  
<nfcrfafT '̂T f̂ nFT-^^r ?t
%rm ?rt t m  % ̂ T3r srr ^  
v  fld ffw r «ft pcfwr 3ft ?r>r 
% fts fro  ^  ^«rr*r
<^ \ *T*ft *tpt * ft  sr^ r t  i 

FRVIT sfft f ^ T T  * fk  h t^ r t^ t n  
t o t  r̂rf̂ qr i ^V

# 3 ft^  f t  W tT  sm  W t rr̂ roT 
^ t T «pt?t I  i ^  w t  ? * p ^ r :
^  Trfrrcft Jr *r?r >pt^  t  » to tp - 

^rt* ft ^rt H l i W  ^r? t t  %
*ti "̂ srnRFspr «pt % ^  ^ t  
fr<£RT ’cftr ^  frr * f t t  w r  *r^r#3r 
^  cTlfa *P*T *ftT 'pffrfa'TT
*pr snfaz f t  i t  ^ t m£

«TRTfaft T̂C fcr I  I ®t̂  
^w rft f%^r T̂̂ y
7^ I ^ ^ ^ r r c r r t —
iqK % ^ tfV ^ rr ?>rr ~ f%
»rrar 5t sqTrrCt ?rr^ srrc^ fa r^  

z n r  irmflrerr I  i ^  % f ^ n r

% *rf TO sncft |  ftr ^  g^r v r  ^ t r *  
t  m  $  \ 5*  v r  Tnc«r ^  $ f a
*  ^ r t ,  ?ftrfs tfn: ^fr| m f r  % tr#o? 
t  ?rtr apt ^ 5  #
t  i #  ?fr»r tti? wfSrcr v i t  #  sr y  
t  i «̂r **r?t *Frt ?ft?  ̂ #  # «r^r gr> 
^ r r ^  i 5R  tf te r szrrrrTV «T3fttr%T> 
^  « fp t  ftfrr cf*ft ^ r  «pr o t t  ^>nr, 

sit**wh ^ * rr , *rcrf i m n w r  ^
#  *rwrT2rrr *%t |  i

Tnsr^H  % t j  4etP?:*r5T | ,  fipr< ^
|  'F i r> f ^  ePT r̂*f%
^ z  "RT^ nr?r =srrf̂ tT i ^  cr^r tf fa z  

jpr ?r^?sr T n rw r?  $  ^ r r r r  

5Ti4?Tffft̂  t o  f*rr t  fa %
^ft fTFar t  i *p^r; f̂t ^t? 

^ t ?  t̂*T, q ^ h r ,  ^ t r W  2^r %
vPTT̂  % f^rr Srt'FTT̂ T ^ T  ÎTfgTT 
«TR ^  % ’TFT ^?TS6r ^  F̂%r |

^r4^fr ^  ^t*T7 % m z  ^ n s r r^  
rT'T ^  §■ tifr 3 s n f I  I 5TT3T
5flnT7n ^tt^t r̂ift«T wrr «?T?fr 
|  i ftT Tfof^R  $  # trr?
% TR?ii% 7̂ 1% % f?rcr ^ffsrr 
^TT |

7JTTT ?rnr^ «rk ^ trt 
^ an i r j  ^ |?r ^ » n  
^  iTTT-frs ? r |t f ^ r r  < r^rr |  i %*t 
f?rcr T r^ rr^ r  % srn rc r ? rk  ^ r

^ p w ^ rr  ^rrnrr ^rf^cr, zrr ^
UTi ?Tî iTT apt Î T ?̂ TRRT
^ r t  ^ r r ^ ,  ’r r fa  *f[ ^i"TO  «rtr ^ n r  
?n i

^ ^ tjr r  ?r «tr- 
trt qrrsrro ^r ^r^r 1 1  fassft 
^ s r  i f t  «tt f a  t r f w  P W  
»n?m e? ^ r  ^  ?t? t  t o t  % i ^  
?r|7T ^ rr 'T̂crT |  i ^r % s t t ^
^  *7TTsrHT »t  vpn^rr ^ f t t  *t | t  cr*r
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3rf=3Rr | ? 3  ?rsr ^ r r
I  f a  3T?& t  srN t sw  ^rRsrr^ 
$hii% xft̂ PTT snrrf 
Vt $£*TT51T famT 3TRT I

«ft ($*r ) *T*rrrfa
^ t ^ z r ,  f*rr*: £ sr  % f a r r  ffW rfira r f%spT*r 

SffcT |  i *rerfa ^ t t t  **r rr̂ r 
t?fa st st f t  |  *rfa;r % f̂r ?t pt -
ft*F frfa-WTT'T *T T̂ft r̂r £ *TT f̂ FT
^ftrrt % «mr ^  * | t  |  ^  *pt t o  
ThPTR ^  f^ rr ^  VTfRfT ^ 5Tf fT̂T 
f a  ^JT *T q f t  fFTT ^  1

f F to r r ,  fa g ^ r , *ra*rr *n*r v f t r  s f i f r  

% *  f a *  grf?t s r ^ f r  % 1

??r ^ ' t  % fsRT s r te f t f f a r o r  ? rft

f t  TOcTT |  I

^ T  cffi Ttn^T spT ^T?ET £ 1 tTt

j t ^ t  ^  ^ r %  s n r m ^  1 0 , 00 0  

# ir  srfa-KreT % qr?^ ?̂r x t^ to  %
STITT tf^JT % f a *  %^TT 5 , 00 0

^ipr *rr «FtJT faertfrr fazrr m r % 1 
** n  *ft ^ x \ J  3%-JT ^pt % ^ r  3, 000 

t * H  f t  fa * r  <rm 1 1 s t^ j t  t f te fp f t-

5RTJT % ^TRR* ^  rnp f a $ s T §?H
' |  i ?*rfan; fr ^Tg*rr f a  t t  ? n  

sffarsTT f e q r  * t r t  ^ rrf^ r  | 1 h  7 *

% s m  s> Tr^tvfr ?r - r ^  s m  wfr 

% % *ft 1 7 , 1 4 2  t * H  i t  f* m

% I FT farr ^T TOW^RT ift 
ffaT STfcT 3T«Tt I  WFT ?T> ^  *̂T 

f ^ r  f a  TyR sT^t sfcftfrT  f a m  % 
*tr% it srfcT fq-®?r f?rr |  \

^  <5% fsRjrT SR ?r«re* t  wnr 
|  %  faspT % f  *m*! ? m  

TT ^ T 5T ^  I  f̂ FT f̂t ^  ^
qW t<Hy <«i t  srrsrr »r??ft |  j f®

s n i? f^  *Fi7?>fr h  «ft fsrsr f̂t *rr o t t - 
?*r w  f t  «ncrr |  i irm r
t o r ; "̂t  sp*f ’TTSprt ^ farar̂ ft
*r??t % f?TlT ^ fR  ST̂ ST «FR^R Vt «rf*RT
#  T̂fsRT STJfTR %?TT I

'STfT W  ^TRP  ̂t ,

80,000?fTsrfar_
t  T O J ^T  spt %3PT

^TT in TP* ŝ cTp- srfTT-fiTJnft 5ftfT 
fR-iT TPTr ^ |  w  % STfafcFT 48,000 
Tftf?*P ^  STTcTf BTTsft 5 6 cflT ^ T  

2TT?ft f^ff^fT ^T 402
27T ?fr^ ?rV ^ r  ? r r ^ r  f t  TmT 
f  1 ^ t  f t  5<?STT ^ q f t^ -

^Tfft ^ ^ t t  ?rh: ^«rr ^ jsr
«FTl% arpft T̂TT̂ fT frV ftrtf^»T fa<TT 
tTo jfto rr*ro ?mro ^frr^ifT qrf? ^ t  ift 
^ I -3H VT ^ft ^7T sftfT STft fPFT TTcTT

*?rTT *%*T if 37 f^T ftfSJ f(r 
I  I 1?T ftTTT ^  «R% %
f^«T Trstr ^ft v K  #  f ^ r  fa*m
% *TTT m  fg^r 5nft |  sqrsr
¥ t  ^»T Tgt ^ % f?T^
SR*T ^  W  5T«T SPT * *  T tfT ^  ^  WF
^ rr  ^ ^frr ^ •n r *pt ?r^fsr
«ft 5T5T Tsf  ̂ ^  CTT f t  >rf 1 1 
T ^ c r  tr? *2TT*Tfa3F ^ fa  5T̂ T
STHirr ^T ^ftSTF^^'TT T> f ^  fa?R

f t  ^ m  ^rr ^  %

arfr T tq t » f ^  ^ t t ?t
t o t r : sf> ^riff(T f a  ^  gtP* sr^ r
ift^ftlffarrjr % f̂ TTT q-
?r^?r?r ^ 1

«Tfr fr^i- | tt jsjr^T ^  *t« r t

#  »rsft *Tft^T Jfrr RTR fa®f 
^  5cftT T̂Pfl'fcpT R̂̂ TT ^Tf̂ Tr 

I  t o  ^ t  t t t t  fafft r̂«Fpr
vt  w r  ^  |  if tr  ^  iR utrr i  f a
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[ s f t  m w ]
WtWK «PT sft E*TR ^  I  I carTftm 

■tf̂ nroT «pt w th  tft erf q?t sftr
^  5TRrr ft I STPT: %<STT *TTT ft f*F
*mr %ttK f^TPT sw m t % fa q  f a ra d s  
v p fw  «fh: f t f wt
fksf'N'H-’Sfa STR^tTsT ft T̂fT cTP" 

apT | ,
*r*mr ^5T r r̂r?fr ft 1 
t  ^ n rp r  ?t spir *rr f% ^ r  %
^f3RT%  tft & ^ 7 *  ^ r
*w«r"r ft: ^ft^rrcT *r?ft
ft *rr TOt 1

sfto *t*tt % srrcfaw erar t  
snr* arr r̂ « r^ f f  % arn  ^  ft 1 

s=t trr*ifr *r *nr ^ rr  * n m  | » »Pr 
*rt if^ rr |  far s r ^ f ^ r  r̂rPrsrT srh: 

^ -^ r r fa f r  % forr sn^Tcr 
srat € r f̂rarT f̂V^mr % srnm *r 
f̂tSTT &  *TTrft I  » *̂T »T ^T

^rrf^nr t o t t t  *r fan r* - «ft irt?pr 
snf^rr «■ it^  jftf̂ TT % ?tr;PT *rnn? 
Pwrr «TT ?rf*R ^  S*T ^  *r ^ r  5PP 
c t r  ?*r srir ^snr apt stft ft \

% n i t  * £ m  #  w r ^  ^ r  g 
sftrsTPT f  TOtfo srrrsrer 

srsrr ^  *PT?r^fw r $ t s te  ^ r  
*r?ft tffa I  srfap $*rc> s r r f w  *rr% 

|  1 ^ r  *ftor *rr?rr
t  ?rV ^ r  ^  f̂ *rr*r% t̂ r * ft
eft % SpgrT ft f®F Zff
f3T??T^ % fatr fT-jsi |  vT̂ RT
%* ^1 §T ttT*T% *  TOfT 3RT fe*n
w r  ft 1

^rfqiT gpr^r % * h  *t sfr ^  ^?ft 
*tp=rt t ^ r  ^tcft T^t |  ^ r i f  
$ z  *  «rr% arr^ wt |  t t
ipfl^rw sft^rr ftcrr |  n w r t  ^  «pn^r
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^  fft^ rr  ^rrf^cr f% enrf^nr 
^  ^T T '^ t irr^ 1 ^«rf?rq t  'arm1 ?rtT 
# ^rr |  f̂ r ?rn:fifrcT fsr^R*
*rt «ft |  ̂ rr| ^  Aral % f ,  ^ r |
f«rerf*rer ^?t t % Jr |  ^?r *r*fr ^  
’Ercvrc sq-pr *  1

S*ft ^  f ^  tft ^nsnr 
f*FT 5n% |  ift »r^r # w  t |  t  
TOrrr spt ?frr ^  ^ r  «rr tsft 
<pf? 3sfhr ?rj53r % firq
r̂nfsnar *re I  ^T?ff ?f *st ^  

^s rr * t r̂rfft ^ 1 »rf5^ Awrr % 
fsrcT̂ r qTR̂ r% f  g^r fft ^t^t
^t 5T|f r̂fe-T , 5?rj? 4f2"5r % *ft
fr|)f ^  ^T%t %frr srrj?? f^w
spt *rc«frrc ̂ r? r  ?r> aet ^ ft f  w r 
vrt ’T̂ r«rt r̂ Trrr^ir *Tf>=ft ^ft ^ 5  
|  *TT7cT ^ r^ jr % qT *77  ̂Tt %

EfTT *5 qr?pT HPTTTT I tf-TOfaS' 
srrfcr sftr, 5ĵ r^rcT 3r îrr% £ factf 

f?=r»f t  qr ^ ’rrnr^TV
1*5? ^ ^r^r n |  1

^ r  *rr ft
5tpt cfVr r̂ «rr% ^ t ^

!rrr % »rm vzw ^r^rr ^ 1 ^ r  <n: 
^ftf v rw rT r ?r|r |  1 %jt=t rrspr q rec?

Sffv STsf is ^ t I  I irr^ft F̂T 
^TiT^T^r -OTT £ f  % ^r|t I  I STjfT WVfX 

ir 1 q$t ^ m r  ft
f% to  ?fk JT^r % ^m*^r vr ^  
r̂zr̂ r «̂tt |  ^tttt

ft 1 w  *
I  ^rfwq %tK ^ t t  ^r

TTFrr ?rqr?rr^ ft « f t r  ^  f t  ^  3* ^  ^  ft 1 

fafr# sarrcr ^?r ^  ^  t
ww? ^rrfrarR % fV f̂t it\x 

*r i f  ^ r,^ rr f v  s * r

*& %$ < f& t f t  WTm cT^ftcT 
sfhc ^  | t r  ^rr«pf t f f a q r j p j
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% V t # f T  fWRT % *TR% 3  OTT
w w t *rw 1 4  nwfjqfa ir  *  ^ i n -
fo  Srtf w rara *rt ^ t tc  sr^r wft TO^rr 
era «r|*rr*j 1

.«■ % srtertfw  f w » r  
*tzrm  qft *rrw *rr sw«fa ^ r r  ^ 1
SHRI D. K. PANDA (Bhanjanagar): 

Mr. Chairman, 1 am very thankful for this 
opportunity. I want to bring some 
important factors which have not yet 
been analysed in this Report. Chapter 2 
it has been stated that theie is declinc in 
industrial pi oducUon. From. 7.4 per cent 

growth rate, it has come down to 0.8 per 
cent growth rate. For this, the shortage 
of power and other things have been 
mentioned, but the main factors which 
are responsible and which had been 
pointed out by us times without number 
had not at all been discussed, nor even a 
tiace of them could be found in the whole 
Report.

While there is declinc in industrial pro-
duction and prices aie i;oing up, if we 
critically analyse what is the position of 
the monopoly houses we find that 20 
large industrial houses had a total asset of 
Rs. 1780 crorcs in 196  ̂ 6 J and in 1968
this amount had gone up to Rs 2752 07
crores late information supplied by the 
Monopoly Fnq v Commission is that 
in ,f)7l the as is have gone up to 
Rs 3102 crores. Before 1971 it had
gone up by ino-e than *0 per cent and
1964—68, it has gone up by 54 per cent 
Vccordinglv their piofits have also grown. 

Only one industrial house. the Birla’s. had 
multiplied and it has reached Rs. 500 
crores.

If this is the position, where is the 
question of decline? So, the fact that 
there is decline in industiiai production is 
not at all correct. The very monopoly 
houses are controlling more than 50 per 
cent of the total assets, in the country. 
Therefore, this aspect has not been 
brought out in the Report. Many of my 
friends, hon. Members in this House 
from the Treasury Benches have, times 
without number, on different occasions,

pointed out that it is the monopoly capital 
which is responsible for black-marketing, 
price rise and corruption in the Ministry 
and everywhere in political and public 
life. But, no action has been taken. This 
aspect is completely missing in the Re-
port. Unless you strike at the monopoly 
capital, you cannot remove black market-
ing, which is created by this very mono* 
poly capital. You cannot deal a severe 
blow at black money unless you deal a 
severe blow at the monopoly capital. But, 
unfortunately, this has been completely 
missed in the whole of the Report.

The second aspect which 1 want to 
bring to the notice of the House is with 
regaid to textile industry. This comes 
under consumer goods industry. All 
these consumer industries are controllled 
by the same monopoly houses. That is 
why, prices arc going up. There are 
sugar barons, jute barons, cement barons 
and what not. The production of all the 
daily necessities of life is controlled, 
owned and distributed by these very eco-
nomic powers. Therefore, what has been 
done during all these years? Some 
sick textile mills have been taken 
over We find, according to the report— 
because you have to rely on this Re-
port—that the profit is Rs. 560.23 lakhs. 
If this is the net profit, this raises a 
question why not the Government take 
over the textile industry. It is a question 
of approach. The poorer sections of the 
people do not have enough money and 
it is beyond their capacity even to go in 
for the purchase of cloth. Therefore, I 
would demand of this Ministry that the 
textile industry should be nationalised. 
They should not wait until the mills be-
come sick. If you wait for them to be-
come sick and then take over, you have 
to pump in more money into these sick 
mills. After the 25th Constitutional 
Amendment came into force, Parliament 
has. got the powers to take over and com-
plete nationalise these consumer goods 
industries. Therefore, I demand of this 
Ministry that immediate steps should 
be taken to nationalise the textile indus-
try.
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[Shri D. K. PANDA]

My last point is in regard to develop-
ment of backward areas. On page 76 of 
the Report, many guidelines and principles 
have been enunciated. What I want to 
emphasise is this. Nothing has been 
mentioned in the Report as to what has 
been done in regard to backward States 
like Orissa. This regional imbalance has 
been created because of the growth of 
the monopoly houses in the country. 
What steps have been taken for the deve-
lopment of small scale industries, back-
ward areas and backward distiicts and to 
what extent the targets fixed earlier have 
been achieved. When we go through 
this year’s Report and the earlier Re-
ports, we find that th?rc is absolutely no 
coherence. Some guidelines are laid down 
in one particular year, and some other 
different guidelines &re laid down in an-
other year. Simply guidelines have been 
given. Finally, we find, there is stagna-
tion.

In Orissa, in my district Ganjam, one 
Mr. Bangur, who has invested only Rs. 2 
or 3 crores, is earning a daily profit of 
more than Rs. 15,000. This can be vari- 
fied. This is one of the larger houses.

In the coastal belt where the Chilka 
lake is thrre, chemical industries can be 
established and small entrepreneurs can 
be given an opportunity to develop those 
industries. I am not going to give a cata-
logue because I have no time. The in-
dustrial survey of the backward States 
and backward districts is not yet com-
plete and the whole report is silent as to 
when it is going to be completed. There 
are regional imbalances and for the 
development of these backward areas we 
must fix a time-bound programme so that 
we can complete them or aim towards 
reaching that goal within a particular 
time. But it has not been done. So, a 
time-bound programme for the develop-
ment of industrial backward States like 
Orissa should be drawn up and propet 
Planning has to be done with regard to 
this.

SHRI B. V. NA1K (Kanara): Sir, tho 
total gross assets in the public sector 
undertakings under the Government of 
India, according to the report of the 
Comptroller and Auditor General of India 
for 1973 was Rs. 7178 crores. This i9 
only a part of our entire public sector 
undertakings. The total amount, includ-
ing financial and other institutions, may 
come to Rs. 20,000 crores. While I am 
neither pro nor strictly anti good mono-
polist, I am deadly against bad monopo-
lists. The total monopoly capital of 
Rs. 3120 crores does not bother me. 
What bothers me, particularly in this 
ministry, is the performance of some of 
these industrial undertakings which I 
have been able to find out. According to 
the Auditor General’s report, the per-
centage of return on capital employed 
in the case of the Tannery and Footwear 
Corporation India Ltd. comes to —42 
lakhs. In the case of Hindustan Photo 
Films Manufacturing Co. Ltd., it is 
—130.56 lakhs. The utter inefficiency 
with which many of the undertakings 
under this ministry needs a thorough in-
vestigation. I do not apologise for the fact 
that this inefficiency is in part due to tho 
very peculiar nature in which our public 
sector undertakings are functioning. 
Almost every ministry has built up an 
empire of its own. Each Ministry has 
built an empire of its own. They think 
that anybody else interfering in their 
private preserve, which is the public sec-
tor undertaking, would be an encroach-
ment on the sovereign right* of the Minis-
try conccrncd! This altitude of the 
various Ministries should go lock, stock 
and barrel. Unless and until you co-
ordinate the working of all ihe public 
sector undertakings in this country, where 
you have invested Rs 20,000 crores, you 
cannot manage them efficiently.

It is fe matter of regret that this House 
has never discussed any public sector 
undertaking. Even though we have 86 
companies plus 12 subsidiaries, we have 
not discussed them in this House even for 
a minute while we have discussed for ten 
hours the working of another public 
sector undertaking namely, the rail-
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ways. Here 1 want to refer to the effort 
made by the late Shri Kunuramangalam 
to set up the SAIL to bring some of the 
major undertakings under it. 1 ihink this 
idea is now being given the go by. 1 
think the tune has come when all the 
Ministries have to consider how to make 
these undertakings accountable to the 
common citizen, to the workcis and man-
agement, particularly to tins august 
House. During the last three years 1 have 
not seen the accounts or the balance of 
any of these companies being discussed 
on the floor of the House.

Coming to the private sector, both the 
left, right and everywhere they keep on 
hammering about the monopoly houses, 
long as an industry is functioning effi-
ciently as an industry I am not concerned 
very much aoout its structure. 1 have 
done a certain amount of calculation of 
the industrial concessions enjoyed by 
some of these itrms in the form of subsidy 
in land, powa, water, raw material and 
other facilities and also low rates of in-
terest from the nationalised banks and 
Government financial institutions, general* 
ly less than 10 per cent, while a poor 
man in the rural ha$ to pay as much as 
60 per cent to 300 per cent per annum. 
According to my calculations, the total 
capitaliscd value of these industrial con-
cessions to the private sector in the last 
25 years will be in the neighbourhood of 
Rs. 39,000 crores to -10,000 which is 
equivalent to the gross national product 
of the country for one country.

I would quote nere only two or three 
instances. One oi the major private sec-
tor houses in one of the major States in 
this country has virtually made the 
Electricity Board of that State bankrupt 
In another case, of which I am very 
familiar, the raw material was supplied 
to a firm in the private sector at the rate

of Re. 1 when the market rate was 
Rs. 120, which amounts to 12,000 per cent 
concession. In another instance, 10,000 
persons were displaced and land belong-
ing to them of the value of Rs. 4 crores 
was allotted to a firm in the private 
sector for a value of Rs. 20 lakhs. Rs. 20 
lakhs were to be paid in instalment of 
Rs. 1 lakh each in the course of acXf, 20 
years. This amounts to a concession of
40,000 per cent, annually speaking.

18.0# hr*.

Before concluding, 1 would very 
humbly, very sincerely and very force-
fully, urge upon the Ministry of Indus-
trial Development to constitute a Com-
mission of Inquiry into tho industrial con* 
cessions that have been enjoyed by the pri-
vate sector companies in this country 
and to appoint it as soon as possible.

With these words, I ciose m> sfcech.
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18.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, March 
27, \974/Chai(ra 6, 1896 (Sala).
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